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�ी अधीर रजंन चौधरी (बहरामपुर) : सर  । 

माननीय अ�य� : आप �या बोलना चाहते ह�? ऐसे �� काल म� बोलते नह� ह� । 

�ी अधीर रजंन चौधरी : सर, बस एक िमनट ।  

 सर, म� आपक� सराहना के िलए यहां खड़ा ह�आ ह� ं। बात ऐसी है िक जनरल बजट पर जो 

चचा� हो रही है, उसके िलए �ेजरी ब�च का रवयैा था िक यह आठ घंटे चले, हमने कहा था िक यह 

दस घंटे चले, लेिकन आपने बीच म� कहा िक यह 12 घंटे तक चले । इसका मतलब यह ह�आ िक 

बह�त सार े मे�बस� को इसम� योगदान करने का मौका िमला । इसिलए म� आपक� सराहना करना 

चाहता ह�ं । 

 सर, कल सवा �यारह बजे रात तक इस सदन क� काय�वाही चली । लेिकन, म� एक और 

बात आपके स�ंान म� लाना चाहता ह�ं िक हमार ेएम.पीज़. लोग� को तो रात का भोजन िमला, पर 

हमार ेपािल�याम�ट के िजतने �टाफ ह�, उ�ह� भोजन वगैरह कुछ नह� िमला । दूसरी बात यह है िक 

यहां के जो �टाफ ह�, उनके घर जाने का कोई इंतजाम नह� था । उ�ह� न बस िमली, न �ेन िमली ।  

 सर, कृपया अगली बार आप इस िवषय पर थोड़ा �यान दीिजएगा ।  

माननीय अ�य�: अब सब कुछ िमलेगा ।  
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11.01 hrs 

ORAL ANSWERS TO QUESTIONS 

माननीय अ�य�: �� स�ंया 241  

(Q. 241) 

�ी िगरीश भालच�� बापट : अ�य� महोदय, भारत म� रले यातायात क� सिुवधा बह�त अ�छी है । 

म� दोन� मंि�य� को ध�यवाद देना चाहता ह� ं िक अिधक ल�य देकर उ�ह�ने रलेवे क� सेवा म� 

बढ़ोतरी क� है । 

 महोदय, मेरा �� है िक पूर ेभारत म� रलेवे के कुल िकतने कम�चारी ह�? ‘ए’,‘बी’, ‘सी’, ‘डी’ 

�ेणी म� कम�चा�रय� क� �या स�ंया है? �या ये कम ह�? �या अिधक कम�चा�रय� क� भत� के िलए 

�ि�या चालू है? 

SHRI SURESH C. ANGADI: Sir, the hon. Member comes from Pune, an 

intellectual city of the country.  He has asked a valid question. There is an on-

going process. More than 4.5 lakh people have been recruited during the last 

15 years and it is an on-going process.  When people get retired, immediately, 

the process of RRBs and RRCs is followed; and as per rule, they are recruiting 

the people.   

 Sir, today, technology has quite improved. The quality of service 

depends not only on the workforce but also on the extent of the use of 

technology and automation systems with the emerging mechanism of 

automation. Less number of employees are now needed for the same jobs.  

 सर, यह पािल�याम�ट है । In 1952, 489 Members were there. Today there are 

545 Members. 130 करोड़ लोग� के िलए वही Parliament सिव�स दे रही है । इसिलए �यादा 

लोग� के होने स े केवल काम नह� चलेगा, बि�क काम क� �वािलटी बढ़ानी होगी । इसिलए 
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�वािलटी वाले काम करने म� हमार ेरलेवे के सभी कम�चारी लगे ह� । They are working very 

well in the country and they have shown to the world that the Indian Railways 

can also do better than any other world class. So, this is the suggestion.  

�ी िगरीश भालच�� बापट : महोदय, रलेवे कम�चा�रय� क� स�ंया ठीक है । आज सारी दिुनया म� 

जो नयी टे�नॉलजी आ रही है, उसम� हमार े रलेवे कम�चा�रय� के िलए �ेिनंग �ो�ाम और नयी 

टे�नॉलजी के वा�ते रले मं�ालय �या काम कर रहा है? रेलवे म� जो टे�पररेी कम�चारी ह�, उनक� 

स�ंया िकतनी है और आगे आने वाले िदन� म� उनके िलए सरकार का �या �ा�प है? अभी आप 

िकतने कम�चारी �र�ूट कर�गे और रलेवे के डेवलपम�ट तथा अ�छी सिव�स के िलए आपने कौन-सी 

नई टे�नॉलजी को �ारभं िकया है? 

�ी सुरशे सी. अगंड़ी: सर, हमार े�धान मं�ी का ल�य है to connect every person in every 

corner of this country.  हमार ेए��लॉइज़ को नयी टे�नॉलजी के िलए जो भी सिुवधा चािहए, 

the Ministry of Skill Development is there for that.  The Ministry as well as the 

trained senior employees are giving training in skill development.  There is also 

a provision to take the retired persons’ services and powers to recruit such 

persons have been given to the respective General Managers.  This has 

resulted in employment generation and has also created a very good 

atmosphere in the Railways.  There is no problem in providing services to the 

people of the country. 

DR. SHRIKANT EKNATH SHINDE: Thank you, Speaker, Sir.  Some 80-85 

lakh commuters travel on the Mumbai Suburban Railway every day.  With 

aging bridges and tracks, Mumbai Suburban Railway is grappling with 

repeated rail fracture incidents in the last many days.  The job of repairing 

these fractures and technical glitches is of the safety category personnel, often 
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referred to as trackmen and gangmen.  These trackmen and gangmen, the 

guarding angels of the Indian Railways though, have to face many adversarial 

situations like accidents and murky work environment.  Although Indian 

Railways is one of the best employers in the country with just close to three to 

four per cent attritions; Indian Railways currently have 1.5 lakh vacant posts 

across various safety categories.  While Central Railway has 980 vacancies in 

grades I to VII; 35 per cent to 40 per cent of 144 posts are vacant in the 

bridges department alone of the Western Railway. 

 I would like to ask the hon. Minister, through you, Speaker, Sir, what 

hiring mechanism has been acquired by the Ministry of Railways to recruit 

skilled workforce to these safety category openings and by what time.  I would 

also like to ask the hon. Minister what steps have been taken by the Ministry of 

Railways to provide dignified work environment to make lives better for these 

gangmen and trackmen. 

SHRI SURESH  C. ANGADI: Sir, the hon. Member comes from Mumbai and 

he has a very valid question.  I would like to say that 21 RRBs and 16 RRCs 

are engaged in recruiting the skilled manpower in safety category.  The 

recruitment process has been initiated.  This includes recruiting 36,576 

technicians and 35,573 gangmen and trackmen in 2018.  In the year 2019, 

4072 trackmen and gangmen are being recruited.  In the last two years 76,294 

gangmen and trackmen are under recruitment process.  We are also taking the 

services of ex-servicemen and retired personnel of the Railways.  As Mumbai 

has very thick population, its railway schedule is always very busy and 
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because of this busy schedule, the gangmen and trackmen are going for work 

in the night.  So, the efficient railways employees and engineers are rendering 

services in the night so that there is no disturbance on the tracks during day 

time. 

SHRI KALYAN BANERJEE : Thank you, Sir.  I have gone through the reply 

given by the Minister.  Apart from the permanent employees, Railways is 

engaging a number of contractual labourers.  The service which these 

contractual labourers are rendering is perennial in nature.  The Contract 

Labour (Abolition and Regulation) Act says that contract labour cannot be 

employed for any job which is perennial in nature.  In the Steel Authority case, 

the judgement of the Supreme Court is that the Government will formulate a 

scheme to appoint contractual labour. 

 Now, IRCTC is also an organisation functioning under your Ministry. It is 

in a pathetic state.  Almost 80 per cent of the workers in catering service are 

contractual workers.  The workers who are sweeping the compartments are 

also contractual labourers.   

 I want to know whether you will abolish the system of contractual 

labourers where the services are perennial in character and appoint permanent 

employees.   

 If you read Chapter 25 of the Railway Manual, you will find that if an 

employee works for 120 days, he gets the status of temporary employee; and if 

he works for five years, he gets the status of permanent employee. Your own 
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Manual speaks about it.  I want to know whether this system will be taken 

away and whether you will absorb them or not. 

SHRI SURESH C. ANGADI: Sir, Shri Kalyan Banerjee is a very senior 

Member of this House.  His supplementary is not pertaining to the main 

Question but today, for engaging small contractors who are creating 

employment, contracts are given by the Railways for various works like 

sweeping, cleaning and other things.  Most of the skilled workers are engaged 

by the contractors.  If any specific case is brought to our notice, we will take 

action but this supplementary is not pertaining to the main Question.  So, I will 

study it and then I will reply to the hon. Member’s question.  

माननीय अ�य� : अिधकतम माननीय सद�य रलेवे के स�जे�ट पर स�लीम��ी �� पूछना चाहते 

ह� । रलेवे क� िडमांड फॉर �ांट्स पर जब चचा� होगी, उस समय म� अिधकतम सद�य� को बोलने 

का मौका दूगंा । 
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(Q.242) 

SHRI SUNIL KUMAR MONDAL : Hon. Speaker Sir, I thank you for giving me 

the opportunity to raise my first question in the first Session of 17th  Lok Sabha. 

Sir, I thank the hon. Minister who is a new Minister for providing me the reply to 

my question. 

 There are many mines over various States of India which are our 

treasure.  Mines are also a huge source of income through revenue collection 

for both the State and the Centre but there are various mines all over the State 

which lack modern equipment.  It is also found that there are various small 

mines which have become their own bosses.  As a result, many mines are 

involved in black market and this has caused a huge loss in revenue collection.  

 Through you Sir, I want to ask my supplementary to the hon. Minister.  

Can we not stop this black-market system by modernizing the mines with the 

joint effort of the Central and the State Governments?  If not, is there any plan 

as such to do so in the near future? 

SHRI PRALHAD JOSHI: Sir, basically the question is about alleged corruption 

about the officials in the Mines Department. However, he has asked a question 

about black marketing.  It appears that he is talking about illegal mining.   

 Illegal mining is the outlook of basically the State Governments.   As far 

as the Department of Mines is concerned, we only make the policy.  Whenever 

corruption cases of our officers come to us, respective CEOs and CVC, take 

action according to the grade of the officer involved. If he is in ‘A’ Grade, action 
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is different and if he is in a lower grade, action is different.  We are taking that 

sort of action. 

 But as far as the issue of black marketing and illegal mining is 

concerned, Department of Mines has a Mines Surveillance System.  The 

Mines Surveillance System was upgraded in 2016.  It is satellite-based. There 

is a trigger report. Since it is satellite-based, whatever information we get, it 

automatically gets transferred to the respective State Government’s Mines 

Department.  They have to take action accordingly since it is a  law and order 

problem.  

SHRI SUNIL KUMAR MONDAL: My second supplementary is this.  We know 

that India is one of the largest producers of various minerals in the world.  But 

the saddest part is that just because of illegal ownership of various mines, the 

State and Central Governments face a huge loss.  Also, there being various 

preventive laws and task force, these do not seem to be effective to the mines.  

I want to ask the hon. Minister whether there is any intention of the Central 

Government to take any steps to resist the illegal companies relating to mining. 

If not, what are the reasons thereof?   

SHRI PRALHAD JOSHI: As I already stated, the Mining Surveillance System 

is in place. The question of taking action in most of the cases falls under the 

purview of the State Government.  I have taken the details about how many 

cases have been booked after this Mining Surveillance System.  After sending 

the data to the respective State Governments, I have the data of what action 
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has been taken and I will send it to the hon. Member and I will table it in the 

House.   

SHRI P.V. MIDHUN REDDY : During the previous NDA-I regime, a lot of coal 

blocs were put for auction and the Government expected revenues of Rs. 

1,70,000 crore.  But the sad fact is that almost 90 per cent of the mines are not 

operational right now.  It is a national waste that we have our own mines on 

one side and we are importing coal with huge extra cost. So, my specific 

question to the hon. Minister is this. When will these coal blocs put for auction 

be operational and what is the revenue that they have generated so far against 

Rs. 1,70,000 crore that was envisaged. 

SHRI PRALHAD JOSHI:  This question pertains to the Ministry of Mines and 

not the Coal Ministry.   

SHRI P.V. MIDHUN REDDY :  Only coal mines are auctioned. 

SHRI PRALHAD JOSHI: Coal mines are auctioned, but if I read out the 

question, the question was: “Whether the Government has received complaint 

on the alleged corruption in the Department of Mines about our officials.”  But 

still I can say that overall 64 mineral blocs in 9 States namely, Andhra 

Pradesh, Chhattisgarh, Gujarat, Jharkhand, Karnataka, Madhya Pradesh, 

Maharashtra, Odisha, have been actioned and the auctioned mines include 

limestone and the coal blocs.  It is an ongoing process.  All these years, the 

allocation system was there on `first come, first serve basis’.  After the Coal Act 

was amended in 2015, it was on auction basis.  After this system, as you 
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know, there are certain issues, but in spite of that, the coal production has 

increased in a short period of time.   

As far as coal mining is concerned, very shortly, there is going to be an 

auction process; and in that process, a lot of modifications have already been 

done and it will be notified. Once it is notified, this time, I am quite hopeful that 

there will be a successful auction; and after that auction, the production will 

further increase.  We have undertaken major policy changes.  It will be notified 

very shortly.       
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(Q. 243) 

SHRI K. NAVASKANI : Hon. Speaker, Sir, thank you for giving me this 

opportunity.  South Tamil Nadu is very famous for producing spices.  Many 

types of chillies are grown on a high scale in Paramakudi which comes under 

my Ramanathapuram constituency.  But there are many problems that are 

being faced by chilli farmers and are not able to realise better value for their 

produce.  Due to improper storage, farmers are not able to cater to the 

international market demand.  Due to improper drying methods, they are facing 

enormous problems.  

 My first supplementary question is this. I want to know whether the 

Government is proposing to open any training centre to train the chilli growers 

about drying and wedging so as to enable the farmers to cater to the 

international market demands and I also want to know about the export 

incentives that are being given to the chilli growers.  

SHRI PIYUSH GOYAL: Hon. Speaker Sir, the Government of India is very 

much keen that spices should be exported in a big way, and therefore, we 

have a Spices Board which not only looks after the development of various 

spices but is also concerned more about chillies and many other spices.  But 

we must note that in Tamil Nadu, the total production of chillies is about one 

per cent of the country’s total production.  I think much more is produced in 

Andhra Pradesh.  However, we have set up three offices for the Spices Board 

in Tamil Nadu. In these three offices, we are giving several outreach 

programmes and several facilities to the chilli growers.  If there are any specific 
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issues related to the chilli growers in the hon. MPs constituency, we will be 

happy to examine them.     

SHRI K. NAVASKANI :  My second supplementary question is this. I want to 

know whether it is proposed to give Geographical Indication Tag to Ramnath 

Mundu, a chilli variety with a unique pungency produced at Paramakudi in 

Tamil Nadu considering its popularity.  

SHRI PIYUSH GOYAL: Sir, GI tagging is done for products on a more general 

basis.  It is not for every single product that is made in a particular area. But we 

will examine the request which the hon. Member has said.  If we find that it 

merits consideration and it can expand the export, we will certainly try and look 

at that but we must recognise that in the whole State of Tamil Nadu, it is one 

per cent of total India’s production. So, obviously, we will have to carefully 

balance the interests of various States while developing the chilli production.  

ADV. DEAN KURIAKOSE : Sir, I am representing the Idukki constituency 

where the maximum share of cardamom is produced in India.   

 Earlier there were large number of field offices which were functioning in 

different parts of Idukki. But, unfortunately and unexpectedly, those offices 

have been closed one by one. My question is this. Will the Government of 

India take initiative to restart those closed offices or will the Government take 

proactive steps to empower the existing Spices Board offices in Idukki, 

especially from Santhanpara to Vandiperiyar by filling the vacancies and by 

appointing qualified staff and also by introducing schemes for cultivation, 

promotion and quality maintenance?  
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SHRI PIYUSH GOYAL:  Hon. Speaker, Sir, the nation is very proud of the 

cardamom that is produced in Idukki, Kerala.  We would certainly like to 

develop a cluster over there in which we can develop more and more 

production. In the Cluster Policy, we try to bring in laboratory and we try to 

bring in training programmes.  Idukki has been identified as the area where we 

will set up a cluster for cardamom.  
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(Q. 244) 

सु�ी िदया कुमारी: माननीय अ�य� जी, माननीय �धान मं�ी �ी नर�े� मोदी जी के यश�वी 

नेत�ृव म� और रले मं�ी जी के प�र�म से रले मं�ालय ने देश म� नए आयाम �थािपत िकए और वष� 

से लंिबत रले प�रयोजनाओ ंको पूरा िकया । इसके िलए म� उनका बह�त आभार �य� करना चाहती 

ह�ं और बह�त ध�यवाद देना चाह�ंगी । बह�त - बह�त बधाई ।  

 म� आपके मा�यम से मं�ी जी से पूछना चाहती ह� ंिक उ�र पि�म रलेवे के अतंग�त �वीकृत 

मावली-मारवाड़ रले लाइन का काय� कब तक पूण� होगा? यह बह�त समय से प�िडंग चल रहा है । गेज 

क�वज�न के काय� क� वष� 2017-18 बजट म� डीपीआर स��शन ह�ई थी, लेिकन अभी तक काम 

श�ु नह� ह�आ है । इसके साथ ही प�ुकर से मेड़ता एव ंनाथ�ारा से देवगढ़ होते ह�ए �यावर के िलए 

दो नई रले लाइन� क� मांग वष� से प�िडंग चल रही है । इन दो रले लाइन� क� �वीकृित कब तक 

होने क� सभंावना है?  

SHRI SURESH C. ANGADI: Sir, the hon. Member has asked a very valid 

question, which pertains to your State also. Every hon. Member is interested in 

getting railway connectivity in his constituency. At present, we have a total of 

22 gauge-conversion projects which were included in the Budget of 2017-18, 

subject to the requisite approvals. The final survey of locations of the projects 

is going on. Alignment of broad-gauge lines is passing through two wildlife 

sanctuaries. The final decision will be taken after the completion of the survey. 

This is regarding Marwar and Mavli in Rajasthan. 

 Secondly, the hon. Member has raised her concern about Pushkar and 

Merta Road new line. Railways has a policy of setting up joint venture 

companies with the help of State Governments. In most of the States, they 

have set up joint venture companies for developing railway infrastructure, 
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including my State of Karnataka. The projects which are identified by the joint 

venture companies are taken up for development. The Rajasthan Government 

is yet to form a joint venture company. Once it is formed, these two lines will be 

taken up at the earliest.  

THE MINISTER OF RAILWAYS AND MINISTER OF COMMERCE AND 

INDUSTRY (SHRI PIYUSH GOYAL): Sir, while most States come forward, join 

with the Railways, sit together and thus we promote projects jointly. This 

should be the way infrastructure is created in a federal structure. But, sadly, I 

have received a letter very recently from the hon. Chief Minister of Rajasthan 

saying that they will not be able to support any further projects and withdrawing 

even from the earlier commitments. I would urge the hon. Members from 

Rajasthan to please take up the issue in Jaipur in the State Capital and sort it 

out so that our work for expansion of railways can be speeded up.  

SUSHRI  DIYA KUMARI : Thank you, hon. Minister. I hope the party which is 

in power in the State will take it up seriously because this will really benefit the 

whole region.  

 Sir, I have another question to raise. नागौर िजले म� बटुाटी धाम म� हजार� क� 

स�ंया म� लकवा��त रोगी �ितिदन आ�याि�मक उपचार के िलए आते ह� । बटुाटी धाम के िलए 

िनकटतम �टेशन रैण है । इस �टेशन पर या�ी सिुवधाओ ंको बढ़ाने के िलए और साथ ही कुछ 

ए�स�ैस रेलगािड़या,ं म�ुय �प से जोधपरु-इंदौर इंटरिसटी व सलारसर सपुर फा�ट का ठहराव 

अिनवाय� िकया जाना चािहए । गोटन �यापा�रक �ि� से मह�वपूण� �टेशन है, वहा ंभी सलारसर 

सपुरफा�ट का ठहराव िकया जाना आव�यक है ।  
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 म� माननीय मं�ी जी से पूछना चाहती ह�ं िक इन मांग� को पूरा करने के सबंंध म� सरकार का 

�या िवचार है?  

SHRI SURESH  C. ANGADI: Sir, the hon. Member is very much concerned 

about the passenger services in her constituency. A detailed study will be 

conducted in this regard. Once the study is done, we will try to do our best 

accordingly.  

�ी रिव िकशन : माननीय अ�य� जी, म� रेल मं�ालय को ध�यवाद देना चाहता ह�ं । I also wish 

to thank this Government for the fantastic job they are doing. मेरा ससंदीय �े� 

गोरखपरु है । Gorakhpur is the longest railway station in the world. इससे कनैि�टड 

बाड�र ए�रया नेपाल और िबहार का है । यहां से लोग बह�त सं�या म� जाते ह� । रोज हम� सोशल 

मीिडया के मा�यम से, ट्िवटर, फेस बकु या पस�नली फोन पर िडमांड आती है िक वहा ं �ेन के 

िड�बे ए�स�ा िकए जाए ं। परुी के िलए �ेन चािहए, िद�ली, म�ुबई और पणेु के िलए �ेन चािहए ।  

 म� माननीय मं�ी जी से जानना चाहता ह� ं िक �या उनका ऐसा कोई िवचार है िक िड�बे 

बढ़ाए जाए ंया �ेन दे रहे ह�? If it is so, I will be very happy to know about it. 

�ी पीयूष गोयल: माननीय अ�य� जी, वैसे तो माननीय मं�ी जी इसका जवाब देते लेिकन मझेु 

लगा िक म� मौका पाकर सभी माननीय सद�य� को रलेवे क� ि�थित से अवगत करा दू ंतािक कल 

क� चचा� और साथ�क हो सके । कल हम� िडमांड फॉर �ांट्स पर चचा� करनी है । सबक� िडमांड्स 

आएगंी, रले लाइन और �टापेज और नई गाड़ी क� िडमांड �वाभािवक �प से आएगी ।  

म� चाह�ंगा िक सभी माननीय सद�य �यान म� रख� िक गत 65 वष� म� यानी वष� 2014 के 

पहले िसफ�  30 �ितशत रलेवे के इ��ा���चर म� विृ� ह�ई थी और प�सेजर �ैिफक, माल ढोने का 

�ेट �ैिफक है, उसम� 1300 से 1500 �ितशत यानी तेरह गनुा या प��ह गनुा विृ� मा� 65 साल 

म� ह�ई है । वैसी प�रि�थित म�, आप समझ सकते ह� िक रलेवे क� �यव�थाए ंिकतनी जज�र ह�गी । 

आपको जानकर आ�य� होगा िक अगर हम चाह� तो भी लाइ�स पर और गािड़या ंनह� चला सकते । 
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हम िजतने �टॉपजेज़ देते है,़ उतनी �यादा रले �यव�थाए ंकम होती रहती ह�, �लो होती है, गािड़य� 

क� पंक्चएुिलटी अफे�ट होती है, कैपेिसटी यूटलाइजेशन िबगड़ता है और इसके कारण हरेक क� 

मांग पूरी करना असभंव है । लेिकन, इस सरकार म� बजट म� जैस े50 लाख करोड़ �पये क� घोषणा 

क� गयी है, इससे म� समझता ह� ंअगले 12 वष� म� आगे चलकर सिुवधाओ ंम� बह�त फक�  पड़ेगा । 

कृपया करके, अगर हो सके तो हम इसे िबयॉ�ड हमारी �टॉपेज क� लाइन रख�, वह मझेु आप प� म� 

िलख द� तो उस पर पूर ेतरीके से िवचार कर ल�गे । लेिकन, रलेवे के ओवरऑल पस�पेि�टव पर चचा� 

हो तो �यादा साथ�क रहेगा । 

�ी दु�यतं िसहं : अ�य� जी, म� आपका सरं�ण चाहता ह� ं�य�िक म� जो �� पूछने वाला ह�,ं वह 

आपके लोक सभा �े� का भी िवषय है । म� माननीय मं�ी जी स ेकहना चाह�ंगा िक जो रामगंज मंडी 

भोपाल �ेन लाइन है, जो आपके �े� से मेर े �े� म� आती है और मेर े �े� से राजगढ़ होते ह�ए 

भोपाल जाती है, वह कई साल� से बन रही है, उसका काय� बह�त धीमी गित से चल रहा है । म� 

माननीय मं�ी जी से चाह�गंा िक जो नई �ेन लाइन है, उसका काम ज�दी से हो जाए और मझेु 

आ�ासन द� िक कब तक यह लाइन बनकर हमार े�े� म� चलने लगेगी, िजससे हमार ेजो धिनया के 

�यापारी ह�, रामगंज मंडी से लेकर दि�ण भारत तक और बारा से जो नई �ेन लाइन बन रही है, 

अट� से लेकर �िठयाई तक, �िठयाई से लेकर अशोक नगर तक, ये कब तक बन जाएगंी, 

िजससे दोन� जगह, मेर ेलोक सभा �े� रामगंज मंडी से भोपाल और �िठयाई से अशोक नगर तक 

�ेन लाइन कब तक बनेगी, इससे हम� �ेन लाइन का अ�छा मा�यम िमलेगा और दि�ण भारत जाने 

म� और आपके �े� म� भी इसक� सिुवधा िमलेगी । 

�ी सुरशे सी. अगंड़ी: माननीय सद�य के जो भी �� ह�, हम उन ��� का �टडी करके उ�ह� 

िडटेल म� बताएगें  । 
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माननीय अ�य�: एक िमनट माननीय मं�ी जी  । म�ने सभी माननीय सद�य� से आ�ह िकया था 

िक रले पर िडमांड फार �ांट म� चचा� होगी । म� अिधकतम माननीय सद�य� को बोलने का मौका 

दूगंा । आपको �पेशल �प से मौका दूंगा । आपक� पाट� भी देगी तो म� आपको अपनी तरफ से भी 

मौका दूगंा । 

…(�यवधान) 

माननीय अ�य�: उस समय आप �� पूिछएगा, उसका जवाब आपको मं�ी जी द�गे । 

…(�यवधान) 

SHRI T. R. BAALU : Sir, this is not right. None of the Opposition Members got 

a chance to ask a supplementary on this Question. The Opposition is simply 

being ignored. …(Interruptions) 

SHRI PIYUSH GOYAL : No, Sir. How can the hon. Member say this? 

…(Interruptions) The Question was on an issue, which has been answered. 

…(Interruptions) Queries on every line cannot be answered in the House. 

…(Interruptions) 

माननीय अ�य�: माननीय मं�ी आप उनक� बात का जवाब मत दीिजए । 

…(�यवधान) 

SHRI T. R. BAALU : You are totally wrong. …(Interruptions) You should have 

courtesy towards the Opposition Party Members. …(Interruptions) The 

Speaker is there to regulate the House. …(Interruptions) 

SHRI S. JAGATHRAKSHAKAN : Sir, this is wrong. …(Interruptions) 
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(Q. 245) 

�ी िब�ुत बरन महतो : ध�यवाद अ�य� महोदय, सबस ेपहले म� यश�वी �धान मं�ी नर�े� भाई 

मोदी जी और त�कालीन िवदेश मं�ी सषुमा �वराज जी को �दय से ध�यवाद देना चाहता ह�,ं 

िज�ह�ने सभी लोक सभा �े�� म� पासपोट� सेवा क� � खोलने का काम िकया । माननीय मं�ी जी से 

मेरा �� है िक हमार ेदेश के िविभ�न रा�य� म� बड़ी स�ंया म� भारतीय हर साल अपनी आजीिवका 

कमाने के िलए िवदशे जाते ह�, उनम� से कई भारतीय वहा ंवािण�य दूतावास क� दूरी अिधक होने के 

कारण अवैध �प स ेिविभ�न देश� म� �वेश करने के िलए एज�ट� क� सेवाओ ंका उपयोग करते ह� । 

यह भी देखा गया है िक सयंु� रा�य अमे�रका, कनाडा, आ��ेिलया व यूरोप म� वािण�य दूतावास 

लंबी दूरी पर ि�थत ह� । 

िजसका उपयोग करना असिुवधाजनक है अत: महावािण�य दूतावास को भारत के िविभ�न 

�थान� पर अिधक स�ंया म� खोलने क� आव�यकता है, िजससे लोग� को परामश� सहायता �ा� 

करने के िलए लंबी दूरी क� या�ा न करनी पड़े । म� माननीय मं�ी जी से यह जानना चाहता ह� ं िक 

�या सरकार मेर े रा�य म� दूतावास खोलने पर िवचार कर रही है? िवशेषकर मेर े ससंदीय �े� 

जमशदेपरु से हजार� क� स�ंया म� लोग िवदेश जाते ह� । ऐसी प�रि�थित म� अिधकतम �े�� को 

कवरजे करने हेत ु�या कदम उठाए जा रहे ह�?   

SHRI V. MURALEEDHARAN: Sir, the hon. Member has asked a question 

regarding the services of Passport Seva Kendras. I would like to inform the 

House, through you, Sir,  we are in  an era of highly globalised economy, and 

passport has become a tool of empowerment of the youth and common man of 

this country. The services of Passport Seva Kendras have increased during 

the last five years under the Government of Shri Narendra Modi ji.  From 77 

Kendras in 2013, we now have 505 Kendras. Passport services have 
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increased. This is a great leap which helps the common man and youth of this 

country. 

 We have announced that we would have Passport Seva Kendras in all 

the Lok Sabha constituencies. In that context, the effort is on. We have now 

covered 477 out of 543 constituencies.  

 Hon. Member has asked about the situation of the Consulates, which is 

not directly related to this question. So, I would like to inform the Member that I 

will have to get the details. Then, I would be able to inform him. 

�ी िब�ुत बरन महतो : महोदय, मेरा माननीय मं�ी जी से दूसरा पूरक �� यह है िक वत�मान म� 

जो पासपोट�  सेवा के�� खोले गए ह�, उनम� स ेदेश के कोई भी पास�पोट�  सेवा के�� िनजी कंपनी को 

चलाने हेत ु नह� िदया गया है । उन पासपोट� सेवा के��� म� न तो पया�� �टाफ और न ही कोई 

बेिसक सिुवधा है, िजसके कारण पासपोट�  सेवा के�� सचुा� ढंग से नह� चल पा रहे ह� । म� माननीय 

मं�ी जी से पूछना चाहता ह�ं िक �या सरकार देश के सभी पासपोट� सेवा के��� को अपने अधीन 

रखकर चलाएगी? �या इसम� कोई आधिुनक�करण करने का िवचार है िजससे जनता को सचुा� 

ढंग से इस सेवा का लाभ �ा� हो सके? 

SHRI V. MURALEEDHARAN: Sir,  we planned to expand the Passport Seva 

Kendras from the original 36 Regional Passport Offices, which were not 

covering all the States also. For example, after Narendra Modi ji’s Government 

came to power, 16 new Passport Seva Kendras were opened including in the 

North-East,. It ensured that all the States of the North-East were covered with 

Passport Seva Kendras.  
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 After that, Post Office Passport Seva Kendras were opened, which are 

operated as per the MoU entered between the Department of Post and the 

Ministry of External Affairs. No private individual or private entity is involved in 

the running of the Post Office Passport Seva Kendras. 

�ी सुधीर गु�ा : अ�य� जी, ध�यवाद । म� देश के �धान मं�ी नर�े� मोदी जी को ध�यवाद देना 

चाहता ह�,ं साथ ही पूव� िवदेश मं�ी सषुमा �वराज जी को भी ध�यवाद देना चाहता ह�ं । उ�ह�ने आम 

आदमी क� पह�ंच तक और हर एक ससंदीय �े� तक पासपोट�  सेवाओ ंको पह�ंचाने म� सलुभ और 

�व�रत गित से काम िकया है । आज देश के लगभग 412 पो�टऑिफसेज म� पासपोट�  सेवा के�� 

काय�रत ह�, लेिकन मेर ेससंदीय �े� के िजला म�दसौर और नीमच म� पासपोट�  सेवा के�� �वीकृत 

ह�ए थे, वहा ंकाम भी �ार�भ ह�आ था, मगर वहा ंकाम अचानक बंद हो गया । म� जानना चाहता ह� ं

िक आपको वहा ंपासपोट�  सेवा के�� क� �वीकृित के बाद �थान� म� िकतना �थान �यूनतम चािहए । 

�या डाकघर� को आपने इसके िलए िनद�श िदए ह�? आपक� �वीकृित के बाद �थान क� उपल�धता 

क� जवाबदेही िकसक� सिुनि�त क� है? आप कृपया बताए ं।  

SHRI V. MURALEEDHARAN: Sir, regarding the Post Office Passport Seva 

Kendras, as I mentioned, in 412 post offices, the Passport Seva Kendras have 

started functioning.  

I am aware that the hon. Member represents the Mandsaur Lok Sabha 

Constituency of Madhya Pradesh. In his Constituency, we have been making 

efforts to get  space from the Postal Department because, basically, the Postal 

Department has to provide the space, and on that basis, we, the External 

Affairs Ministry, shall take the responsibility of starting the service. So, we are 

continuing the efforts and I am sure that in the coming days, we will be able to 
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start the Post Office Passport Seva Kendras in the hon. Member’s 

Constituency also. 

SHRI MANISH TEWARI : Hon. Speaker, Sir, the Right to Travel has been 

upheld as a Fundamental Right by the hon. Supreme Court of India in a catena 

of judgments which goes back to the very famous Maneka Gandhi Case.  

 Sir, rather than having this distinction between passport offices, State-

wise Passport Seva Kendras, Post Office Passport Seva Kendras – this is a 

basic service, it has to be provided to each and every citizen of the country – 

what stops the Government from actually having a passport office in every 

district of the country? 

SHRI V. MURALEEDHARAN: Sir, I would like to inform you that progress has 

been made. I mentioned it in the beginning also that we were in a situation 

where we had only 37 regional passport offices in the year 2014 and then 77 

Passport Seva Kendras were opened as extended arms of these passport 

offices. During the last five years of Narendra Modi Government, we have 

taken the number of Passport Seva Kendras from 77 to 505…(Interruptions).  

Now, we have reduced the time taken in the issuance of granting 

passports, from the considerable time that was being taken, to on an average 

excluding police verification only eleven days. We are providing the passport in 

eleven days on an average excluding police verification  in a normal case to 

every individual who applies. For a tatkal Passport, we are hardly taking one 

day. You apply for it today, the next day you get the passport.  
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For the information of the hon. Members, in 731 districts out of 771 

districts, we have introduced  District Police Headquarters through which the 

police verification, which was a means of corruption for many people and 

which used to cause undue delays, is being done. We have also introduced on 

Passport mobile Police App for Police Verification which has been launched in 

136 District Police Headquarters in the country.   

 So, our aim is that whether in India or abroad this facility is available to 

every citizen of our country and the efforts are being made in this regard out of 

184 Missions in the whole world, we, at present, have the facility of printing of 

passports at 22 places but we want to increase it further. 

माननीय अ�य�: माननीय सद�य, आप बैठ जाइए । म�ने आपको एलाऊ नह� िकया है । आप बैठ 

जाइए । 

…(�यवधान) 

माननीय अ�य� : आप बैठ जाइए । 

 �� स�ंया 246 - �ी महाबली िसंह  । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�य, आप एक िमनट बैठ जाइए । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य,�लीज बैठ जाइए । 

माननीय सद�य, म�ने पहले भी आपको आ�हपूव�क कहा है िक बैठे-बैठे नह� बोल�, अगर 

आपको स�लीम��ी �� पूछना है तो आप �र�वे�ट भेिजए, म� सभी क� �र�वे�ट एलाऊ करता ह�ं । 

माननीय सद�य, आप बोिलए । 

…(�यवधान) 
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माननीय अ�य� : �� काल म� कोई पॉइटं ऑफ आड�र नह� होता है । आप बैठ जाइए ।  

आप िनयम-कानून क� िकताब को ढ़ंग से पढ़ लीिजए । 

 माननीय सद�य, आप पूिछये । 
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(Q 246) 

�ी महाबली िसहं : अ�य� महोदय, हम आसन का संर�ण चाह�गे । 17व� लोक सभा म� पहली 

बार इस स� म� मझेु आपने बोलने का अवसर �दान िकया है । इसिलए म� �दय से आपका आभार 

�कट करते ह�ए, देश के �धान मं�ी, आदरणीय नर�े� मोदी जी और िबहार के लोकि�य म�ुय मं�ी 

आदरणीय नीतीश कुमार जी के साथ-साथ काराकाट �े� क� जनता का भी �दय से आभार �कट 

करते ह�ए, माननीय मं�ी महोदय से पूछना चाह�गे िक वष� 2007 म� रलेवे ने रोहतास उ�ोग समूह से 

220 एकड़ जमीन क�पनी कै�पस सिहत 140 करोड़ �पये म� �य िकया था । वष� 2008 म� 

त�कालीन रले मं�ी ने रले वैगन और कपलर फै�टरी का खोलने के िलए िशला�यास िकया था, 

लेिकन वह िशला�यास िसफ�  प�थर क� शोभा बढ़ाती रह गई और सार ेलोग आस लगाए बैठे रह 

गए। वष� 2014 म� जब आदरणीय नर�े� मोदी जी �धान मं�ी बने तो लोग� म� आशा क� एक िकरण 

जगी और वह काम आगे बढ़ा ।  

 महोदय, आपने जो उ�र िदया है िक उस क�पनी कै�पस से िजतने भी कबाड़ थे, उसको 

हटाने का काम श�ु है, लेिकन जहा ंसे आपको काय�शाला का िनमा�ण करना है, वहा ंसे कबाड़ को 

हटा िलया गया है । अब आप वहा ंसे काय� को �ारभं कर सकते ह� । इसिलए हम माननीय मं�ी जी 

से यह जानना चाह�गे िक आप उस काम को कब शु� करा रहे ह� और िकतने िदन� म� उस काम को 

पूरा कर�गे? आप मझुे यह बताने का क� कर� । 

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI 

SURESH C. ANGADI): Sir, the hon. Member comes from Bihar and he has 

expressed his concern for the people there. वष� 2007 म�, वहा ं 140 करोड़ �पये म� 

जमीन खरीदी गई थी । उसके बाद वहा ं काम प�िडंग रहा था ।  Now the work is under 

progress. Indian Railways is setting up wagon POH workshop in Dalmianagar 

on the land purchased from the erstwhile Rohtas Industries. The work has 

been sanctioned and execution started. Work for setting up the workshop has 
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been entrusted to the RITES. यह काम RITES को िदया है । वैगन आविधक ओवरहािलंग 

और हजार लोग� के िलए ए��लॉयम�ट जेनरटे करने का काम चालू है । Work on wagon 

workshop is under various stages at Badnara, Vadlapudi and Kazipet; Badnara 

and Vadlapudi are expected to be completed by 2020. आपने िजस काम के िलए �� 

पूछा है, हम उसे वष� 2020 तक पूरा करने का �यास कर रहे ह� । बाक� का जो भी काम है, अभी 

94 करोड़ �पये म� ��ैप और िडसम�टल करके, there, work is under progress now. हम 

वह काम ज�दी से ज�दी कराने के िलए सोच रहे ह� । हम उसके बार ेम� �टडी भी कर रहे ह� । It is 

expected shortly.  

�ी महाबली िसहं : अ�य� महोदय, माननीय मं�ी महोदय से इस पर एक बात ज�र कहना चाह�गे 

िक सदन म� वष� 2008 म� भी इसी तरह क� बात आई थी, वह न हो जाए, �य�िक िबहार क� जनता 

ने बह�त आशा और िव�ास के साथ लोक सभा क� 40 सीट्स म� से 39 सीट्स झोली म� डाली ह� 

िक जो काम नह� हो सका, आदरणीय नर�े� मोदी जी के रहते ह�ए िबहार का क�याण हो जाएगा ।  

इसिलए हम चाहते ह� िक इस काम को दो वष� म� पूरा कर� । इससे वहा ंके बेरोजगार यवुक� 

को काम भी िमलेगा । 

SHRI SURESH C. ANGADI: Hon. Member is very much concerned with the 

employment of the people of Bihar. The opening date of tenders for 

construction is 26.07.2019. इसी महीने म� ही ट�डर ओपन होने का चांस है । आपको मालूम है 

िक �ी नर�े� मोदी जी के काय�काल म� काम कैसे चलता है । The tender work has already 

been handed over to RITES. The work is under progress and it will be 

completed within 24 months. उ�ह� टाग�ट भी िदया है । हमारी सि�सडरी बह�त अ�छा काम 

कर रही ह� । उ�ह� टाइम बाउडेंड टाग�ट िदया है । Already, the factory scrap has been sold 

through e-auction for Rs. 94 crore. The project was initially sanctioned for 

Sonpur. वष� 2006-07 म� सोनपरु म� िकया था । उस समय सोनपरु म� ल�ड नह� िमली, इसिलए 
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परुानी फै�टरी खरीदी । बाक� �ोसेस नर�े� मोदी जी के आने के बाद �ो�ेस श�ु है । ज�दी से 

ज�दी यह काम पूरा होने को हम ए�सपे�ट कर रहे ह� । Shortly, all the processes will be 

completed. The work can be expected to be completed by 2020 by RITES. 

�ी पीयूष गोयल: अ�य� महोदय, यह एक और ए�जा�पल है िक कैस ेपरुाने जमान ेम� एक-एक 

करके कुछ भी �ोजे�ट्स एनाउंस िकए जाते थे और उन पर कोई काय�वाही नह� होती थी, कोई 

�ोसेस नह� होता था । आज से 12 साल पहले यह जमीन रलेवे के पास आ गई थी, लेिकन वष� 

2007 से वष� 2014-15 तक कोई काम नह� ह�आ । इस वजह स ेल�ड पड़ी रही और िबहार क� 

जनता भी ��त रही तथा उस �े� का भी िवकास नह� हो पाया । यह सही बात है िक िबहार क� 

जनता ने 40 म� से 39 सीट� दी ह�, इसका प�रणाम है िक तेज गित से काम चल रहा है । 
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(Q 247) 

डॉ. �ीतम गोपीनाथ राव मुडें : अ�य� जी, म� मराठी म� सवाल पूछने क� आपसे अनमुित चाहती 

ह�ं । 

*First of all, I would like to thank Hon. Piyush ji Goyal, Railway Minister 

for expediting the work of Ahmadnagar-Beed-Parli railway line which has been 

pending for last 40 years.  You have already given a very detailed answer to 

this question and hence I don’t feel like asking a supplementary question.  You 

have explained in your answer that no passenger train has been identified to 

be run by private players but it is under examination.  Parli Vaijyanath is one of 

the 12 Jyotirlingas which falls in my constituency.  You have a plan to connect 

different tourist circuits.  You are also planning to connect religious tourist 

sites.  So, does the Government intend to connect religious places through 

private train operations?  I would like to know this from the Hon. Railway 

Minister through you Hon. Speaker Sir.* 

SHRI SURESH C. ANGADI: Sir, the hon. Member has asked a very valid 

question regarding privatisation of Indian Railways. 12 �योितिल�ग जाने के िलए इ�ह� 

सिुवधा चािहए । The vision of Shri Narendra Modi and our hon. Minister for 

Railways, Shri Piyush Goyal is an investment of Rs. 50 lakh crore in the 

Railways in the coming 12 years. इसके बार ेम� �ायल अभी चल रही है । 

महोदय, आपको ‘उडान’ योजना के बार ेम� पता है । देश म� हवाई च�पल पहनने वाला भी 

हवाई जहाज म� जाना चािहए, ऐसा �धान मं�ी जी ने कहा था  । If the private people do 

                                    
* .....*English translation of this part of the speech  was originally delivered  in Marathi. 
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good service at competitive prices, they will be engaged on trial basis in the 

coming days. If we start that on trial basis and get better results, people will be 

happy. That process is under progress. We will do it as early as possible and 

then the people can go to tourism centres. India is one of the great tourist 

centres. In the coming days, that can be started and further studies are going 

on in this regard. 

डॉ. �ीतम गोपीनाथ राव मुडें : सर, मेरी िवनती है िक आप उस �ायल म� इस �योित�िलंग तीथ� 

�े� का समावेश कर�  । 

 म� एक सवाल और पूछना चाहती ह�,ँ जैसे एयरपोट्�स का �ाइवटेाइजेशन िकया गया और 

उनका अप�ेडेशन ह�आ, उस िहसाब से आप �े�स का अप�ेडेशन नह� कर रहे ह�, तो �या रलेवे 

�टेशसं के अप�ेडेशन के िलए �ाइवेट क�पनीज़ को इनवॉ�व करने का कोई �योजन है? 

SHRI SURESH C. ANGADI : In this matter, the work under public-private 

partnership is already in progress. The upgradation of railway station is an on-

going process. We want every railway station to be of world class. When we go 

abroad, we find that the railway stations are so good. But why are our railway 

stations so dirty? It is the responsibility of all the Members sitting in this House. 

हम� भी लोग� को भी सीखाना चािहए, बताना चािहए । We have to keep them clean. When 

Shri Narendra Modi took a broom in his hand, तो देश म� �व�छता का एक आ�दोलन 

श�ु हो गया । आने वाले िदन� म� भी रलेवे म� अ�छी सिुवधाओ ंके िलए हम सभी का �यास है । 

यिद सदन क� सहमित हो, तो �योित�िलंग तीथ� �े� के िलए भी पीपीपी मॉडल म� �टडी करके इसे 

शािमल करने का �यास श�ु िकया जा सकता है ।  

SHRI T. R. BAALU : Hon. Speaker, Sir, the density of the passengers 

population from Western Chennai to deep South of Peninsular India is 
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increasing exponentially. That is why the UPA Government headed by Dr. 

Manmohan Singh had envisaged a new rail line between Avadi, 

Sriperumbudur and Guduvancheri. This is a very small rail link, not a very long 

railway track. If it is established, people commuting from Chennai will have a 

hassle-free traffic.  

Hon. Speaker, you are kind enough to allow me to speak. But the senior 

Minister is very harsh. His father was very close to me. The senior Goyal was 

very nice to me. This is what I want to express to the junior Goyal. 

THE MINISTER OF RAILWAYS AND MINISTER OF COMMERCE AND 

INDUSTRY (SHRI PIYUSH GOYAL): Sir, we are all very kind to you and we 

respect you. You are a very senior leader and my father was your friend.  

I thought you said that the answer has not been given, to which I was 

responding that a detailed answer has been given. But all across the country, 

there are remote areas which need to be connected. I wish the same hon. ex-

Prime Minister and the Party whom your Party had supported had, instead of 

only announcing the intention to set up this line, also provided funds to invest 

in the Railways and started setting up rail lines; then possibly the Railways 

would not have been in such a bad situation that we are finding it in today. 

However, we will examine the request of the hon. Member. If it is found 

feasible and if we can get the technical connectivity and other facilities, we will 

be most happy to work on this project given the land availability and other 

techno-economical feasibilities.  
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माननीय अ�य�: �ी टी.आर. बालू जी, अब आप बताए,ँ आप �या पूछना चाहते ह�, बीच म� 

िडसटब� न कर� । आप एक व�र� सद�य ह� । आपको अपनी बात कहने का पूरा मौका द�गे ।  

SHRI T. R. BAALU : I am sorry, hon. Speaker, Sir.  This is in my own 

constituency where a lot of pilgrims pass through. It is just abutting the 

National Highway and this rail line has to be set up. This is a very important 

project. Moreover, Ambattur is an industrial area; Sriperumbudur is the place 

where Shri Rajiv Gandhi memorial has been established. Every day, a lot of 

people come. A responsible Ruling Party should help the responsible 

Opposition. Let them show generosity. We should not fight like cat and rat. We 

are friends. They should help us.  

SHRI SURESH C. ANGADI : Shri T.R. Baalu is a very senior Member and he 

was the Transport Minister in the Vajpayee Government. He came to my 

constituency also. …(Interruptions)  

माननीय अ�य�: माननीय सद�य, आपस म� बात न कर� । माननीय मं�ी जी, आप चेयर को अ�ेस 

करके जवाब द� । 

…(�यवधान) 

SHRI SURESH C. ANGADI : Whatever demand the hon. Member has raised 

will be examined and then the details will be given to the hon. Minister.  
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12.00 hrs 

माननीय अ�य� : माननीय सद�यगण, मझेु कई माननीय सद�य� क� ओर से �थगन ��ताव क� 

सूचनाए ं�ात ह�ई ह� । यह आव�यक है, लेिकन अभी िकसी �थगन ��ताव को �वीकृित नह� दी गई 

है ।  

आज हमार ेसदन के उप-नेता माननीय �ी राजनाथ िसंह जी, जो भारत के र�ा मं�ी भी ह�, 

को उनके ज�मिदन पर म� अपनी तथा पूर ेसदन क� ओर से बधाई देता ह� ंतथा उनके �व�थ जीवन 

एव ंदीघा�य ुक� कामना करता ह�ं । माननीय राजनाथ िसंह जी वह सद�य ह�, जो उ�र �देश के 

िवधान प�रषद के भी सद�य रहे, िवधान सभा के भी सद�य रहे, लोक सभा के भी सद�य ह� और 

रा�य सभा के सद�य भी रहे ।  

…(�यवधान) 

 माननीय अ�य� : हां, चीफ िमिन�टर ऑफ उ�र �देश भी रहे ह� । 

…(�यवधान) 

माननीय अ�य� : माननीय राजनाथ िसंह जी सभी सदन� के माननीय सद�य रहे ह�, इसिलए 

सभी सद�य� क� तरफ से तथा सदन क� ओर स ेम� उनको बह�त-बह�त शभुकामनाए ंदेता ह�ं ।  

…(�यवधान) 
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12.01 hrs 

PAPERS LAID ON THE TABLE 

माननीय अ�य� : अब प� सभा पटल पर रखे जाएगें । �ी नर�े� िसंह तोमर । 

कृिष और िकसान क�याण म�ंी; �ामीण िवकास म�ंी तथा पचंायती राज म�ंी (�ी नर�े� 

िसहं तोमर) : माननीय अ�य� जी, म� वष� 2019-20 के िलए पचंायती राज मं�ालय क� अनदुान� 

क� िव�ततृ मांग� क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) सभा पटल पर रखता ह� ं। 

[Placed in  Library, See No. LT 167/17/19] 

िविध और �याय म�ंी; संचार म�ंी तथा इले��ोिनक� और सूचना �ौ�ोिगक� म�ंी (�ी रिव 

शंकर �साद) : अ�य� जी, म� िन�निलिखत प� सभा पटल पर रखता ह� ं– 

(1) िविधक सेवा �ािधकरण अिधिनयम, 1987 क� धारा 30 क� उप-धारा (1) के अतंग�त 

िन�निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह�दी तथा अ�ेंजी स�ंकरण):- 

(एक) रा��ीय िविधक सेवा �ािधकरण (िन:श�ुक और स�म िविधक सेवाए)ं 

सशंोधन िविनयम, 2018 जो 25 अ�ूबर, 2018 के भारत के राजप� म� 

अिधसूचना स�ंया एल/61/10 एनएएलएसए म� �कािशत ह�ए थे । 

(दो) रा��ीय िविधक सेवा �ािधकरण (लोक अदालत) संशोधन िविनयम, 2018 

जो 25 अ�ूबर, 2018 के भारत के राजप� म� अिधसूचना स�ंया 

एल/28/09/एनएएलएसए म� �कािशत ह�ए थे । 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाले 

दो िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in  Library, See No. LT 168/17/19] 
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THE MINISTER OF RAILWAYS AND MINISTER OF COMMERCE AND 

INDUSTRY (SHRI PIYUSH GOYAL): I beg to lay on the Table:- 

(1)  (i) A copy of the Annual Report (Hindi and English versions) of the 

Export Inspection Council of India, New Delhi, for the year 2016-2017.  

(ii) A copy of the Annual Accounts (Hindi and English versions) of the 

Export Inspection Council of India, New Delhi, for the year 2016-2017, 

together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Export Inspection Council of India, 

New Delhi, for the year 2016-2017.  

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 169/17/19] 

 

THE MINISTER OF PETROLEUM AND NATURAL GAS AND MINISTER OF 

STEEL (SHRI DHARMENDRA PRADHAN): I beg to lay on the Table a copy 

of the Detailed Demands for Grants (Hindi and English versions) of the Ministry 

of Petroleum and Natural Gas for the year 2019-20. 

 [Placed in  Library, See No. LT 170/17/19] 
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THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): I beg to lay on the Table:- 

(1) A copy of the Memorandum of Understanding (Hindi and English versions) 

between the Hindustan Copper Limited and the Ministry of Mines for the 

year 2019-2020.  

[Placed in  Library, See No. LT 171/17/19] 

(2) A copy each of the following Notifications (Hindi and English versions) 

     under sub-section (1) of Section 28 of the Mines and Minerals 

(Development and Regulation) Act, 1957:-  

(i) The Atomic Minerals Concession (Second Amendment) Rules, 

2019 published in Notification No. G.S.R.134(E) in Gazette of India 

dated 20th February, 2019.  

(ii) The Atomic Minerals Concession (Amendment) Rules, 2019 

published in Notification No. G.S.R.126(E) in Gazette of India dated 

19th February, 2019.  

(iii) G.S.R.135(E) in Gazette of India dated 20th February, 2019, 

reserving the area of 150 acres in block No. 13/1, Ramanadurga 

Forest Range, Sandur Taluk, Bellari District, Karnataka for mineral 

iron ore for undertaking prospecting or mining operations through 

M/s Steel Authority of India Limited/Visvesvaraya Iron and Steel 

Limited, a Central Public Sector Undertaking under administrative 

control of Ministry of Steel for a period of ten years. 
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(iv) G.S.R.1220(E) in Gazette of India dated 19th December, 2018, 

reserving the area except the area already held under PL or ML for 

purposes of Mines and Minerals (Development and Regulation) Act, 

1957 so as to undertake prospecting or mining operations through 

the M/s FCI Aravali Gypsum and Minerals India Limited in respect of 

Minerals-Rock Phosphate and Dolomite in Districts Banswara, 

Jaisalmer and Jodhpur, in the State of Rajasthan for a period of ten 

years. 

[Placed in Library, See No. LT 172/17/19] 

 

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND 

PROGRAMME IMPLEMENTATION AND MINISTER OF STATE OF THE 

MINISTRY OF PLANNING (RAO INDERJIT SINGH): I beg to lay on the 

Table:- 

(1) Detailed Demands for Grants of the Ministry of Statistics and 

Programme Implementation for the year 2019-2020.  

[Placed in Library, See No. LT 173/17/19] 

 

(2) Detailed Demands for Grants of the Ministry of Planning for the year 

2019-2020. 

[Placed in  Library, See No. LT 174/17/19] 
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उ�र पूव� �े� िवकास म�ंालय के रा�य म�ंी; �धानम�ंी काया�लय म� रा�य म�ंी; कािम�क, 

लोक िशकायत और प�शन म�ंालय म� रा�य म�ंी; परमाणु ऊजा� िवभाग म� रा�य म�ंी तथा 

अतं�र� िवभाग म� रा�य म�ंी (डॉ. िजते�� िसहं) : अ�य� महोदय, आपक� अनमुित से म� 

िन�निलिखत प� सभा पटल पर रखता ह� ं- 

(1) िन�निलिखत प�� क� एक-एक �ित (िह�दी तथा अ�ंेजी स�ंकरण):- 

(एक) वष� 2019-2020 के िलए अतं�र� िवभाग क� अनदुान� क� िव�ततृ मांग� । 

[Placed in Library, See No. LT 175/17/19] 

 

(दो) वष� 2019-2020 के िलए परमाण ुऊजा� िवभाग क� अनदुान� क� िव�ततृ 

मांग� । 

[Placed in Library, See No. LT 176/17/19] 

 

(2) एिं��स काप�रशेन िलिमटेड तथा अतं�र� िवभाग के बीच वष� 2019-2020 के िलए ह�ए 

समझौता �ापन क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण) । 

[Placed in Library, See No. LT 177/17/19] 

 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): On behalf of Shri Hardeep Singh Puri, I 

beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of 

the Coffee Board, Bangalore, for the year 2017-2018. 
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 (ii) A copy of the Annual Accounts (Hindi and English versions) of 

the Coffee Board, Bangalore, for the year 2017-2018, 

together with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Coffee Board, Bangalore, 

for the year 2017-2018. 

(2) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 178/17/19]

(3) A copy of the Footwear Design and Development Institute 

Ordinances, 2019 (Hindi and English versions) published in 

Notification No. F. No. FDDI/HO/MDO/CoP(DP)/2019/044 in 

Gazette of India dated 21st June, 2019 under sub-section (2) of 

Section 38 of the Footwear Design and Development Institute Act, 

2017. 

[Placed in Library, See No. LT 179/17/19] 

(4)      A copy of the Tea Warehouses (Licensing) Amendment Order, 

2019 (Hindi and English versions) published in Notification No. 

S.O.1919(E) in Gazette of India dated 4th June, 2019 issued under 

Section 30 of the Tea Act, 1953. 

[Placed in Library, See No. LT 180/17/19] 
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(5)    A copy each of the following Notifications (Hindi and English 

versions) under sub-section (3) of Section 19 of the Foreign Trade 

(Development and Regulation) Act, 1992:- 

(i) S.O.6309(E) published in Gazette of India dated 24th 

December, 2018, regarding   prohibition on import of 

milk and milk products from China. 

(ii) S.O.6364(E) published in Gazette of India dated 28th 

December, 2018, regarding amendment in import policy 

conditions of Peas including Yellow peas, Green peas, 

Dun peas and Kaspa peas. 

(iii) S.O.128(E) published in Gazette of India dated 8th 

January, 2019, regarding import policy for electronics 

and IT Goods under Schedule-I (Import Policy) of ITC 

(HS), 2017. 

(iv) S.O.129(E) published in Gazette of India dated 8th 

January, 2019, regarding amendment in Import Policy 

of Aviation Gasoline under Exim Code 27101219 in the 

ITC (HS) 2017, Schedule-I (Import Policy). 

(v) S.O.320(E) published in Gazette of India dated 15th 

January, 2019, regarding incorporation of Appendix-V 

under ITC (hs) 2017, Schedule-I (Import Policy). 
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(vi) S.O.321(E) published in Gazette of India dated 15th 

January, 2019, regarding amendment in policy 

condition of Nicotinic Acid and Nicotinamide under HS 

Code 29362920 of ITC (HS) 2017, Schedule-I (Import 

Policy). 

(vii) S.O.1478(E) published in Gazette of India dated 29th 

March, 2019, regarding amendment in import policy 

conditions of Beans of the SPP Vigna Mungo (l.) 

Hepper, Split and other. 

(viii) S.O.1479(E) published in Gazette of India dated 29th 

March, 2019, regarding amendment in import policy 

conditions of Peas (Pisum Sativum) including Yellow 

peas, Green peas, Dun Peas and Kaspa peas, Split 

and other. 

(ix) S.O.1480(E) published in Gazette of India dated 29th 

March, 2019, regarding amendment in import policy 

conditions of Beans of the SPP Vigna Radiata (L.) 

Wilczek, Split and other. 

(x) S.O.1481(E) published in Gazette of India dated 29th 

March, 2019, regarding amendment in import policy 

conditions of Pegeon Peas (Cajanus Cajan)/Toor Dal, 

Split and other. 
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(xi) S.O.1628(E) published in Gazette of India dated 23rd 

April, 2019, regarding prohibition on import of milk and 

milk products from China. 

(xii) S.O.1701(E) published in Gazette of India dated 7th 

May, 2019, regarding import policy for Electronics and 

IT Goods under Schedule-I (Import Policy) of ITC (HS), 

2017. 

(xiii) S.O.1818(E) published in Gazette of India dated 24th 

May, 2019, regarding amendment in import policy of 

biofuels. 

(xiv) S.O.1955(E) published in Gazette of India dated 12th 

June, 2019, regarding amendment in import policy 

conditions of cashew kernels (Broken/whole). 

[Placed in Library, See No. LT 181/17/19] 

 

(6) (i) A copy of the Annual Report (Hindi and English versions) of the 

Footwear Design and Development Institute, Noida, for the year 2017-

2018, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the Government 

of the working of the Footwear Design and Development Institute, 

Noida, for the year 2017-2018. 
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(7)  Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (6) above. 

[Placed in Library, See No. LT 182/17/19]

 

(8)  A copy of the Detailed Demands for Grants (Hindi and English 

versions) of the Ministry of Commerce and Industry for the 

year 2019-2020. 

[Placed in Library, See No. LT 183/17/19] 
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मानव ससंाधन िवकास म�ंालय म� रा�य म�ंी; सचंार म�ंालय म� रा�य म�ंी तथा 

इले��ॉिनक� और सूचना �ौ�ोिगक� मं�ालय म� रा�य म�ंी (�ी सजंय शामराव धो�)े : 

अ�य� महोदय, म� िन�निलिखत प� सभा पटल पर रखता ह� ं-  

(1) (एक) यूनीक आइड�िटिफकेशन अथॉ�रटी ऑफ इंिडया, नई िद�ली के वष� 2017-18 के 

वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी सं�करण) तथा लेखापरीि�त लेखे ।  

(दो) यूनीक आइड�िटिफकेशन अथॉ�रटी ऑफ इंिडया, नई िद�ली के वष� 2017-18 के 

काय�करण क� सरकार �ारा क� गई समी�ा क� एक �ित (िह�दी तथा अ�ेंजी स�ंकरण)।  

 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाले 

दो िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 184/17/19] 

(3) (एक) िडिजटल इंिडया काप�रशेन (पूव�वत� मीिडया लैब एिशया), नई िद�ली के वष� 

2017-18 के वािष�क �ितवेदन क� एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) तथा 

लेखापरीि�त लेखे ।  

(दो) िडिजटल इंिडया काप�रशेन (पूव�वत� मीिडया लैब एिशया), नई िद�ली के वष� 

2017-18 के काय�करण क� सरकार �ारा क� गई समी�ा क� एक �ित (िह�दी तथा अं�ेजी 

स�ंकरण)।  

 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने वाले 

दो िववरण (िह�दी तथा अं�ेजी स�ंकरण) । 

[Placed in Library, See No. LT 185/17/19] 
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(5) भारतीय दूरसचंार िविनयामक �ािधकरण अिधिनयम, 1997 क� धारा 37 के अतंग�त 

अिधसूचना स�ंया 116-6/2017-एनएसएल-॥/(खंड.II) जो 13 जून, 2019 के भारत के राजप� 

म� �कािशत ह�ई थी तथा िजसके �ारा िदनांक 12.06.2019 के दूरसंचार मोबाइल न�बर 

पोट�िबिलटी (सातवा ंसशंोधन) िविनयम, 2018 (2018 का 9) म� कितपय सशंोधन िकए गए है, क� 

एक �ित (िह�दी तथा अ�ंेजी स�ंकरण) 

[Placed in Library, See No. LT 186/17/19] 

 

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI 

SURESH C. ANGADI): I beg to lay on the Table:- 

(1) A copy each of the following papers (Hindi and English versions):- 

(i) Memorandum of Understanding between the IRCON 

International Limited and the Ministry of Railways for 

the year 2019-2020. 

[Placed in Library, See No. LT 187/17/19] 

(ii) Memorandum of Understanding between the Konkan 

Railway Corporation Limited and the Ministry of 

Railways for the year 2019-2020. 

[Placed in Library, See No. LT 188/17/19] 

(iii) Memorandum of Understanding between the Dedicated 

Freight Corridor Corporation of India Limited and the 

Ministry of Railways for the year 2019-2020. 

[Placed in Library, See No. LT 189/17/19] 
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(iv) Memorandum of Understanding between the Indian 

Railway Finance Corporation Limited and the Ministry 

of Railways for the year 2019-2020. 

[Placed in Library, See No. LT 190/17/19] 

(v) Memorandum of Understanding between the Rail Vikas 

Nigam Limited and the Ministry of Railways for the year 

2019-2020. 

[Placed in Library, See No. LT 191/17/19] 

(vi) Memorandum of Understanding between the Mumbai 

Railway Vikas Corporation Limited and the Ministry of 

Railways for the year 2019-2020. 

[Placed in Library, See No. LT 192/17/19] 

(vii) Memorandum of Understanding between the 

Braithwaite and Company Limited and the Ministry of 

Railways for the year 2019-2020. 

[Placed in Library, See No. LT 193/17/19] 

(viii) Memorandum of Understanding between the Railtel 

Corporation of India Limited and the Ministry of 

Railways for the year 2019-2020. 

[Placed in Library, See No. LT 194/17/19] 
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(ix) Memorandum of Understanding between the RITES 

Limited and the Ministry of Railways for the year 2019-

2020. 

[Placed in Library, See No. LT 195/17/19] 

(x) Memorandum of Understanding between the Container 

Corporation of India Limited and the Ministry of 

Railways for the year 2019-2020. 

[Placed in Library, See No. LT 196/17/19] 

(xi) Memorandum of Understanding between the Indian 

Railway Catering and Tourism Corporation Limited and 

the Ministry of Railways for the year 2019-2020. 

[Placed in Library, See No. LT 197/17/19] 

(xii) Memorandum of Understanding between the Kolkata 

Metro Rail Corporation Limited and the Ministry of 

Railways for the year 2019-2020. 

[Placed in Library, See No. LT 198/17/19] 

 

(2) (i) A copy of the Annual Report (Hindi and English versions) of the Rail 

Land Development Authority, New Delhi, for the year 2017-2018, along 

with Audited Accounts. 
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 (ii) A copy of the Review (Hindi and English versions) by the Government 

of the working of the Rail Land Development Authority, New Delhi, for 

the year 2017-2018. 

(3) Statement (Hindi and English versions) showing reasons for delay in laying 

the papers mentioned at (2) above. 

[Placed in Library, See No. LT 199/17/19]

 

(4) A copy of the Detailed Demands for Grants (Hindi and English versions) 

of the Ministry of Railways for the year 2019-2020. 

[Placed in Library, See No. LT 200/17/19] 

 

THE MINISTER OF STATE  IN THE MINISTRY OF EXTERNAL AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI V. MURALEEDHARAN): I beg to lay on the Table:- 

 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

Nalanda University, Nalanda, for the year 2017-2018. 

 (ii) 

 

 

 

 

A copy of the Annual Accounts (Hindi and English versions) of the 

Nalanda University, Nalanda, for the year 2017-2018, together with 

Audit Report thereon. 
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(iii) A copy of the Review (Hindi and English versions) by the Government of 

the working of the Nalanda University, Nalanda, for the year 2017-2018. 

(2)  Statements (Hindi and English Versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 201/17/19] 

 

   

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): I beg to lay on the Table:- 

(1) A copy of the Static and Mobile Pressure Vessels (Unfired) 

(Amendment) Rules, 2019 (Hindi and English versions) published in 

Notification No. G.S.R.148(E) in Gazette of India dated 26th February, 2019 

under sub-section (8) of Section 18 of the Explosives Act, 1884. 

[Placed in Library, See No. LT 202/17/19] 

 

(2) A copy each of the following papers (Hindi and English versions) 

under sub-section (2) of Section 394 of the Companies Act, 2013:- 

 (i) Review by the Government of the working of the Jammu and 

Kashmir Development Finance Corporation Limited, Jammu, 

for the year 2017-2018. 
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 (ii) Annual Report of the Jammu and Kashmir Development 

Finance Corporation Limited, Jammu, for the year 2017-2018, 

along with Audited Accounts and comments of the 

Comptroller and Auditor General thereon. 

(3) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (2) above. 

[Placed in Library, See No. LT 203/17/19]

(4) (i) A copy of the Annual Report (Hindi and English versions) of 

the Office of the Controller General of Patents, Designs, Trade 

Marks and Geographical Indications, Mumbai, for the year 

2017-2018. 

 (ii) Statement regarding Review (Hindi and English versions) by 

the Government of the working of the Office of the Controller 

General of Patents, Designs, Trade Marks and Geographical 

Indications, Mumbai, for the year 2017-2018. 

(5) Statement (Hindi and English versions) showing reasons for delay 

in laying the papers mentioned at (4) above. 

 

[Placed in Library, See No. LT 204/17/19] 
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12.03 hrs 

STATEMENTS BY MINISTERS 

(i)Status of implementation of the recommendations/observations 
contained in the 30th Report of the Standing Committee on Coal and 
Steel on Review of Function of Coal Mines Provident Fund Organisation 

(CMPFO) pertaining to the Ministry of Coal* 
 
THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): I beg to lay a statement 

regarding the status of implementation of the recommendations/observations 

contained in the 30th Report of the Standing Committee on Coal and Steel on 

Review of Function of Coal Mines Provident Fund Organisation (CMPFO) 

pertaining to the Ministry of Coal. 

   

  

                                    
* Laid on the Table and also placed in Library, See No. LT 205/17/19. 
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12.04 hrs 

(iia) Status  of implementation of the recommendations contained in the 
147th Report of the Standing Committee on Commerce on Demands for 
Grants (2018-19) (Demand No. 11) pertaining to the Department of 

Commerce, Ministry of Commerce and Industry* 
 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): On behalf of Shri Hardeep Singh Puri, I 

beg to lay a statement regarding the status of implementation of the 

recommendations contained in the 147th  Report of the Standing Committee on 

Commerce on Demands for Grants (2018-19) (Demand No. 11) pertaining to 

the Department of Commerce, Ministry of Commerce & Industry. 

  

                                    
* Laid on the Table and also placed in Library, See No. LT 206/17/19. 
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 (b) Status  of implementation of the recommendations contained in the 
148th Report of the Standing Committee on Commerce on Action Taken 
by the Government on the recommendations/observations contained in 
141st Report of the Committee on Demands for Grants (2018-19) 
(Demand No. 12) pertaining to the Department for Promotion of Industry 

and Internal Trade, Ministry of Commerce and Industry* 
 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): I beg to lay a statement regarding the 

status of implementation of the recommendations contained in the 148th  

Report of the Standing Committee on Commerce on Action Taken by the 

Government on the recommendations/observations contained in 141st  Report 

of the Committee on Demands for Grants (2018-19) (Demand No. 12) 

pertaining to the Department for Promotion of Industry and Internal Trade, 

Ministry of Commerce and Industry. 

 

  

                                    
* Laid on the Table and also placed in Library See No. LT 207/17/19. 
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12.06 hrs 

ELECTIONS TO COMMITTEES 
(i)Tea Board 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): On behalf of Shri Hardeep Singh Puri, I 

beg to move the following:- 

“That in pursuance of clause (f) of sub-section (3) of Section (4) of 
the Tea Act, 1953 read with rules 4(1)(b) and 5(1) of the Tea 
Rules, 1954, the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two members from 
amongst themselves to serve as members of the Tea Board 
subject to the other provisions of the said Act and the rules made 
thereunder.” 
 

माननीय अ�य�: �� यह है : 

“िक चाय िनयमावली, 1954 के िनयम 4(1) (ख) और 5(1) के साथ पिठत चाय 

अिधिनयम, 1953 क� धारा (4) क� उप-धारा (3) के खंड (च) के अनसुरण म�, इस सभा 

के सद�य, ऐसी रीित से जैसा िक अ�य� िनदेश द�, उ� अिधिनयम के अ�य उपबंध� तथा 

उसके अधीन बनाये गए िनयम� के अ�यधीन चाय बोड� के सद�य के �प म� काय� करने के 

िलए अपने म� से दो सद�य िनवा�िचत कर� ।” 

 

��ताव �वीकृत ह�आ । 
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 (ii) Coffee Board 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): On behalf of Shri Hardeep Singh Puri, I 

beg to move the following:- 

“That in pursuance of clause (b) of sub-section (2) of Section (4) 
of the Coffee Act, 1942, read with rules 3 and 4 of the Coffee 
Rules, 1955, the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two members from 
amongst themselves to serve as members of the Coffee Board 
subject to the other provisions of the said Act and the rules made 
thereunder.” 

 

माननीय अ�य�: �� यह है : 

“िक कॉफ� िनयमावली, 1955 के िनयम 3 और 4 के साथ पिठत कॉफ� अिधिनयम, 1942 

क� धारा (4) क� उप-धारा (2) के खंड (ख) के अनसुरण म�, इस सभा के सद�य, ऐसी 

रीित से जैसा िक अ�य� िनदेश द�, उ� अिधिनयम के अ�य उपबंध� तथा उसके अधीन 

बनाये गए िनयम� के अ�यधीन कॉफ� बोड� के सद�य के �प म� काय� करने के िलए अपने म� 

से दो सद�य िनवा� िचत कर� ।” 

 

��ताव �वीकृत ह�आ । 
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(iii) Spices Board 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): On behalf of Shri Hardeep Singh Puri, I 

beg to move the following:- 

 “That in pursuance of clause (b) of sub-Section (3) of Section (3) 
of the Spices Board Act, 1986, read with rules 4(1)(b) and 5(1) of 
the Spices Board Rules, 1987, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, two 
members from amongst themselves to serve as members of the 
Spices Board subject to the other provisions of the said Act and 
rules made thereunder.” 
 

माननीय अ�य�: �� यह है : 

“िक मसाला बोड� िनयमावली, 1987 के िनयम 4(1) (ख) और 5(1) के साथ पिठत 

मसाला बोड� अिधिनयम, 1986 क� धारा (3) क� उप-धारा (3) के खडं (ख) के अनसुरण 

म�, इस सभा के सद�य, ऐसी रीित से जैसा िक अ�य� िनदेश द�, उ� अिधिनयम के अ�य 

उपबंध� तथा उसके अधीन बनाये गए िनयम� के अ�यधीन मसाला बोड� के सद�य के �प 

म� काय� करने के िलए अपने म� से दो सद�य िनवा�िचत कर� ।” 

 

��ताव �वीकृत ह�आ । 
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(iv) Marine Products Export Development Authority 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND 

INDUSTRY (SHRI SOM PRAKASH): On behalf of Shri Hardeep Singh Puri, I 

beg to move the following:- 

“That in pursuance of clause (c) of sub-Section (3) of Section (4) 
of the Marine Products Export Development Authority Act, 1972 
read with rule 4(1) of the Marine Products Export Development 
Authority Rules, 1972, the members of this House do proceed to 
elect, in such manner as the Speaker may direct, two members 
from amongst themselves to serve as members of the Marine 
Products Export Development Authority subject to the other 
provisions of the said Act and rules made thereunder.” 
 

माननीय अ�य�: �� यह है : 

“िक सामिु�क उ�पाद िनया�त िवकास �ािधकरण िनयम, 1972 के िनयम 4(1) के साथ 

पिठत सामिु�क उ�पाद िनया�त िवकास �ािधकरण अिधिनयम, 1972 क� धारा (4) क� 

उप-धारा (3) के खंड (ग) के अनसुरण म�, इस सभा के सद�य, ऐसी रीित से जैसा िक 

अ�य� िनदेश द�, उ� अिधिनयम के अ�य उपबंध� और उसके अतंग�त बनाए गए िनयम� 

के अ�यधीन सामिु�क उ�पाद िनया�त िवकास �ािधकरण के सद�य� के �प म� काय� करने 

के िलए अपने म� से दो सद�य िनवा�िचत कर� ।” 

 

��ताव �वीकृत ह�आ । 
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�ीमती अनिु�या पटेल (िमजा�पुर): अ�य� महोदय, उ�र �देश रा�य के िमज़ा�परु, सोनभ�, 

िच�कूट, इलाहाबाद आिद अ�य िजल� म� कोल आिदवासी समदुाय के लोग बड़ी स�ंया म� िनवास 

करते ह� और इ�ह� उ�र �देश रा�य म� अनसूुिचत जाित क� �ेणी म� रखा गया है, िक�त ुउ�र 

�देश के अलावा अ�य सभी �देश� जैसे: म�य �देश, छ�ीसगढ़, िबहार, झारख�ड म� इ�ह� 

अनसूुिचत जनजाित क� �ेणी म� रखा गया है । उ�र �देश का कोल आिदवासी समदुाय एक ल�बे 

समय से समानता के िलए सघंष� कर रहा है िक इ�ह� अनसूुिचत जनजाित क� �ेणी म� उ�र �देश 

म� भी रखा जाए । म� इस समदुाय के बीच म� लगातार जाती रहती ह�ं । वे अपनी इस गंभीर सम�या 

को बार-बार उठाते रहते ह� । म�ने इसे 16व� लोक सभा म� भी उठाया था ।  

महोदय, यह बह�त ही गंभीर मसला है और म� बताना चाहती ह� ं िक उ�र �देश रा�य के 

अनसूुिचत जाित एव ंअनूसूिचत जनजाित शोध एव ं�िश�ण स�ंथान �ारा इस कोल आिदवासी 

समदुाय के �ाइबल कैर�ेटर को �टडी करके एक िव�ततृ सव��ण �रपोट� इस अनशुंसा के साथ 

उ�र �देश क� रा�य सरकार को स�पी गई थी िक इ�ह� अनसूुिचत जनजाित क� �ेणी म� शािमल 

िकया जा सकता है । उ�र �देश सरकार के त�कालीन माननीय म�ुय मं�ी जी ने वष�-2013 म� 

इस �रपोट� को सलं�न कर इसक� स�ंतिुत करते ह�ए अपनी आ�या क� � सरकार को भेजी थी और 

इस बात का अनरुोध िकया था िक कोल समदुाय, जो उ�र �देश म� िनवास करता है उसे भी अ�य 

�देश� क� तरह अनसूुिचत जनजाित क� �ेणी म� शािमल िकया जाए । िकंत ु6 वष� का लंबा समय 

बीतने के बाद भी अभी तक इस पर जो �भावी कार�वाई होनी चािहए, वह नह� हो पाई है ।  

म� माननीय जनजातीय काय� मं�ी जी से �यि�गत �प से भी िमलकर इस िवषय से उ�ह� 

अवगत करा चुक� ह�ं । कोल समाज के अदंर बह�त तड़प है और �याय के िलए यह समाज तड़प रहा 

है । आज, मेरा सदन के मा�यम से उनसे िवशेष अनरुोध है िक वे इस �रपोट�  को अिवल�ब स�ंान 

म� लेते ह�ए उ�र �देश के कोल समदुाय को अनसूुिचत जनजाित क� �ेणी म� सि�मिलत करने हेत ु

आव�यक कार�वाई करना सिुनि�त कर� । बह�त-बह�त ध�यवाद ।  
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माननीय अ�य� : �ी िवनोद कुमार सोनकर, �ी रिव िकशन श�ुला, �ी आर.के.िसंह पटेल और 

डॉ. िक�रट पी.सोलंक� को �ीमती अनुि�या पटेल �ारा उठाए गए िवषय के साथ संब� करने क� 

अनमुित �दान क� जाती है । 

�ी िहबी इडन जी । 

�ी अधीर रजंन चौधरी (बहरामपुर): माननीय अ�य� महोदय, हमारा एक बह�त गंभीर म�ुा है । 

कृपया मझेु कुछ समय बोलने का मौका दीिजए ।  

माननीय अ�य� : आपक� पाट� के नए सद�य को �या आप बोलने नह� द�गे? आपका िवषय �या 

है? आप नोिटस द�, िलखकर भेज� ।  

�ी अधीर रजंन चौधरी : सर, आप सब जानते ह� िक कना�टक क� मौजूदा सरकार को िगराने के 

िलए एक िघनौनी सािजश चल रही है । …(�यवधान) । इसे अजंाम देने के िलए कोई भी कसर नह� 

छोड़ी जा रही है । …(�यवधान) 

माननीय अ�य� : माननीय सद�य, आप इस िवषय पर िपछले दो िदन� से लगातार बोल रहे ह�  

और तब आपने सदन से वाक आउट भी कर िदया था । केवल �ी िहबी इडन जी क� बात क� ही 

�रपोिट�ग हो । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, �या आप बोलना चाहते ह�? �ी एस.मिुन�वामी जी ।  
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*SHRI  S. MUNISWAMY (KOLAR): Hon’ble Speaker Sir, at the outset I would 

like to express my sincere thanks for giving me an opportunity to speak for the 

first time in this august house.   

Sir, I got elected as a member of Parliament with the blessings of the 

people of Kolar and hon’ble Prime Minister shri Narendra Modi ji. When I came 

to the house for the first time, my colleagues appreciated me by saying that 

“you have come from the treasure of gold”.  It made me feel happy for one 

reason and sad for another. Yes, my district has treasury of gold. However it is 

not being utilized for the betterment of the people. The Government should 

take steps to restart the operation of the Kolar Gold Field, which has been 

closed.   

In the pre-independence era British looted us and thereafter, it was 

looted by the party which is now in opposition.   

There were 32000 labours working in the KGF mines. After the closure 

of the gold mine the labours became jobless and leading a pathetic life. 

Kolar Gold Field was, once, famous for supplying gold to the entire 

country but it is not functioning now a days. Therefore I would like to request 

the hon’ble minister to ensure that the Gold mining operation resumes as soon 

as possible in this backward district. 

                                    
* English translation of the speech originally delivered in Kannada.  



10.7.2019                                                       73 

 
The opposition party has been making fake claims that it worked for the 

poor and for the farmers, but no jobs are created for the poor. No help is given 

to the poor. So they do not have any moral right to claim that they worked for 

the poor and farmers. 

KGF has 12,600 acres of land. It is under the control of Central 

Government.  The people are leading a deplorable  life as they don’t have jobs 

to earn their livelihood. Therefore, I request the Government to take steps to 

open Special Economic Zones in the land available there. It would help to 

create jobs for the people of Kolar. Then they can live a happy and peaceful 

life. I urge the hon’ble minister to set up industries to create employment 

opportunities for the people of Kolar. 

Earlier, my district Kolar was represented by a Congress member for 7 

consecutive terms. He also served as a minister for Railways. He misled the 

people as he installed only bill boards and he just laid the foundation stones, 

 but no development works were executed during his tenure. 

Therefore I urge upon the Union Government to ensure that the Gold 

Mine is opened to continue its operation and set up industries to do justice to 

the people  by providing them jobs.   

�ी िवनायक भाऊराव राऊत (र�नािगरी-िसंधुदुग�): महोदय, सीआरएफ फ�ड के बार ेम� एक 

मह�वपूण� म�ुे पर म� आपके मा�यम से के�� सरकार का �यान आकिष�त करना चाहता ह� ं

…(�यवधान) सीआरएफ फ�ड का िनमा�ण वष� 2000 म� सव��थम ह�आ था । पे�ोल और डीजल 

पर एक �पया सैस लगाकर इक�ा होने वाली धनरािश सीआरएफ फ�ड म� खच� करने क� �यव�था 
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थी ।…(�यवधान) 57 परस�ट रािश एनएच के िनमा�ण म� खच� हो रही थी, 12.5 परस�ट रािश रलेवे 

को दी जाती थी और 30 परस�ट रािश सीआरएफ फ�ड म� दी जाती थी…(�यवधान) 

12.17 hrs  

At this stage, Shri Anto Antony and some other hon. Members came 
and stood on the floor  near the Table. 

 अ�य� महोदय, उसके बाद ऐसा ह�आ िक के��ीय सड़क प�रवहन मं�ालय से रािश देने का 

जो �ावधान था, वह िनकाल कर िव� मं�ालय के हाथ म� दे िदया गया ।…(�यवधान) उसके बाद 

इसके िविनयोग के िलए एक सिमित का िनमा�ण ह�आ । उसका प�रणाम यह आया िक लोक 

�ितिनिधय� के �े� म� सीआरएफ फ�ड के मा�यम से रा�ता बनाना, निदय� के ऊपर ि�ज बनाना, 

रलेवे ि�ज बनाने का जो काम चलता था, वह सारा का सारा बदं हो गया ।…(�यवधान) म� आपके 

मा�यम से के�� सरकार से िवनती करता ह� ं िक पहले क� तरह से सीआरएफ फ�ड का िविनयोग 

प�रवहन मं�ालय के मा�यम से एनएच और एनएचएआई के िलए िकया जाए ।…(�यवधान) तािक 

लोग� को �यादा से �यादा उसका फायदा िमले सके, यही मेरी िवनती है ।…(�यवधान) 

माननीय अ�य� : डॉ. िनिशकांत दबेु को �ी िवनायक भाउराव राऊत �ारा उठाए गए िवषय के 

साथ सबं� करने क� अनमुित �दान क� जाती है । 

�ी देवुिसंह चौहान (खेड़ा): अ�य� जी, म� आपके मा�यम से िमिन��ी ऑफ �र�यएुबल एनज� 

िवभाग का �यान आकिष�त करना चाहता ह�…ं(�यवधान) जैसे िक सब जानते ह� िक पूर े िव� म� 

भारत एक फा�टे�ट �ोइंग इकोनॉमी है…(�यवधान) भारत क� इकोनॉमी ए�ीक�चर बे�ड है और 

पूरे व�ड� म� हमार ेदेश क� पहचान ए�ीक�चरल बे�ड नेशन के �प म� है…(�यवधान) 

लेिकन आज जो ए�ीक�चर वे�ट क� सम�या है । उस वे�ट से एनज� क�वट�  करने के िलए 

हमार ेयहां पर हमारी सरकार क� ओर से, िवशेष तौर से हमार े��ये �धान मं�ी जी क� एक िवशेष 

योजना है, उससे उनको मह�व िमलता है और उनको �ो�सािहत करने के िलए गवन�म�ट क� ओर 

से फाइन�िशयल अिस�ट�स भी होता है । उनको सि�सडी भी �ोवाइड क� जाती है ।…(�यवधान) 
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गवन�म�ट के इसी िवज़न के कारण हमार े�े� म� एक यवुा एनआरआई आए ह� । हमार े�े� म� 240 

मेगावाट का वे�ट टू एनज� क�वट�  करने का �लान, िजसम� शुगर केन वे�ट है, काऊ डंग है, �ूट 

और वेजीटेब�स वे�ट है, पो��ी वे�ट है, उस वे�ट से उ�ह�ने सीएनजी बायोगसै और फिट�लाइज़र 

का �ोड�शन श�ु िकया है ।…(�यवधान) लेिकन गवन�म�ट के ��स के िहसाब से उनको जो 

फाइन�िशयल अिस�ट�स िमलना चािहए, उनको जो सि�सडी �ोवाइड करानी चािहए, वह िकसी 

कारणवश नह� िमल रही है ।…(�यवधान) 

म� आपके मा�यम से िवभाग से यह िनवेदन करता ह� ं िक ज�द से ज�द जो यवुा 

एनआरआई ह�, जो इतना बड़ा साहस कर रहे ह�, उनको ये फैिसिलटी दी जाए, उनको फाइन�िशयल 

अिस�ट�स िदया जाए, िजसके कारण बाक� अ�य लोग भी �े�रत हो सक�  ।…(�यवधान)   

माननीय अ�य� : �ी देवजी एम. पटेल और �ी नारणभाई काछिड़या को �ी देविुसहं चौहान �ारा 

उठाए गए िवषय के साथ सबं� करने क� अनमुित �दान क� जाती है । 

SHRI TEJASVI SURYA (BANGALORE SOUTH): Hon. Speaker Sir, I thank 

you for giving me the opportunity to bring to the notice of this august House the 

matters of national security and internal security threat that my State, 

Karnataka and specifically my city Bengaluru is facing due to the influx of 

illegal Bangladeshi immigrants into this State and this city.…(Interruptions) 

 Sir, last year, the State Government as well as the hon. Chief Minister 

had said that there are more than 40,000 illegal Bangladeshi Muslim 

immigrants in the State of Karnataka who have now taken up jobs illegally by 

procuring Aadhaar cards, Voter-ID cards etc., through the help of the State 

Government and the authorities.…(Interruptions) They are now posing a very 

important security threat to the State. I request the Central Government and 

the hon. Home Minister to immediately address this issue.…(Interruptions) 
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 Just yesterday, a terror module, which operates from Bangladesh, was 

busted in Bengaluru. The details which have come out of the investigation are 

very scary because they point to these illegal immigrants plotting terror attacks 

in different parts of the country.…(Interruptions) They are a security threat. 

They are trying to change the demography of Karnataka.…(Interruptions) 

There is also a very serious economic threat to people – the localites of the 

State – because these illegal immigrants are taking away the jobs of many 

people, whether it is cab driving or working in hotels or garbage 

collection.…(Interruptions) Yesterday, a very senior employee of a private 

company Ola, was also arrested by the CCB, and it came to light that even that 

man was an illegal Bangladeshi immigrant.…(Interruptions) 

 Therefore, I call upon the Central Government to extend the National 

Register of Citizens to Karnataka as well as Bengaluru to weed out these 

Bangladeshis who have come illegally inside this country. Since the extension 

of the NRC in the North-Eastern India, these illegal immigrants are going to 

different parts of the country and taking refuge.…(Interruptions) In my home 

State, in Coorg and Chikmagalur, many plantation workers are today from 

Bangladesh. They have come here illegally, and are trying to procure Voter ID 

cards and Aadhaar Cards through local agencies. This will prove to be a very 

important security threat.…(Interruptions) 

 I am fortunate that the Minister of State, Shri Anurag Thakurji is here 

today.…(Interruptions) Therefore, I urge upon the Government to kindly extend 

the NRC to Karnataka, especially Bengaluru and, in fact, all over the country 
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because a sovereign State must protect the integrity of its borders and the 

interest of all its citizens by sending out and deporting the illegal immigrants. 

Thank you so much.…(Interruptions) 

माननीय अ�य� : �ी एस. सी. उदासी, �ी िवनोद कुमार सोनकर और डॉ. िनिशकांत दबेु को �ी 

तेज�वी सूया� �ारा उठाए गए िवषय के साथ संब� करने क� अनमुित �दान क� जाती है । 

�ी अजु�न लाल मीणा (उदयपुर) : अ�य� महोदय, म� राज�थान के उदयपरु लोक सभा �े� से 

आता हूॅं । …(�यवधान) उदयपरु संभाग म�ुयालय है । …(�यवधान)  महोदय, म� आपके मा�यम से 

िविध मं�ी जी के स�ंान म� लाना चाहता हूॅ ंिक उदयपरु सभंाग म�ुयालय पर एक हाईकोट�  ब�च क� 

�थापना क� जाए । …(�यवधान) महोदय, यह मांग िपछले 37 साल� से वहा ंक� बार काउंिसल के 

मा�यम से और वहां के लोग� �ारा क� जा रही है ।…(�यवधान) उदयपुर, डंूगरपरु, बांसवाड़ा, 

�तापगढ़, िचतौढ़गढ और राजसमदं िजला इस सभंाग के अतंग�त आते ह� ।  

महोदय, वहा ं के जो नाग�रक ह�, उनको �याय �ा� करने के िलए जोधपुर जाना पड़ता 

है।…(�यवधान) जोधपरु जाने के िलए बांसवाड़ा िजले से, कुशलगढ़ �े� से अगर जोधपरु जाना 

पड़ता है तो 600 िकलोमीटर क� दूरी तय करनी पड़ती है । …(�यवधान) डंूगरपरु, बांसवाड़ा और 

�तापगढ़ के लोग� को 1200 िकलोमीटर क� दूरी तय करनी पड़ती है । …(�यवधान) म� आपके 

मा�यम से माननीय िविध मं�ी जी के स�ंान म� यह लाना चाहता हूॅ ंिक उदयपरु सभंाग म�ुयालय 

टीएसपी �े� है । …(�यवधान) यह शेड्यूल 5 म� आता है । …(�यवधान) यहां के लोग� को स�ता 

और शी� �याय िमले, इसके िलए एक हाईकोट� ब�च क� �थापना क� जाए, तािक वहा ंक� जनता 

को स�ता और सलुभ �याय िमल सके । यह मेरी मांग है । …(�यवधान) 

माननीय अ�य� : �ी कनकमल कटारा को �ी अजु�न लाल मीणा �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

�ीमती �वीन ओझा (गौहाटी): अ�य� महोदय, म� अपने ससंदीय �े� से सबंंिधत एक लोक 

मह�व िवषय पर बोलना चाहती हूॅं । …(�यवधान) मेर े ससंदीय �े� गौहाटी म� ��प�ु नदी के 
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साराघाट पलु के नीचे रलेवे क� िसंगल लाइन है । …(�यवधान) िसंगल �ैक होने के कारण यहां 

काफ� गितरोध रहता है । …(�यवधान) मेर ेससंदीय �े� क� जनता इस िसंगल �ैक को डबल करने 

क� मांग काफ� लंबे समय से करती रही है । …(�यवधान) यिद इस रले लाइन को डबल �ैक कर 

िदया जाए तो याि�य� क� आमद भी बढ़ेगी और मालगाड़ी के �ि�कोण से भी यह रलेवे के िलए 

काफ� लाभदायक रहेगा । …(�यवधान) ऐसा होने से मेर ेससंदीय �े� सिहत पूर ेनॉथ�-ई�ट �े� म� 

हो रहे िवकास को �यान म� रखते ह�ए सकारा�मक सदंेश जाएगा । …(�यवधान) 

�ी िव�णु दयाल राम (पलामू): अ�य� महोदय, म� आंगनवाड़ी क� सेिवकाओ ंऔर सहायक� से 

सबंंिधत म�ुा उठाना चाहता हूॅ ं । …(�यवधान) आंगनवाड़ी म� छोटे-छोटे ब�चे जाते ह� । 

…(�यवधान) जहा ंपर उनक� देखभाल क� जाती है और उनक� �ारिंभक िश�ा का भी �बंध िकया 

जाता है । …(�यवधान) परतं ुआज के िदन म� आंगनवाड़ी उन छोटे ब�च� के िलए सरुि�त नह� रह 

गया है । …(�यवधान) �य�िक आंगनवाड़ी सड़क� के िकनार ेपर बना ह�आ है, जहा ंपर यातायात 

का बह�त �यादा आवागमन रहता है । …(�यवधान) ब�च� क� सरु�ा के िलए कोई चारदीवारी 

वगैरह क� �यव�था नह� रहती है । …(�यवधान) मेरा माननीय मं�ी जी से आपके मा�यम से 

अनरुोध है िक सार ेआंगनवाड़ी के��� म� चारदीवारी क� �यव�था क� जाए, तािक छोटे-छोटे ब�च� 

क� सरु�ा का �बंध िकया जा सके । …(�यवधान) 

माननीय अ�य� : डॉ. सजंय जायसवाल को �ी िव�ण ुदयाल राम �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

�ी न�दकुमार िसहं चौहान (ख�डवा): अ�य� महोदय, म�य �देश के बरुहानपरु िजले म� केले 

क� फसल �मखु �प से क� जाती है । …(�यवधान) 2-3 जलुाई के दर�यान बरुहानपरु म� आए 

आंधी तूफान से 30-35 गांव� म� केले क� फसल को भारी नकुसान ह�आ है । …(�यवधान) हवा 

आंधी से फल लगे ह�ए केले के पेड़ लाख� क� सं�या म� धराशाही हो गए ह� । …(�यवधान) िकसान� 

क� फसल का भारी नकुसान ह�आ है । …(�यवधान) केले का पेड़ बह�त नाजकु होता है, व 25 

िकलोमीटर क� वायगुित से भी पेड़ पूरी तरह धराशाही हो जाता है । …(�यवधान)  
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�धान मं�ी फसल बीमा योजना म� 40 िकलोमीटर �ित घंटा क� वाय ुगित को नकुसान का 

माना गया है ।…(�यवधान) ��ाइक वन म� 25 िकलोमीटर �ित घंटे क� वाय ुगित म� पेड़ को हािन 

पह�चँाने के िलए पया�� गित होती है इसिलए 40 िकलोमीटर �ित घंटा क� वाय ुगित को घटाकर 25 

िकलोमीटर �ित घंटा िकया जाए, िजससे िकसान� को फसल बीमा का लाभ िमल 

सक� ।…(�यवधान) �धान मं�ी फसल बीमा योजना म� हवा, आंधी, तूफान काल का समय 1 

िसत�बर स े31 अ�टूबर, दो माह तथा 1 मई से 30 जून तक दो माह का ऐसे दो कालखंड हवा, 

आंधी, तूफान के माने गए ह� ।…(�यवधान) 

12.31 hrs  

At this stage, Shri Kodikunnil Suresh, Shri Gaurav Gogoi and some other hon. 
Members went back to their seats. 

 

ओलाविृ� जोिखम का समय 1 जनवरी से 30 अ�ैल रखा गया है, जबिक जून म� भी 

ओलाविृ� होती देखी गई है । ��ाइक दो म� 33 िकलोमीटर �ित घंटे क� र�तार वाय ुगित क� मानी 

जाए तािक िकसान� को �धान मं�ी फसल बीमा का लाभ िमल सके । जोिखम काल जो 1 जनवरी 

से 30 अ�ैल रखा गया है, उसे 1 जनवरी से 15 जलुाई रखा जाए, िजससे िकसान� को फसल 

बीमा योजना का लाभ िमल सके । 2-3 जलुाई के दर�यान बुरहानपरु िजले के लगभग 30-35 गावँ� 

म�  ह�ए केले क� फसल के नकुसान के िलए जांच दल भेज कर भारत सरकार से िवशेष सहायता 

रािश केला उ�पादक िकसान� को दी जाए । यह मेरा अनरुोध है । 

माननीय अ�य� : �ीमती रखेा वमा� को �ी न�दकुमार िसंह चौहान �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

�ी िहबी इडन । 

SHRI HIBI EDEN (ERNAKULAM): Sir, I am thankful to you for giving me the 

opportunity to speak …(Interruptions) 
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, please allow our floor 

leader to speak first …(Interruptions) 

माननीय अ�य� : आपके माननीय सद�य ज़ीरो अवर म� बह�त मह�वपूण� िवषय उठाना चाहत ेह� । 

उसके बाद म� आपको एलाउ क�ँगा । 

…(�यवधान) 

माननीय अ�य� : आप बैठ जाइये । आपका नया सद�य मेर ेसे चै�बर म� आकर िमल कर गया 

था। 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, आप चै�बर म� आए थे । आपका म�ने दो बार नाम बोल िदया 

है। िहबी इडन जी, अब आपका न�बर है । 

…(�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): ऐसा न क�िजए ।…(�यवधान) 

�ी िहबी इडन : सर, मेरा नाम लॉटरी म� िनकला है । मझेु कोई �ॉ�लम नह� है । आप इनको बोलने 

दीिजए । 

�ी अधीर रजंन चौधरी : सर, स�ा�ढ़ पाट� को आप एक घंटे का समय दीिजए, हम� िमनट 

दीिजए । उसम� हम खशु ह� ।…(�यवधान) 

माननीय अ�य� : म� आपको भी पूरा समय देता ह� ँ । बजट पर कल आपके जो माननीय सद�य 

नह� बोलना चाहते थे, उनको आ�ह करके म�ने बजट पर बलुवाया है । 

…(�यवधान) 
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12.32 hrs 

SUBMISSION BY MEMBERS 
Re: Political development in Karnataka 

 
�ी अधीर रजंन चौधरी (बहरामपुर): हा ँ सर । आपने समय िदया । िफर भी म� कहता ह� ँ िक 

स�ा�ढ़ पाट� को आप एक घंटे का समय दीिजए, हम� िमनट दीिजए । हम िमनट म� खशु ह� । सर, 

छोटी सी बात है।…(�यवधान) 

माननीय अ�य� : एक िमनट, यह सदन आपका है । म� सभी माननीय सद�य� को हमेशा बोलने 

का मौका देता ह� ँ। 

…(�यवधान) 

�ी अधीर रजंन चौधरी : सर, इसीिलए म� आपके पास बार-बार जाता ह� ँ।…(�यवधान) 

माननीय अ�य� : आप एक ही िवषय को हर रोज़ सदन म� उठाएगेँ तो अ�छा संदेश नह� जाएगा । 

�ी अधीर रजंन चौधरी : सर, यह आपका तक�  वािजब है, लेिकन म� एक ही इ�यू बार-बार नह� 

दोहराता ह�ं । आज का इ�यू महारा�� का है, जहा ँमाश�ल लॉ लागू हो चकुा है । महारा�� म� माश�ल 

लॉ लागू हो चकुा है । कैसे? कना�टक के इ�रगेशन िमिन�टर बॉ�बे गए । होटल बुक िकया । उनका 

नाम िशवकुमार है । कना�टक के इ�रगेशन िमनि�टर बॉ�बे गए, होटल बकु िकया, गाड़ी से उतर े। 

जब होटल म� जाने लगे, दरवाजे पर पह�ंचे तो पिुलस ने उनको घेर िलया । उनको कहने लगे िक 

आप अदंर नह� जा सक� गे । होटल का मािलक आकर कहता है िक आपक� बिुकंग क� िसल हो गई है 

। इसका मतलब �या है? सर, एमएलएज को वहा ँजबद��ती ले गए थे, आज चनेु ह�ए नमुाइंद� क� 

खरीद-फरो�त क� जा रही है । मं�ी जी से उनको िमलने नह� िदया जाता है, मं�ी जी भी उनसे नह� 

िमल पाते । यह िघनौनी सािज़श बदं होनी चािहए । सर, आज िह�द�ुतान के लोकतं� क� धि�जया ँ

उड़ाई जा रही ह� ।…(�यवधान) 

 

 



10.7.2019                                                       82 

 
माननीय अ�य� : केवल जोशी जी क� बात ही �रकॉड� म� जाएगी । 

…(�यवधान) * 

ससंदीय काय� म�ंी; कोयला म�ंी तथा खान म�ंी (�ी �हलाद जोशी) : एक िमनट �िकए । 

आप हमारा जवाब सिुनए ।…(�यवधान) When you have raised this issue, you have to 

listen. …(Interruptions) Sir, they have to listen now.  …(Interruptions) He has 

raised the issue regarding Maharashtra where MLAs are 

staying.…(Interruptions)  

माननीय अ�य� : मं�ी जी, जवाब देना चाह रहे ह� । आप सिुनए । 

…(�यवधान) 

SHRI PRALHAD JOSHI : I will put it on record that the MLAs belonged to the 

Congress Party. …(Interruptions) MLAs, who were from the Congress Party, 

have resigned.…(Interruptions) Their resignation is not being 

accepted.…(Interruptions) It is delayed. …(Interruptions) For that purpose, 

they might have gone to Mumbai.…(Interruptions) They have given in writing to 

the Mumbai Police Commissioner. …(Interruptions) All the MLAs, who were 

there, they have written. …(Interruptions) MLAs of the Legislative Assembly of 

Karnataka have written that they are staying in such and such 

hotel.…(Interruptions) They wrote: “We have learnt that Mr. D.K. Shivakumar 

has come to Mumbai. …(Interruptions) There is a threat to our lives from Mr. 

D.K. Shivakumar.” …(Interruptions) They have given in writing to the Police 

Commissioner: “There is a threat to us from Mr. D.K. Shivakumar.  Do not 

                                    
* Not recorded. 
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allow him.” …(Interruptions) This is what they have written in a letter to the 

Mumbai Police Commissioner.  That is why, it is being written.…(Interruptions) 

They cannot control their MLAs. …(Interruptions) As already said by Shri 

Rajnath Singh, Rahul Gandhi ji has started this resignation process. 

…(Interruptions)  राह�ल गाधँी जी ने इ�तीफे का िसलिसला चालू िकया है ।…(�यवधान) 

उसके अनसुार इ�तीफा देकर वे मुंबई चले गए ह� और उ�ह�ने कहा है िक ये जो डी.के.िशवकुमार 

ह�, उनके कारण हमको �ेट है ।…(�यवधान) उ�ह�ने ऐसा िलिखत म� मुंबई पिुलस किम�र को िदया 

है ।…(�यवधान)  

12.37 hrs  

At this stage, Shri Adhir Ranjan Chowdhury, Shri T.R. Baalu, Shri Kalyan 
Banerjee and some other hon. Members left the House. 

… (Interruptions) 

SHRI PRALHAD JOSHI: After that written complaint, the Mumbai Police 

Commissioner is giving security to that MLA and to that hotel. What is wrong in 

that? Let him understand.  Mr. Adhir Ranjan Chowdhury, a learned Member, 

should understand what is happening in West Bengal. …(Interruptions) In spite 

of that, he has been told to go to another hotel because MLAs have given in 

writing to the Mumbai Police Commissioner.  I want this to put on record. 

Thank you very much, Sir. 
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डॉ. सुका�त मजूमदार (बालूरघाट): महोदय, आज म� िह�दी म� बोलने क� कोिशश कर रहा ह� ँऔर 

इसके िलए मझेु आपका सरं�ण चािहए । म� िफ�म क� तरह बोल सकता ह�,ँ लेिकन I am little 

slow in Hindi. आप िफ�म क� तरह नह� बोल सकते, �लोली समझाना, िकसको ज�दी है, 

�य�िक आपको ज�दी है ।  

 म� इस िद�कत के बाद अपनी िद�कत पर आ रहा ह� ँ। मेरा िनवा�चन �े� बालूरघाट दि�ण 

दीनाजपरु िडि���ट म� आता है । इस िडि���ट क� ख़ािसयत यह है िक जब 15 अग�त, 1947 

को देश आजाद ह�आ, तब यह िह�सा पािक�तान म� था और 18 अग�त को हम भारत स ेजड़ेु । 

इस �े� के तीन िह�से बां�लादेश से िघर ेह�ए ह� । मेर ेिनवा�चन �े� क� म�ुय सम�या क�यिुनकेशन 

क� है । जब हम� वष� 1947 म� �वाधीनता िमली, उसके बाद लगभग 6 दशक हो गए ह�, वष� 2004 म� 

हम� रले कनेि�टिवटी िमली । उस समय �वग�य अटल िबहारी वाजपेयी जी �धान मं�ी बने । म� 

उनको ध�यवाद देना चाहता ह� ँिक उनक� वजह से हम� रेल कनेि�टिवटी िमली । तब से हमारी रले 

कनेि�टिवटी बह�त बरुी हालत म� है । कोलकाता जाने के िलए वहा ँसे कोई रगेलुर �ेन नह� है । जब 

वीक� ड होता है, तो सार े सांसद अपने �े� म� जाते ह�, लेिकन म� नह� जा पाता ह�,ँ �य�िक वहा ँ

कनेि�टिवटी बह�त बरुी है । मेर ेवहा ँपह�चँते-पह�चँते वहा ँसे लौटन ेका टाइम हो जाता है । पि�म 

बंगाल म� दो बड़े शहर ह�- एक तो नॉथ� बंगाल म� िसलीगड़ुी है और दूसरा साउथ बंगाल म� 

कोलकाता है । िकसी भी शहर से हमार ेयहा ँरले कनेि�टिवटी नह� है ।  

 महोदय, म� आपके मा�यम से माननीय रले मं�ी जी से अनरुोध करना चाहता ह� ँिक हम� एक  

हीिलंग टच क� ज�रत है, नह� तो पता ही नह� चलेगा िक क� � सरकार कहा ँहै । वष� 2004 म� हम� 

रले कनेि�टिवटी िमली है, हीिलंग टच हमार ेिलए ज�री है, तभी लोग� को पता चलेगा िक हा ँक� � 

म� कोई सरकार है और वह हमार ेबार ेम� सोचती है । ध�यवाद ।  

�ी अ�ण साव (िबलासपुर): आदरणीय अ�य� महोदय, म� आपके मा�यम से रा�य सरकार का 

�यान अिभभावक� क� सम�या क� ओर आकिष�त करना चाहता ह�ं । सी.बी.एस.ई. पाठ्य�म 

सचंािलत करने वाली िनजी शै�िणक स�ंथाए ंअपनी मनमानी करती ह� । वे जब चाहे, िजतना चाहे 
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फ�स बढ़ाती ह� । वे अपने �कूल� म� एन.सी.ई.आर.टी. �ारा �कािशत प�ुतक�  नह� चलाती ह� और 

अिभभावक� को भारी क�मत वाली िनजी �काशक� क� िकताब� खरीदने के िलए बा�य करती ह� । 

मेर े लोक सभा �े� िबलासपरु म� अिभभावक सघं �ारा ल�बे समय से इस िवषय को लेकर 

आंदोलन िकया जा रहा है । 

 सी.बी.एस.ई. के �ारा �रमािक� ग, �रवै�यूएशन और कॉपी �दान करने के िलए जो फ�स है, 

उसे भी मनमाने ढंग से बढ़ाया गया है । इसी तरह से, िनजी शै�िणक स�ंथाए ंअपने कम�चा�रय� 

और िश�क� का शोषण करते ह� और इ�ह� पया�� वेतन-भ�े नह� देते ह� । 

 महोदय, म� आपके मा�यम से के�� सरकार से मांग करता ह� ं िक इस िदशा म� कोई 

आव�यक िदशा-िनद�श और िनयम बनाने का क� कर� । 

SHRI MAHESH SAHOO (DHENKANAL): Hon. Speaker, Sir, I am really 

grateful and very much thankful to you for giving me an opportunity to speak 

on the problems arising out of industries in Talcher.   

Talcher is an important place; you know it better.  That place gives 

maximum revenue to the Government in comparison to all other 

constituencies.  The maximum revenue of Rs. 1 lakh crore is given to the 

Government of India.  Due to industries, several diseases have been prevalent 

there.  The Government of India decided to set up one Medical College in 

Talcher.  Accordingly, the then Minister of Coal laid the foundation stone. The 

infrastructure was completed in Talcher.  One of the Ministers inaugurated that 

building also.   As of today, the Medical College in Talcher is not functioning. I 

would request the Government, through you, that it should be started 

immediately.   
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Also, the concerned Parliamentary segment is a worker-dominated area.  

An ESI hospital should come up there.  The Government of India has decided 

to set up another Medical College at Dhenkanal.  As of today, the Government 

of India is silent over this.  Keeping in view the potentiality and importance of 

the locality, that should be done immediately.  I would request the 

Government, through you, that the matter should be sorted out as soon as 

possible. 

 Thank you, Sir. 

�ी भागीरथ चौधरी (अजमरे): माननीय अ�य� महोदय, आपने मझेु शू�य काल म� बोलने का 

अवसर िदया, इसके िलए आपको ध�यवाद एव ंआभार �य� करता ह�ं । 

 अ�य� महोदय, म� आपके मा�यम से माननीय रले मं�ी जी का �यान मेर ेससंदीय �े� 

अजमेर क� तरफ आकिष�त करना चाह�ंगा । मेर ेससंदीय �े� अजमेर म� के�� सरकार क� मह�वपूण� 

योजना िद�ली-म�ुबई मालभाड़ा गिलयारा योजना के तहत डेिडकेटेड �ेट कॉ�रडोर का काय� गत 

चार-पाचँ वष� से �गितरत है । उ� योजना के तहत मेर ेससंदीय �े� के अ�तग�त आने वाले गांव 

एव ंशहरी �े� के रलेवे �टेशन� के आस-पास म� एव ं पूव� �थािपत अ�डरपास� का चौड़ाईकरण, 

ल�बाईकरण एव ंआधिुनक�करण कर िनिम�त िकया जा रहा है, तािक �ामीण�, राहगीर� के साथ-

साथ पशुपालक� को भी आवाजाही हेत ुसगुम एवं सलुभ आवागमन का माग� उपल�ध हो सके । 

लेिकन, अभी गत दो-तीन िदन पूव� वहा ं म�ने अपने जन-स�पक�  एव ं �मण के दौरान देखा िक 

बरसात के इन िदन� म� वषा� होने से अिधकांशत: अ�डरपास� क� ि�थित अ�यंत िवकट-सी हो गई 

है । अ�डरपास� के अ�दर एव ंबाहर के आस-पास के �े�� म� जगह-जगह पानी भर जाने से �थानीय 

वािश�द� एव ंराहगीर� को वहा ंस ेआने-जाने म� अ�यंत किठनाई का सामना करना पड़ रहा है । वह� 

दूसरी ओर इन अ�डरपास� म� दस-बारह फ�ट तक क� गहराई म� पानी भर जाने से चार-पाचँ िदन� 
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तक उ� माग� अव��-सा हो जाता है, िजसके चलते �थानीय लोग� का सामा�य जनजीवन �क-

सा जाता है । 

 अ�य� महोदय, हालािंक वत�मान म� �ेट कॉ�रडोर एव ंरले िवभाग के उ�चािधका�रय� �ारा 

इन अ�डरपास� पर वैकि�पक �यव�था कर मोटर प�प एव ंटु�ल ुप�प आिद लगाकर अ�डरपास� 

म� जमा पानी को बाहर िनकाला जा रहा है । इस काय� म� कह�-कह� पर पाचँ-छ: िदन� का समय भी 

लग रहा है । 

 अत: के��ीय रले मं�ी महोदय से मेरा िनवेदन है िक मेर ेससंदीय �े� अजमेर म� एल.सी. 

नबंर 14-15 से 39-40 तक अजमेर के पहले अथा�त साखनु, साली, गहलोता, ितलोिनया, 

म�डाव�रया,ं सांवतसर, कृ�णापरुी, िकशनगढ़, परासीया, गेगल, महुामी, लाडपरुा �े� तथा अजमेर 

शहर म� एल.सी. नबंर 41 से 48 अथा�त मदारपरुा, िकरानीपरुा, सभुाषनगर �े� तथा अजमेर से 

�यावर खडं के अधीन एल.सी. नबंर 01 से 17 तक यथा सभुाषनगर, दौराई, सराधना, मकरडेा, 

मांगिलयावास, दौलतखेडा, लमाना एव ंखरवा �े� के अण्डरपास� पर वषा� के पानी एव ंअ�य पानी 

के िनकास क� �थाई �यव�था एवं अण्डरपास� पर टीन शेड िनमा�ण हेत ुआव�यक स�म िवभाग से 

ि�याि�वत करा कर �थानीय आम जन एवं राहगीर� को आवाजाही का सगुम माग� उपल�ध कराए । 

 अ�य� महोदय, अभी जो वषा� ह�ई है, उससे ऐसी ि�थित बन गई है िक गांव इधर है और 

िकसान� क� खेती दूसरी तरफ है । आवागमन का सारा रा�ता अव�� हो गया है । हमार ेिकशनगढ़ 

और अजमेर म� रलेवे �टेशन से भी इधर से उधर जाने म� किठनाई हो रही है, इसिलए म� आपके 

मा�यम से रले मं�ी जी स ेिनवेदन करना चाह�ंगा िक इसका �थाई समाधान करने का �यास कर� । 

माननीय अ�य�: �ी समेुधान�द सर�वती को �ी भागीरथ चौधरी �ारा उठाए गए िवषय के साथ 

सबं� करने क� अनमुित �दान क� जाती है । 

 माननीय सद�यगण, म� पनु: आ�ह करता ह�,ं िवशेष �प से नये माननीय सद�य� से आ�ह 

करता ह� ंऔर कई व�र� माननीय सद�य� से भी आ�ह करना चाहता ह� ंिक शू�य काल म� वे अपने 

िवषय को सिं�� म� रख� । कई माननीय सद�य जब अपना िवषय िलखकर लाते ह� तो उसे पूरा ही 
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पढ़ते ह� । शू�य काल म� अिधकतम सद�य बोल� और िजस स�जे�ट पर िलखकर लाये, उसको 

सिं�� म� सरकार के �यान म� डाल द� । 

 पढ़ने के िलए 377 है, िजसक� म�ने पूव� म� �यव�था दी थी िक बजट के �र�लाई के बाद हम 

�यास कर�गे िक स� के अिधकतम समय म� 377 के तहत माननीय सद�य� को पढ़ने का मौका 

िदया जाए । 

�ी िवजय कुमार (गया): माननीय अ�य� जी, म� पहली बार गया ससंदीय �े� स ेजीतकर आया 

ह�ं। आपने मझेु शू�य काल म� बोलने का मौका िदया है, इसिलए म� तहे िदल से आपको ध�यवाद 

देना चाहता ह� ं। 

 म� गया ससंदीय �े� का एक अहम म�ुा उठाने का काम कर रहा ह� ं । गया िव�णपुद एव ं

िपंडदान के िलए एक मह�वपूण� धम��थल है । िह�द ुधम� म� यह बह�त ही मह�वपूण� �थान है । वहा ंपर 

मो� भूिम है, जहा ंिपतर� का मो� होता है । गया म� पानी लगभग 70 से 80 फ�ट नीचे चला गया है, 

इसिलए हम चाहते ह� िक िवशेष पैकेज देकर वहा ंवेयर बांध का िनमा�ण हो । गया म� आने वाले लोग� 

क� सह�िलयत के िलए िबयर बांध का िनमा�ण िकया जाए । बोधगया एक मह�वपूण� टू�र�ट �लेस है । 

यहां  बौ� धम�  के बह�त से अनयुायी रहते ह� और दलाई लामा जी भी आते रहते ह� । हम चाहते ह� 

िक एक िवशेष पैकेज दे कर िनरजंना नदी पर एक वेयर  बांध का  िनमा�ण  करके पानी के ठहराव 

क� �यव�था क� जाए एवं नदी के दोन� तरफ पाक�  के िनमा�ण के साथ-साथ बनारस के तौर पर 

िवकिसत िकया जाए । 

 महोदय, इसी सदन म� मेरी मा ँभगवती देवी ने प�थर तोड़कर लोक सभा म� पह�ंचने का काम 

िकया था । यहां माननीय रामिवलास जी है, वह भी मेरी मा ँके साथ 1996 म� लोक सभा सद�य रहे 

ह� । म� इस सदन से उनका नमन करना चाहता ह� ंऔर गया ससंदीय �े� के लोग� का आभार �य� 

करता ह�ं ।  

 महोदय, िबहार के म�ुयमं�ी माननीय नीतीश कुमार जी ने िबहार म� ‘हर घर नल जल’ 

सिहत कई योजनाए ंचलाई ह�, लेिकन इसके िलए भारत सरकार का समथ�न भी अिनवाय� है । म� 
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माननीय �धानम�ंी तथा जल शि� मं�ी जी से  िनवेदन करना चाहता ह� ंिक वे मेरी मांग� को पूरा 

करने का काम कर�गे ।  

जय िह�द । 

�ी सुधाकर तुकाराम �गंर े(लातूर): माननीय अ�य� महोदय, आपने मझुे बोलने का मौका िदया, 

उसके िलए म� आपका बह�त-बह�त ध�यवाद करता ह� ं। 

 महोदय, म� पहली बार लोक सभा म� चनुकर आया ह� ं। सड़क तथा रले जैसा बिुनयादी ढांचा 

समाज एव ं�े� के आिथ�क एव ंसामािजक िवकास के िलए एक आव�यक एव ंमह�वपूण� घटक है । 

िकसी भी समाज एव ं�े� के िवकास क� प�रक�पना िबना रोड, रले और अ�य िकसी जड़ुाव के 

नह� क� जा सकती है । 

 महोदय, मेरा ससंदीय �े� लातूर, जो िक महारा�� के मराठवाड़ा �े� म� है । यह सव�िविदत 

है िक मराठवाड़ा एक सूखा �भािवत �े� है । यहां पर कृिष सूखे के कारण काफ� �भािवत ह�ई है एव ं

रोज़गार का भी पया�� साधन न होने से ि�थित िदन-�ितिदन िवकट होती जा रही है । 

  रले मं�ालय ने इस �े� के लोग� क� सवुि◌धा के िलए, आिथ�क तथा �यापा�रक 

गितिविधय� को �ो�सािहत करने के उ�े�य से को�हापरु-बीदर गाड़ी नबंर 11415/11416 श�ु क� 

थी । यह गाड़ी स�ाह म� केवल एक िदन ही चलती है । इसक� टाइिमंग आम लोग�, खासकर 

मिहलाओ ंके िलए सिुवधाजनक नह� है । इस गाड़ी क� भरपूर उपयोगि◌ता नह� हो पा रही है । म� 

अपने ससंदीय �े� लातूर और उ�मानाबाद क� आम जनता क� ओर स ेमाननीय रले मं�ी जी से 

मांग करना चाहता ह� ं िक को�हापरु-बीदर रलेगाड़ी को को�हापुर-हैदराबाद िकया जाए । इसके 

को�हापरु पह�ंचने के समय म� सिुवधाजनक प�रवत�न िकया जाए, िजसस े और अिधक लोग 

लाभाि�वत ह� एवं रलेवे को भी अिधक राज�व क� �ाि� हो सके । 

�ी िवजय कुमार दुब े(कुशीनगर): महोदय, िखलाड़ी चाहे गांव से हो या महानगर से हो, वह िकसी 

भी खेल से जड़ुा हो, अगर उसको उिचत �िश�ण, उिचत ससंाधन, उिचत खेल के उपकरण िमल�, 

तो गांव, दहेात से होते ह�ए भी वह रा��ीय �तर तक पह�ंच सकता है । म� खेल से जड़ुा एक िखलाड़ी 
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रहा ह�ं । मेर ेअधीन खेलने वाला नर�े� िहरवानी गोरखपरु, कुशीनगर छोड़कर इन्दौर चला गया, तो 

उसने व�ड� �रकाड� बना िदया । म� कुशीनगर, गोरखपरु तक सीिमत रहा, तो �टेट लेवल तक का 

िखलाड़ी रह सका । हमार ेकुशीनगर के हाटा तहसील के रिधया, देव�रया गांव से रा��ीय �तर के 

तैराक ह�, लेिकन वहा ंतरणताल क� कोई सिुवधा नह� है । वे देशी पोखर से तैर कर आज यहां तक 

पह�ंचे ह� ।  

हमार ेिजला म�ुयालय पड़रौना म� �देश सरकार क� तरफ से एक �टेिडयम है । इसम� न तो 

तरणताल है और न ही ि�केट, हाक� या फुटबाल खेलने क� कोई �यव�था है । वहा ंकोई �िश�क 

नह� है । म� आपके मा�यम से खेल मं�ी जी से मांग करता ह� ंिक कुशीनगर िजले म� एक उ�च कोिट 

का बड़ा �टेिडयम बनाया जाए, िजसम� हर तरह क� सिुवधाए ंह�, ससंाधन ह�, �िश�क ह�, तािक 

हमार ेगांव �े� से भी िनकल कर देव�रया के उमेश यादव क� तरह रा��ीय �तर पर पह�ंच कर न 

केवल अपने िजले का नाम, बि�क देश का नाम भी आगे बढ़ाने का काय� कर� । म� आपको ध�यवाद 

देता ह� ंिक आपने मझेु शू�य काल म� बोलने का अवसर िदया । 

माननीय अ�य� : माननीय सद�यगण, म� िफर आपसे आ�ह कर रहा ह�ं । यह आपका सदन है 

और इस सदन को चलाने क� िज�मेदारी आपक� है । कई माननीय सद�य अभी भी खड़े होकर 

सदन म� बात करते ह� । चाहे माननीय �धान मं�ी ह� या गहृ मं�ी ह�, जब माननीय मं�ी बोलते ह�, तो 

वे वहा ंखड़े रहते ह�, इंतजार करते ह� और जब माननीय मं�ी जी जवाब दे देते ह�, तब बैठते ह� । म�ने 

कई बार आ�ह िकया है । म� िकसी माननीय सद�य को इस �यव�था से बोलना नह� चाहता ह�ं । 

मेरा आपसे िफर आ�ह है । अगर आप उिचत समझ�गे िक हम� सदन म� खड़े-खड़े बात करना है, तो 

म� उस तरह का सदन चला सकता ह�ं । बैठे-बैठे बोलने क� इजाजत का अगर सदन फैसला करता 

है, तो बैठे-बैठे बोलने का सदन भी चला सकता ह�ं । यह ससंद है । हम इस ससंद क� ग�रमा को 

िव� �तर पर पह�ंचाना चाहते ह� । मेरा आपसे पनु: आ�ह है िक गैलरी पास है, दो कदम पर है । 

िजसको बात करनी है, बाहर जाकर बात कर ले । म� इस सदन म� िकसी को खड़े होने और बातचीत 

करने नह� दूगंा । 
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�ी सुदीप ब�दोपा�याय (कोलकाता उ�र): आप धीर-ेधीर ेइनको कं�ोल म� लाइए, �य�िक यह 

हैिबट तो िपछले कई साल� से है । …(�यवधान) एक िदन म� आप बोल�ग ेऔर सब सधुर जाएगें, 

ऐसा नह� है । But we agree with you. Your ideas are noble ideas. We will try to 

implement it.  

माननीय अ�य� : आप बैठ जाइए । 

डॉ. (�ो.) िक�रट �मेजीभाई सोलंक� (अहमदाबाद पि�म): �पीकर महोदय, म� आपको ध�यवाद 

देता ह� ं िक आपने मझेु मह�वपूण� िवषय पर बोलने क� अनमुित दी है । म� औषिधय� के बार े म� 

बोलना चाहता ह� ं । म� अपने �धान मं�ी जी और अपनी सरकार का �दय से बह�त-बह�त आभार 

और ध�यवाद करता ह� ं िक जेन�रक दवाइय� के मा�यम से गरीब� को स�ते दाम� पर दवाइया ं

उपल�ध कराने के िलए हमारी सरकार ने भरसक �यास िकए ह� । ये दवाइया ंमरीज� को करीब 60 

से 80 पस�ट तक कम दाम� पर िमलती ह� और इसीिलए मरीज� का उनको आशीवा�द रहा है । इसी 

क� बदौलत हम दोबारा 303 सीट और एनडीए 352 सीट� पर चनुकर यहां आया है ।        

म� आपके मा�यम से डॉ�टर� से अनरुोध करता ह� ंिक जो दवाइया ंवे ि���ाइ�ड करते ह�, 

सरकार �ारा उ�ह� एक डॉयरिे�टव िदया जाए िक वे �यादा से �यादा जेन�रक दवाइय� का 

ि�ि���शन इ�तेमाल करना चािहए । जेन�रक दवाई गरीब� के िलए आश�वाद होती है । म� गजुरात 

के अहमदाबाद से आता ह� ं। भारत म� खासकर अहमदाबाद मेिडिसन फामा��यूिट�लस का हब रहा 

है, हमार ेदेश से जेन�रक मेिडिसन िव� के अ�य दशे� म� भी जाती है । मेिडकल काउि�सल ऑफ 

इंिडया ने डॉयरिे�टव जारी िकया है, म� खदु डॉ�टर ह�ं । म� पूर े देश के डॉ�टर िम�� से आपके 

मा�यम से सरकार से अनरुोध करता ह� ंिक  �यादा से �यादा जेन�रक दवाइओ ंका इ�तेमाल कर� ।  

माननीय अ�य�: �ी उदय �ताप िसंह, �ी एस.सी. उदासी, �ीमती रखेा वमा� और �ी नारणभाई 

काछिड़या को �ी डॉ. िक�रट पी सोलंक� �ारा उठाए गए िवषय के साथ सबं� करने क� अनमुित 

�दान क� जाती है । 
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�ी अशोक कुमार यादव (मधुबनी): अ�य� महोदय, म� एक ऐसे �देश से आता ह�ं जहा ंअिधकांश 

लोग कृिष पर आधा�रत ह� । उनक� आय का म�ुय �ोत कृिष है । लेिकन आज पूर ेिबहार म� सूखे 

क� ि�थित है, सूखे क� ि�थित के कारण िकसान �ाहीमाम है । म� आदरणीय �धान मं�ी जी को 

बधाई देना चाहता ह� ंिक उ�ह�ने वष� 2022 तक िकसान� क� आय को दोगनुा करने का ल�य रखा 

है । िबहार म� भी डीजल पर अनदुान िदया जा रहा है । म� िमिथला के मधबुनी से जीत कर आया ह�,ं 

जहा ंअगल-बगल के इलाके म� दो ही फसल धान और गेह� ं पैदा होती है, अगर धान क� फसल 

अ�छी होती है तो उसको बेच कर गेह� ंक� फसल लगाते ह� । इस बार क� ि�थित यह है िक अगर 

धान क� फसल नह� होगी तो गेह� ंक� फसल पर भी असर पड़ने वाला है ।  

 म� आपके मा�यम से सरकार से आ�ह करता ह� ं िक िबहार सरकार से बातचीत करके 

त�काल सूखाड़ क� जो ि�थित है, िकसान� को राहत देने के िलए ठोस उपाय िकया जाए । बह�त-

बह�त ध�यवाद ।  

�ी िहबी ईडन (एरनाकुलम): अ�य� महोदय, म� आपको बह�त-बह�त ध�यवाद देता ह�ं । आपने 

मझेु एक और मौका िदया है, इसके िलए शिु�या अदा करना चाहता ह�ं ।  

माननीय अ�य�: माननीय सद�य को म�ने तीसरी बार मौका िदया है ।  

�ी िहबी ईडन: अ�य� महोदय, आप यवुाओ ंको आगे बढ़ाने के िलए बह�त कोिशश कर रहे ह� । 

आपको बह�त-बह�त ध�यवाद, it is quite unfortunate to understand that the 

Government is privatizing the Public Sector Undertakings of this country. Even 

the shares of companies procuring huge profits are being sold. These PSUs 

are the wealth of our nation.  

 Kochi is the commercial capital of Kerala and there are many public 

sector companies like Cochin Shipyard, Cochin Port, Kochi Refinery, 

Hindustan Machine Tools (HMT), Fertilisers and Chemicals Travancore Ltd. 

(FACT), LNG Terminal etc. Cochin shipyard is one of the oldest and the first 
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greenfield shipyard in India. It is also the most modern shipbuilding yard at 

present. The prestigious warship, INS Vikrant was built in Cochin Shipyard. 

The Government has already sold 25 per cent share of Cochin Shipyard, even 

though it is a profit-making company. The Government should include Cochin 

Shipyard in the tendering process for Landing Platform Dock (LPD). But 

currently the Government has eschewed from doing so.  

 Cochin port was one of the major ports in Kerala which in due course of 

time has lost its charm due to the inception of new ports and terminals. It was 

an important centre for Indian spice trade. Now the facilities in this port are 

insufficient to handle bulk cargos. The deficiency of equipment, employees, 

godowns and storage capacity are the cardinal challenges to handle bulk 

cargos in the port. 

 Sir, BPCL Kochi Oil Refinery is one of the biggest and profitable 

refineries in India. A petrochemical park has already been proposed, which 

had taken a back seat owing to lack of land, is currently on the road to 

actualization, as it sits with the Central Government. In order to create more 

MSME units using byproducts of Kochi Refinery, it needs more investments in 

projects which will garner increased employment opportunities for youngsters. 

 Sir, out of six HMT units in India, HMT Kalamassery is the only profit- 

making unit. But this particular unit is not getting sufficient working capital to 

complete its current orders. Salary packages of its employees are also 

outdated. So, the salary packages should be reviewed and new appointments 

to various posts should be done. 
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 At the last, the Fertilizer and Chemicals Travancore Ltd. (FACT) is a 

pride of Kerala which has immensely contributed to agricultural and social 

progress of our nation. They have availed a loan of Rs.1000 crore from the 

Government of India. I request the Government to convert this amount as a 

grant to FACT and it should be waived off. The Government should also 

provide a special package for the revival of FACT. 

 Sir, these are the major PSUs which need serious consideration from 

the Government of India. Thank you, Sir. 

माननीय अ�य�: �ी एन. के. �ेमच��न को �ी िहबी ईडन �ारा उठाए गए िवषय के साथ सबं� 

करने क� अनमुित �दान क� जाती है ।  

सभा क� काय�वाही दो बजे तक के िलए �थिगत क� जाती है । 

13.00 hrs 

The Lok Sabha then adjourned for lunch  
till Fourteen of the Clock 
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14.00 hrs 

The Lok Sabh reassembled after lunch at Fourteen of the Clock 
(Hon. Speaker in the  Chair) 

 

MATTERS UNDER RULE 377* 

 

माननीय अ�य� : माननीय सद�यगण, िनयम 377 के अधीन मामल� को सभा पटल पर रखा 

जाएगा, िजन सद�य� को िनयम 377 के अधीन मामल� को आज उठाने क� अनमुित दी गई है और 

जो उ�ह� सभा पटल पर रखने के इ�छुक ह�, वे 20 िमनट के भीतर मामले का पाठ �यि�गत �प से 

सभा पटल पर भेज द� । केवल उ�ह� मामल� को सभा पटल पर रखा जाएगा िजनके िलए मामले का 

पाठ िनधा��रत समय के भीतर सभा पटल पर �ा� हो गया है, शेष को �यपगत माना जाएगा । 

 
  

                                    
* Treated as laid on the Table.  



10.7.2019                                                       96 

 
(i) Regarding problem of water-logging in under-passes at railway 

level crossings 
 
 

�ी सुमधेान�द सर�वती (सीकर):  मेर े लोक सभा �े� सीकर सिहत दशे म� िविभनन रलेवे 

फाटक� पर अडंरपास बने ह�ए ह� । बरसात के िदन� म� उनम� जल भराव क� ि�थित बनने के कारण 

लोग� को आवागमन म� काफ� परशेानी होती है और कई घंट� तक जाम क� ि�थित बनी रहती है । 

�ायः वाहन अडंरपास म� फंस जाते ह� िजससे जनहािन क� ि�थित बन जाती है । 

म� िनवेदन करना चाहता ह� ँ। िक इस सम�या का �थायी समाधान करवाने क� कृपा कर� । 
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(ii)   Need to provide benefits of centrally sponsored schemes and 
related information to farmers and others by 

 nationalized banks 
 
 

�ी रामदास तडस (वधा�):  माननीय िव� मं�ी जी से आ�ह है िक मेर ेसंसदीय �े�  । वधा� तथा 

स�पूण� भारतवष� रा��ीयकृत ब�क� के मा�यम से के�� सरकार क� िविवध योजनाओ ं का 

काया��वयन होता है । �धानमं�ी फसल बीमा योजना, �धानम�ंी कृिष समृि� योजना के साथ-साथ 

के�� तथा रा�य सरकार से होने वाली कज� माफ� योजना है । िक�त ु�ामीण �े� के िकसान� और 

ब�क के �ाहक� को ब�क� के कम�चा�रय�/अिधका�रय� के �ारा ठीक से जानकारी नह� देने क� 

िशकायत मझेु बड़े पैमाने पर आए िदन िमलती रहती है । िकसान� से जड़ेु इस गंभीर िवषय पर 

माननीय िव� म�ंी जी से िनवेदन है िक रा��ीयकृत ब�क� के िलए सरकारी योजना का लाभ लेने 

वाले िकसान� क� सिुवधा हेत ुकठोर कदम उठाते ह�ए सभी रा��ीयकृत ब�क� को िनद�श जारी करने 

का क� कर� तािक सभी सरकारी योजना क� जानकारी एव ंसिुवधा िकसान� को ब�क� �ारा िमल 

सके । 
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(iii) Regarding changing the name of Sealdah railway station, 
Kolkata 

 

SHRIMATI LOCKET CHATTERJEE (HOOGHLY): Dr. Shyamaprasad 

Mukherjee was one of the greatest sons of this soil. He fought hard to see a 

united India and a united Bengal and, in the end, laid down his life as well. He 

made sure that India remains united. His contribution to this great nation can 

be traced both before and after independence. This great son of Bharat Mata 

is yet to receive his dues. Many Governments of the State and the Union have 

come and gone yet no one thought about paying a homage to this brave soul. 

Today as a representative from Bengal, I urge this Government to take steps 

to recognize the contribution of this great patriot. I propose to change the name 

of Sealdah Railway Station in Kolkata, West Bengal after Dr. Shyamaprasad 

Mukherjee as a befitting tribute to the great legend. We as a nation owe this to 

him. 
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(iv)  Regarding improvement of rail services in Jhunjhunu Parliamentary 

Constituency, Rajasthan 
 

�ी नर�े� कुमार (झु�झुनू): राज�थान रा�य क� शेखावाटी �े� म� िजला झुझंनूु आता है । सैिनक 

बाह��य �े� होने के साथ-साथ िश�ा क� �ि� से भी मह�वपूण� िजला है । साथ ही �यापारी एव ं

पय�टन क� �ि� से भी मह�वपूण� िजला है । िजले म� सैिनक ए�स�ेस 14021/14022 जो िक 

िद�ली से �रगस के िलए वत�मान म� बुधवार, श�ुवार व रिववार को तीन िदवस चलती है । अतः 

उ� �ेन को �ितिदन चलाने क� �यव�था कर े साथ ही झुंझनूु से िबसाऊ रलेवे �ैक का सव� 

करवाने क� �यव�था क� जाए । लूहा� से जयपरु के िलए मीटरगेज के समय �ितिदन �ेन का 

सचंालन होता था लेिकन अब बी0जी0 क�वज�न के बाद लहुा� क� तरफ से अब केवल एक ही �ेन 

का संचालन हो रहा है । 

अतः लहुा� क� तरफ से व सीकर क� तरफ से िदन के समय भी �ेन� का संचालन बढ़ाने 

का �म कराव�  । झुझंुनू िजले के �लायू कला ंतहसील सूरजगढ़ म� लहुा� सूरजगढ़ के म�य रलेवे 

लाइन माग� पर अडंरपास बनवाने का �म कराव�  । 
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(v)  Regarding BSNL mobile towers in Bharuch Parliamentary 

Constituency, Gujarat 
 

�ी मनसुखभाई धनजीभाई वसावा (भ�च): मेर े लोकसभा �े� भ�च-नम�दा िजले म� 

बीएसएनएल मोबाइल टावर बह�त कम होने क� वजह से नेटवक�  नह� िमल पाने से दूरसचंार म� 

काफ� किठनाइया ँआती ह� और िजससे �थानीय जनता को परशेानी उठानी पड़ती है । म� जब भी 

अपने ससंदीय �े� म� �वास पर रहता ह� ँतो ये सम�या �मखु �प से सामने आती है । 

वैसे भी नम�दा िजले म� सरदार सरोवर के तट पर �टै�यू ऑफ यूिनटी के िवशाल �ोजे�ट 

क� वजह से देश और िवदेश के पय�टक गण बड़ी स�ंया म� आते रहते ह� । यहा ँआने वाले पय�टक� 

क� सिुवधा को �यान म� रखते ह�ए भी दूरसंचार क� किठनाई को त�काल दूर करने क� आव�यकता 

है । 

भ�च िजले के नेतरगं तालकुा के वनखटुा, मुंगज, मचामढ़ी, जैसपरु �े� म� भी एक मोबाइल 

टावर लगाए जाने क� आव�यकता है । नम�दा िजले के डेिडयापाड़ा तहसील के दवेमोगरा जो िक 

आिदवािसय� क� आ�था का के�� है तथा साथ ही मालसामोठ का एक िहल �टेशन के �प म� 

िवकास हो रहा है तथा मौजूदा �े� भी मोबाइल टावर क� सिुवधा से वंिचत है । मेर ेपूर ेलोक सभा 

�े� म� लगे ह�ए बीएसएनएल टॉवर ठीक तरह से काय� नह� कर रहे ह� िजसक� वजह से आम 

जनमानस को दरसचंार म� किठनाई का सामना करना पड़ता है । 

उपरो� प�र�े�य म� मेरा सरकार से आ�ह है िक मेर ेससंदीय �े� म� नये मोबाइल टावर� 

को लगाने के साथ ही वत�मान म� लगे ह�ए बीएसएनएल टावस� का ठीक तरह से काम करना 

सिुनि�त करने हेत ुत�काल आव�यक कदम उठाने क� कृपा कर� । 
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(vi) Regarding construction of bridge over Ganga between  
Danapur-Sherpur and Dighwara in Bihar 

 
�ी राजीव �ताप �डी (सारण): िबहार सरकार ने अपनी केिबनेट क� बैठक म� यह िनण�य िकया है 

िक पटना को सारण से जोड़ने के िलए दानापरु-शेरपरु और िदघवारा के बीच गगंा नदी पर एक नये 

छः लेन पलु का िनमा�ण िकया जायेगा । इस िवषय म� रा�य सरकार के साथ भारतीय रा��ीय 

राजमाग� (एन.एच.ए.आई.) क� बैठक भी ह�ई है और सहमित भी �ा� कर ली गई है । इसके प�ात 

यह तय िकया गया है िक गगंा नदी पर बनने वाले इस नये पलु का िनमा�ण काय� के�� सरकार व 

एन.एच.ए.आई. �ारा कराया जायेगा । लगभग पांच माह पहले इस सहमित के प�ात यह भी िनण�य 

ह�आ था िक एन.एच.ए.आई. �ारा दानापरु-शेरपरु और िदघवारा के बीच गंगा नदी पर नये पलु के 

िनमा�ण के िलए डीपीआर का िनमा�ण िकया जायेगा । पर�त ुअभी तक हमारी जानकारी म� इस काय� 

को एन.एच.ए.आई. �ारा या सबंिंधत सलाहाकार (कंसलट�ट) �ारा �ारभं नह� िकया गया है । 

अतएव मेरा िन�निलिखत आ�ह है । िक :  

1. एनएचएआई �ारा कंसलट�ट क� िनयुि� क� जाये और उसके सदंभ� म� पूरी 

     जानकारी उपल�ध कराई जाये ।  

2. डीपीआर िनमा�ण का काय� कब �ारभं होगा और िनधा��रत ितिथ और ��तािवत �यय �या 

होगा? 

     कृपया एनएचएआई �ारा इस काय� को �व�रत कराने के िलए उठाये गये कदम से अधोह�ता�री       

को भी अवगत कराया जाये और इस काय� को िवशेष �ाथिमकता दी जाये । 
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(vii)   Need to run superfast trains between Delhi and Maldah Uttar 

Parliamentary Constituency in West Bengal 
 
 

�ी खगेन ममुु� (मा�दहा उ�र):  मेरा लोकसभा �े� मालदा (उ�र) एक सीमांत िजला है । यहा ं

रोजगार क� सभंावना वत�मान म� बह�त कम है । मेर ेलोकसभा �े� म� उ�ोग धधं ेभी नह� ह� । िजस 

कारण मेर े�े� क� जनता रोजगार क� तलाश म� देश के िविभ�न िह�स� म� या�ा करती है । इसके 

साथ ही मेर ेलोकसभा �े� म� �वा��य सेवाओ ंका भी घोर अभाव है । कोई एक सिुवधाओ ं से 

ससुि�जत अ�पताल नह� है जहां मेर े�े� क� जनता का समिुचत ईलाज हो सके । इस कारण भी 

मेर े�े� क� जनता को अपने ईलाज के िलए िद�ली और अ�य �थान� पर आना-जाना पड़ता है । 

इसके अलावा मेर े�े� के छा�� को भी उ�च िश�ा तथा �ितयोिगता परी�ाओ ंक� तैयारी के िलए 

लगातार िद�ली आना-जाना लगा रहता है । 

मेर ेलोकसभा �े� म� आवागमन का एक म�ुय साधन मा� रलेवे ही है । मेर े�े� क� जनता 

�यादातर सफर रलेवे से ही करती है । मेर े�े� से िद�ली आने के िलए कोई दूसरा मा�यम नह� है । 

आम जनता को अपनी आव�यक ज�रत� के िलए मेर े�े� से िद�ली तक का कोई ती�तम मा�यम 

नह� है । इस कारण उ�ह� काफ� परशेािनय� का सामना करना पड़ता है । �ेन� क� सलुभता के ना 

होने के कारण कई बार मरीज� क� रा�ते म� ही म�ृय ुहो जाती है । 

अतः म� माननीय रले मं�ी जी से आ�ह करना चाहता ह�ं िक मेर े�े� क� आम जनता क� 

परेशािनय� को �यान म� रखते ह�ए मालदा से िद�ली वाया समसी, किटहार तक तेजस और 

हमसफर जैसी सपुर फा�ट �ेन� का प�रचालन िकया जाए िजससे िक मेर े �े� क� जनता को हो 

रही परशेािनय� स े िनजात िमल सके और मेर े �े� क� जनता को िद�ली तक का सफर सगुम, 

आरामदायक और कम समय म� पूरा हो सके । 
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(viii) Need to establish a Central Tribal University in  
Banswara district, Rajasthan 

 
 

�ी कनकमल कटारा (बांसवाड़ा): म� अपने ससंदीय िनवा�चन �े� के अतंग�त बांसवाड़ा-डंूगरपरु 

(राज�थान) के अनसूुिचत जनजाित �े� (टी.एस.पी.) म� के��ीय जनजातीय िव�िव�ालय क� 

�थापना क� ओर �यान आकिष�त करना चाहता ह�ं । �वाधीनता सात दशक बीत जाने पर भी 

जनजाित बाह��य ऐसे भौगोिलक प�र�े� ह�, िज�ह� उ�च िश�ा, अनुसधंान एवं शोध के अवसर 

उपल�ध करावाने वाले संसाधन नग�य ह� । राज�थान के दि�णांचल म� ि�थत जनजाित प�र�े� 

राज�थान, म�य �देश व गजुरात तीन� ही रा�य� से आपस म� जड़ुा ह�आ है । इस स�पूण� 

जनजातीय परि�� म� राज�थान के सात, गजुरात के पांच एव ं म�य �दशे के पांच िजल� क� 

आबादी उ�च िश�ा एव ंअनुसंधान क� �ि� से उपेि�त है । राज�थान रा�य के दि�णी भाग म� 

जनजाितय� का बाह��य है । जनगणना 2011 के अनसुार अनसूुिचत जनजाित �े� म� कुल आबादी 

म� से लगभग 74 �ितशत आबादी जनजाितय� क� है । जनजाितय� क� सां�कृितक पर�परा, भाषा, 

सािह�य कला, िविधया ंऔर इितहास िविश� है, िजनका अ�ययन आजादी के बाद से उपेि�त रहा 

है  । 

अनसूुिचत जनजाित �े� म� बांसवाड़ा िजला भौगौिलक �ि� से के��ीय �थान पर है । 

वत�मान म� राज�थान सरकार �ारा �थािपत गोिव�द ग�ु जनजातीय िव�िव�ालय बांसवाड़ा म� 

सचंािलत है, िजसम� बासंवाड़ा, डंूगरपरु एव ं �तापगढ़ िजल� के राजक�य एवं िनजी 118 

महािव�ालय स�ब� ह� तथा वत�मान म� शै�िणक स� 2019-20 म� लगभग एक लाख पचास हजार 

िव�ाथ� अ�ययन कर�गे । 
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वष� 2022 म� हमारा देश आजादी क� 75व� वष�गांठ मनाने जा रहा है । जनजातीय �े� म� 

उ�च िश�ा के �विण�म अवसर उपल�ध हो सके, इसके िलए म� बांसवाड़ा िजले म� के��ीय 

जनजाित िव�िव�ालय क� �थापना क� मांग करता ह� ं ।  
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(ix) Need to accord approval to Hathnikund Link Channel -II project in 
Kairana Parliamentary Constituency, Uttar Pradesh 

 

�ी �दीप कुमार  चौधरी (कैराना):  मेर ेसंसदीय �े� कैराना के अतंग�त आने वाली िवधानसभा 

नकुड़, गंगोह एव ंशामली म� वाटर लेवल बह�त नीचे पह�चँ गया है । िजससे िकसान� को कृिष भूिम म� 

िसंचाई करने हेत ुकिठनाइय� का सामना करना पड़ता है िजससे पया�� �प से फसल क� पैदावार 

ठीक �कार से नह� हो पा रही है । वॉटर लेवल बह�त नीचे होने के कारण ट्यूबवैल से पानी िनकाल 

पाना संभव नह� ह� । इस सम�या को लेकर �े�वािसय� �ारा लगातार मांग क� जा रही है । िपछले 

कई वष� से हथनीकु�ड िलंब चैनल टू प�रयोजना म� नहर को िनकलवाने का ��ताव भी चल रहा 

है। 

अतः सरकार से मांग है िक िकसान� क� इस गभंीर सम�या को �ि�गत रखते ह�ए 

िवधानसभा नकुड़, गंगोह एव ंशामली म� नहर हेत ुहथनीकु�ड िलंक चैनल टू के नाम से ��तािवत 

प�रयोजना को �वीकृत कराने क� कृपा कर� । 
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(x) Need to undertake doubling of Lucknow - Sitapur Railway line 

 

�ी राजेश वमा� (सीतापुर):   लखनऊ-सीतापरु रलेवे लाइन का बड़ी लाइन म� िकये गये आमान 

प�रवत�न क� ओर सरकार  का �यान आकृ� करना चाहता ह�ं । इसी संदभ� म� अनरुोध है । िक 

लखनऊ-सीतापरु रले लाइन का दोहरीकरण कराने का िनण�य कर�, िजससे लखनऊ-सीतापरु 

वाया शाहजहांपरु होते ह�ए िद�ली तथा नई िद�ली तक रलेगािड़य� का आवागमन हो सके और 

याि�य� को सिुवधा �दान हो सके । 

बढ़ुवल–सीतापरु रलेवे लाइन का दोहरीकरण िकया जा रहा है और लखनऊ-सीतापरु 

रलेवे लाइन का दोहरीकरण हो जाने से पटना क� ओर जाने वाले याि�य� क� या�ा काफ� सगुम हो 

जायेगी । सीतापरु एक बड़ा औ�ोिगक के�� है तथा यहां पर एक �िस� सीतापरु आंख� का 

अ�पताल है, िजससे पूर ेदेश से सीतापरु आने-जाने वाले लाख� लोग� को बड़ी किठनाइय� का 

सामना करना पड़ता है । 

अतः मेरा रले म�ंी जी से आ�ह है िक लखनऊ-सीतापरु रले लाइन का दोहरीकरण कराने 

हेत ुशी� आव�यक काय�वाही कर�, िजससे सीतापरु आने-जाने वाले लाख� याि�य� एवं आंख� के 

मरीज� तथा �यापा�रय� क� या�ा को सिुवधाजनक बनाया जा सके । 
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(xi)   Regarding Toll-free movement in Ajmer Parliamentary Constituency, 

Rajasthan 
 

�ी भागीरथ चौधरी (अजमरे):  मेर ेसंसदीय �े� अजमेर म� िकशनगढ़ से पि�म िदशा म� साढे तीन 

िकलोमीटर क� दूरी पर अजमेर क� तरफ रा��ीय राजमाग� स�ंया 8 पर गत यू.पी.ए. सरकार ने 

िकशनगढ़ स े�यावर ख�ड माग� बना कर 6 लेन िनमा�ण कर िकशनगढ़ के पास ही गेगल टोल बूथ 

पर टोल टै�स वसूला जा रहा है । वह� दूसरी ओर िकशनगढ़ से पूव� िदशा म� भी साढे तीन 

िकलोमीटर क� दूरी पर जयपरु क� तरफ उ� रा��ीय राजमाग� स�ंया 8 पर िकशनगढ़ से जयपरु 

ख�ड माग� पर 6 लेन का िनमा�ण होने से बडगांव टोल बूथ पर भी टोल टै�स वसूला जा रहा है । 

मेर ेसंसदीय �े� अजमेर म� ि�थत उ� दोन� टोल बूथ� के बीच क� दूरी मा� 7 िकलोमीटर 

है जो िक देश भर म� ह� नह� है । उ� दोन� टोल टै�स अजमेर लोक सभा �े� क� जनता के साथ 

सव�था �याय संगत नह� है । 

साव�जिनक िनमा�ण िवभाग के मापदंड� के अनसुार दो टोल बूथ� के म�य क� एक िनि�त 

दूरी लगभग 60 से 65 िकलोमीटर होती है । जबिक रा��ीय राजमाग� स�ंया 8 . के उ� िकशनगढ़ 

से �यावर ख�ड माग� पर मा� 46 िकलोमीटर क� दूरी पर ही दो टोल बूथ �थािपत कर िदए गए ह� । 

यािन िक रा��ीय रा��ीय राजमाग� सं�या 8 पर ि�थत बडगांव (िकशनगढ़) से पीपलाज (�यावर) के 

म�य तीन टोल बूथ� के मा�यम से टोल वसूला जा रहा है । 

अतः मेरा के��ीय सड़क प�रवहन एव ंराजमाग� मं�ी महोदय से िनवेदन है िक आप उपरो� 

सभी त�य� को �यान म� रखकर जनिहत म� मेर े ससंदीय �े� अजमेर के सम�त िनजी फोर 

�हीलर/चौपिहया वाहन धा�रय� को िनःश�ुक आवागमन क� महती योजना के��ीय �तर पर 

�वीकृत करावे तािक ससंदीय �े� के आम-जन को राहत िमल सके । 
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(xii)  Need to establish Kendriya Vidyalayas in Potka and Patmada in 

Jamshedpur Parliamentary Constituency, Jharkhand 

 

�ी िब�ुत बरन महतो (जमशेदपुर):  म� सरकार का �यान अित मह�वपूण� िवषय क� ओर आकृ� 

कराना चाहता ह�ं िक मेर े ससंदीय �े� जमशेदपरु म� ि�थत सभुाष च�� बोस िव�िव�ालय के 

उ�ाटन समारोह काय��म म� िदनांक 23 अ�ूबर, 2018 को त�कालीन मानव ससंाधन िवकास 

रा�य म�ंी �ी उपे�� कुशवाहा के �ारा 2 के��ीय िव�ालय पोटका और पटमदा म� खोलने हेत ु

घोषणा क� गई थी । िविदत हो िक पोटका और पटमदा माइ�स �े� होने के कारण बह�त सारी 

क�पिनयां यहां �थािपत ह�, िजसके अतंग�त भारी स�ंया म� लोग काय�रत ह�, जो अपने ब�च� को 

के��ीय िव�ालय म� पढ़ाना चाहते ह� । उ� �थान� पर के��ीय िव�ालय खोलने क� वष� परुानी 

मांग है । 

अतः माननीय मं�ी, मानव ससंाधन िवकास िवभाग, भारत सरकार से मांग है िक उपरो� 

�थान� पर के��ीय िव�ालय खोलने क� कृपा क� जाये । 
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(xiii)  Regarding promotion of jute sector 
 

�ी अजु�न िसहं (बैरकपुर) : म� एले�ज��ा, िकनसन और खरदाह जूट िमल� का िज� करना 

चाहता ह� ं । बदं ह�ए जूट िमल� को के�� सरकार एक बार िफर से �वयं अथवा पि�लक �ाइवेट 

पाट�नरिशप के मा�यम से शी� संचािलत करने क� योजना पर िवचार कर� । 

िजस तरह पूरी दिुनया �लाि�टक से बने बैग को जूट के बैग से �ित�थापन कर रही है 

उससे भारत म� जूट उ�ोग को अवसर िमलेगा । 

�यादा पैदावार के िलए अ�छी िक�म का बीज �दान करना पड़ेगा, िकसान� को �ो�साहन 

भ�ा या �यूनतम समथ�न मू�य �दान करना पड़ेगा । जूट के��ीय अनुसधंान सं�थान मौजूद होने 

के बावजूद जूट का बीज महारा�� के नािसक से मगंवाना पड़ता है, �य�िक बीज क� गणुव�ा भी 

सदंेह के घेर ेम� है । आवासीय सिुवधाए ंबह�त ही खराब ि�थित म� ह� । �य�िक घर लगभग 100 वष� 

परुाने ह� और नए �िमक� के कारण जूट उ�ोग म� शािमल होने क� अनमुित नह� है। 
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(xiv)  Need to empanel hospitals in Dhule Parliamentary Constituency, 

Maharashtra under PM National Relief Fund 

 
डॉ. सभुाष रामराव भामर े(धुले) : म� अपने ससंदीय �े� धलेु िजले के एक मह�वपूण� िवषय क� 

ओर �यान िदलाना चाहता ह�ं । इस �े� का बह�त कम िह�सा अध�-शहरी और बाक� �े� �ामीण 

तथा िपछड़ा है । वहां क� जनता गरीब और कमजोर तबके क� है । लोग� म� सजगता का अभाव होने 

के कारण खतरनाक बीमा�रय� का सामना करना पड़ता है । �धानम�ंी राहत कोष से बीमार लोग� 

को राहत िदलाने हेत ु आिथ�क सहायता िमलती है, लेिकन िपछड़ा �े� होने के कारण एक भी 

अ�पताल �धानम�ंी रा��ीय राहत कोष से सूचीब� नह� है और यहा ंके लोग गरीबी के कारण बड़े 

शहर� म� जाकर ईलाज नह� कर पाते । धलेु ससंदीय �े� म� काय�रत धम�दाय तथा िवशेष� 

अ�पताल� को म�ने �धानमं�ी रा��ीय राहत कोष से सूचीब� होने के िलए आ�ह िकया है । धलेु 

ि�थत कुछ अ�पताल �धानमं�ी रा��ीय राहत कोष से सूचीब� होने के िलए ��ताव भेज रहे ह� । 

म� सरकार से न� िनवेदन करता ह� ं िक धलेु संसदीय �े� क� जनता को राहत िमले और 

�धानमं�ी रा��ीय राहत कोष से लाभाि�वत हो इसिलए �े� के कम से कम 3-4 िवशेष� 

अ�पताल� को �धानमं�ी रा��ीय राहत कोष से सूचीब� होने के िलए अनमुित दी जाए । 
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(xv)  Need to accord approval to the establishment of Integrated Ayush 

hospital in Maharajganj district, Uttar Pradesh 

 
�ी पंकज चौधरी (महाराजगजं): आयषु मं�ालय, भारत सरकार के रा��ीय आयषु िमशन योजना 

के अतंग�त जनपद महराजगंज, उ.�. म� 50 बेड का एक इ��गेटेड आयषु अ�पताल क� �थापना 

िकये जाने के संबंध म� उ.�. सरकार �ारा एक ��ताव आपके म�ंालय को �ेिषत िकया गया है । 

इस अ�पताल क� �थापना से महराजगंज िजले के लोग� को आयषु प�ित क� बेहतर सिुवधा �ा� 

होगी । इस सबंंध म� म�ने पूव� म� भी अनरुोध िकया है । 

अतः मेरा के�� सरकार से अनरुोध है िक जनिहत म� जनपद महराजगंज उ0�0 म� 50 बेड 

का इ��ीगेटेड आयषु अ�पताल क� �थापना िकये जाने के सबंंध म� �शासिनक एव ं िव�ीय 

�वीकृित �दान करने क� कृपा कर� । 
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(xvi) Regarding  extension of Kolhapur - Bidar Express upto Hyderabad 
 
 
�ी सुधाकर तुकाराम �गंर े(लातूर): रले मं�ालय �ारा लातूर संसदीय �े� (महारा��) एव ंइसके 

आसपास के �े�� के लोग� क� सिुवधा के िलए एवं आिथ�क तथा �यापा�रक गितिविधय� को 

�ो�सािहत करने के उ�े�य से को�हापरु-बीदर गाड़ी (11415/11416) श�ु क� गयी थी लेिकन 

यह गाड़ी केवल स�ाह म� एक िदन ही है । इसक� टाइिमंग आम लोग� और खासकर मिहलाओ ंके 

िलए सिुवधाजनक नह� होने के नाते इस गाड़ी का भरपूर उपयोग नह� हो पा रहा है । इसिलए म� 

माननीय रले मं�ी जी से मेर ेससंदीय �े� लातूर और उ�मानाबाद क� आम जनता क� ओर से मांग 

करना चाहता ह� ँ िक इस को�हापरु-बीदर रलेगाड़ी को को�हापरु-हैदराबाद िकया जाये एवं 

को�हापरु पह�चँने के समय म� सिुवधाजनक प�रवत�न िकया जाये िजससे और अिधक लोग 

लाभाि�वत ह� एवं  रलेवे को भी अिधक राज�व क� �ाि� हो सके । 

  माननीय रले मं�ी इस पर उिचत िनद�श द�गे एव ंज�द ही इस मागं को लागू कर�गे ऐसी 

हमार े�े� के लोग� क� आशा एवं �ाथ�ना है । 
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(xvii) Need to expedite construction of Panduka Sone bridge project 
 

�ी छेदी पासवान (सासाराम): िबहार, झारख�ड, उ�र �देश तथा छ�ीसगढ़ को जोड़ने वाला 

पडुंका से �ी नगर पलामू के बीच सोन नदी पर पलु िनमा�ण क� अित आव�यकता है । �ात�य हो 

िक चार �देश� को जोड़ने वाला िचर �तीि�त प�रयोजना 'पडुंका-सोन ि�ज' के िनमा�ण हेत ु

माननीय �धान मं�ी जी के पैकेज से 500 करोड़ �पये क� �वीकृित ह�ई थी, िजसे प�रवित�त करते 

ह�ए इसे अ�तरा��यीय कोरीडोर क� प�रयोजना म� �ेिषत कर िदया गया । िजस कारण जनता म� भारी 

आ�ोश है । इस प�रयोजना के पूण� होने से िबहार, झारख�ड, छ�ीसगढ़ तथा उ�र �देश के बीच 

आवागमन का माग� �श�त होगा तथा सामािजक, आिथ�क एव ंऔ�ोिगक उ�नित होगी तथा लोग� 

को आवागमन का साधन सरल हो जाने से बेरोजगारी क� सम�या दूर होगी । 

अतः िवशेष आ�ह है िक पंडुका सोन ि�ज प�रयोजना को शी� ि�याि�वत करने हेत ु

सबंंिधत मं�ालय को िनद�िशत करने क� कृपा क� जाए । 
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(xviii) Regarding revival of Paper mills of Hindustan 

         Paper Corporation, Assam 
 
 

SHRI PRADYUT BORDOLOI (NAWGONG) : In the aftermath of the abrupt 

closure of two very large and important paper mills of Hindustan Paper 

Corporation (HPC) at Panchgram and Jagiroad, Assam’s economy is suffering 

a lot. Both these Paper Mills were running to full capacities and were 

contributing immensely to the national growth since the late 80’s. The Govt. of 

India through a Cabinet decision on 29 May 1970 converted these Paper Mills 

into public sector with entirely local resources in order to generate employment 

and facilitate economic activities in the North East.  

However, now both these paper mills have been closed down, 

Panchgram in 2015 and the Jagiroad in 2017. With the closure of these Mills 

along with hundreds of acres of developed land, infrastructure and facilities 

remaining idle thousands of employees have been rendered jobless. And the 

most tragic part of the closure is the suicides of scores of distressed 

employees who were not able to meet the challenges to sustain their families. 

The GOI passed a Supplementary Budget grant of Rs.90 crores to meet the 

additional expenses (for payment of arrear salary and dues) for the employees 

of Hindustan Paper Corporation in the year 2018-19, but that was not 

disbursed complicating the distressful situation in the Mills. Now the NCLAT in  
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its order dated 29th May 2019 has categorically said that HPC Mills have to be 

considered as “Going Concern” and that the “Union of India is expected to 

release some fund” for its employees. I would like to know the stand of the 

Government regarding revival of these paper mills.  
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(xix) Need to expedite completion of Pamba-Achankovil-Vaippar  

river linking project in Tamil Nadu 

SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): I would like to state the 

issue relating to the present status of Pamba-Achankovil-Vaippar river linking 

project. Water scarcity has been a big concern in South Tamil Nadu and 

multiple researches done by Governmental and Environmental agencies have 

stated that canal linking and diversion of water from west flowing rivers from 

Western Ghats towards the Eastern slopes and arid regions of Tamil Nadu 

have huge potential to extend benefits to the people and farmers of the region. 

I would request the Jal Shakti Minister to inform the House on present projects 

undertaken by his ministry for river linking across western Ghats in South Tamil 

Nadu-Kerala region and areas they would benefit including timeline for 

completion of projects.  

The project looks at diverting 634 cubic metres of water from Pamba and 

Achankovil rivers to Vaippar in Tamil Nadu through tunnels and dams. The aim 

is to irrigate three districts in - Tirunelveli, Thoothukudi and Virudhunagar. It 

also looks at production of 500 MW electricity. Three dams at Punnamedu, 

Chittar Muzhi and Achankovil have also been proposed. Punnamedu and 

Chittar Muzhi reservoirs are interconnected with an 8-km tunnel. Water from 

Achankovil reservoir has to be pumped to Chittar Muzhi reservoir. A 9-km 

tunnel will be constructed through the Western Ghats. A 50-km-long canal has 

been proposed to bring water from the tunnel to Mekkara dam. Six mini hydro 
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power plants have been proposed in Achankovil, Punnamedu and in TN along 

the canal route.  

Hence, I urge upon the Union Government to expedite the matter to do 

the needful at the earliest to solve the water problem in the state.  
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(xx) Regarding completion of Nashipur to Azimganj Railway bridge in 
Murshidabad district of West Bengal 

 
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Nashipur-Azimganj 

Railway Bridge in the district of Murshidabad, West Bengal existed during 

British Raj. Later it was discarded and destined to be wiped out. But again a 

serious bid was made to restore the said railway bridge during U.P.A. regime 

in view of its strategic and commercial importance. It would connect the two 

Railway Divisions namely Sealdah and Howrah and also reduce the length by 

40 Kms, which in turn will save precious fuel. 96% of work has been completed 

over the years, now at the fag end of the project it has been stalled much to 

the disappointment of the people of my district. 

My earnest request to the concerned Railway Ministry is to expedite the 

work by resolving the glitches, if any, and realise the dream of the people of 

Murshidabad district. 
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(xxi) Regarding utilization of Aadhaar data 

DR. D. RAVIKUMAR (VILUPPURAM): In the Economic Survey Vol.-I page 94 

it has been mentioned that “Undoubtedly the data revolution envisioned here is 

going to cost funds. Although the social benefits would far exceed the cost to 

the Government, at least a part of the generated date should be monetized to 

ease the pressure on Government finances.” This is not only shocking but also 

completely against the supreme court ruling on Aadhaar. Selling the data of 

citizens is equal to selling him/her. No Government or authority has the right to 

sell its citizen’s data. It is nothing but a state sponsored slave trade. This 

should be stopped forthwith.  
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(xxii)Regarding opening of AIIMS in Cuddalore Parliamentary 

Constituency, Tamil Nadu 

SHRI T.R.V.S. RAMESH (CUDDALORE): I wish to highlight problems relating 

to medical education being faced by residents of Cuddalore Parliamentary 

Constituency (Tamil Nadu).  

I would like to draw attention of the Government towards the fact that 

there is not even a single Government medical college in entire Cuddalore 

Parliamentary Constituency (Tamil Nadu). So students of my Constituency are 

compelled to study in private medical college and most of them can’t afford 

high fee charged by private medical college. Moreover, aim of most of the 

private medical college is to make money.  

I, therefore, request the Government to consider to grant approval for 

opening of new AIIMS in my Constituency so that students residing in and 

around Cuddalore Constituency could avail world class education at a 

reasonable fee.  

  

  



10.7.2019                                                       121 

 
(xxiii)Regarding fostering communal tolerance 

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Primary/Secondary 

education level should contain a chapter on religion which should teach about 

all the religions in the country so as to develop communal tolerance in the 

country. Today no one is really aware of the other's religion and only hatred is 

developing. As the essence of all religion will be taught with development of 

patience towards other religions, the problem of the country would gradually be 

reduced. 
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(xxiv)  Regarding interlinking of Penganga and Wainganga rivers in 
Maharashtra 

 
�ी �तापराव जाधव (बुलढाणा): नदी जोड़ो प�रयोजना के अंतग�त देश के िजन �े�� क� निदय� 

म� अिधक पानी है और िजनम� कम पानी है उनको जोड़ने का काय� िवगत काफ� लंबे समय से चल 

रहा है । महारा�� रा�य के िवदभ� �े� के बुलढाना, च��परु, यवतमाल, वािशम, अमरावती, 

अकोला, वधा� इ�यािद िजले सूखे से बुरी तरह �भािवत रहते ह� िजस कारण िकसान, िजनक� 

जीिवका कृिष पर आधा�रत है । फसल क� बरबादी के कारण बरुी तरह से आिथ�क जजंाल म� फंस 

जाते ह� तथा उनके �ारा क� जाने वाली आ�मह�या का �मखु कारण भी यही है । 

मेरा सझुाव है िक मेर ेसंसदीय �े� बलुढाणा के अतंग�त पेनगंगा होकर गजुरती है । यिद इस 

नदी को वेणगंगा, िजसका पानी सम�ु म� बेकार जाता है, से जोड़ िदया जाए तो न केवल बलुढाणा 

िजले के बि�क इसके िनकटवत� िजले च��परु, यवतमाल, वािशम, अमरावती, अकोला, वधा�  

इ�यािद के िकसान� को भी उनक� उपज हेत ुपानी उपल�ध होगा तथा महारा�� रा�य म� सूखे क� 

सम�या से मिु� िमलेगी । पेनगगंा को वेणगगंा से जोड़ने का सव��ण काय� चल रहा है । इसके 

सव��ण काय� को शी� पूरा कराए जाने क� आव�यकता है तािक उपरो� दोन� निदय� को जोड़ने 

का काय� तेजी । से हो सके । 

अतः मेरा अनरुोध है िक महारा�� रा�य के सूखा��त बुलढाणा, यवतमाल, वािशम, 

अमरावती, अकोला, वधा� इ�यािद िजल� के िकसान� के िहताथ� पेनगंगा को वेणगंगा का सव��ण 

काय� अिवल�ब पूरा करवाकर इन निदय� को शी� जोड़ने का काय� �ारभं िकए जाने हेतु आव�यक 

काय�वाही क� जाए । 
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(xv)  Need to install mobile towers in Ramnagar block in West Champaran 

district, Bihar 
 

�ी वै�नाथ �साद महतो (वा�मीिकनगर): म� सरकार का �यान अित मह�वपूण� िवषय पि�म 

च�पारण िजला अतंग�त रामनगर �खडं म� नेटवक�  क� उपल�धता नह� रहने क� ओर आकृ� कराना 

चाहता ह�।ँ िबहार रा�य के पि�म च�पारण िजला म� रामनगर �ख�ड जो िक था� आिदवासी बाह�ल 

�े� है, म� मोबाइल नेटवक�  उपल�ध नह� रहता है िजससे यहां के �थानीय िनवािसय� को बड़ी 

परेशानी का सामना करना पड़ता है । बीमार �यि� न तो डॉ�टर से स�पक�  कर पाता है और न ही 

ए�बुल�स बुला सकता है । एमरज�सी के समय वह �शासन को कोई सूचना भी नह� दे सकता है । 

कभी-कभी लोग ऊंचे पेड़� पर चढ़कर फोन लगाते ह� । सेखा दोन, नौरिंगया दोन, गौवरिहया दोन, 

शीतलवाड़ी दोन, सेमरानी दोन एव ंनरकिटयागंज दोन म� टॉवर लगाना अित अिनवाय� हो गया है । 

अतः मेरी सचंार मं�ी जी से मांग है िक उपरो� सभी �थान� पर यथाशी� टॉवर लगवाने 

का क� कर� । 
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(xxvi)  Need to provide financial support to Odisha Hydro Power 
Corporation by relaxing existing norms of National  

Clean Energy Fund 
 

SHRI BHARTRUHARI MAHTAB (CUTTACK): The Union Government has 

been collecting a Central Cess on coal towards ‘National Clean Energy Fund' 

(NCEF) meant to be used for research and development of Clean Energy 

Technology. In the Union Budget for 2016-17 ‘Clean Environment Cess’ had 

been increased from Rs. 200 to Rs. 400 per MT of coal. Resultant, the Union 

Government has collected Rs. 6400 crore from Odisha in 2016-17 without any 

benefit to the host State. The coal rich States like Odisha have been 

contributing to the enrichment of the said Fund while the benefits are largely 

being given to other States. The said Fund is mainly used for generation of 

Solar Energy and the existing policy considers small hydro power stations upto 

25 MW only as Renewable Source of Energy and others as Conventional 

Sources of Energy. Odisha Hydro Power Corporation has been planning to set 

up three hydro power plants with total capacity of 1320 MW at Upper Indravati, 

Balimela and Upper Kolab at a cost of Rs. 3950 crore to address peak power 

requirement in the State. The Government of Odisha has, therefore, requested 

the Union Government to provide financial support from the NCE Fund by 

relaxing the existing policy keeping in view that hydro power is a clean source 

 

 of energy. However, no response has been received from the Union 

Government so far. I, therefore, urge upon the Government to take urgent 
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steps to provide financial support to the said projects of OHPC considering that 

Odisha is one of the major contributors to NCEF. 
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(xxvii)  Regarding remunerative price to tobacco farmers 

 

SHRI JAYADEV GALLA (GUNTUR): Tobacco purchases commence from 

March every year. But, this year, due to drought conditions in AP, production of 

high grade tobacco is less and low grade tobacco when compared to last year 

is expected to be more. The authorized crop size this season in Andhra 

Pradesh is fixed at 136 million kgs and the actual output is expected to be 

around 133 million kgs.  

Auction of tobacco in 18 floors commenced in phases from March this 

year and buyers by forming a cartel are not buying low grade tobacco even at 

Rs. 90 per kg. Last year, low grade tobacco was sold for Rs. 130-140 per kg. 

Now, buyers are not even giving Rs. 90 per kg and if farmers sell their produce 

at this price, they incur heavy losses and they would not even recover input 

costs. Even ITC, the lead buyer, is also not coming forward to buy low grade 

tobacco. This is a great cause of concern. Secondly, export orders have also 

not been finalized by Ministry which is further creating confusion and fear in the 

minds of tobacco farmers. The export orders normally are finalized in May 

every year. But, this year, I understand, export orders have not been finalized 

so far.  
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In view of the above, I request Minister of Commerce & Industry to 

immediately intervene and ensure that tobacco farmers get remunerative price 

for their tobacco, particularly low grade, and direct companies and Tobacco 

Board to buy the entire produce from farmers of Andhra Pradesh. 
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(xxviii)  Need to provide adequate compensation and employment to 
people whose land has been acquired for the                          

construction of N.H. 754K in Rajasthan 

�ी हनमुान बनेीवाल (नागौर):  भारत माला प�रयोजना के तहत अमतृसर से कांडला रा��ीय 

राजमाग� 754 के हेत ु भू अवाि� हेत ुउिचत मआुवजा व राज�थान के जोधपरु िजले क� बालेसर 

पचंायत सिमित सिहत सम�त अचंलो से जहा ँसे यह राजमाग� गजुरगेा वहा ंक� मांग� क� तरफ 

�यान आकिष�त करते ह�ए यह मांग है  िक भारत सरकार राज�थान म� भी अिधगिृहत क� जाने वाली 

भूिम क� वत�मान दर� क� पनुः समी�ा करते ह�ए डीएलसी रटे से पांच गनुा अथवा पजंाब या 

ह�रयाणा रा�य क� तज� पर मआुवजा जारी िकया जाए साथ ही जोधपरु-पोकरण रा��ीय राजमाग� 

स�ंया 125 से 500 मीटर तक अवा� करने वाले खसरो को भी रा��ीय राजमाग� से सटी भूिम के 

भाव गणुाकं म� मुआवजा जारी िकया जाये साथ ही इस प�रयोजना म� जमीन अवाि� से मकान, 

दकुान �थाई और अ�थाई िनमा�ण टूट रहा है उसका वहां के िकसान� क� मांग के अनसुार 

मआुवजा िदया जाए �य�िक इस वजह से कई लोग तो भूिमहीन हो जाय�गे साथ ही म� मांग क�ंगा 

िक . जमीन अवाि� से �भािवत लोग� को इस प�रयोजना म� �थाई रोजगार महैुया करवाने क� नीित 

को भी अमलीजामा पहनाया जाए । 
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(xxix)  Regarding  introduction of local self governance system     

in Bodoland Territorial Council in Assam 
 

SHRI NABA KUMAR SARANIA (KOKRAJHAR): I would like to draw the 

attention of the Government towards non-implementation of the Panchayat 

System in my constituency under Bodoland Territorial Council (BTC).  

 My Kokrajhar Lok Sabha Constituency encompasses Kokrajhar, Baksa 

and Chirang districts which come under BTAD. Though it falls under Sixth 

Schedule to the Constitution, there is no Panchayat system working as 

guaranteed by the Constitution. The Village Council Development Committee 

(VCDC) —Territorial Council Level Coordination Committee (TCLCC) which 

are unconstitutional bodies, in these districts function as an alternative to 

Panchayat system but the office bearers are nominated by the BTC which 

allegedly breeds cancerous corruption. As a result, the developmental works 

for the benefit of people are carried out in a allegedly mala-fide manner by 

these bodies.  

 Therefore, my submission to Government of India is:-  

(1) Please dissolve these unconstitutional bodies and implement the 
Panchayat system/ Local self governance system as per the Law 
guaranteed by the Indian Constitution.  

 
(2) Please order for CBI inquiry into the corruptions by the VCDC-

TCLCC.  
(3) Please order for confiscation of illegal earnings, properties both 

moveable and immoveable.  
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UNION BUDGET, 2019-2020- GENERAL DISCUSSION...... contd 

 

�ी िगरीश भालच�� बापट (पुणे): अ�य� महोदय, इस अथ�संक�प म� मझेु भाषण करने का मौका 

िमला, इसके िलए म� आपको ध�यवाद देना चाहता ह� ं । पूर ेअथ�संक�प म� बह�त सारी चीज� पर 

माग�दश�न ह�ए ह�, चचा� ह�ई है । उसम� बह�त सार ेऐसे मह�वपूण� िवषय ह� िजनके बार ेम� बह�त सार े

लोग� ने चचा� क� । म� उनको दोहराना नह� चाहता, लेिकन वे मह�वपूण� िवषय ह� । जैसे सरु�ा 

�यव�था, िश�ा, �ामीण िवकास और अ�न-धन का िवषय हो, ऐसे बह�त सारे िवषय�, िजन पर 

माननीय िव� मं�ी िनम�ला सीतारमण जी ने ��तािवत भाषण म� म�ेु उपि�थत िकए । म� और एक 

मह�वपूण� िवषय पर सभागहृ का ल�य आकिष�त करना चाहता ह�,ं जो मझुे बह�त ही मह�वपूण� 

लगता है । इस अथ�संक�प म� हर घर जल और सबके िलए घर ये जो दो म�ुे उठाये गये ह� तथा 

इनके िलए �ावधान भी िकये गये ह�, मझेु लगता है बाक� िवषय मह�वपूण� होने के बावजूद भी मेर े

जैसा जमीन से जड़ुा काय�कता�, जो हर िदन लोग� के बीच जाता है, ब�ती, गांव� एव ंझोपड़प�ी म� 

जाता है । जब कोई आम आदमी मझुस ेिमलता है तो दिुनया म� �या चल रहा है, भारत म� �या चल 

रहा है, उसस ेउसको कोई लेना-देना नह� है । उसको िचंता रहती है िक उसको घर कैसे िमलेगा, 

घर म� पानी कैसे िमलेगा । इसिलए आम आदमी का �ितिनिध�व करते ह�ए मझु ेगव� से कहना पड़ 

रहा है िक इस िवषय को उठाने के िलए आपने मझेु मौका िदया । 

 
“आम आदमी के होते ह�, �यादा से �यादा तीन अरमान, 
दो व� क� रोटी, तन भर कपड़ा और हो अपना एक मकान, 
पूरे िदन करके काम िबना िकए आराम, आधी रोटी और थोडी स�जी, 
पानी पीकर ही गजुर जाती है शाम, पूरी उ� म� करके काम, नह� िकया कभी आराम 
एक-एक ईटं जोड़कर भी नह� हो पाता खदु का मकान” 
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िज़दंगी भर काम करते ह�ए भी गरीब आदमी के पास अपना मकान नह� होता है इसिलए वह 

दखुी रहता है । आज उसको जो मकान िमलेगा, उसका वह मािलक होने वाला है । वह स�मािनत 

होने वाला है । इसिलए इस बजट म� मकान और पानी के बार ेम� कहा गया है । ‘पानी’ िजसको हम 

जीवन कहते ह�, हर आदमी को ��येक िदन पानी के िलए बह�त क� उठाना पड़ता है । अ�य� 

महोदय, मझेु थोड़ा सा समय और द ेदीिजए । म� पहली बार इस सदन म� बोल रहा ह�ं ।  

माननीय अ�य�: आप महारा�� सरकार म� कैिबनेट मं�ी भी रहे ह� ।  

�ी िगरीश भालच�� बापट: म� जब �कूल म� या कॉलेज म� था, तो हमारी �ाम पचंायत म� जाकर 

भाषण िदया करता था । म�ने 15 साल नगर प�रषद म� काम िकया तब मझेु शहर के बार ेम� सोचने 

का मौका िमला, उसके बाद म�ने महारा�� क� िवधान सभा म� 25 साल काम िकया, वहा ंभी गरीब 

लोग� के िलए �� उठाया और आज म� �वयं गव� महसूस करता ह�ं । मझुे आज देश क� लोक सभा 

म� गरीब लोग� के िलए मकान व पानी के िवषय म� �� उठाने का मौका िमला है । हर घर म� जल 

और ��येक आदमी को घर देन ेका जो काय��म है, वह बह�त ही मह�वपूण� है । म� महारा�� के म�ुय 

मं�ी �ी देवे�� फडनवीस को ध�यवाद देना चाहता ह� ं िक उ�ह�ने घर बनाने के िलए कुछ कानून 

बनाए । के�� और रा�य सरकार क� अित�िमत जमीन आवास के िलए उपल�ध करवाई । डी.सी. 

��स म� बदलाव िकए और लोग� को घर उपल�ध कराने के िलए ब�क स ेकजा� और बाक� मदद भी 

क�, इसिलए महारा�� एक न�बर का रा�य होगा, जहा ंगरीब लोग� को घर िमलने क� स�ंया �यादा 

होती है । वे घर का सपना पूरा कर सकते ह� । म� पतं �धान मोदी जी को ध�यवाद देना चाहता ह�ं । 

चनुाव म� हम नारा लगाते थे और लगाते रह�गे । ‘हर हर मोदी घर घर मोदी’ वह भी �या अव�था थी 

जब एक झोपड़ी म� लोग रहते थे । खाने के िलए अनाज नह� था, पीने के िलए पानी नह� था, रहने 

के िलए घर नह� था, झोपड़ी के ऊपर का छ�पर फटा ह�आ था,  मरीज� के िलए दवा नह� थी, घर 

म� मिहलाओ ंके िलए गैस, च�ुहा यहा ंतक िक िसगड़ी भी नह� थी । यह घर� क� पांच साल पहले 

अव�था थी । मोदी जी के मा�यम से हम सभी काय�कता� घर-घर म� गए । के�� सरकार ने जो 

काय��म िकया उससे मझेु खशुी है िक हर घर को एल.पी.जी. गैस िमली है, हर घर म� िव�तु क� 
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रोशनी ह�ई है, हर घर म� शौचालय बनवाया है । घर म� जो भी मूलभूत आव�यकताए ंहोती ह�, वह 

मोदी जी ने देने का �ब�ध िकया है । आज सखु और शांित से लोग अपने घर म� रह रहे ह� । वह ऐसे 

घर का मािलक हो गया है इसिलए म� आंकड़� म� नह� जाना चाहता िक बजट म� िकतना �ोिवजन 

होगा, �या होगा । वह िव�ान लोग चचा� कर�गे और करनी भी चािहए । म� िव�ान नह� ह�ं । म� एक 

काय�कता� ह�ं । मेरी आंख क� �ि� ऐसी रहनी चािहए िक गरीब को घर कैस ेिमले और घर म� पानी 

कैसे िमले । इसक� राह हम देखते ह� । म� �ीमती िनम�ला सीतारमण जी को भी ध�यवाद देना चाहता 

ह�ं । 

उनके मं�ालय ने गरीब लोग� के िलए काम िकए ह� । देिखए नाम म� भी जादू होता है, म�ने 

नाम िलया और आप आ गए । ध�यवाद, बहन जी । िनम�ला िनम�ल नाम होता है । सीता मै�या के 

बार ेम� आप सबको मालूम है और राम भी ह� । इसिलए अभी स�ची तरह से राम रा�य क� शु�आत 

हो गई है, ऐसा मझेु लगता है । 

14.10 hrs   (Shrimati Meenakashi Lekhi in the  Chair) 

 

इसिलए, िनम�ला सीतारमण जी, म� आपको ध�यवाद देना चाहता ह�ं । शायद अभी अनरुाग जी यहां 

नह� ह�, …(�यवधान) रा�य सभा म� ह� । यहा ंसीता ह�, राम ह� और अनरुाग जी भरत क� भूिमका म� 

काम कर रहे ह�, इसिलए म� उनको भी ध�यवाद देना चाहता ह�ं । माननीय �धान मं�ी जी ने जो काम 

िकए ह�, म�ने पहले ही बोला है, बह�त सार ेिवषय� के ऊपर पैसा देना पड़ता है और वे द�गे ही, लेिकन 

एक मह�वपूण� िवषय, िजसम� गरीब का क�याण होने वाला है, म� इस बजट कk समथ�न करता ह�,ं 

लेिकन �धान मं�ी जी, आपके िलए म� दो पिं�यां भी पेश करना चाहता ह�ं: 

“रोटी, कपड़ा और मकान यह है बजट क� शान, 
जनता को िदया बड़ा स�मान, 
बढ़ जाएगी मोदी जी क� शान,  
और ब�द होगी कां�ेस क� दकुान, 
गरीब को िमलेगा महान मकान ।”…(�यवधान) 
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मझेु पता नह� ह� िक कुछ लोग� को दखु �य� होता है । वह दकुान ब�द होने वाली है, �य�िक अभी 

गरीब लोग हमार ेसाथ खड़े ह� । म� ये चार पिं�यां माननीय �धान मं�ी जी को समिप�त करता ह�ं । 

…(�यवधान) 

माननीय सभापित: अब आप बैठ जाइए, आपका माइक ब�द हो गया है । 

…(�यवधान) 

�ी िगरीश भालच�� बापट :  यह पिव� काम करते ह�ए, िदन भर राजनीित करते ह�ए, मझेु एक 

बात याद आती है िक रात को सोते समय हमको एक आनंद लगता है िक गरीब� के िलए हमने काम 

िकया । यह एक काम हम िजस स�ंकार से कर रहे ह�, वह बह�त मह�वपूण� है । …(�यवधान) 

“वरदाय काया�य ब�ा किटयम्, शभुाशीषं दे त�पूत�ये ।” 

यह काम पूरा करने के िलए परमे�र हम� आशीवा�द दे, हमारी सरकार को आशीवा�द दे और 

जनता क� सेवा हमारी तरफ स ेहो । इस बजट का समथ�न करते ह�ए, िनम�ला सीतारमण जी को 

ध�यवाद देते ह�ए, म� अपने भाषण को िवराम देता ह�ं । जय िह�द । 
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*�ी सुमेधान�द सर�वती (सीकर): म� माननीय िव� मं�ी �ीमती िनम�ला सीतारमण, �ारा ��ततु 

बजट का समथ�न करता ह�ं । म� माननीय �धान मं�ी �ी नर�े� भाई मोदी का भी आभार �य� 

करता ह� ंतथा उ�ह� बधाई भी देता ह� ं। यह बजट सव�जन िहताय - सव�जन सखुाय क� भावना को 

अिभ�य� करता है । इस बजट म� ��येक �यि� का �यान रखा गया है । यह गरीब, मजदूर, 

िकसान, छोटे �यापारी के िहत का बजट है । इस बजट के फलीभूत होते ही हर �यि� सखुद 

अनभूुित करगेा । यवुाओ ंको िशि�त करने के लए इस बजट म� िवशेष �ावधान िकया गया है । यवुा 

खेल  के  �े� म� आगे आकर देश का गौरव बढ़ा सक� , इसके िलए िवशेष बजट क� �यव�था क� गई 

है । यह बजट िकसान� के क�याण हेत ुभी �भावशाली रहेगा । माननीय �धान मं�ी जी ने िकसान� 

को 6 हजार �पये �ित वष� सहायता देकर अ�छा काय� िकया है । छोटे व गरीब िकसान� को प�शन 

देकर बूढ़े को लाठी का सहारा िदया है । िकसान� को सम�ृ करने के िलए डेयरी व बागवानी को 

मह�व देकर िकसान� को समृ� करने का �यास िकया गया है । इसी तरह िश�ा के �े� म� िवशेष 

काय� िकया है । �वा��य के �े� म� आय�ुमान भारत योजना लागू करके गरीब� के आंसू प�छे गए ह� ।  

 म� अपने लोक सभा �े� सीकर के िवकास हेत ुकुछ सझुाव दे रहा ह� ं– 

(1) सीकर िश�ा, स�ंकृित व सैिनक� क� �ि� से मह�वपूण� �थान है । मेरा रले म�ंी जी िनवेदन 

है िक सीकर से िद�ली दैिनक �ेन चलाने क� कृपा कर� । इसी �कार से िन�निलिखत 

�थान� पर �ेन चलाने क� कृपा कर�-  

सीकर से म�ुबई 

सीकर से अहमदाबाद 

सीकर से कोलकाता 

सीकर से ज�मू । 

                                    
* Speech was laid on the Table.  
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 उपरो� सभी �थान सीकर से जड़ुने पर �यापारी, कम�चारी, छा� व सैिनक सभी 

को लाभ िमलेगा । 

(2) सीकर म� पेयजल का सकंट है । अत: जल शि� मं�ालय के मं�ी व माननीय �धान मं�ी जी 

से िनवेदन है िक सीकर म� �व�छ पेयजल क� �यव�था करने का �म कर� । 

(3) सीकर म� एक इंडोर �टेिडयम क� महती आव�यकता है । सीकर ने अतंरा���ीय िखलाड़ी 

िदए ह� ।  

आशा है िक मेर ेसझुाव� पर भारत सरकार अव�य �यान देगी । ध�यवाद ।  
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*SHRIMATI SHARDA  ANIL  PATEL (MEHSANA): I welcome the budget of 

the year 2019-2020. I congratulate the Government  to give the best budget for 

the growth of Indian economy and the overall development of the every Indian 

citizen.  The budget will  benefit the, Farmers for better earnings;  Industry for 

better growth;   Small scale Industries; Export of Indian goods;   Defence 

sector in terms of Make in India;   Education;    Better Infrastructure for 

development of  new India on fast track and  Healthcare sector. 

I once again congratulate the Government. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

                                    
* Speech was laid on the Table. 



10.7.2019                                                       137 

 
*�ी देवे�� िसहं भोले (अकबरपुर): सव��थम म� स�हव� लोक सभा के िलए िनवा�िचत होकर आये 

सभी नए और परुाने सद�य� का अिभन�दन करता ह� ंएवं म� आम जनमानस को भी ध�यवाद करना 

चाह�ंगा िज�ह�ने �धानम�ंी जी के िवगत 5 वष� के काय� से सतं�ु होकर नई आशा और आकां�ा के 

साथ देश म� सवा�िधक 67.9 �ितशत मतदान कर एनडीए सरकार पर भरोसा जताया है।  

म� �धानम�ंी के िवजन (अिंतम �यि� तक लाभ पह�ंचाने) को साकार �प देने वाली हमारी 

बह�आयामी  �यि��व  �मता और  यो�यता  क�  धनी  िव� मं�ी  �ीमती िनम�ला सीतारमण के वष� 

2019-20 के वािष�क बजट के प� म� अपना समथ�न �य� करता ह�ं।  

हमारा यह समथ�न शाि�दक अिभ�यि� से अिधक रा��ीय सोच और अनभूुित का 

�कटीकरण है। याद कर� पांच वष� पहले का माहौल, जब पूर ेदेश म� एक अजब िक�म क� हताशा 

और टूटन का माहौल था। स�चाई का �तर �ितशत कुछ भी हो लेिकन पूर ेदेश म� चौतरफा हर 

जबुान पर केवल और केवल ��ाचार, लूट-खसोट और घोटाल� क� चचा� थी। पूर े देश म� ऐसा 

माहौल था िक मानो अब कुछ िकया ही नह� जा सकता। म� �प� कर दू ं िक पूव�वत� सरकार� क� 

लूट-खसोट से ह�ई आिथ�क �ित तो देश को चोट पह�ंचा ही रही थी लेिकन उससे भी बड़ी �ित 

रा��ीय सोच और मानिसकता म� पैदा ह�ई यह नकारा�मकता थी िक यह देश ��ाचार के दलदल म� 

धसंकर पतन के उस गत� म� डूब जाएगा जहा ंसे उबरना नाममुिकन नह�, तो बह�त किठन अव�य 

होगा। यह मानिसकता इसिलए और �यादा खतरनाक थी �य�िक यह देश नौजवान� का है, यह 

दिुनया का ऐसा इकलौता देश है िजसक� 65 फ�सदी आबादी 35 वष� से नीचे क� है।  

यह नौजवान तबका न केवल ऊजा�, कौशल और यो�यता से लवरजे है बि�क इसके भीतर 

देश के िलए कुछ कर गजुरने क� तम�ना भी है। म� सरकार से यह जानना चाह�ंगा िक ऐसे जीव�त 

जा�त यवुा शि� को हताशा और नकारा�मकता के माहौल म� धकेल देने से बड़ा अपराध �या हो 

सकता है?  

                                    
* Speech was laid on the Table. 
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िनराशा के माहौल म� भारत को बदलने का सकं�प लेकर हमार ेदूरदश� �धानमं�ी ने देश 

क� कमान सभंाली और माननीय �धानम�ंी जी �ारा 8 नवंबर, 2016 को जो नोटबंदी क� घोषणा 

क� गयी, भारत के इितहास म� दज� िकया जाने वाला वह अहम िदन ��ाचार एव ं��ाचा�रय� के 

िलए काल बन गयी। जादईु छड़ी तो िकसी के पास नह� लेिकन देश के महौल म� आये बदलाव क� 

अनभूुित गांव क� गली से लेकर ससंद के गिलयार� तक हर िकसी को हो रही है। ये जाना समझा 

त�य है िक भारत गांव का देश है और इसके िवकास का कारवा ंखेत खिलहान और पगडंिडय� से 

होकर आगे बढ़ता है। �ामीण भारत और वहा ं के िनवासी िकसान� क� अथ��यव�था म� ��य� 

भागीदारी के िबना तेज रतार हािसल कर पाना किठन है। कृिष और िकसान क�याण क� तमाम 

प�रयोजनाओ ंके साथ अ�य प�रयोजनाओ ंहेत ु10693118 करोड़ �पए का िवशाल बजट रखा है।  

यह केवल हवा-हवाई सकं�पना नह� है बि�क इसे जमीन पर उतारने के िलए �धानम�ंी 

कृिष िसंचाई योजना, मदृा �वा��य काड� �क�म, पर�परागत कृिष िवकास योजना, ह�रत �ािंत, 

�ेत �ांित, नीली �ांित, फसल बीमा योजना, िकसान� को अ�पाविध ऋण के िलए �याज सि�सडी, 

बाजार ह�त�ेप योजना एव ं मू�य समथ�न योजना, �धानम�ंी अ�नदाता आय सरं�ण योजना, 

�धानमं�ी िकसान स�मान िनिध, �धानम�ंी िकसान स�पदा योजना, प�रवार क�याण योजना और 

जैिवक मूल �‘ंखला िवकास क� प�रयोजनाए ंखड़ी क� जा रही ह� जो जम� पर उतरने के बाद गांव 

क� त�वीर बदलने वाली सािबत ह�गी ।  

�धानमं�ी कम�योगी मानधन योजना, �धानमं�ी �म योगी मानधन योजना एव ं�धानमं�ी 

म��य स�पदा योजना का उ�लेख िकये िबना नह� रहा जा सकता है िजसके चलते जहा ंखदुरा 

�यापा�रय� तथा छोटे दकुानदार� को प�शन का लाभ �ा� होगा, वह� उ�ोग �बंधन का मजबूत 

ढांचा �थािपत िकया जाना है। 

�ामीण जीवन म� बदलाव के िलए �धानमं�ी �ाम सड़क योजना के चलते �ीन टे�नोलॉजी 

का �योग करते ह�ए जहा ं30,000 िकमी सड़क का िनमा�ण िकया, वह� �धानमं�ी आवास योजना 

के तहत 2 करोड़ आवास� का िनमा�ण कराये जाने का ल�य भी पूण� िकया जाना है। इसी समेिकत 
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�ि� के साथ गांव के िव�तुीकरण, वहा ंक� साफ-सफाई, िडिजटल सा�रता का िव�तार समेत कई 

योजनाओ ं को िमलाकर रा��ीय �ाम �वराज अिभयान श�ु िकया गया है। इसके अलावा 

पशपुालन, बागवानी और दूध उ�पादन के साथ-साथ शहद उ�पादन के मह�वाकां�ी �यास पया�� 

िव�पोषण के साथ श�ु िकये गए ह�।  

वोट� के लालच म� देश क� सव��च स�ा पर बैठे लोग� �ारा रा��ीय ससंाधन� पर इस 

अथवा उस स��दाय का हक िगनाये जाने के िवपरीत �धानम�ंी �ी नर�� मोदी ने पिंडत दीन 

दयाल उपा�याय क� अ��योदय सकं�पना को ही क� � म� रखकर यहां नारा िदया है िक “देश के 

ससंाधन� पर सबसे पहला हक यहां के सबसे गरीब िनवासी का है।” उनक� इसी सोच ने “सबका 

साथ, सबका िवकास एवं सबका िव�ास” क� अवधारणा को �यापक समथ�न और िव�तार िदलाया 

है।  

गांव को िवकिसत िकए िबना और वहा ं रोजगार, िश�ा, मनोरजंन के साधन जटुाए िबना 

शहर� क� ओर पलायन को रोका नह� जा सकता िजसके तहत रा��ीय सामािजक सहायता 

काय��म, अनसूुिचत जाित के िवकास के िलए अ��ेला योजना, काय� और कौशल िवकास योजना, 

ऋण सहायता काय��म, िश�ा सशि�करण, कौशल िवकास और आजीिवका के तहत �ाम� का 

िवकास िकये जाने क� श�ुआत क� जा चकु� है।  

आजादी के 70 साल बाद तक सामािजक सरु�ा और क�याण क� बात� तो बह�त ह�ई ं िक�त ु

पहली बार बीमा और प�शन क� सव��पश� योजनाए ंलागू कर देश को स�चे अथ� म� सरुि�त और 

सरंि�त होने का भरोसा िदलाया गया है। खान-पान क� अश�ुता और प�रवित�त जीवन शैली ने 

मानवता को बीमा�रय� के ऐसे महुाने पर लाकर खड़ा कर िदया है िजनका इलाज तो दूर, जांच 

करवाना भी आम आदमी के बूते के बाहर है। ऐसे लोग� क� िद�कत� को �यान म� रखते ह�ए क� सर 

और गदु� क� बीमा�रय� क� िचिक�सा के िवशेष उपाय ��तािवत िकये गए ह�।  

गरीबी हटाओ ंके दशक� परुाने वाद� का खोखलापन अब सबके सामने उजागर हो चकुा है। 

पूव�वत� सरकार� के कुशासन और ��ाचार ने गरीबी क� बजाय गरीब� के ही िमटने क� ि�थितयां 
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पैदा कर दी थ�, ऐसे म� िव� मं�ी ने �धानम�ंी जी के िवजन को जम� पर उतारते ह�ए कौशल 

िवकास, रोजगार सजृन और अवसंरचना िवकास के जो उपाय िकये ह�, उससे आशा और उ�साह 

का नया वातावरण �ि�गोचर होने लगा है। 

ि�थितयां आज भी कम गंभीर नह� ह�। पूरी दिुनया ंगंभीर िव�ीय सकंट के दौर से गजुर रही 

है। इसके बावजूद भारतीय अथ��यव�था ने अपना आधार मजबूत बनाये रखा है। इस सरकार क� 

नीितय� क� बदौलत पूर ेिव� म� भारत को लेकर अपार िव�ास और आशा कायम है। शायद इसी 

िलए अतंरा���ीय म�ुा कोष ने मदं पड़ती वैि�क अथ��यव�था के बीच भारत को एक देदी�यमान 

�काश �त�भ का नाम िदया है।  

�धानमं�ी क� �ि� म� िवकास क� गितिविधय� के िवक� �ीयकरण और उसे समावेशी बनाने 

का बड़ा मह�व है। म�, आपके मा�यम से सरकार का �यान आकृ� करना चाह�ंगा िक कभी पूव� के 

‘मैनचे�टर’ कहलाने वाले कानपरु क� आिथ�क, औ�ोिगक और �यावसाियक गितिविधय� को भी 

नयी ऊजा� और स�बल िदए जाने क� आव�यकता है तािक गंगा के िकनार ेबसा यह पौरािणक शहर 

अपनी ग�रमा और समृि� को कायम रख सके। 

हमार ेससंदीय �े� का लगभग स�पूण� िह�सा �ामीण और कृिष �धान है जहा ंिसंचाई क� 

प�रि�थितया ंअ�यंत िवषम ह�। �धानमं�ी कृिष िसचंाई योजना ने इस �े� के िकसान� के मन म� 

उ�मीद क� नई िकरण� जगाई ह�। खास तौर से यमनुा प�ी के दूरदराज गांव� म� बसे िकसान� को 

बह�त उ�मीद� ह�। योजनाए ंबनाते समय उनका �यान रखे जाने क� आव�यकता है। देखने-सनुने म� 

आता है िक औ�ोिगक िवकास क� राह म� एक �मखु रोड़ा जमीन क� अन-उपल�धता है। कानपरु 

देहात क� यमनुा प�ी म� तमाम ऐसी भूिम पड़ी है िजसके समतलीकरण के बाद औ�ोिगक इकाईया ं

लगाये जाने क� आव�यकता है।  

�धानमं�ी जी ने भारत को िवकिसत देखने का जो सपना सजंोया है, िनम�ला जी का यह 

बजट उस िदशा म� ती� और �ािंतकारी प�रणाम लाने वाला सािबत होगा। इसी भरोस ेके साथ म� 

इस बजट का समथ�न करते ह�ए अपनी बात को िवराम देता ह�।ं  
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*SHRI ANNASAHEB SHANKAR JOLLE (CHIKKODI): This year’s Budget has 

an unique Proposal to set up Social Stock Exchange for Social Enterprises & 

Voluntary Organisations.  This has been proposed to promote Investments. 

Cooperatives by their very nature are Voluntary Organisations, besides 

being Economic Enterprises.  Except reaching out to Members, who are 

predominantly individuals, unfortunately in India, Cooperatives do not have 

access to raise Long Term Funds from Capital Markets. Lack of Capital is 

impeding the growth Cooperatives in many Sectors like Diary, Fisheries, Food 

& Fruit Processing, Retail Mktg. etc. Hence, Cooperatives be made eligible to 

raise funds under the proposed Stock Exchange.  This would also reduce 

continuous demand on the State Exchequer for long term and working capital 

funds. As for other entities, SEBI be empowered to formulate norms for the 

Cooperatives well.  Inclusion of Cooperatives will give boost  to Rural 

Development. As  a collateral, it give boost to setting up of hundreds of 

Newgen Financially & Progessionally Well Managed Cooperatives. 

 
 
 
 
 
 
 
 
 
                                    
* Speech was laid on the Table. 
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*�ीमती गीताबेन वी. राठवा (छोटा उदयपुर) : दशे का यह बजट पहली मिहला िव� मं�ी �ारा 

ससंद म� पेश िकया गया । उ�ह�ने देश क� मिहलाओ ंका गौरव और स�मान बढ़ाया है िजसके िलए 

म� मेर ेससंदीय �े� ‘छोटा उदयपरु’, गजुरात के आिदवासी �े� क� जनता क� ओर से आदरणीय 

�धानमं�ी जी और माननीय िव� मं�ी जी का ध�यवाद और आभार �कट करती ह�ं ।  

हमने बचपन से देखा है िक हमार ेदेश के �ामीण और आिदवासी �े� अ�यिधक िपछड़े ह�ए 

ह� िक�त ुआज यह देश �गित क� ओर म�ुकराते ह�ए बढ़ रहा है । देश क� �ामीण मिहलाओ ंको 

समान अिधकार व स�मान देने के िलए सफल �यास िकया जा रहा है और हमारी मिु�लम 

माताओ,ं बहन� को भी समान अिधकार िदलाने के सफल �यास िकए गए ह� । आज देश के ��येक 

गांव म� गरीब मिहलाओ ं को ‘उ��वला योजना’ के तहत लगभग सात करोड़ प�रवार� को  

गैस कने�शन िदए गये । ��येक गांव म� ‘सौभा�य योजना’ के तहत िबजली के म�ुत कने�शन िदए 

गए िजससे िकसान अपना काय� और ब�चे आसानी से रोशनी म� भी पढ़ सकते ह� । ‘�धानम�ंी 

आवास योजना’ के अतंग�त लगभग 60-65 लाख गरीब व िपछड़े वग� के लोग� को, जो गरीबी रखेा 

से नीचे जीवन-यापन करते ह�, उ�ह� आवास (कालोनी) देने क� सिुवधा �दान क� गई है । गांव क� 

मिहलाओ ं क� सरु�ा और ल�जा का िवशेष �यान देते ह�ए ‘इ�जतघर’ बनवाये । ‘आय�ुमान 

योजना’  के  तहत देश के हर गरीब वग� के बीमार लोग� के उिचत उपचार कराने क� �यव�था क� 

गई । हमारी भारतीय जनता पाट� क� सरकार ने ��येक मजदूर, गरीब  िकसान, ठेला, रहेड़ी, पटड़ी 

तथा छोटे कामगार लोग� को दो से तीन हजार �पए प�शन देने का काम िकया है । ��येक गांव क� 

सड़क को शहर� से जोड़ने का काम िकया है । पहाड़ी और आिदवासी �े�� क� म�ुय सम�या को 

समा� करने के उ�े�य से कई मह�वपूण� योजनाए ंऔर काय� िकए ह� और िकया भी जा रहा है । देश 

म� पानी क� िवकट एवं गंभीर सम�या है लेिकन आदरणीय �धानम�ंी जी के अथक �यास से पानी 

क� आपूित� के िलए िवशेष �यान िदया जा रहा है ।  

                                    
* Speech was laid on the Table. 
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 माननीय िव� मं�ी जी �ारा िदया गया यह बजट हमार ेदेश को और अिधक िवकास क� 

ओर ले जाएगा और एक �गितशील देश के �प म� अतंरा���ीय �तर पर नाम रोशन करगेा ।  

मेरा ससंदीय �े� आिदवासी बह�ल �े� है । यहां पावागढ़ ि�थत िस� पीठ माता काली का 

�िस� मंिदर और ‘�टेचू ऑफ यूिनटी’ पय�टन क� �ि� स ेभी मह�वपूण� है िजसम� अ�यिधक सिुवधा 

को �यान म� रखते ह�ए अिधक ससंाधन� क� आव�यकता है ।  

अतं म�, म�, इस बजट का समथ�न करती ह� ँ।  
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*
 �ी भरत िसहंजी शंकरजी डाभी (पाटण): म� इस ऐितहािसक के��ीय बजट 2019-2020 के 

िलए सरकार को बधाई दतेा ह� ं िज�ह�ने इस के��ीय बजट म� सभी वग� के लोग� के बार ेम� �यान 

रखा है, िकसान� को काफ� सिुवधाए ंदेकर कृिष �े� को मह�वपूण� �थान िदया है और पशपुालन 

एव ंडेरी काय� को जो मह�व िदया गया है, उससे िकसान� एव ं�ामीण इलाक� म� रहने वाले लोग� के 

िलए रोजगार का सजृन हो सकेगा । इसी �कार सरकार ने सभी गांव� को जोड़ने के िलए सड़क� के 

िनमा�ण का काफ� �यान रखा है तथा �यापार को बढ़ावा देने के िलए काफ� �क�म� क� �यव�था क� 

गई है । ये एक मह�वपूण� कदम है ।  

माननीय मोदी जी क� सरकार इस बात के िलए अ�यंत बधाई क� पा� है िक इ�ह�ने जल 

सकंट को देखते ह�ए जल शि� मं�ालय का गठन िकया है िजसस ेहमार ेदेश के उन िजल� म� जल 

क� उिचत �यव�था हो सकेगी, जहा ंपर जल सकंट से काफ� स�ंया म� लोग परेशान ह� ।  

 इस सरकार ने कौशल िवकास और उ�मशीलता मं�ालय के बजट को बढ़ाकर िदखा िदया 

है िक सरकार बेरोजगारी को लेकर िकतनी गंभीर है �य�िक हमार ेदेश म� बेरोजगारी िजस �कार से 

बढ़ रही थी, उस पर पूण� िवराम लगाने के िलए काफ� �यास िकया गया है और हमार ेयवुाओ ंको 

रोजगार के नए-नए साधन उपल�ध कराने का �यास िकया गया है । इसी �कार सू�म, लघ ुऔर 

म�यम उ�म मं�ालय के बजट को बढ़ाकर सभी �कार के छोटे एव ंमझोले �यापा�रय� को काफ� 

सिुवधा �दान क� गयी है ।  

बजट म� �वा��य का भी काफ� �यान रखा गया है िजससे इस सरकार ने �वा��य एव ं

प�रवार क�याण िवभाग एव ं�वा��य अनसुधंान िवभाग का बजट बढ़ाकर इस �े� म� भी काफ� 

मह�वपूण� कदम उठाया है तथा िव�ालय िश�ा और सा�रता िवभाग के बजट म� बढ़ो�री करके भी 

सरकार ने अपना �ख साफ कर िदया है िक “पढ़ेगा इि�डया तभी तो बढ़ेगा इि�डया ।” 

 

                                    
* Speech was laid on the Table. 
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सरकार ने उपरो� �े�� के अलावा भी बह�त सारी मह�वपूण� बात� का �यान रखा है िजससे 

हमार ेदेश के िवकास क� गित को बढ़ाया जा सके ।  

म� सरकार को पनुः बधाई देते ह�ए कहना चाहता ह�ं िक वह इसी �कार का �य�न करते रह� 

िजससे देश क� िवकास गित बढ़ती रहे ।  
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SHRI AKBAR LONE (BARAMULLA): Madam, we had many expectations 

from the Union Budget, at least, with regard to the initiatives to be taken for 

infrastructure development and politico-economic empowerment of the people 

of Jammu and Kashmir, which has been passing through most difficult times.  

The State needs a special dispensation because of its peculiar 

problems. Apart from addressing the core political issues, the State is craving 

for development and unhindered utility services that have received a huge dent 

during the past few years. However, the Budget is completely silent over the 

steps to be taken for expeditious completion of various projects, some of which 

have been flagged as priority. 

 Madam, as you know, due to inordinate delay of the railway project 

linking Kashmir with the rest of the country, the Valley is totally left at the mercy 

of Jammu and Kashmir National Highway. It is in complete disarray. The 

highway has almost become a fair-weather road. What to speak of heavy 

snowfall, even slight showers are triggering landslides leading to closure of the 

road for vehicular traffic causing difficulties for the commuters as also supply of 

essentials.  

As if weather vagaries were not enough, manmade obstacles are  

contributing to the suffering of people beyond Banihal Tunnel. Frequent  

directives for closure of the highway, on one or the other pretext, has become  

a norm. Even as I am speaking in this august House at this point of time, our  

people are protesting over closure of the road for substantial period during  

the day for, what they say, smooth movement of Shri Amarnathji pilgrims.  
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The people of Kashmir' are known for their hospitality. They have been  

extending all possible assistance to the yatris over the years, even during the  

most testing times in the past over two and half decades. The yatra has been  

a successful event all these years, and it is beyond our comprehension  

what has happened all of a sudden that the Governor's administration is 

feeling constrained to halt the civilian traffic movement. This is causing 

anguish and also affecting tourism at this peak season.  

The mobility between the Valley and Jammu has been a constant  

irritant. The Mughal Road too is giving tough times due to its poor upkeep.  

We believe that surface transport in Jammu and Kashmir has been declared  

as a national priority but pretty little is being done towards realization of this  

vision. The work on the rail project is needed to be fast tracked between  

Udhampur and Banihal and improvement on the highway completed at the  

earliest.  

We wish the Budget had reflected nation's determination towards  

expanding the railway network up to Kupwara, the remote area of my  

Baramulla Parliamentary Constituency, and Poonch-Rajouri in the Jammu  

Division. We are also craving for conceding to our demand of the construction  

of a tunnel at Sadhna Top in Karnah Tehsil. The road from Keran to Kupwara  

remains closed in the winter months and absence of a viable connectivity  

leaves the major chunk of border area land-locked. In recent years, several  

precious lives have been lost in road mishaps while people were commuting  

on the difficult road. The construction of the 6.5 kilometre Sadhna Tunnel will 
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go a long way in connecting thousands of residents of Keran with the mainland  

of Kashmir. It would have been in tune with the nation's resolve if adequate  

allocations would have been reflected and announced in the Union Budget  

with regard to road and rail development in the State.  

As you know, the Jammu and Kashmir problem is essentially a political 

problem, which is needed to be addressed politically as per urges and 

aspirations of the people of all the regions. However, at the same time the 

other legitimate aspirations of the people cannot be ignored. The 

unemployment among educated youth is a burgeoning problem, especially in 

the absence of a viable job market due to absence of corporate and big 

business sector.  

The Budget does not offer anything on priority on the health front. The 

much talked about AIIMS projects are yet to take off.  

Above all, we have a problem. This time, we are in the midst of a peak 

season for tourism. If the roads are closed this time, it means you are stopping 

the communication of the people to the Valley, and the destinations which are 

loved by the country as a whole.  

 So, I wish that a direction should go to the Governor of Jammu & 

Kashmir that they do not resort to such activities for closing the road. 
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*�ी हसंमखुभाई सोमाभाई पटेल (अहमदाबाद पूव�): माननीय िव� म�ंी �ीमती िनम�ला 

सीतारमण जी ने एम.एस.एम.ई. को बू�ट देने वाला, यवुाओ ंको �टाट�अप के मा�यम से रोजगार 

देने वाला, समाज के हर वग� को छूने वाला, नए भारत के िनमा�ण म� गित देने वाला बजट पेश िकया 

है । इसके िलए म� उनका अिभनंदन करता ह�ं और बजट के समथ�न म� अपने िवचार �य� करता ह�ं ।  

हमार े�धानमं�ी �ी नर�े�भाई मोदी जी जब गजुरात के म�ुयमं�ी रहा करते थे तब एक 

बात कहा करते थे, अगर रा�य का िनमा�ण करना हो, अगर रा�य को िवकिसत बनाना हो तो 

पचंशि� का आ�ान करना होगा । ये पचंशि� ह�- �ान शि�, ऊजा� शि�, जन शि�, जल शि� 

और र�ा शि� । 

जल शि� के मह�व को समझते ह�ए गजुरात म� बह�त काम ह�आ है । गजुरात के हर घर म� 

जल पह�ंचाने म� कामयाबी िमली । आज मझेु बह�त खुशी है िक िहंद�ुतान के हर घर म� जल पह�ंचाने 

के िलए माननीय �धानम�ंी जी ने एक अलग ही जल शि� मं�ालय क� रचना क� है । म� �धानम�ंी 

जी को जन सामा�य क� �ाथिमक सिुवधा क� िचंता करने के िलए बह�त-बह�त ध�यवाद देता ह�ं ।  

िव� मं�ी �ीमती िनम�ला सीतारमण जी ने बिुनयादी ढांचा प�रयोजनाओ ंपर �यादा जोर 

देने का ��य�न िकया है । इसक� बजह से बांधकाम उ�ोग को बढ़ावा िमलेगा और �टील क� मांग 

म� विृ� होगी, िजसक� म� सराहना करता ह�ं ।  

िव� मं�ी �ीमती िनम�ला सीतारमण ने �धानमं�ी �ाम सड़क योजना (पीएमजीएसवाई) के 

तहत 80,250 करोड़ �पए क� लागत से देश क� 1,25,000 िकलोमीटर �ामीण सड़क� को बढ़ाने 

और देश के बिुनयादी ढाचें को मजबूत करने के िलए कई प�रयोजनाओ ंक� घोषणा क�, िजससे 

राजमाग� ि�ड तैयार होगा, िजसक� म� सराहना करता ह�ं । 

औ�ोिगक कॉ�रडोर, समिप�त माल कॉ�रडोर, भारतमाला, सागरमाला, UDAN और 

PMGSY सिहत हर कनेि�टिवटी एवे�यू को बड़े पैमाने पर बढ़ावा देने के साथ बिुनयादी ढांचे के 

िवकास पर �प� जोर िदया गया है, िजसक� म� सराहना करता ह�ं ।   
                                    
* Speech was laid on the Table. 
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िव� मं�ी �ीमती िनम�ला सीतारमण जी ने �य�न िकया है िक आने वाले समय म� रलेवे के 

बिुनयादी ढांचे को बढ़ाने के साथ-साथ रोडवेज उ�नयन और कनेि�टिवटी के िलए पया�� िनवेश 

का �ावधान हो । बिुनयादी ढांचे के िवकास म� हर साल 20 लाख करोड़ �पए के िनवेश पर जोर 

देने से �टील क� खपत बढ़ाने म� मदद िमलेगी और घरलूे इ�पात उ�ोग के िवकास म� सहयोग 

िमलेगा । इस �ावधान क� म� सराहना करता ह�ं । 

घरलूे इ�पात क� मांग म� कुछ िगरावट देखी गई है और इसके िलए घोिषत िकए गए उपाय 

एक �वागत यो�य कदम है । मेरा मानना है िक बिुनयादी ढांचा �े� म� िनवेश और रलेवे तथा 

जलमाग� म� िनजी पूजंी को आकिष�त करने के िलए उठाए गए कदम� से िवकास के �े�� म� आिथ�क 

गितिविधय� म� सकारा�मक �भाव होगा ।  

�ामीण भारत को भौितक और िडिजटल दोन� िदशाओ ंसे जोड़ना, अथ��यव�था के िलए 

एक और सकारा�मक कदम है । चार �म कोड के एक समूह म� कई �म कानून� को स�ुयवि�थत 

करने क� घोषणा एक �गितशील कदम है ।  

2018-19 के िलए आिथ�क सव��ण म� अनमुान लगाया गया है िक 2021 तक देश म� �टील 

का उ�पादन 128.6 िमिलयन टन तक होगा और बिुनयादी ढांचे के िनमा�ण तथा ऑटोमोबाइल 

�े�� म� िनवेश के आधार पर 2023 तक 140 िमिलयन टन तक पह�ंच जाएगा । 

सरकार ने भारतमाला, सागरमाला और UDAN जैसी योजनाओ ंक� घोषणा क� है, इसक� 

वजह से �ा�य और शहर के बीच का अतंर कम होगा तथा प�रवहन बिुनयादी ढांचे म� सधुार होगा । 

भारतमाला प�रयोजना के दूसर ेचरण म� रा�य� को रोडवेज िवकिसत करने म� मदद क� जाएगी । 

िवकास प�रयोजनाओ ं को जोड़ते ह�ए रा��ीय राजमाग� काय��म का �यापक पनुग�ठन वांछनीय 

�मता के रा��ीय राजमाग� ि�ड का िनमा�ण सिुनि�त करगेा । 657 िकलोमीटर का मे�ो रले नेटवक�  

पूरे देश म� चालू हो गया है जबिक रलेवे के बिुनयादी ढांचे को 2030 तक 50 लाख करोड़ �पए के 

िनवेश क� आव�यकता होगी । भारतमाला, सागरमाला और UDAN (Ude Desh Ka Aam 

Nagrik) जैसी योजनाए ं�ामीण शहरी िवभाजन को कम कर रही ह� और प�रवहन बिुनयादी ढांचे म� 
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सधुार कर रही ह� । उ�ह�ने कहा िक “रले बिुनयादी ढांचे को पीपीपी मॉडल स ेिवकिसत करने के 

िलए साव�जिनक िनजी साझेदारी को समा� नह� िकया गया ।” 

िव� मं�ी जी ने देश को इलेि��क कार� का िनमा�ण क� � क� योजना बनाने का �य�न िकया 

है िजसके एक िह�से के �प म�, सरकार इलेि��क कार� क� खरीद को �ो�सािहत करने के िलए 

बिुनयादी ढांचे के िनमा�ण के िलए धन आवंिटत करगेी और उसको तैयार करने के िलए इ�तेमाल 

होने वाले पजु� पर सीमा शु�क घटाया गया िजससे इलेि��क कार� के िनमा�ण म� बढ़ावा िमलेगा ।  

सरकार भारत म� हाइि�ड और इलेि��क वाहन� के फा�टर एडॉ�शन एडं मै�यफैु�च�रगं 

(एफएएमई) के दूसर ेचरण को भी श�ु करगेी जो रा��ीय इलेि��क मोिबिलटी िमशन 2020 को 

साकार करन े म� मदद करगेा िजसके िलए सरकार न े 10,000 करोड़ �पए का िनवेश आवंिटत 

िकया है। सरकार के इस �यास क� म� सराहना करता ह�ं ।   

सरकार ने इलेि��क �हीक�स पर जीएसटी को 12 �ितशत से घटाकर 5 �ितशत करने 

क� घोषणा क� है और साथ ही वह इलेि��क �हीक�स को �ाहक� के िलए स�ता बनाने के िलए 

सरकार इलेि��क �हीक�स खरीदन ेहेत ुिलए गए ऋण पर िदए गए �याज पर 1.5 लाख �पए क� 

अित�र� आयकर छूट �दान करगेी । इस कदम क� म� सराहना करता ह�ं ।  

अ�त म�, म�, माननीय िव� मं�ी �ीमती िनम�ला सीतारमण जी को बधाई देता ह� ं�य�िक इस 

बजट म� मोदी जी के िमशन को पूरा करने के िलए एक िवजन है ।  
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*�ी िवनोद लखमशी चावड़ा (क�छ): नये भारत के िलए जनता जनाद�न क� बलवती आशा और 

आकां�ा को प�रपूण� करने के िलए हमार ेलोक �दय स�ाट �ी नर�े� भाई मोदीजी के नेत�ृव मे 

एन.डी.ए. सरकार क� हमारी िव� मं�ी �ीमती िनम�ला सीतारमण जी ने वष� 2019 का पूण� कालीन 

बजट ��तािवत िकया है | यह रा�� को सव�प�र रखने क� अिभपिु� करता है । म� इस बजट 

��ताव का समथ�न करते ह�ए माननीय �धानम�ंी जी और िव� म�ंी जी का ध�यवाद व अिभवादन 

करता ह� ँ। 

िपछले पांच वष� के दौरान जो बड़े काय��म श� िकये गए, जो नीितया ं बनाई गई, जो 

अिभयान चलाए गए उ�ह� गित और तेजी लाने वाले इस बजट ��ताव म� �धानमं�ी कम� योगी 

मानधन योजना, स�ते आवास ऋण के िलए विध�त �याज कटौती, �धानम�ंी म��य सपंदा योजना, 

सधुार, िन�पादन, �पांतरण काय�सूची, िनवेश को बढ़ावा, औधोिगक िवकास,��य� और अ��य� 

कर को और सिुवधाजनक बनाने, �धान मं�ी आवास योजना के तहत 1 करोड़ 95 लाख आवास 

का ल�य, आदश� िकरायेदारी कानून, इलेि��क वाहन खरीदने के िलए ऋण पर आयकर कटोती, 

95% से अिधक शहर और 5.6 लाख से अिधक गांव को खलेु म� शौच म�ु करने, 1.95 करोड़ 

मकान बनाने, 50,000 िश�पकार� के िलए 100 नये कल�टर, 75,000 उ�िमय� को स�म 

बनाने, 100 िबजनेस इ�यूबेटर बनाने, उ��वला योजना के अतंग�त 8 करोड़ म�ुत एल. पी.जी. 

कने�शन देने, मिहला उ�िमय� को 1 लाख तक म�ुा लोन, मिहलाओ ं को �. 5000 तक 

ओवर�ा�ट, 1.5 करोड़ �पये से कम कारोबार करने वाले और छोटे दकुानदार� को प�शन लाभ, 

“हर घर नल - हर घर जल," योजना का ��ताव िव� मं�ी जी ने िकया है और यह अंितम �यि� 

तक लाभ पह�ंचाने वाला बजट है । 

30 लाख कारीगर� को �मयोगी लाभ के �प म� �पए 18 हजार 341 करोड़ के एल.ई.डी. 

ब�ब िवत�रत िकए जाएगें, 2022 तक हर घर हर गांव म� 100% िबजली उपल�ध कराई  जाएगी, 
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हर िदन 135 िक.मी. नई सड़क�  बन�गी, 1,25,000 िक.मी. सड़क के िलए 80,250 करोड़ का 

�ावधान होगा, 10,000 िकसान संघो का गठन िकया जाएगा, 9.6 करोड़ नए शौचालय बनाये 

जाएगें । 

 नई िश�ा नीित, रा��ीय खेल िश�ा बोड� गठन के ल�य के साथ �व�थ समाज, आय�ुमान 

भारत, सपुोिषत मिहला और ब�च� के िलए नाग�रक सरु�ा के साथ यह बजट गांव, गरीब और 

िकसान पर केि��त बजट है ।  हर भारतीय के िलए आशा, िवकास और आकां�ा पूित� का बजट 

��तािवत करने िलये म� िव� म�ंी �ीमती िनम�ला सीतारमण जी को ध�यवाद �दान करता ह� ँ । 

भारत  माता क�  जय । 
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*SUSHRI NUSRAT JAHAN RUHI (BASIRHAT): This budget of the Modi-2 

Government speaks of pushing labour and other reforms to attract investment 

to promote a full buffet of welfare programmes and this budget of 2019-20 

reflects a commitment to continued welfareism more than new investment. 

If we take the East Asian model, like Japan, South Korea, Taiwan, China 

who had the same per capita income level as india is today turned around their 

economy only by encouraging competition in the global markets.  All powerful 

Governments focus almost exclusively on supporting export manufacturers 

thus developing roads and factories at large and through which welfare of the 

poor and weaker section was benifitted at large. 

In East Asia, welfare was conceived as a support system to keep industrial 

workers on the job.  Rural workers got few welfare benefits because the plan 

was to push them off the farms and into factories. 

In February’s interim Budget, the then finance Minister Piyush Goel 

announced big “income support’ for farmers through the PM-Kishan scheme.  

It was hoped that such direct benefit transfers would transition into investment 

support that would ultimately subsume market distorting subsidies towards 

food procurements, fertilizers, electricity and farm loan interest.  But after 

fourfold rise in allocation from Rs. 20,000 crore in 2018-19 to Rs.75,000 crore 

this fiscal, the scheme proved as one of the most failure project of the 

Government.  Because the target of the Government was to win the election 

on the promises of generous welfare benefits for the poor, the elderly, farmers 
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and many others through the process of cash and or Direct Benefit Transfer 

system.  Recent months have also witnessed that farmers losing patience with 

Government’s irrational moratorium.  In comparision to agricultural R&D and 

with PM-Kisan Yojana, the budget allocation in agricultural direct  development 

has seen only a negligible increase which basically is “zero budget farming”. 

The budget has no big-bang reforms but is more of whimper focused on 

programmes already in place.  It is a resemble of wishes contained in political 

manifesto.  Considering the huge problem of unemployment in the economy, 

no stable and secure proposal is there. 

What we need is to reinvest in infrastructure, redevelop-restructure our 

Public Sector Enterprises to compete in the global market and to ensure more 

export oriented promotional projects and a rational law for the women 

labourers and practical investment procedures where spendings and 

investments will help to benefit the entire development of the country as a 

whole. 
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*�ी जनाद�न िम� (रीवा) : वष� 2014 के पूव� यू.पी.ए. सरकार के शासन काल म� आये िदन अरब� 

�पय� के होने वाले ��ाचार के मामलो के कारण देश िनराशा के गत� म� डूबा ह�आ था । देश के 

आमजन म� यह साम�य धारणा बन गई थी िक ��ाचार के कोढ़ ने रा�� के जन जीवन को पूरी तरह 

जकड़ िलया है, इसे दूर करना असंभव है । 

भारत के यश�वी �धानमं�ी आदरणीय नर�े� मोदी जी ने पहले िदन से ही दशे को िनगल 

रहे ��ाचार के कोढ़ को न� करने का �यास �ार�भ िकया ।  इसम� �हार हेत ुउनक� सरकार ने 

�थावर स�पदा (िविनयमन और िवकास) अिधिनयम 2016 और बेनामी स�ंयवहार (िनषेध) 

अिधिनयम 1988 के �ारा �थावर सपंदा �े� म� पारदिश�ता लाने म� सहायता कर रहे है । साथ ही 

भगोड़ा आिथ�क अपराधी अिधिनयम 2018 का कानून बना कर देश से भागे आिथ�क अपरािधय� 

पर नकेल कसने म� स�म सािबत हो रहा है । 

��ाचार का बिुनयादी मा�यम है नगद लेन-देन इस �यव�था को हतो�सािहत करने और 

िडिजटल लेन-देन क� ओर रा��ीय जन जीवन को मोड़ने म� नोट बदंी सवा�िधक कारगार िनण�य 

रहा।  

आज देश िडिजटल लेन-देन क� ओर तेजी से बढ़ रहा है । नगद लेन-देन को हतो�सािहत 

करने के िलए बजट म� उपाय बताये गये ह�।  वे िनि�त �प से �भावशाली सािबत ह�गे। साथ ही 

नगदी अथ��यव�था को �ो�सािहत करने हेत ुअ�य इले��ॉिनक प�ितय� �ारा भगुतान, ब�क� से 

नगद िनकासी पर टीडीएस, िन�न लागत इले��ॉिनक भगुतान क� सिुवधा जैसे उपाय� का उ�लेख 

अपने बजट भाषण म� माननीया िव� मं�ी जी ने िकया है । मेरा िव�ास है िक इन उपाय� से गैर 

नगदी अथ��यव�था को गित िमलेगी । िडिजटल भगुतान को �ो�साहन के कारण ��य� कर 

दाताओ ंक� सं�या म� िनरतंर विृ� हो रही है । 
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वष� 2013-14 म� ��य� करदाताओ ंक� सं�या जो 5,71,58,811 थी वही वष� 2017-18 

म� ऐसे करदाताओ ं क� सं�या 8,44,46,376 हो गयी है । इस दौरान कर स�ंह 2013-14 म� 

6,38,596 करोड़ �पये था वही 2018-19 म� 11,37,686 करोड़ �पये हो गया । ये आंकड़े इस 

त�य क� पिु� करते ह� िक कर स�ंह के �े� म� सरकार क� नीितया ँसही िदशा म� काम कर रही ह�। 

जीएसटी जैसी कर प�ित को िनरतंर �यवहार परक बनाया जा रहा है िजसका लाभ देश क� 

अथ��यव�था म� िनरतंर दखेने कोिमल देखने को िमल रहा है। 

पूरी दिुनया जल क� कमी से िचिंतत है, िव�मं�ी जी ने अपने बजट भाषण म� इस सम�या 

क� और �यान आकिष�त िकया है । �ामीण जनजीवन म� आम आदमी को पीने के पानी के िलये दर-

2 भटकना पड़ता है । जल जीवन िमशन के तहत 2024 तक सभी �ामीण प�रवार� को हर घर जल 

(पाइप लाइन जल आपूित�) करने का भगीरथ काल का उ�रदािय�व िलया गया है । साथ ही वषा� 

जल सचंय, भूिम जल स�ंहण और प�रवार� के अपिश� जल का कृिष के िलये पनुः �योग के िलये, 

अब सरंचना का िनमा�ण िकया जायेगा। जो असाधारण संक�प है । 

माननीया िव�म�ंी जी ने जल संकट क� गंभीरता को देखते ह�ए दयनीय,अ�यिधक भूजल 

वाला 592 �लाक� म� भू-जल पनुभ�रण के िलये िविभ�न योजनाओ ंक� िनिधय� का उपयोग कर 

वनरोपण एव ंवषा�  जल के स�ंहण करने का िनण�य भिव�य म� जल-धन को मजबूत करने का ल�य 

रखा है, िजससे भावी पीिढ़य� को जल संकट से िनजात िमलेगी । 

�वा��य बजट म� आम आदमी के रोजमरा� के जीवन को सहज बनाने के िलए �व�छता 

अिभयान का जो संक�प िलया है उससे गांव-गरीब के �वा��य म� प�रवत�न आएगा । अब गरीब� के 

ब�चे गंदगी से होने वाली बीमा�रय� से दम नह� तोड़�गे । सामा�य तौर पर सभी को कई बीमा�रय� से 

िनजात िमलेगी । गांव� म� ठोस अपिश� के िन�तारण क� �यव�था िकए जाने का �ावधान �व�छता 

के अगले सकं�प क� ओर इंिगत करता है । 
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गरीब गंभीर जानलेवा बीमा�रय� से अपने को बचा सके इसिलए आय�ुमान योजना के तहत 

उसे �पए 5 लाख तक क� िचिक�सा कराने क� �यव�था स ेगरीब के जीवन म� आशा का संचार 

ह�आ है । गरीब जानलेवा बीमा�रय� के आगे लाचार नह� रहेगा । 

�धानमं�ी आवास योजना �ामीण के अतंग�त अब तक 1.5 करोड़ मकान� का िनमा�ण तथा 

�धानमं�ी आवास शहरी के तहत 26 लाख मकान� का िनमा�ण पूरा हो चकुा है, 2022 तक सभी 

को मकान दनेे का सकं�प भारत क� खशुहाली का �तीक है । 

देश के 18000 गावँ अधँरे ेम� डूबे ह�ए थे जहा ँिबजली पह�ंचा दी गई है । आप उन गावं� के 

िनवािसय� के उ�साह क� क�पना कर े िजनके घर� म� पहली बार िबजली का ब�ब जला। अब 

सौभा�य योजना के तहत हर घर को िबजली का कने�शन िदया जायेगा । 

उ��वला योजना के मा�यम से 7 करोड़ गैस के एल.पी.जी. कने�शन िदये गये ह� । सरकार 

का यह सकं�प है िक भिव�य म� कोई भी मा ँधऍु ंम� भोजना नह� पकायेगी । देश का कोई प�रवार 

िबजली एवं �व�छ रसोई क� सिुवधा से विंचत नह� रहेगा । यही है नया भारत । म�ुा योजना के 

�ारा नए रोज़गार का सजृन िकया गया है, हर नौजवान को रोज़गार के नये अवसर �ा� ह�गे। साथ 

ही साह�कार� के द�ुच� से गरीब नौजवान� को मिु� िमलेगी । 

िज�ह�ने कभी गरीबी नह� देखी, गरीब� क� ललचाई आखँ� को नर�े� मोदी जी ने देखा िक 

देश का गरीब िचिक�सा, गंदगी, िबजली के ब�ब, एल.पी.जी. से भोजन पकाने, प�क� छत के िलए 

दशको से तरस रहा है । उसक� मनोकामना मोदी जी के हाथो पूरी हो रही है । यही है मोदी जी क� 

ताकत । 

बजट के �ावधान� से देश क� िक�मत बदलने का दूरगामी �भाव पैदा होने वाला बजट है। 

बजट के एक-दो िबंद ुको पूण�ता िमलेगी । इसी िलए देशका ब�चा-ब�चा कह रहा है- "मोदी है तो 

ममुिकन" है । 

म� बजट का समथ�न करते ह�ये अपने िवचार� पर िवराम लगाता ह� ँ। 
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*SHRI P.R. NATARAJAN (COIMBATORE): The first budget of the 

Government presented by the Hon’ble Finance Minister was a payback gift 

after the elections to corporate India and foreign financial interests.  The 

Budget and the speech were full of several promises and commitments that 

would help big corporate capital and the wealthy to strengthen their grip on the 

Indian economy and foster greater integration of the Indian economy with 

international financial markets.  Nothing, however, was there for India’s 

working people – kisans and workers – who would be left to fend for 

themselves in a world of shrinking opportunities for employment and livelihood. 

The finance minister’s speech listed a long menu of pro-corporate 

‘reforms’ – opening up the Indian economy even more to foreign portfolio and 

direct investment (including the pension sector), creating a ‘financeable’ model 

for highways, promoting PPP in several areas including railways and metro 

development etc. and even commercialization and financialization of social 

welfare through a ‘Social Stock Exchange’. 

There were no references, however, to the issues of remunerative prices 

and debt relief that India’s farmers are in desperate need of.  On labour, the 

creation of a more anti-labour labour code was also presented as a ‘reform’. 

As regards the actual Budget, the Finance Minister chose to not disclose 

the actual figures for revenues and expenditures for 2018-19 even though they 

are available by now.  Instead the revised estimates presented in the Interim 
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Budget on 1 February were retained in the final Budget – obviously in order to 

conceal the verifiable fact that the actuals of both revenues and expenditures 

in the previous year were significantly lower than in the Budget Estimates and 

even the Revised Estimates of the Interim Budget.  This manipulation of the 

Budget accounts only serves to establish that the expenditure commitments for 

2019-20 lack credibility as they will be cut if needed to meet fiscal deficit 

targets. 

The estimates of gross revenues from Central Taxes for 2019-20 have 

been reduced relative to the Interim Budget by almost Rs.91,000 crores, and 

40 per cent of this loss will have to be borne by State Governments. The 

reduction in estimated revenue collections is attributable to reduced projections 

for GST (by nearly Rs.98000 crores) and Income Tax (Rs.51,000 crores) – an 

indirect admission of the failure of the so-called reform measures of the 

Government that it had claimed would improve tax compliance. 

What is shocking is that instead of addressing the fundamental problems 

in the taxation system and raising more resources from direct taxes except 

thorough extremely piecemeal measures – the Finance Minister has chosen to 

give several tax concessions to the corporate sector even while burdening the 

common people with additional excise duties on petrol and diesel to the tune of 

Rs.2 per litre.  Hitting at the public sector is the Government’s chosen 

additional route for raising resources.  On the one hand disinvestment of Public 

sector enterprises to the tune of Rs.1.05 lakh crores is being planned.  Further, 

PSEs will be bled by squeezing more of their profits out of them for the 



10.7.2019                                                       161 

 
Government – and this amount has been raised from Rs.1.36 lakh crores in 

the Interim Budget to 1.64 lakh crores in the final one.  Even after all of this, 

the projected figures will keep the expenditure to GDP ratio the same! 

The budget shows very little increase in spending for people.  Total 

subsides as per cent of total expenditure have remained almost unchanged at 

about 12 per cent.  The first Woman Finance Minister of the country had 

presented a budget in which the expenditure on women has fallen from 5.1 per 

cent to 4.9 per cent of the total budget.  Even the Nirbhaya Fund for women’s 

safety has not seen hardly any increase.  There has been a marginal increase 

in spending on welfare of Scheduled Castes and Scheduled Tribes but this 

continues to be much less than their share in the population.  Only 2.9 per cent 

for welfare of Scheduled Castes and 1.9 per cent of total expenditure for 

welfare of Scheduled Tribes.  Decline in allocation for Umbrella Scheme for 

Scheduled Castes by 2000 crores.  Share of allocations for the Ministry of 

Minority Affairs has remain unchanged.  In the context where Government’s 

own statistics are showing a massive increase in unemployment, the Finance 

Minister has cut the allocation for MGNREGA by Rs.1000 crores as compared 

to the revised estimates for last year.  Spending on even the Swachh Bharat 

Abhiyan, first Modi Government’s flagship programme, has been reduced by 

about 4500 crores. 

The Union Budget for 2019-20 reflects the complete denial by the 

Government of the real economic situation of the country, which is living proof 

of the inability of a private capital led development process to either address 
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the agrarian crisis or create employment opportunities outside it.  This 2019-20 

budget, therefore, is bound to mount further economic burdens on the vast 

majority of our people. 
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*�ी िव�ुत बरन महतो (जमशेदपुर): मझेु बजट 2019-2020 पर अपना प� रखने का मौका 

िदया इसके िलए मै आपके �ित आभार �य� करता ह ै। 

17 व� लोकसभा का पहला पूण� बजट यवुाओ,ं गरीब�, िकसान�, शोिषत�, विंचत�, दिलत 

और मिहलाओ ंको समिप�त एक समावेशी और सव��पश� बजट है । यह बजट �यू इिंडया के िवचार 

को �थािपत करने म� मील का प�थर सािबत होगा। इस समावेशी और जन क�याणकारी बजट के 

िलए यश�वी �धानम�ंी �ी नर�े� मोदी जी और िव� मं�ी �ीमती िनम�ला सीतारमण जी को बधाई 

देता ह� ँ। 

हमारी सरकार ने "सबका साथ सबका िवकास और सबका िव�ास" को मूत� �प �दान 

करते ह�ए इस बजट क� हर योजना म� गावँ,गरीब और िकसान को क� � िबदं ुमानकर बनाया ह� , 

तािक गांव� म� िनवास करने वाले �ामीण� हो, या गरीब होने के कारण जीवन क� मूलभूत सिुवधाओ ं

से विंचत हो, या िकसान� का आिथ�क सम�या हो या जगंल� म� िनवास करने वाले हमार ेआिदवासी 

भाई बहन हो सभी का सव�गीण िवकास संभव हो सके । 

हमार े िलए बह�त ही खशुी क� बात ह�, िक वत�मान म� हमने �ांस को पछाड़कर िव� क� 

छठव� सबसे बड़ी अथ��यव�था बनने का क�ित�मान �थािपत कर िलया है । जबिक पांच वष� पूव� जब 

हमारी सरकार पहली बार स�ा म� आई थी, उस समय हमार ेदेश का 11 वां �थान था। आजादी के 

बाद हमारी अथ��यव�था को 1 ि�िलयन डालर पह�चँने म� 55 वष� लग गए जबिक हमारी सरकार ने 

केवल 5 वष� म� दशे क� अथ��यव�था म� 1 ि�िलयन डालर क� रािश जोड़ दी है, और आज हम 

लगभग 3 ि�िलयन डालर �तर के करीब ह�। और आने वाले 5 वष� म� 5 ि�िलयन डालर के �तर 

तक पह�चँने का ल�य िनधा� �रत िकया ह,ै वो हम पूरा कर�ग े। 

भारत क� आ�मा इसके गावँ� मे बसती है" हमारी सरकार जो कुछ भी करती है उसका क� � 

िबंद ुहमार ेल�य के �प म� गावँ,गरीब और िकसान है । 

                                    
* Speech was laid on the Table. 



10.7.2019                                                       164 

 
हमारी सरकार ने उ�जवला योजना के मा�यम से देश के 7 करोड़ से अिधक परवा का 

एल.पी.जी. कने�शन देने का काम िकया है । देश के सभी गावँ� म� लगभग 100 प�रवार� को िबजली 

�दान क� गयी है । 2022 तक हमार ेदेश म� ��येक �ामीण प�रवार को िबजली और �व�छ रसोई 

क� सिुवधा िमल चकु� होगा ।  

हमार ेयश�वी �धानम�ंी जी का सपना है 2022 तक सबका अपना घर होगा,इस उ�े�य 

क� पूित� के िलए �धानम�ंी आवास योजना के तहत सबके िलए आवास के ल�य िनधा��रत िकया 

गया है तथा िपछले 5 वष� म� कुल 1.54 करोड़ �ामीण घर पूर ेिकए गए है तथा इसके दूसर ेचरण 

के तहत 1.95 करोड़ आवास महुै�या कराने का ��ताव है । महोदय, आम बजट से वैसे तो देश का 

हर तबका �भािवत होता है िकंत ुआम जनता को बजट स ेकाफ� उ�मीद� होती है, उ�ह� उ�मीद� के 

�ित अपनी �ितब�ता दशा�ते ह�ए सरकार ने 5 लाख तक क� वािष�क आय को कर म�ु करने क� 

घोषणा क� है । लोग� को परशेानी स ेबचाने के िलए जी.एस.टी. कानून� का उ�ार िकया गया है 

िजसके तहत इनकम टै�स अब पैन काड� क� जगह केवल आधार काड� से भी भरा जा सकेगा । 

�धानमं�ी �ाम सड़क योजना के तहत �ीन टे�नॉलजी के इ�तेमाल से 30 हजार 

िकलोमीटर लंबी सड़क�  बनाई जा चकु� ह� । िजससे प�रवहन क� लागत म� कमी आई है । 

“भारतमाला प�रयोजना के तहत 2022 तक लगभग 35 हजार िकलोमीटर नेशनल हाईवे का 

िनमा�ण तथा अप�ेड िकया जाएगा �धानम�ंी �ाम सड़क योजना के तीसर ेचरण म� 80,250 करोड़ 

�पये क� लागत से 1.25 लाख िक.मी. सड़क� को अगले पांच साल� म� अप�ेड िकया जाएगा । 

उड़ान �क�म से छोटे शहर� को वाय ुमाग� जैसी सिुवधा िमलने से समा�य नाग�रक भी अब 

हवाई या�ा का लाभ ले पा रहे ह� और यह हम सब के िलए खशुी क� बात है िक आज हम िव� का 

तीसरा सबसे बड़ा घरले ुिवमानन बाजार बन चकेु ह� ।  

21व� सदी क� सबस ेबड़ी चनुौतीय� म� से एक है बढता ह�आ जल सकंट । आज समय क� 

मांग है िक िजस तरह दशे ने "�व�छ भारत अिभयान"को लेकर गभंीरता िदखाई है, वैसी ही 
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गंभीरता "जल संर�ण एव ं�बंधन" के िवषय म� भी िदखानी होगी । जल शि� मं�ालय का गठन इस 

िदशा म� िनणा�यक कदम है । 

आय�ुमान भारत जो िक िव� क� सबस े बड़ी योजना है, इसके तहत आिथ�क �प से 

कमजोर 10 करोड़ प�रवार� अथा�त 50 करोड़ लोग� को इसका लाभ िमल रहा है तथा इसका लाभ 

अभी तक 32 लाख लोग� को  िमल चकुा है । स�ती दर� पर दवा उपल�ध कराने के िलए 5300 से 

�यादा जन औषिध क� � खोले जा चकेु ह�, इसका सीधा लाभ गरीब� को िमल रहा है ।  

हम लोग� को इसी सकं�प के साथ आगे बढ़ना है िक वष� 2022 म� जब हम �वाधीनता क� 

75व� वष�गांठ मनाएगें तब नए भारत क� हमारी जो प�रक�पना है, िकसान� क� आय दोगनुी होगी, 

हर गरीब के पास अपना घर होगा, हर गरीब के घर िबजली का कने�शन होगा, �व�छ ईधंन क� 

सिुवधा होगी, हर गरीब खलेु म� शौच क� मजबूरी से म�ु होगा, सभी गरीब को मेिडकल सिुवधा 

िमलेगी, देश का हर गावँ सड़क से जड़ुा होगा, गंगा क� धरा अिवरल और िनम�ल होगी, िकसान� क� 

आय दोगनुी  होगी, हर यवुा के हाथ म� रोजगार होगा तथा हम एक नई ऊजा� और आ�मिव�ास के 

साथ िव� के िवकास को नेत�ृव देने के िलए कदम बढ़ाएगं े। 

यह बजट देश को समृि� तथा समथ� बनाने वाला है । इससे गरीब� को बल, यवुाओ ंको 

बेहतर कल तथा म�यम वग� को �गित क� र�तार िमलेगी । यह देश को आगे ले जाने वाला बजट 

है, इसम� सबक� बात क� गयी है । ये देश के भिव�य और भावी पीढ़ी का बजट है, इस बजट म� हर 

िकसी के सपने को साकार करने का ठोस कदम साफ़ नज़र आता है । ये बजट हर िकसी क� 

उ�मीद� को ताकत देगा और मझु ेपूण� िव�ास है िक जनता क� उ�मीद पर हम खर ेउतर�गे । 
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*�ीमती दश�ना िव�म जरदोश (सूरत): म� वत�मान सरकार के एवं देश क� �थम पूण�समय मिहला 

िव� मं�ी माननीया िनम�ला सीतारमण जी �ारा ��ततु बजट का समथ�न करने हेत ुखड़ी ह�ई ह� ँ। 

देश क� सम�याओ ंके समाधान के साथ देश के आज तक के चनुाव� म� िजस चनुाव म� 

सबसे �यादा जनभागीदारी रही, सबसे �यादा मिहलाओ ंएव ंयवुाओ  साझेदारी रही एव ंजनता ने 

सबसे �यादा मिहला �ितिनिधय� को चनुकर संसद म� भेजा उस चनुाव म� अभूतपूव� जन समथ�न से 

चनुी गई माननीय नर�े�भाई मोदी को जनता ने अपनी आशा,आकां�ा को पूरा करने हेत ुदेश क� 

बागडोर स�पी है । उसका �ितिनिध�व इस बजट म� झलक रहा है । 

वत�मान बजट म� कई �ािंतकारी कदम भी उठाने क� सरकार ने िह�मत दशा�यी है । आज 

तक क� सरकार� के समय म� सबसे �यादा �रटन� इस साल शायद फाइल ह�ये ह� । एक बड़ा वग� ऐसा 

रहता था जो देश के सभी �रसोस�ज का इ�तमाल करता था पर टै�स चकुाने के व� म�ुय धारा से 

अलग रहता था, उसे �रटन� फाइल करके आय का िहसाब और टै�स देना होगा । उसके साथ देश 

का टै�स चुकाने वाल� को उिचत स�मान के साथ जीने का अिधकार भी िमला है । यािन सरकार 

�ारा गरीब के िहतो क� िचंता करते ह�ये �मािणकता को परु�कृत करने के साथ सधुार पर भी 

अपना अटल आभार �य� िकया है । वत�मान बजट भारत को पांच लाख करोड़ क� अथ��यव�था 

बनाने का ल�य है तथा गावं, गरीब िकसान क� िचंता भी है । 

हमारा देश नालंदा त�िशला से जाना जाता था पर आजादी के बाद �ेईन �ेन क� जगह हम 

�ेईन �ेन का िशकार ह�ये । मझेु खशुी है िक आज तीन स�ंथाए ं िव� क� �े� स�ंथाओ ंम� अपना 

नाम शमुार कर चकु� है । िजसके िलए िश�ा मं�ी और सरकार अिभनंदन के अिधकारी है । इस 

बजट म� िश�ा का वह गौर पनुः �ा� करने क� मंशा से आबंटन ह�आ है और �रसच� पर ज़ोर िदया 

गया है । 

                                    
* Speech was laid on the Table. 
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'नारी तू नारायणी' क� अवधारणा स े बजट से मिहला सशि�करण को के�� म� रखकर 

योजनाए ं बनी है । मिहला उ�िमय� को बढ़ावा दनेे का ल�य है । मिहला उ�िमय� के बढ़ने से 

मिहला न िसफ�  सश� नह� होगी बि�क आ�मिनभ�र भी होगी । देश क� GDP दर भी बढ़ने वाली है। 

उ�लेखनीय है क� िव� ब�क पहले ही कह चकुा है िक GDP बढ़ाने हेत ुरोजगार म� मिहला भागीदारी 

को बढ़ावा ज�री है और मझुे खशुी है िक देश क� पहली पूण�कालीन िव�मं�ी िनम�ला जी के बजट 

म� यह बात� िदखाई देती ह� । वत�मान सरकार के �ित मिहलाओ ंका �यादा मतदान इसिलए भी 

ह�आ है िक मिहलाओ ं को लगता है िक यह सरकार मिहलाओ के बार े म� सोचती ह� और उसे 

अमलीकृत भी करती ह� । 

िपछले समय म� बेटी बचाओ ंके काय� के बाद इस बार मिहला से�फ हे�प �पु� के मा�यम 

से ऐसे तबक� को छूने का �यास सरकार ने िकया है जो अभी तक िवकास के माग� से दूर था। म� 

इसिलए भी सरकार को अिभनंदन देते ह�ये बजट का समथ�न करती ह� ँ। 
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*SHRI DEVUSINH CHAUHAN (KHEDA) : I congratulate Hon’ble Finance 

Minister Madam and Modi Sarkar for presenting this dynamic Budget keeping 

in view the future of Bharat and with a vision to make our country and economy 

of used 5 trillion.  Not only this there are many new things which are there 

which will definitely bring out country forward in many ways in the global map.  

Our Government’s initiative Har Ghar Jal will ensure clean and potable water 

to every household is a step forward to provide drinking water to the last citizen 

of our country.  Our Government’s initiative to give pension benefits to retail 

traders and small shopkeepers is an another step forward to strengthen our 

countrymen across every sphere of life.  The enhancement of interest 

deduction up to Rs.3.5 lakh for purchase of an affordable house is a step 

forward to give tax benefits to our middle class families and also that more and 

more people can now have their own house.  Our Government’s initiative to 

give more focus and management framework towards fisheries through 

Pradan Mantri Matsya Sampada yojna will definitely boost our rural economy, 

life of our fishermen and fishery industries.  The scheme of faceless electronic 

tax assessment system is an another benchmark of this budget as it will 

reduce corruption and the tax payers will not be harassed and they will submit 

their tax without any fear.  Further, the linking/interchangeable of Aadhar and 

PAN is also a commendable step.  In the last, I once again congratulate the 

Hon’ble FM and Modi Sarkar for this great budget. 

                                    
* Speech was laid on the Table 
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HON. CHAIRPERSON : Mr. Ramalingam, there is no party time left. We are 

just giving you three minutes and you need to confine yourself to three 

minutes. Let him start because we have a constraint. Hon. FM is also here. 

SHRI S. RAMALINGAM (MAYILADUTHURAI): Though I have served in Tamil 

Nadu as a four-time MLA but it is the first time I am entering this House. Please 

allow me, Madam, only five minutes. 

 This is my maiden speech in this 17th Lok Sabha amidst this august 

gathering. I would like to express gratitude to my respected leader, Thalapathy 

Dr. Muthuvel Karunanidhi Stalin.  

 First of all, I request the Government of India to put an end to the 

hydrocarbon and methane projects. This project has been initiated in 

Kadiramangalam, Kuttalam and Ammapettai villages. These are all situated in 

my constituency. People are totally against this project tooth and nail. Instead 

of closing the project, the Government has permitted to extract hydrocarbon 

and methane in 274 wells and in other parts of Tamil Nadu in an area of 6,000 

sq.km. I request the hon. Prime Minister to cancel the agreement made with 

the ONGC, Vedanta and Reliance Group. Otherwise, it may lead to law and 

order problem. Please declare the Cauvery Delta region as Specially Protected 

Agricultural Zone.  

An around 25 acres of agricultural land in the Cauvery Delta Region, 

paddy, banana, coconut, sugarcane, mango, groundnut and all other oil seeds, 

and food grains are cultivated. About 3 crore farmers, agriculturalists, and 
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agricultural labourers will lose their livelihood. If the projected is implemented, 

the ground water will be completely depleted. While extracting hydrocarbon 

and methane, the waste fluid, after injection of high-pressure fracturing fluid 

into the sedimentary rocks to extract rock gas and hydrocarbon, is mixed into 

the rivers, canals, and agricultural lands. Water contamination will cause 

incurable diseases which will lead to the deaths of human beings and cattle.  

Waste fluid, if left into the atmosphere, will lead to fatalities. The process 

of fracturing into the sedimentary rocks by drilling the earth surface up to 

10,000 ft. will lead to earthquake when rocks are broken destroying the entire 

segment. 

After Gujarat, Tamil Nadu has the longest seashore of about 1000 kms. 

in shallow Bay of Bengal. The sea creatures will get destroyed by the 

extraction of hydrocarbon and methane. Five lakh fishermen will lose their 

livelihood. The fisheries export will also be affected. So, I request the 

Government to cancel this project immediately.  

Madam, there is acute scarcity of drinking water in my constituency, 

especially in the seashore area. When my respected leader, Dr. M K Stalin 

was the Deputy CM of Tamil Nadu, he initiated so many drinking water 

projects. One of the schemes is the Kollidam Joint Villages Drinking Water 

Scheme which was launched in the seashore area. But now, the ruling 

AIADMK Government has totally abandoned the scheme. So, I request that the 

Kollidam Scheme be restored or a special project be initiated to convert sea 

water into drinking water in the areas of Poompuhar, Chandrapadi, 



10.7.2019                                                       171 

 
Tharangambadi, Chinnangudi, Thirumullaivasal, Pazhaiyarai, Thoduvai, 

Manikkapangu, Keezha Mokkai and Mela Mokkai. These areas very much 

affected. 

 Madam Chairperson, people of Tamil Nadu especially those living in the 

Cauvery delta area are suffering very much owing to scarcity of water. The 

ground water supply also depleted. Even the filter point borewells are not 

working owing to disturbed power supply. Poor agriculturists are unable to 

maintain their standing crops owing to water scarcity.  

 I want to bring to your notice that the order of the Cauvery Water 

Management Board has not been implemented far. Forty TMC of water to be 

released by Karnataka Government by July has so far not been released. 

…(Interruptions) All crop loans in the State of Tamil Nadu should be waived 

immediately. Then only the people of Tamil Nadu can be saved from misery.  

There is another important issue. There are three sugar mills in my 

Constituency. These mills have been closed indefinitely and thousands of 

employees have lost their jobs. They have not been paid their salary for 17 

months. Just imagine their plight. The State Government is not at all interested 

in this issue. At least the Central Government should impress upon the State 

Government to take care of this.  

Madam Irani is here. Thousands of silk handloom weavers live in my 

Constituency. The handloom societies are not functioning properly. They are 

not being supplied silk yarn, zari, cora and other raw materials. Madam, I want 

to know whether the State and the Central Governments are going to give any 
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rebate or subsidy to the handloom societies. During the 16th Lok Sabha, you 

have given an assurance for setting up a textile park in Thirubuvanam but so 

far it has not started.  

HON. CHAIRPERSON : Mr. Ramalingam, already extended time has been 

given to you. Please conclude now. Your last sentence, Sir.  

SHRI S. RAMALINGAM : Madam, in my Constituency a village is situated on 

one side of the railway line and the approach road is on the other side. There 

is no level crossing to facilitate movement of people from one side to the other. 

In case there is a medical emergency, even an ambulance cannot reach there.  

…(Interruptions) 
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*�ीमती रीती पाठक (सीधी): अब वो समय गया जब देश का आम आदमी अपनी मूलभूत 

आव�यकताओ ंक� पूित� के िलए एक लंबे समय का इंतजार िकया करता था, आज वो समय है यहा ँ

आम आदमी का अपनी सरकार पर िव�ास �थािपत ह�आ है �य�िक िपछला 5 साल इस िव�ास 

का �माण है। और यही कारण था क� इसी िव�ास के तहत पनु: अपने जीवन क� मूलभूत 

आव�यकताओ ंक� पूित� करने के िलए नर�� भाई मोदी के नेत�ृव को अवसर िमला है । 

आज हमार े�धानम�ंी नर�� मोदी जी का उददे�य सबका साथ सबका िवकास और सबका 

िव�ास के साथ सश�, सरुि�त, समद और सव�समावेशी भारत के िनमा�ण क� और आगे बढ़ना है। 

उनक� यह सोच जहां हर �यि� आगे बढे, उसका आ�मस�मान बढ़ता रह,ेहमार ेआदश� म�य बने 

रहे,यहा ँिवकास समाज क� आिखरी पिं� के लोग� तक पह�ंचे। �य�िक यह नया भारत तभी बनेगा 

जब आम जन भयमु� और आ�मस�मान से उनका म�तक ऊंचा रहेगा। म�ुय �प से �धानमं�ी 

जी का उददे�य �ामीण भारत को मजबूत करना,लए भारत को उदयमी भारत कर यवुा भारत के 

सपल पूरा करना,पारदश� �यव�था के साथ शि�शाली भारत का िनमा�ण करना । 

गावँ, गरीब और िकसान पर केि��त यह बजट �धानम�ंी जी व िव�मं�ी जी के 

समवेदनाओ ं को �दिश�त करता खेत� म� काम करने वाले िकसान� के िलए "�धानम�ंी िकसान 

स�मान िनिध" क�  उपलधता कराई है (12 हजार �पए िकसान� को िदया। 60 वष� क� आय ुके 

िकसान� को पशन योजना म� जोड़ा गया है।  वीर जवान� के ब�च� के �कालरिशप के िलए "नेशनल 

िहरा फड" िजसम� पहली बार रा�य� क� पिलस को भी जोड़ा गया है। �व�छ भारत अिभयान के 

तहत जल संर�ण एव ं �बंधन के िलए जलशि� मं�ालय का गठन िकया गया है । �ामीण 

अथ��यव�था मजबूत हो इस बात का �यास इस बजट म� िकया गया है। 

MSP म� बढ़ो�री के फैसले के साथ फूड �ोसेिसगं मे शत �ितशत FDI को मंजूरी,फसल 

बीमा योजना,100 �ितशत नीम कोिटंग यू�रया इस बात का �माण रहा है । �ामीण भंडारण 
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योजना,िकसान उ�पादक सघं, �लू रवेो�यूशन नीली �ािंत आदरणीय �धानमं�ी जी ने आकां�ी 

िजले के िलए िवशेष कदम उठाया है। 

आय�ुमान भारत योजना के मा�यम से 26 लाख गरीब मरीज� को इलाज क� सिुवधा दी गई 

है,5300 जन औषिध क� � खोले गए। 18 हजार हे�थ ए�ड वेलनेस स�टर खोले जा चकेु ह�। 

आिदवासी बाह��य इलाक� मे एकल�य माडल रजेीडेि��शयल �कूल आदरणीय �धानमं�ी 

जी के नेत�ृव और िव�म�ंी िनम�ला सीतारमन जी के अ�छी सोच के कारण मिहला सशि�करण 

क� िदशा म� िवशेष पहल ह�ई है। 

बेटी बचाओ बेटी पढ़ाओ अिभयान से �ूण ह�या मे अ�यंत कमी आई है। हमारी बहनो को 

उ��वला योजना के मा�यम से धएु ँसे मिु� िमली है | िमशन इं�धनषु के मा�यम से समयाविध मे 

टीकाकरण क� �यव�था ह�ई है । सौभा�य योजना के मा�यम से सवा�िधक बहनो को लाभ �ा� हआ 

है ।  

�धानमं�ी आवास योजना से घर के �व�न को पूरा कर रिज��ी से मिहलाओ ं को 

�ाथिमकता देकर स�मािनत िकया (अगले 3 वष� मे गाव� म� 2 करोड़ घर बनाए जाएगंे ) 

पिंडत दीनदयाल उपा�याय आजीिवका िमशन �ारा रोजगार मे अवसर (3 करोड़ 

मिहलाओ ंको अब तक 2 लाख करोड़ �पए से अिधक का ऋण) तीन तलाक, िनका। हलाला जैसी 

कु�थाओ को समा� करने क� ओर कदम बढ़ा रहे है | �धानमं�ी म�ा योजना के तहत 50 लाख 

का ऋण अब 30 करोड़ लोगो तक लाभ सरकार देगी। 

अ��य� कर �यव�था के तहत एक देश एक टे�स एक बाज़ार क� सोच इस बजट म� 

समािहत क� गई है। आदरणीय �धानमं�ी जी ने भारतमाला प�रयोजना के तहत 2022 तक 35 

हजार िकलोमीटर म� रा��ीय राजमाग� का िनमा�ण अप�ेडेशन िकया है। सागरमाला प�रयोजना के 

दवारा तटीय एवं ब�दरगाह� के आसपास क� सड़क�  बनाना । 

उड़ान योजना के तहत छोटे शहर� को हवाई माग� से जोड़ना । वन प�शन-वन काड� क� 

�यव�था क� चकु� है । नमािम गंगे के तहत गंगा नदी म� िगरने वाल े गंद ेनाल� को बद करने का 
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अिभयान सराहनीय है । िमशन शि� के सफल परी�ण से भारत क� अतं�र� टै�नोलॉजी क� 

�मता �दिश�त ह�ई है। मेक इन इंिडया के तहत भारत को िवशाल शि� के �प म� �थािपत करना । 

अतः �धानम�ंी जी क� मशंा एक भारत �े� भारत क� ओर �दिश�त होती है 

इस सपने के साथ ही िकसान� क� आय दोगनुी हो,गरीब के िसर पर प�क� छत हो,�व�छ 

ईधंन क� सिुवधा हो, िबजली हो,खलेु म� शौच म�ु हो, �वा�थ सिुवधा हो,हर गावँ सड़क से जड़ुा 

हो, और हम 5 ि�िलयन डालर क� अथ��यव�था बनाने म� सफलता क� ओर हो । 

एक ऐसा भारत आदरणीय �धानम�ंी एव ंिव� म�ंी जी के मा�यम से बनने क� तैयारी इस 

बजट मे देखी गई है । आभार सिहत ध�यवाद । 
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*SHRI P.C. GADDIGOUDAR (BAGALKOT): I congratulate the Hon’ble Prime 

Minister, Shri Narendra Modi ji and Hon’ble Finance Minister Smt. Nirmala 

Sitharaman ji for giving us a citizen friendly, development friendly and future 

oriented budget.  Finance Minister sought to tackle several pain points in 

economy through incremental steps rather than opting for the spectacular 

announcement route.  Finance Minister also announced a slew of measures to 

ease the liquidity and regulatory problems affecting the Non Banking Financial 

Company Sector. 

The Budget emphasised on social welfare.  This includes a Bank over 

Draft facility of Rs.5000, for women members of Self-Help groups and hike in 

the allocations for women 10%, the Scheduled  Caste 30%, and Scheduled 

Tribes 25% is also very important.  The lot of stress on infrastructure 

development has been given  including tax relief for affordable housing and an 

additional deduction of up to Rs.1.5 lakhs for interest on home loans borrowed 

up to March 31, 2020. 

Hon’ble Finance Minister has ensured Indian’s water security and 

providing access to safe and adequate drinking water to all Indians is a priority 

of the Government.  A major step in this direction has been the constitution of 

the Jal Shakti Mantralaya integrating Ministry of Water Resources.  The new 

mantralay will look at the management of our water resources and water 

supply in an integrated and holistic manner and will work with states to ensure 
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Har Ghar Jal to all rural households by 2024 under the Jal Jeevan Mission.  

The Government has identified 1592 blocks which are critical and exploited 

spread across 256 for the Jal Shakti Abhiyan. 

This year the highest ever outlay for capital expenditure for Railways of 

over 1.60 lakhs crore.  A lot of money will be invested in bettering passenger 

amenities such as waiting rooms and food stores.  Hon’ble Finance Minister 

proposed to enhance the metro railway initiatives by encouraging more PPP 

initiatives and ensuring completion of sanctioned works. 

I would like to bring to the notice of the august house through you that in 

my constituency new railway line of Alamatti-Chitradurga survey works has 

been completed. Therefore,  I urge Hon’ble Railway Minister for sanctioning 

the new line of Alamatti-Chitradurga. A Railway line of Bagalkot-Kuduchi was 

sanctioned long back, but only 30 kms work from Bagalkot to Khajjdoni has 

been completed. The remaining work has been stopped due to settlement of 

compensation to the land owners.  Therefore, I request the Hon’ble Railway 

Minister to expedite the remaining work.  I also request the Hon’ble Railway 

Minister for sanction of the construction of Road Over Bridges (ROB) in my 

parliamentary constituency Bagalkot at L.C.No.41,43, 34 and L.C.No.26, 46. 

In my constituency weavers are more and their occupation is weaving.  In the 

interest of weavers community,  I request the Hon’ble Minister of Textiles to 

start Textile Park at Ilkal. 
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I once again congratulate Hon’ble Finance Minister for presenting a very 

good budget to overall development of the nation with focus on fulfilling the 

dreams of every section. 
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*डॉ. अरिव�द कुमार शमा� (रोहतक): सव��थम, म� इस सदी के रा��नायक �धानम�ंी �ी नर�� 

मोदी जी एवं िव� म�ंी �ीमती िनम�ला सीतारमण जी को इस अभूतपूव� एव ंएितहािसक बजट के 

िलए बधाई देता ह�।ँ 

ये बजट िसफ�  देश का लेखा जोखा नह�, मजदूर-िकसान -�यापारी का स�मान है । जो वष� 

म� कोई रच नह� पाया, अथक प�र�म से वो रचा मोदी ने क�ित�मान है। ये बजट िसफ�  आकंड़ा -

िगनती-गिणत नह�, ये रा�� िवकास का आ�ान है । 

सबका साथ,सबका िवकास, सबका िव�ास क� मूल भावना को आगे बढ़ाते ह�ए इस बजट 

म� �धानम�ंी आवास योजना �ामीण के तहत 1 करोड 95 लाख आवास बनाने एवं हर प�रवार को 

2022 तक LPG गैस, िबजली एव ंशौचालय महैुया कराने का ल�य रखा गया है, िवगत पांच वष� 

म� 1 करोड़ 54 लाख �ामीण आवास� का िनमा�ण पूरा कर िलया गया है और LPG �व�छ इंधन को 

7 करोड़ प�रवार� तक पह�चँाया गया ह ै। �धानम�ंी �ाम सड़क योजना के अतंग�त गावँ को शहर� से 

जोड़ने के िलए, गावँ क� अथ��यव�था को मजबूत करने के िलए और िकसान भाइय� को शहर क� 

मंडी म� फसल का सही मू�य िमल सके इसिलए हमने बजट के मा�यम से 80 हज़ार 250 करोड़ 

�पये क� लागत से 1 लाख 25 हज़ार िकलोमीटर सड़क� का जीण�धार करने का  �ावधान िकया 

है । �व�छ भारत िमशन को आगे बढ़ाते ह�ए देश के ��येक गावँ म� solid waste के उिचत �बंधन 

के िलए �यव�था क� जायेगी। “सब का अपना घर हो" ��येक देशवासी के इस सपने को साकार 

करने के िलए इनकम टै�स म� Home loan पर 1.5 लाख �पये क� छूट दी गयी है । इसी �कार से 

रलेवे को modernize करने के िलए रले सिुवधाओ ंको और बेहतर एवं िव��तरीय  बनाने  के 

िलए, रलेवे �टेशन� के आधिुनक�करण के िलए �रकॉड� 1 लाख 60 हज़ार 175 करोड़ 64 लाख 

�पये का �ावधान िकया गया है तािक रले के मा�यम से रा�� क� िवकास या�ा िनबा�ध �प से 

चलती  रहे । इस बजट म� multimodal �ांसपोट�  ढाचेँ को सश� करने के िलए भाजपा सरकार ने 
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�धानमं�ी �ाम सड़क योजना, इंडि��यल कॉ�रडोर, Dedicated freight कॉ�रडोर, भारतमाला, 

सागरमाला, जलमाग� िवकास, उड़ान आिद योजनाओ ंसे देश के इं�ा���चर को मजबूत बनाने का 

काय� िकया है ।  

इस देश के अ�नदाता के िलए, िकसान भाइय� के िलए माननीय �धानम�ंी जी के नेत�ृव म� 

इस सरकार ने देश के इितहास म� पहली बार 1 लाख 38 हज़ार करोड़ �पये का �रकॉड� �ावधान 

इस बजट म� िकया है। PM Kisan योजना के अंतग�त देश के ��येक िकसान को 6000 �ित वष� 

देकर एवं ह�रयाणा म� इतनी ही धनराशी माननीय मु�यमं�ी मनोहरलाल ख�र जी �ारा िदए जाने 

से, ��येक िकसान को कुल 12000 �ित वष� देने का �ािंतकारी फैसला िलया गया है। साथ ही 

कृिष लागत कम करने के िलए zero budget farming और िकसान� क� आय बढ़ाने के िलए दस 

हज़ार FPO's(Farmer producer organization) को �ो�साहन िदया जा रहा है, इसी �कार 

e-NAM (नेशनल ए�ीक�चर मािक� ट ) को ि�याि�वत िकया जा रहा तािक िकसान� को उनक� 

फसल क� सही क�मत िमल सके । 

समाजवाद का नकाब पहन ढ�ग तो बह�त� ने रचा पर सही अथ� म� समाजवाद को, 

अ��योदय(अिंतम �यि� का उदय) जो �ी दीन दयाल उपा�याय जी क� िवचारधारा थी, को इस 

बजट के मा�यम से जन-जन तक पह�चँाने का काय� भाजपा सरकार ने 3 करोड़ लघ ु खदुरा 

�यापा�रय� एवं छोटे दकुानदार� को प�शन लाभ देकर िकया है। इसी �कार �वतं�ता सेनािनय� क� 

प�शन के िलए 953 करोड़ �पये का �ावधान कर सरहानीय काय� िकया है, माननीय �धानम�ंी �ी 

नर�� मोदी जी के नेत�ृव म� मिहला सशि�करण को �ाथिमकता देते ह�ए जन धन योजना 

खाताधारक मिहलाओ ंको 5000 �पये ओवर�ा�ट सिुवधा, मिहला SHG को �याज म� छूट,1 

लाख �पये तक का म�ुा लोन क� �यव�था इस बजट म� क� गई है । इसी �कार, िपछली बार क� 

अपे�ा इस बजट म� मिहलाओ ंके िलए 10%, दिलत भाइय� के सशि�करण के िलए 30% एवं 

अनसूुिचत जनजातीय भाइय� के िलए 25% तक बढ़ोतरी और क�मीर िव�थािपत� के िलए 842 
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करोड़ का �ावधान िकया गया है िजससे सरकार क� ��येक वग� के िवकास एव ंउ�थान के �ित 

गंभीरता प�रलि�त होती है । 

म�यम एवं लघ ुउ�िमय� को �ो�सािहत करने और बढ़ावा दनेे के िलए िलए उ�ह� �याज दर� 

म� 2% क� छूट एवं 59 िमनट म� लोन का �ावधान िकया गया है । बजट म� 400 करोड़ �पये तक 

के टन�ओवर क� क�पिनय� के िलए corporate tax घटाकर उ�ोग� को �ो�सािहत एवं रोजगार 

सजृन करने का काय� िकया है, साथ ही ऐसे लोग िजन क� वािष�क आय 2 से 5 करोड़ या पांच 

करोड़ से अिधक है पर surcharge लगाकर एक बैलेिसगं ए�ट का काम िकया है िजससे 

अथ��यव�था को समावेशी बनाया जा सके और इस अिज�त धन को गरीब, िकसान एव ंमजदूर के 

िलए उपयोग म� लाया जा सके । इस �कार से ये रॉिबनह�ड वाला बजट है और इसको म� तलुसीदास 

जी के श�द� म� कह� ँतो  

मिण-मािणक महगें िकये, सहजे �ण जल नाज। 

तुलसी सोई जािनये, राम गरीब नवाज़ ॥ 

इस बजट म� के�� सरकार ने ब�क� के िलए 70 हजार करोड़ �पये िदए है तािक ब�क� के 

िव�ीय �वा��य म� सधुार हो और ब�क रा�� क� िनबा�ध और सतत िवकास या�ा म� अपनी 

मह�वपूण� भूिमका �ढ़ �प से िनभा सक�  । NBFCs को भी ब�को और �य�ुयअुल फंड से �ा� करने 

क� छूट देकर बजट ने अथ��यव�था म� �ेिडट �ोथ को �ो�साहन दनेे का काय� िकया है । सरकार के 

अथक एवं सरहानीय �यास� से commercial bank के bad लोन म� 1 लाख करोड़ �पये क� 

कमी आई है और IBC कोड के मा�यम से 4 लाख करोड़ �पये क� �रकवरी म� ब�क� को सफलता 

�ा� ह�ई है ।  

देश क� अथ��यव�था को स�ुढ़ बनाने के िलए insurance intermediaries �े� म� FDI 

िनवेश का रा�ता खोलने से और साथ ही international development development 

फाइन�स पर िव� �ारा research committee गिठत करने से िवकास को गित िमलेगी और जो 

Capital Expenditure का वािष�क ल�य 7% तय िकया गया है उससे वत�मान िव� वष� म� देश 
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क� अथ��यव�था को 3 ि�िलयन और िनकट भिव�य म� 5 ि�िलयन के ल�य तक पह�चँाने म� िवशेष 

बल िमलेगा ।  

मझेु इस बात का गव� है एव ंसखुद अनभूुित है िक माननीय �धानम�ंी नर�� मोदी जी के 

नेत�ृव म� भाजपा क� यह सरकार भिव�यो�मखुी है, futuristic है, देश सरुि�त हाथ� म� है, िवकास 

माग� पर उ�मखु है, सरकार ने इस बजट म� Artificial Intelligence, Machine Learning, 

Robotics, Space Research, Digital India Program पर िवशेष �यान िदया है और साथ 

ही National Research Foundation क� �थापना के िलय बजट म� �यव�था क� है और इस 

िव� वष� म� 1 करोड़ यवुाओ ंको कौशल िवकास योजना से आधिुनक एव ंनवीनतम �ोधोिगक� म� 

�िशि�त करने का ल�य रखा है । 

म� माननीय �धानमं�ी जी से िनवेदन करना चाह�गँा िक  (RRTS) Rapid Regional 

Transport System के phase -II के तहत ��तािवत Rohtak-Delhi Railway Line को 

phase -1 के अतंग�त शािमल िकया जाये तािक इस पर यथाशी� काय� श�ु हो सके ।  साथ ही म� 

यह भी िनवेदन करना चाह�गँा िक ह�रयाणा के झ�जर शहर को बहादरुगढ़ व फ�� खनगर रलेवे 

लाइन से जोड़ा जाए तािक इस �े� का बह�आयामी िवकास हो सके । 

म� अपना मत रा��ीय बजट के प� म� ��ततु करता ह� ँ। 
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*�ी देवजी पटेल (जालौर): म� आम बजट 2019-20 पर हो रही चचा�  म� अपनी बात रखना 

चाहता ह� ँ। माननीय �धान मं�ी �ी नर�े� मोदी जी के नेतृ�व म� अभूतपूव� बह�मत क� सरकार दूसरी 

बार बनी है जनता ने हम पर भरोसा िकया है पहले से �यादा सीटे दी ह�, इससे िस� होता है िक 

मोदी सरकार ने गांव गरीब, िकसान, मिहला एवं यवुाओ ं के िलए बेहतर काम िकया है, इसिलए 

जनता ने हमे �ारा चुना है । यह बजट ऐितहािसक बजट है । यह बजट गांव, गरीब, िकसान, मिहला 

एव ंयवुाओ ंके िवकास मे मील का प�थर सािबत होगा यह बजट भारत म� आमूल-चूल प�रवत�न 

लाने, शि� का सचंार करने एव ं �व�छ भारत बनाने का रोडमैप ह�। िजसके िलए �धानम�ंी �ी 

नर�े� मोदी जी एव ंिव� मं�ी �ीमती िनम�ला सीतारमण जी एवं हमार ेसहयोगी �ी अनरुाग ठाकुर 

जी को कोिटशः अिभनंदन है। बजट बनाने का एक मानक न�ुखा यह होता है िक पैसा एक जगह से 

िनकालकर दूसरी जगह डाल िदया जाए। सभी बजट पैसो को इधर से उधर करने का अ�यास ही 

होते है या तो अमीर से गरीब क� ओर या िफर इसका उलटा लेिकन हम इस िस�ांत म� िव�ास 

करते है िक सरकार का पैसा जनता का होता है और हमारा कत��य है िक हम उसे समझदारी से 

खच� कर� खासकर गरीब� और ज�रत मंद के िलए। सरकार ने अपने काय� से सधुार काय�, 

िन�पादन बदलाव के िस�ांत को सािबत कर िदया है।  

अगले दशक म� भारत क� प�रक�पना के िलए गित तय करते ह�ए �मखु काय��म और 

सेवाए ंिजनक� श�ुआत िपछले 5 वष� के दौरान क� गई उनम� और तेजी लाई जाएगी। सरकार क� 

�ि�याओ ंको सरल बनाने, कामकाज के िलए �ो�साहन देने, लाल फ�ताशाही को कम करने और 

�ौ�ोिगक� का सव��े� इ�तेमाल करने क� योजना है, तािक आव�यक ल�य� को हािसल िकया जा 

सके। नीितगत िनि��यता और लाइस�स कोटा िनयं�ण राज के िदन अब लद चकेु ह�। हमारी 

अथ��यव�था के िवकास म� भारत के िनजी उ�ोग क� मह�वपूण� भूिमका है, ये भारत के रोजगार 

सजृक और पूजी लाने वाले ह�। 

                                    
* Speech was laid on the Table. 
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वष� 2014 म� जब हमने सरकार का गठन िकया था, हमारी अथ��यव�था करीब 1.85 

ि�िलयन अमरीक� डॉलर थी। पांच वष� के भीतर यह 2.7 िमिलयन अमरीक� डॉलर पर पह�ंच गई। 

अतः हम अगले कुछ वष� म� 5 ि�िलयन अमरीक� डॉलर तक पह�ंचने क� �मता रखते ह�। 

वा�तिवक और सामािजक बिुनयादी ढांचा तैयार करना, िडिजटल इंिडया को अथ��यव�था के 

��येक �े� तक पह�ंचाना, हरी-भरी धरती और नीले आकाश के साथ �दूषण म�ु भारत िवशेषकर 

एमएसएमई, �टाट�-अ�स, र�ा िनमा�ण, वाहन�, इले��ॉिन�स, व�� और बैट�रय� तथा िचिक�सा 

उपकरण� के साथ मेक इन इंिडया जल, जल �बंधन, �व�छ निदया ंनीली अथ��यव�था, अतं�र� 

काय��म, गगनयान, च��यान और उप�ह काय��मय खा�ा�न�, दालो, ितलहन�, फल� और 

सि�जय� म� आ�मिनभ�रता और िनया�त, �व�थ समाज , आय�ुमान भारत, अ�छी तरह से पोिषत 

मिहला और ब�चा। नाग�रक� क� सरु�ा जन भागीदारी के साथ टीम इंिडया, �यूनतम सरकार 

अिधकतम शासन, इस बजट म� िनवेश चािलत िवकास के मॉडल पर जोर िदया, तािक 5 ि�िलयन 

डॉलर क� अथ��यव�था को हािसल िकया जा सके। हमारी सरकार इस बात को पहचानती है िक 

िनवेश चािलत िवकास के िलए कम लागत क� पूंजी तक पह�ंचना आव�यक है। यह अनमुान लगाया 

गया है िक भारत को हर वष� औसतन 20 लाख करोड़ �पए (एक वष� म� 300 अरब अमरीक� 

डॉलर) के िनवेश क� आव�यकता होगी। यह भी अनमुान लगाया गया है िक रलेवे के बिुनयादी ढांचे 

के िलए 2018-2030 के बीच 50 लाख करोड़ �पए के िनवेश क� ज�रत होगी। उ�ह�ने तेजी से 

िवकास और प�रयोजनाओ ंको पूरा करने के िलए साव�जिनक िनजी भागीदारी का इ�तेमाल करने 

तथा रा��ीय राजमाग� ि�ड, गैस ि�ड, जल ि�ड, अतंदेशीय राजमाग� और �े�ीय हवाई अड्ड� के 

िवकास के िलए इस वष� एक खाका तैयार करने का ��ताव रखा है । 

भारत के यवुाओ ंको िवदेश� म� नौक�रय� के िलए तैयार करने के िलए सरकार भाषा के 

�िश�ण सिहत िवदेश के िलए आव�यक िनधा��रत कौशल बढ़ाने पर �यान देगी । नये युग के 

कौशल� जैसे आिट� िफिशयल इटेंिलज�स (एआई), इंटरनेट ऑफ िथ�ंस, िबग डेटा, 3डी ि�ंिटंग, 

वचु�अल �रएिलटी और रॉबोिट�स पर िवशेष �यान िदया जाएगा, िजनको देश के भीतर और बाहर 
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काफ� मह�व िदया जाता है और उ�ह� अिधक वेतन क� पेशकश क� जाती है । हमारी सरकार ने 

दूरदश�न के चैनल� पर िवशेष �प से �टाट�-अ�स के िलए टीवी काय��म श�ु करने, उनके िवकास 

को �भािवत करने वाले म�ु� पर चचा� करने, पूजंीपितय� के साथ मैचमैिकंग और िनिधयन तथा कर 

िनयोजन का ��ताव रखा । 

बजट 2019 म�ुयतया कृिष एव ं िकसान क�याण िवषय� के �ित सरकार क� �ितब�ता 

तथा माननीय �धानम�ंी जी के 2022 तक िकसानो क� आय दोगना करने के �ण को प�रलि�त 

करता है । कृिष एव ं िकसान क�याण मं�ालय का बजटीय आवटंन वष� 2017-18 म� 51,576 

करोड़ था, िजसे इस वष� बढ़ाकर 58,080 करोड़ कर िदया गया है। यहां उ�लेखनीय है िक अगर 

हम का�ेंस सरकार के वष� 2009 से 2014 तक के कृिष बजट को देख� तो यह 1,21,082 करोड़ 

था जो िक मोदी सरकार के 5 वष� (2014-19) म� बढ़कर 2,11,694 करोड़ हो गया है। यह 74.5 

�ितशत क� विृ� दशा�ता है ।  

हमारी सरकार जहा ं िविभ�न फसल� क� उ�पादकता तथा उ�पादन बढ़ाने के िलए 

�यासरत है वह� िकसान� को उनक� फसल का सही मू�य िमल सके, इसके िलए भी किटब� है। 

माननीय �धानम�ंी जी के नेतृ�व म� इस िदशा म� िन�नांिकत घोषणाए ंक� गई ह�:- 

(क) अब से िविभ�न कृिष ज�स� पर MSP िकसान� को उनक� लागत मू�य पर डेढ़ गनुा 

िदया जाएगा। इस िनण�य के साथ मोदी सरकार ने अपने चनुाव घोषणाप� (Manifesto) म� 

िकसान� के िलए िकए गए सबसे मह�वपूण� वायदे को भी पूरा िकया है ।  

(ख) हमारी सरकार �ारा समय-समय पर यह �प� िकया गया है िक हम िसफ�  MSP क� 

घोषणा करना नह� चाहते वरन् MSP का लाभ िकसान� तक पह�ंचाने का भी काय� कर रहे ह�। मोदी 

सरकार के िवगत 5 वष� म� दाल, ितलहन एव ंफसल� क� खरीदारी म� अ��यािशत विृ� ह�ई है। इसी 

�म को आगे बढ़ाते ह�ए इस बजट म� घोषणा क� गई है िक नीित आयोग, के�� एवं रा�य सरकार के 

साथ िमलकर नई �यव�था का िनमा�ण करगेा िजससे MSP सभी िकसान� को �ा� हो सके । 
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(ग) सरकार �ारा लंबी अविध म� आयात-िनया�त नीित के िलए स�ंथागत त�ं 

(Institutional Mechanism) भी बनाया जाना ��तािवत है। इसके मा�यम से वष� 2022-23 

तक 100 िबिलयन US डॉलर के मह�वाकां�ी िनया�त ल�य को �ा� िकया जा सकेगा। इसके िलए 

सभी 42 मेगा फूड पाक� म� अ�याधिुनक परी�ण सिुवधाए ंभी �थािपत क� जाएगंी ।  

(घ) इसके साथ ही बजट म� Price and Demand Forecasting के िलए एक सं�थागत 

तं� (Institutional Mechanism) क� �थापना का भी �ावधान िकया गया है। इसके मा�यम से 

िकसान ससमय िनण�य ले सक� गे िक उ�ह� िकतनी मा�ा म� कौन सी फसल उगाना अिधक लाभ�द 

होगा। यह बजट िकसान� को उनक� उपज का सही दाम िदलवाने के उ�े�य से कृिष मंिडय� के िलए 

नए सधुार� क� श�ुआत करता है। इस बजट म� 2000 करोड़ के Agri&Market Development 

Fund क� घोषणा क� गई है जो िक कृिष िवपणन म� खदुरा बाजार (Retail Market) का अहिमयत 

दशा�ता है । इन बाजार� को GRAM (Gramin Retail Agriculture Market)का नाम िदया गया 

है । इसके मा�यम से 22.000 �ामीण हाट एव ं585 APMC मिड़य� क� आधारभूत सरंचना का 

िवकास हो सकेगा ।  

पूरे भारत वष� म� टमाटर �याज, आलू का उपभोग साल भर िकया जाता है। िवगत 70 वष� 

म� िकसान और उपभो�ा दोन� को ही नकुसान उठाने झेलने पड़े ह�। मोदी सरकार के इस बजट म� 

पहली बार Operation Green के नाम से नई पहल �ार�भ करने क� घोषणा क� गई है िजससे 

िकसान� को उनक� उपज का सही मू�य तथा उपभो�ाओ ंको ये उ�पाद वािजब दाम� म� उपल�ध 

हो सक� गे)। इस काय� के िलए 500 करोड़ �पये का �ावधान िकया गया है । 

कृिष �े� म� उ�च िवकास दर �ा� करने के िलए पूजंीगत िनवेश को बढ़ाना होगा। िवगत 2 

वष� के बजट� म� िकए जा रहे सधुार� को इस बजट म� भी जारी रखते ह�ए Fishery & 

AquacultureInfrastructure Development Fund , Animal Husbandry 

Infrastructure Development Fund 10.000 करोड़ क� रािश के साथ �ावधािनत िकया गया 

है। इस योजना के मा�यम से रा�य सरकार�, कोआपरिेट�स तथा �यवितगत िनवेशक� को 
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मा�सयक� तथा पशपुालन आधारभूत सरंचनाओ ं के िलए स�ता ऋण उपल�ध कराया जाएगा। 

इसम� Fish Landing Centre] Cold Storage Ice Plant, यातायात सिुवधाए,ं �संसकरण 

ईकाइयां तथा हेच�रज इ�यािद के िनमा�ण को गित �ा� होगी। िकसान� को ससमय ऋण उपल�ध 

कराना भी अितआव�यक है। इसके िलए बजट म� कृिष �े� के कुल �ेिडट जो िवगत वष� म� 10 

लाख करोड था. को इस वष� बढ़ाकर 11 लाख करोड़ िकया गया है। पशपुालन एवं माि�यक� के �े� 

म� काय� करने वाले िकसान� को भी िकसान �ेिडट �ारा यह ऋण उपल�ध कराया जाएगा। कृिष 

तथा गैर कृिष ि�याकलाप� को बढ़ाने के िलए इस वष� बजट म� National Bamboo Mission को 

नए अवतार म� 1290 करोड़ �पये क� िनिध के साथ ��तािवत िकया गया है। इसके मा�यम से न 

िसफ�  छोटे उ�ोग� क� �थापना क� जा सकेगी वरन् नए रोजगार भी पैदा हो सक� गे। इस बजट म� 

सभी �कार के FPO िजसम� Farmer Producer Company भी सिमिलत है को इनकम टै�स 

छूट का लाभ िदया गया है। इसका लाभ लघ ुएव ंसीमांत िकसान FPO/FPC बनाकर उठा सक� ग।े 

वह� दूसरी ओर छोटी जोत� जमीन के बटंवार ेक� सम�या से भी िनजात िमल सकेगी । 

इस बजट म� Model Land License Cultivator Act क� भी घोषणा क� गई है । िजसके 

मा�यम से बटंाईदार तथा जमीन को िकराए पर लेकर खेती करने वाले छोटे िकसान� को भी 

स�ंथागत ऋण �यव�था का लाभ िमल सकेगा । इसके िलए नीित आयोग रा�य सरकार� के साथ 

िमलकर आव�यक काय�वाई करेगा । हमार ेदेश म� औषधीय तथा सगुिंधत पौध� क� खेती के िलए 

भी अनकूुल कृिष जलवाय ु �े� उपल�ध है। इस बजट म� इस �कार क� खेती को भी बढ़ावा िदए 

जाने क� घोषणा क� गई है । इससे न िसफ�  िकसान� को वरन् लघ ुएवं सीमांत उ�ोग� का िवकास 

भी हो सकेगा । इसके िलए बजट म� 200 करोड़ का �ावधान िकया गया है । इस बजट म� बड़ी मा�ा 

म� Organic Farming क� घोषणा क� गई है । इसके सफल काया��वयन के िलए Cluster Based 

Farming क� जाएगी तथा इसे बाजार� से भी जोड़ा जाएगा। इस योजना का िवशेष लाभ पूव��र 

तथा पहाड़ी रा�य� को �ा� हो सकेगा । िजले वार बागवानी फसल� के िलए भी Cluster Based 

Farming को बढ़ावा िदया जाएगा । इसके िलए खा� �सं�करण एवं वािण�य मं�ालय के साथ भी 
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सम�वय �थािपत िकया जाएगा । जीरो लागत का खतेी को बढावा दनेे का सरकार एक सकारा�मक 

पहल क� है । आज आं��देश सिहत देश के अलग अलग जगह� पर िकसान इस प�ित से खेती 

कर रहे है। उ�ह� आगे बढाने के िलए यह एक सकारा�क कदम है । 

इस बजट म� देश म� िव� �तरीय िश�ा स�ंथान बनाने के िलए सरकार ने िव� वष� 2019-

20 म� 400 करोड़ �पये का �ावधान िकया है । यह रािश िपछले वष� के सशंोिधत अनमुान� क� 

तलुना म� तीन गनुा से भी अिधक है । हमारी सरकार ने '�टडी इन इंिडया' काय��म श�ु करने क� 

घोषणा क� है। इसका म�ुय उ�े�य िवदेशी छा�� को भारत के उ�च िश�ा सं�थाओ ंम� पढ़ने के 

िलए �ो�सािहत करना है । भारतीय उ�च िश�ा आयोग के गठन के िलए एक िबल का मसौदा आने 

वाले साल म� पेश िकया जाएगा । इससे उ�च िश�ा �णाली के िनयमन म� बड़े सधुार लाने, िश�ा 

स�ंथान �यादा �वाय�ा देने तथा बेहतर अकादिमक प�रणाम �ा� करने म� मदद िमलेगी । भारत म� 

�टाट�-अप अपनी जड़� जमा रहे ह� और उनक� िनरतंर विृ� को �ो�सािहत िकए जाने क� ज�रत है 

। तथाकिथत "एजंेल टै�स म�ेु का समाधान करने के िलए, अपेि�त घोषणाए ं��ततु करने वाले 

और अपनी िववरिणय� म� सूचना �दान करने वाले �टाट� -अप तथा उनके िनवेशक� के शेयर 

�ीिमयम� के मू�यांकन� के सबंंध म� िकसी भी �कार क� जांच नह� क� जाएगी । िनवेशक क� 

पहचान और उसक� िनिधय� का �ोत सं�थािपत करने के मु�े का ई-स�यापन त�ं लागू करके 

समाधान िकया जाएगा । इससे �टाट�-अप और उनके �ारा जटुाई गई िनिधय� के सबंंध म� आयकर 

िवभाग क� ओर से िकसी भी �कार क� जांच नह� क� जाएगी । 

यह बजट गरीबी को कम करने, आधारभूत सिुवधाओ ंके सजृन क� गित म� तेजी लाने तथा 

एक मजबूत, आ�म िव�ास से प�रपूण� नवभारत के िनमा�ण का बजट ह� । इस बजट म� िकसान, 

�ामीण, यवुा, मिहलाओ,ं म�यम वग� सबको लाभ िमलने वाला है। बजट म� लोग� को यह िव�ास हो 

रहा है िक सरकार सही िदशा म� काम कर रही है और सही गित से काम कर रही है। यह बजट 

िवकास अनकूुल है, �यू इिंडया का िवजन को मजबूत करगेा। इसके साथ ही म� पनुः िव� मं�ी जी 

का ध�यवाद देते ह�ये अपनी बात समा� करता ह�ं । ध�यवाद । 
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*�ी सजंय सेठ (राचँी) :  यह बजट नये भारत को साकार करने के िलए माननीय �धानमं�ी जी 

क� सोच को प�रलि�त करने वाला है। यह नये भारत क� नई सोच का बजट है िजसमे यवुाओ, 

मिहलाय�, िकसानो, �ामीण� एवं शहरी �े� के समावेशी िवकास पर जोर िदया गया है । यह देश के 

गांव क� अथ��यव�था को स�ुढ़ करनेवाला बजट है ।  बजट म� रोजगार बढाने पर जोर  िदया  गया 

है । �टाट�  अप को �ो�साहन िदया गया है। घर बेचकर �टाट�  अप म� िनवेश करने पर टै�स क� छूट 

दी गई है ।  

हमारी सरकार क� इस बजट म� नारी उ�थान के िलए िवशेष �यव�था क� गई है । पहले बेटी 

पढाओ बेटी बचाओ, अब आधी आबादी क� भागीदारी बढाने हेत ु 'नारी तू नारायणी योजना' क� 

श�ुआत क� गई है । मिहलाए ंआ�म िनभ�र हो इसके िलए उ�ह� �धानमं�ी मु�ा योजना के तहत एक 

लाख �पये का कज� �ाथिमकता के तौर पर िदया जायेगा। मिहला नेत�ृव पहल� और आंदोलन� के 

िलए मिहला केि��त नीित िनमा�ण के �ि�कोण म� बदलाव िकया गया है । जनधन ब�क खाता रखने 

वाली ��येक स�यािपत मिहला एसएचजी सद�य को 5000 �पये के ओवर�ा�ट क� अनमुित 

होगी । नारी तू नारायणी के तहत एक सिमित बनेगी जो देश के िवकास और �ामीण अथ��यव�था म� 

मिहलाय� क� भागीदारी बढाने पर सझुाव देगी । मिहला �वसमूह सहायता के िलए �याज सि�सडी 

काय��म का सभी िजलो म� िव�तार िकया जायेगा । मझुे खशुी है िक सबसे �यादा मिहला समूह 

झारखडं म� है और इसका सीधा लाभ झारखडं को िमलेगा । �ामीण �े�� म� �वरोजगार को बढ़ावा 

देने के िलए मधमु�खी पालन योजना व म��य पालन को कृिष म� शािमल िकया गया है । बांस क� 

खेती को बढ़ावा देने के िलए योजना बनायी गयी है। इसका भी बेहतर असर झारखडं क� 

अथ��यव�था पर पड़ेगा ।  

                                    
* Speech was laid on the Table. 
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�व�छ भारत िमशन के तहत 9.64 लाख टॉयलेट बनाये जा चकेु है और 5.6 लाख गांवो 

को खलेु म� शौच से म�ु कर िदया गया है। 95% शहर खलेु म� सोच से मु� हो चकेु है। देश को 2 

अ�टूबर २०१९ तक खलेु म� शौच से म�ु करने का target हािसल कर िलया जायेगा । 

 हमारी सरकार ने िपछले पांच साल म� 7 आई आई टी और 7 आई आई एम, 14 ि�पल 

आई टी का िनमा�ण कराया । इस बार भी िश�ा िक गणुव�ा बढाने पर िवशेष जोर िदया गया है। 

साथ ही साथ �वा�थ के �े� म� क� सर जैसी गभंीर बीमारी के रोकथम के िलए 175 करोड़ का 

आबंटन करने का �ावधान िकया गया है ।  देश म� जल सरु�ा सिुनि�त करने के िलए बनाये गए 

जल शि� मं�ालय के िलए वष� 2024 तक 'हर घर जल' (पाइप �ारा जल आपूित�) के ल�य तय 

िकया गया है। �थानीय �तर पर जल क� मांग और आपूित� पर आधा�रत �बंधन पर जोर िदया 

जाएगा। पानी और रसोई गैस क� सम�या दूर करने के िलए रा��ीय ि�ड बनाने क� घोषणा क� गई 

है । �ामीण �े� म� रोजगार सजृन के िलए सरकार ने �फूित� योजना का एलान िकया है। यह योजना 

�ामीण बेरोजगार� के िलए रोजी-रोटी के साधन बढ़�गे । 

 यह एक ऐितहािसक बजट है िजसमे सभी वग� के क�याण का �यान रखा गया है। इस 

सव��ाही बजट के िलए म� सरकार का अिभन�दन करता ह� ँ। 
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*�ी िव�णु दयाल राम (पलामू): �वतं� भारत म� पहली बार िकसी मिहला िव� म�ंी ने देश का 

2019-20 का बजट पेश िकया है िजसम� वष� बाद यह आस जगी है िक िवकास क� बयार हमेशा 

शहर� से गावँ क� ओर नह� बहती बि�क गावँ से शहर� क� ओर भी बहती है । 

हर िव� मं�ी िनम�ला सीतारमण नह� होता पर घर का हो या देश का, बजट तो िह�द�ुतान 

म� मिहला ही बना सकती है । मेरा तो कहना है देश के िव� मं�ी का पद मिहलाओ ंके िलए �रजव� 

कर देना चािहए । ऐसा बजट तो कभी देखा ही नह� । 

म�ने िसनेमा नह� के बराबर देखा है पर�त ुहमार ेजमाने क� एक िफ�म थी उसका एक गाना 

याद आता है- िझलिमल िसतार� का आंगन होगा, ऐसा स�ुदर सपना अपना जीवन होगा । वा�तव 

म� हमारी सरकार क� जो दूर �ि� है और िजस लगन, ईमानदारी एव ंपारदिश�ता के साथ समाज के 

हर वग� के िहत क� र�ा के िलए जो काय� कर रही है उसका स�ुदर प�रणाम सामने आएगा इसम� 

कोई शक नह� है। 

यह बजट गॉव, गरीब िकसान केि��त बजट है । यह Citizen friendly, Development 

oriented तथा Futuristic बजट है । इस बजट म� New India क� क�पना क� गयी है और देश 

के �धानमं�ी आदरणीय नर�े� मोदी और िव� मं�ी आदरणीया िनम�ला सीतारमण क� सोच यिद 

धरातल पर उतरी तो �यू इंिडया बह�त दूर नह� । 

�ामीण रोजगार के िलए �फूित� योजना क� श�ुआत क� गई है । यह देखते हए िक आज भी 

देश क� बड़ी आबादी गाव� म� रहती है और खेती और पारपं�रक �यवसाय� पर िनभ�र रहती है । 

�क�म ऑफ फंड फॉर अप�ेडेशन ऐडं रीजनरशेन ऑफ �ेिडशनल इंड��ीज (SFURTI) योजना 

के तहत �यादा कॉमन फैिसिलटी स�टस� �थािपत िकए जाएगंे और ऐयो �रल इंड��ी से�टर म� 75 

हजार ि�क�ड आं���योस� तैयार िकए जाएगें । हम िकसान� क� उगायी फसल� म� मू�यवध�न के 

                                    
* Speech was laid on the Table. 



10.7.2019                                                       192 

 
िलए �ाइवेट आ�ं��योरिशप को बढ़ावा द�गे । हम बांस, लकड़ी और री�यूएबल एनज� के �े� म� 

िकसान� को बड़ी मदद देने जा रहे ह� । हमारी सरकार अ�नदाता को ऊजा�दाता भी बनाएगी । 

�धानमं�ी �ाम सड़क योजना सरकार ने िपछले 1000 िदन� म� 130 से 135 िक.मी. लबंी सड़क�  

रोज बनाई ं । �धानम�ंी �ाम सड़क योजना के तहत �ीन टै�नॉलजी के इ�तेमाल से 30 हजार 

िकलोमीटर लंबी सड़के बनाई जा चकु� ह� । इसम� वे�ट �लाि�टक और कोल िम��ड टे�नॉलजी से 

काब�न फुटि�टं को कम िकया गया है । �धानम�ंी �ाम सड़क योजना के तीसर ेचरण म� 1.25 लाख 

िक.मी. सड़क� को अगले पांच वष� म� अप�ेड िकया जाएगा । इस पर 80,250 करोड़ �पये क� 

लागत आएगी । �धानम�ंी आवास योजना (�ामीण) के दूसर े चरण म� 2020 से 2021-22 के 

दौरान 1.95 करोड़ घर� के आवंटन का ल�य रखा गया है । इनम� शौचालय, िबजली कने�शन और 

गैस (एल.पी.जी.) क� सिुवधा होगी । 2015-16 म� इस योजना के तहत घर बनाने म� 314 िदन लग 

जाया करते थे, लेिकन ��य� लाभ अतंरण (डी.बी.टी.) �लैटफॉम� के इ�तेमाल से इसे घटाकर 

अब महज 114 िदन� तक ला िदया गया है । 

बजट म� इस बात का �ावधान है िक िकफायती घर� के िलए लोवर टै�स छूट बढ़ी �याज 

भगुतान पर टै�स म� 2 लाख �पये तक क� छूट दी जाती थी लेिकन अब अित�र� �प से 31 माच� 

2020 तक िलए गए लोन पर चकुाए जाने वाले �याज पर टै�स म� 1.5 लाख �पये क� अित�र� 

छूट िमलेगी । यािन 45 लाख �पये तक क� क�मत वाले अफोड�बल हाउस खरीदने के िलए लोन 

लेने वाल� को 3.5 लाख �पये तक के �याज पर टै�स छूट दी जाएगी । 15 साल के लोन पी�रयड 

म� घर खरीदार को अब 7 लाख �पये का लाभ होगा । 

सरकार ने िडिजटल पेम�ट को बढ़ावा देने हेत ु ब�क खाते से साल म� 1 करोड़ �पये से 

�यादा कैश िवद�ॉल पर 2 �ितशत लेवी दनेा पड़ेगा । सरकार ने यह �यव�था नकदी लेनदेन क� 

आदत ख�म करने के िलए लाई है । वह� िडिजटल पेम�ट पर क��यूमर से कोई अित�र� चाज� या 

एमडीआर नह� वसूला जाएगा । पैन क� जगह आधार से होगा काम िजनके पास पैन काड� नह� है, 
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उ�ह� सरकार ने बड़ी राहत दी है । अब जहा ंकह� भी पैन काड� क� जानकारी मांगी जाएगी, वहा ं

आधार नबंर देकर काम पूरा िकया जा सकेगा । इसिलए अब इनकम टै�स भरने के िलए पैन क� 

अिनवाय�ता ख�म हो गई है । अगर पैन क� जगह आधार नबंर दे िदया जाए तो इनकम टै�स �रटन� 

(आईटीआर) भरने क� छूट िमल जाएगी । साथ ही 25% के �यूनतम कॉप�रटे टै�स �लैब का 

दायरा बढ़ा 400 करोड़ �पये तक सालाना टन�ओवर वाली कंपिनय� को 25% के सबसे िनचले 

टै�स �लैब के दायर ेम� ला िदया गया है । इससे पहले 250 करोड़ �पये के सालाना टन�ओवर 

वाली कंपिनयां ही इस दायर ेम� थ� । नए फैसले से अब 99.30 �ितशत कंपिनयां 25% के कॉप�रटे 

टै�स के दायरे म� आ जाएगंी जबिक िसफ�  0.70 �ितशत कंपनी ही इससे बाहर रह�गी । ��य� कर 

(डायर�ेट टै�स) से �ा� राज�व म� 78% क� विृ� ह�ई है । उ�ह�ने बताया िक डायर�ेट टै�स 

2013-14 म� 6.38 लाख करोड़ से बढ़कर 2018-19 म� बढ़कर 11.37 लाख करोड़ ह�आ । आम 

नाग�रक� का जीवन आसान बनाने (ईज ऑफ िलिवगं) के िलए ऑनलाइन पस�नल लोन, डोर �टेप 

ब�िकंग, एक सरकारी ब�क म� खाता खलुवाकर सार ेसरकारी ब�क� क� सिुवधा लेने क� छूट दनेे जैसी 

�यव�था क� जा रही है । अभी िकसी के खाते म� कोई दूसरा �यि� कैश जमा कराता है तो 

खाताधारक को उस �यि� के बार ेम� पता नह� चल पाता है । इससे खाताधारक मिु�कल म� पड़ 

जाता है । ऐसी �यव�था करने जा रहे ह� िजससे खाताधारक को यह पता चले िक उसके खाते म� 

कौन कैश जमा करवा रहा है । 

भारत म� हर साल 20 लाख करोड़ �पये िनवेश क� ज�रत है । इ��ा���चर फाइन�िसगं 

के िलए साधन� को लेकर कई सधुार� के ��ताव िकए गए ह� । �ेिडट गारटंी ए�ह�सम�ट कॉप�रशेन 

के िलए आरबीआई से नोिटफेशन आ चकुा है । इसक� �थापना 2019-20 म� हो जाएगी । 

इ��ा���चर डेट फंड्स और एनबीएफसी क� ओर से जारी डेट िस�यॉ�रटीज म� एफआईआई 

और एफआई िनवेश को घरेलू िनवेशक� को िनि�त अविध के िलए �ांसफर करने क� अनमुित दी 

जाएगी । 
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देश क� मिहलाओ ंक� सामािजक-आिथ�क ि�थित म� अ�यिधक सधुार ह�आ है । हाल ही म� 

स�पािदत चनुाव� म� मिहलाओ ंका रकेॉड� टन�आउट रहा �य�िक वे पहले से �यादा बढ़-चढ़कर 

िह�सा ले रही ह� । इस बार लोकसभा म� सबसे �यादा 78 मिहलाए ंचनुकर आई ह� जो अब तक का 

रकेॉड� है । इस सरकार ने म�ुा, �टाट�अप इंिडया, �ट�डअप इंिडया, �वयं सहायता समूह 

(एस.एच.जी.) जैसी तमाम योजनाओ ंस ेमिहला उ�िमय� को बढ़ावा िदया है । आगे भी मिहला 

उ�िमय� को बढ़ावा दनेे के िलए िवमन एसएचजी इ�ें�ट सबव�शन �ो�ाम को हर िजले म� लागू 

करने का ��ताव है  । साथ ही हर मिहला वे�रफाइड एस.एच.जी. (से�फ हे�प �ुप) म�बर िजसके 

पास जनधन अकाउंट है, उ�ह� 5 हजार �पये क� ओवर�ा�ट फैिसिलटी दी जाएगी । साथ ही, म�ुा 

योजना के तहत �वयं सहायता समूह क� हर वेरीफाइड मिहला सद�य को 1 लाख �पये तक लोन 

लेने क� अनमुित दी जाएगी । 

सरकार निदय� से मालवहन करने का नज�रया रखती है । जलमाग� िवकास प�रयोजना के 

तहत वाराणसी म� एक मि�टमॉडल टिम�नल नवबंर से फ�शनल है । मेर े रा�य झारखडं म� 

सािहबगजं और हि�दया म� दो और टिमन�स बन रहे ह� । इ��ा���चर से�टर पर िवशेष जोर 

िदया जा रहा है । सड़क, जलमाग� और वायमुाग� को मजबूती �दान क� जा रही है । 

इस बजट म� रलेवे म� पीपीपी मॉडल के आधार पर िवकास क� घोषणा क� गई है । रलेवे 

इं�ा�ट�चर के बिुनयादी ढांचे को स�ुढ़ करने के िलए साल 2019 से 2030 के बीच 50 लाख 

करोड़ �पये के िनवेश क� आव�यकता होगी । 2019 से 2030 के बीच रले अवसरंचना के िलए 50 

लाख करोड़ �पये के िनवशे क� आव�यकता होगी । इसे देखते ह�ए रलेवे का पूजंी प�र�यय �ित वष� 

1.5 से 1.6 लाख करोड़ �पये है । सभी मंजूर प�रयोजनाए ं पूरी करने म� कई दशक लग जाएगें । 

इसिलए रेलवे ने यह ��ताव िकया है िक ती� िवकास और पट�रया ं िबछाने, रोिलंग �टाक 

िविनमा�ण तथा या�ी मालभाड़ा सेवाओ ंक� सपुदु�गी के िलए सरकारी िनजी भागीदारी (पी.पी.पी.) 

का इ�तेमाल िकया जाएगा । मुंबई और िद�ली जैसे महानगर� म� सब अब�न रलेवे बेहद सफल रहा 
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है । रले मं�ालय सब अब�न रलेवे का िव�तार �पेशल परपज �हीकल (एस.पी.वी.) के ज�रए करगेा । 

इसके िलए भी पी.पी.पी. मॉडल के ज�रए िनवेश िकया जाएगा । भारतीय रलेवे क� उप-शहरी तथा 

लंबी दूरी वाली सेवाए ंमुबंई जैसे शहर तथा छोटे शहर� म� चम�कारी काय� कर रही ह� । रलेवे को 

िद�ली-मेरठ माग� पर ��तािवत रिैपड रीजनल �ासंपोट�  िस�टम (आर.आर.टी.एस) जैसी िवशेष 

�योजन साधन(एस.पी.वी.) स�ंथाओ ंके ज�रए यातायात सगुम बनाने के िलए काय� करने चािहए। 
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*SUSHRI MIMI CHAKRABORTY (JADAVPUR): The first Budget of the 17th 

Lok Sabha presented by Smt. Nirmala Sitharaman is purely leads to 

dependence on welfare hype and the strategy of hopelessly depending on 

private initiative to drive growth to create a NEW INDIA. 

Any reform process is to increase the potential and actual competition 

faced by Government, decentralizing support services through improvements 

of the market environment with broader center-state relations.  Since last six 

years the budget and the central Government both have failed to build wide 

array of agricultural, economic, social services, women empowerment towards 

development of the center-state relations. 

The Government is in severe crisis of long term funding for the 

transformation process.  The budget documents itself show that the 

Government has stuck to the glide path for fiscal deficit over 3.5 percent.  

Basically the budget is a lackluster exercise filled with slogans and devoid of 

solutions.  The frame work of privatization as well as monetization of public 

assets is to create wealth without giving any scope for creating employment. 

Help is promised, markets are looking for a big spending boost from the 

Government to revive growth but unfortunately they are not brought out 

expeditiously. 

The honourable Finance Minister wishes to encourage and facilitate the 

role of grameen women, but has not specified, suggested and or outlined how 

                                    
*Speech was  laid on the Table. 
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to remove malnutrition and anemia from which Indian mothers are suffering 

such reflect on the population’s productivity thus eradicating mortality rates in 

the country. 

There has been a marginal increase in spending on welfare of 

Scheduled Castes and Scheduled Tribes, allocation is only 2.9 per cent for 

welfare of Scheduled Castes and 1.9 per cent of total expenditure for welfare 

of Scheduled Tribes.  There is also a decline in allocation for Umbrella Scheme 

for Scheduled Castes by 2000 crores. 

This Budget proposes to further encourage women entrepreneurship, 

Women Self help Group (SHG) Interest Subvention Programme to be 

expanded to all districts in India.  Under the Pradhan Mantri Jan Dhan Yojna, 

launched in 2014, 33 crore bank accounts were opened across India.  

However, 65 per cent of women either still lack a bank account or have 

accounts that have turned dormant.  According to specialists, there is a need 

to move from Jan Dhan to Jan Samriddhi and create financial productgs that 

the poor, especially women, find useful.  This could inclue long-term structured 

saving products that enable livelihood opportunities in goat farming, piggery, 

among other areas. 

Around 40 lakhs of EPS pensioners (EPS-95) still are getting pension 

less than Rs.1500 per month, which is Rs.50 per day, then who are the 

poorest people in the country?  In 2013, Shri Bhagat Singh Koshiyari in its 

147th Report had recommended to hike the minimum pension at least to 

Rs.3000 per month which still are in dark. 
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Women Power is the only power towards development of any country 

and a nation.  Due care and budget allocation is needed to achieve the goal of 

reform process of NEW INDIA through proper initiatives, movements and 

practical empowerment of women in the country.  I request the Government 

please don’t go for any further disinvestment rather make all the public 

companies global competitive so that more employment could generate and 

we should also come forward with our internal resources which could increase 

the livelihood of rural India and thus proliferate the Nari Shakti of the country. 

I therefore urge upon the Government to allocate maximum budget 

towards real women empowerment, to prove India as “NARI TU NARAYANI 

(woman you are a Goddess)”. 
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*�ी राह�ल क�वा ं (चु�): बजट म� गांव, गरीब, िकसान, यवुा, मिहलाओ ं एवं �ामीण भारत के 

िवकास पर िवशेष �यान रखा गया है । इस बार का बजट मह�वपूण� इस मायने म� भी है िक इसम� 

दूरगामी ल�य� को हािसल करने के िलए बड़े और ठोस कदम� का एलान िकया गया है । अगले 10-

20 साल म� देश को िवकास के रा�ते पर कैसे ले जाना है, इसक� झलक बजट म� साफ िदखाई दे 

रही है । सारा जोर िवकास संबंधी योजनाओ ंपर िदया गया है तािक अगले पांच वष� म� देश को पांच 

लाख करोड़ डालर वाली अथ��यव�था बनाया जा सके । िकसान-क�याण मं�ायल के िलए आवटंन 

को 78 �ितशत बढाकर 1.34 लाख करोड़ कर िदया है । �धानमं�ी कृिष िसंचाई योजना/ 

�धानमं�ी फसल बीमा योजना का भी आवटंन बढाया गया है । सरकार खते� म� सोलर पावर पैनल 

लगाकर िबजली पैदा करने क� योजना पर भी काम कर रही है । बांस, शहद, खादी के 100 

कल�टर बनाकर �ामीण रोजगार सिृजत करने क� घोषणा क� गई है । जल शि� म�ंालय के िलए 

28461 करोड़ �पए का आवंटन िकया गया है । 

 वष� 2022 तक हर प�रवार को घर हो, इसके िलए अगले दो वष� म� 1.95 करोड़ घर� के 

िनमा�ण का ल�य रखा गया है, 2024 तक हर घर म� नल, अगले दो साल म� �ामीण प�रवार� को 

रसोई गैस और िबजली कने�शन िदए जाएगं,े एक करोड़ यवुाओ ंको कौशल िवकास का �िश�ण 

िदया जाएगा, इसके अलावा 80,000 करोड़ क� लागत से �धानम�ंी �ाम सड़क योजना के 

अ�तग�त �ामीण सड़के अप�ेड क� जाएगंी, �धानमं�ी सड़क योजना फेस- ।। के अ�तग�त 

िमिसगंिलंक सड़क� का िनमा�ण करते ह�ए पंचायत म�ुयालय से ��येक गावं को जोड़ा जाएगा, 

मनरगेा आवटंन को 9 �ितशत बढाकर 60 हजार करोड़ �पये िकया गया है, उसम� मेिट�रयल 

का�ट को 40 �ितशत से अिधक बढा िदया जाए तो प�के िनमा�ण म� सहायता िमलेगी । भारत दशे 

यवुाओ ंका देश है िश�ा के साथ साथ खेल� क� तरफ भी यवुाओ ंका �झान बढता जा रहा है । म� 

सरकार को ध�यवाद देता ह� ँ िक इस बजट म� भारत सरकार �ारा �पोट�स ए�यकेुशन बोड� बनाने 

का फैसला िलया है । मेरा सरकार से अनरुोध है िक मनरगेा के तहत �ामीण �े� के हर िव�ालय म� 
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डोबटैल के मा�यम से खेल मैदान म� टेक व �टेिडयम का िनमा�ण कराया जावे तािक िखलािड़य� को 

तैयार िकया जा सके । सरकार �ारा हर संभव �यास िकया जा रहा है िक देश के िविभ�न �े� जो 

अभी भी रले सेवा से विंचत है उ�हे भी जोड़ा जाए । 

मेर े लोकसभा �े� म� आमजन �ारा िपछले काफ� समय से सीकर-नोखा, सरदार शहर 

सादलुपुर-तारानगर,सरदारशहर-हनुमानगढ, आदमपरु (बर)-भादरा, माग� पर नई रले लाइन डालने 

क� मांग क� जा रही है, उ�हे �वीकृत कर आमजन को राहत �दान क� जाए । सरकार �ारा रा��ीय 

रले सरु�ा कोष क� �थापना क� गई है, �ामीण �े� म� आने जाने के िलए रले समपार अथवा रले 

अ�डर ि�ज का िनमा�ण रले सरु�ा कोष को स�मिलत करते ह�ए इसका िनमा�ण िकया जाएगा । 

सरु�ा क� �ि� से अ�य�त आव�यक है । रा��ीय राजमाग� के मामले म� भारत सरकार �ारा िपछले 

पांच वष� म� बह�त ही बेहतरीन काय� िकया गया है । िसरसा चू�, रा��ीय राजमाग� क� डीपीआर 

तैयार हो चकु� है, इस काय� को चालू िकया जाए । िसरसा-सादलुपरु-झझुनु, �रगंस, लोहानी-

डंूगरगढ नए रा��ीय राजमाग� क� घोषणा क� जा चकु� है, इसक� डीपीआर बनाकर इसे चालू िकया 

जाए । 

 िपछले काफ� वष� से आवारा पशओु ंक� सम�या बढ़ रही है, िकसान परेशान है, पश ुभी 

परेशान है, इसके िलए �भावी नीित बनाई जाए । मेर ेससंदीय �े� म� साहवा िल�ट के �ारा िसचंाई 

हो रही है, इसम� िड�गी िनमा�ण के िलए आव�यक धनरािश क� �यव�था क� जाऐ । पंजाब- 

ह�रयाणा, राज�थान के म�य 1981 म� ह�ए जल बंटवार ेम� राज�थान को 8.60 एम.ए.एफ. पानी 

आवंिटत िकया गया था, पजंाब, ह�रयाणा �ारा आज भी 0.60 एम.ए.एफ. पानी साहवा िल�ट व 

िसधमुख कैनाल के िलए नह� िदया जा रहा है, यमनुा समझौते म� चू� व झझंनू िजले को पानी 

िमलना है, ह�रयाणा आज भी राज�थान के �ारा भेजे गए एम.ओ.यू. पर ह�ता�र नह� कर रहा है ।  
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राज�थान म� िकसान खेत� म� ढाणी बनाकर रह रहा है, इन ढािणय� को सौर उजा� योजना के 

मा�यम से िव�तुीकृत कराया जाए । आज िकसान क� हालात अ�य�त दयनीय है, वह कज� मे दबा 

ह�आ है । मेरा सरकार से आ�ह है िक िकसान� को ऋण भार स ेम�ु करने के िलए �भावी योजना 

बनाकर उ�ह� राहत �दान कर� । म� इस शानदार बजट के िलए सरकार का आभारी ह� ँ। 
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*�ी राकेश िसहं (जबलपुर): इस बार का बजट कई मायन� म� िवशेष है । िवशेष इसिलए �य�िक 

यह बजट इस देश क� पहली पूण�कािलक मिहला िव� मं�ी माननीय �ीमती िनम�ला सीतारमण जी 

ने पेश िकया । म� इसके िलए माननीय �धानमं�ी जी को बधाई देता है िक उ�ह�ने मिहला 

सशि�करण क� िदशा म� एक जागतृ उदाहरण देश के सामने ��ततु िकया है । िवशेष इसिलए िक 

परुानी बीफकेस वाली िनरथ�क कलाओ ंक� �तीक �था को समा� करते ह�ए भारतीय मा�यताओ ं

के अन�ुप लाल कपड़े म� देश का बहीखाता देशवािसय� के सामने रखा है । िवशेष इसिलए िक जहा ं

एक ओर 3.3% िव�ीय घाटे का िव� अनुशासन पालन ह�आ, वह� दूसरी ओर सामािजक सरोकार 

के हर िवषय अथा�त गांव, गरीब एवं िकसान को क� � म� रखकर इस बजट को आकर िदया गया । 

म� ध�यवाद दतेा हं माननीय �धानमं�ी मोदी जी को िक आजादी के लगभग 70 साल बाद 

पहली बार िकसी ने देश क� अथ��यव�था का आकार िकतना हो, यह सपना देखा है । सपन� को 

लेकर इस देश के महान पूव� रा��पित �वग�य कलाम साहब ने कहा था िक "सपने वो नह� होते जो 

आप सोने के बाद देखते ह�, सपने वो होते ह� जो आपको सोने नह� देते"  । हमार े �धानम�ंी 

माननीय मोदी जी ने देश क� अथ��यव�था को 5 ि�िलयन का आकार देने का जो सपना देखा है 

उस सपने साकार करने के िलए देश के 130 करोड़ देशवासी कंध ेसे कंधा िमलाने को तैयार है । 

यह सरकार सरोकार� क� सरकार है और िनि�त तौर पर हमार ेसरोकार हर भारतवासी के उ�थान 

से जड़ेु ह� । हम देश के लोग� को गरीब और अमीर के बीच िवभािजत होकर नह� देखते । यह हमारी 

स�ंकृित नह� है  । हमार े�धानमं�ी जी कहते ह� िक देश म� दो �कार के लोग ह� एक वह जो गहर े

गड्ढे म� खड़े होकर अपना हाथ ऊपर उठा रहे ह� और वे गडढे से बाहर आने को �याकुल है । और 

दूसर ेवे लोग ह� जो गड्ढे के ऊपर खड़े ह� और िजनका भरोसा सदा सव�दा परमाथ�  म� है । यह लोग 

थोड़ा सा झकुकर अपना हाथ नीचे दनेा चाहते है, बस यही करना है, यही रामराज क� क�पना है । 
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हमार ेसां�कृितक मू�य कहते ह� –  

साई इतना दीिजए जामे कुटंुब समाय । 

 म� भी भूखा ना रह� ंऔर साधु न भूखा जाए । । 

इस सरकार क� काय� प�ित और यह बजट दोन� �प� करते ह� िक हम इस देश का 

सां�कृितक आिथ�क िवकास करना चाहते ह� । हमारी सां�कृितक जड़� म� बह�त �प�ता के साथ 

समाज के सभी लोग� के साथ सभी िवषय� पर सहभािगता का �ावधान है ।  

अब म� जब सभी िवषय� क� बात कर रहा ह� ंतो आिथ�क िवषय भी उस म� आता है । दभुा� �य 

से आजादी के बाद हमार ेयहां िवदेशी आिथ�क मॉडल अपनाने के �यास ह�ए जहां आिथ�क बराबरी 

के िलए सघंष� के ताने-बाने बनेु जाते थे । �य�िक भारतीय सामािजक चेतना का िवदेशी मॉडल से 

कोई सबंंध नह� था । इसीिलए हमारी िपछली सरकार� रोटी कपड़ा मकान क� बात� करती रही । 

गरीबी हटाओ-गरीबी हटाओ के नार ेदेती रही और गरीब� को ही हटाती रही । न िकसी गरीब को 

रोटी िमली, न कपड़ा िमला और मकान तो िब�कुल भी नह� िमला । लेिकन हमारी िपछली 5 साल 

क� सरकार ने उससे पहले क� तमाम सरकार� के रवयैा को दरिकनार कर गरीब के दद� को समझा 

और उसके ठोस िनराकरण के �यास िकए । 

देश जानना चाहता है िक 70 साल� तक गरीब के पास प�क� छत �य� नह� थी? इतने वष� 

बाद भी देश के हजार� गांव� तक िबजली �य� नह� पहंची? �य� केवल स�ाधा�रय� के खजाने भरते 

गए और देश का गरीब मजदूर िकसान और िनब�ल और िनध�न होता गया । 

यह सरकार "मनसा वाचा कम�णा" पर चलने वाली सरकार है । कभी पंिडत दीनदयाल 

उपा�याय जी के मन म� यह पीड़ा थी िक आिखर इस देश म� इतनी द�र�ता, इतनी िनध�नता और 

इतनी असमानता �य� है? तब उ�ह�ने कहा हम� अ�ंयोदय करना है अथा�त अिंतम �यि� का उदय 

करना है । दीनदयाल जी क� इस इ�छा को आदेश मानकर हमने वष� तक सहज कर रखा और 

जैसे ही स�ा �ा� ह�ई हम उस आदेश क� पूित� म� जटु गए । इस बजट म� अ�ंयोदय के माग� पर 
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चलते हए, सरकार ने �ढ़ िन�य िकया है िक वष� 2022 तक हर प�रवार को िबजली, गैस चू�हे का 

कने�शन और प�का मकान �दान िकया जाएगा । 

यह "मजबूत देश म� मजबूत नाग�रको" को खड़ा करने का ऐितहािसक कदम है । हमार े

सामने रा�� क� क�पना बह�त �प� है । भूिम, उस भूिम पर रहने वाले लोग और उन लोग� के 

सां�कृितक मू�य । तीन� को िमलाकर ही रा�� बनता है । तीन� को सरु�ा, उनका संवध�न, उनका 

सरं�ण । और इसीिलए हम इस माग� पर �ढ़ता से चल रहे ह� । धन क� देवी ल�मी का पूजन हो या 

घर, दकुान के नए बहीखात� क� श�ुआत का मौका, सारा लेखा-जोखा लाल कपड़े म� लपेटा जाता 

है । देश क� पहली पूण�कािलक िव� म�ंी �ीमती िनम�ला सीतारमण जी को म� साधवुाद देता ह�ं िक 

उ�ह� इस बात पर गौरव है िक हम भारत के लोग हािन के बारे म� िवचार भी नह� करते । इसीिलए 

हम दीपावली पूजन पर एक और "शभु" तो दूसरी ओर "लाभ" ही िलखते ह� । 

इस देश का सौभा�य है िक आज हम� एक ऐसे �ढ़िन�यी, पारदश� और संवेदनशील 

�धानमं�ी िमले ह� िजनका �दय सोते जागते हमेशा यही गनुगनुाता है- 

मर जाऊं मागूं नह� अपने तन के काज |  

परमारथ के काज म� मोिह ना आबे लाज । । 

कुछ लोग पे�ोल और डीजल के दाम� म� मामूली बढ़त क� बात कर रहे ह� । यह वही लोग ह� 

िज�ह�ने हमारी सरकार के िपछले काय�काल के दौरान डीजल पे�ोल के दाम घटा िदए जाने के 

बाबजूद इनक� रा�य सरकार� ने डीजल प�ेोल के दाम नह� घटाए थे । यह घिड़याली आंसू बहाने 

का खेल अब �यादा नह� चलेगा । यिद सरकार ने सेस लगाने का या उ�पाद श�ुक क� घोषणा क� 

है तो पाई पाई इस देश के इ�ंा���चर और सामािजक िवकास म� लगने वाली है । �य�िक सारा 

देश जानता है क� पहली बार देश म� पाई पाई क� पारदिश�ता िदखाई देती है । 

अब वह जमाना नह� है जब �धानमं�ी �वयं कहते थे िक म� एक �पया िद�ली से भेजता ह� ं

और 15 पैसे ज�रतमंद� तक पह�ंचते ह�  । आज हम सीना ठोक कर कह सकते ह� िक हम एक 

�पया भेजते ह� और एक �पया ही ज�रतमदं तक पह�ंचता है । सरकार के �ित िव�ास का एक 
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बड़ा वातावरण आज देश म� बना है । देश के �धानमं�ी को रा�� के सवा�गीण िवकास का जनूुन 

सवार है और समूचा देश भी इस जनूुन म� शािमल हो गया है । िपछले लोकसभा के प�रणाम� ने इस 

बात को �मािणत िकया है िक मोदी जी ने जो कहा है वही िकया है । देश म� 5 साल� म� मजबूत 

इमारत क� बिुनयाद रख दी गई है और आने वाले 5 साल इस पर एक गौरवशाली भारत के �मारक 

का िनमा�ण कर�गे । िवकास काय� को तेज करने के िलए सरकार ससंाधन जटुाना चाहती है और 

इसीिलए टै�स पर बढ़ोतरी क� गई है । यह गरीब� के िहत म� है । यह बजट अगले 5 साल� के िलए 

नह� बि�क 50 साल� के िलए एक रोडमैप है । �य�िक आने वाले 50 साल� तक पचंायत से 

पािल�याम�ट तक यिद कोई राज करने वाला है तो वह है भारतीय जनता पाट� है और एनडीए है । जो 

लोग पीढ़ी दर पीढ़ी प�रवार के पोषण म� लगे रहे और देश को बबा�दी के कगार पर ले जाते रहे । अब 

उन लोग� को हमारे जीते जी कभी भी यह अवसर �ा� नह� होगा । यह हमारी काय� प�ित के 

कारण उपजा ह�आ हमारा िव�ास है  । ध�यवाद । 
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*SHRI MOHAMMAD SADIQ (FARIDKOT):  Hon. Madam Chairperson, I thank 

you for giving me the opportunity to speak on the Budget, 2019-20. 

HON. CHAIRPERSON: You have three minutes. 

*SHRI MOHAMMAD SADIQ :  I thank Hon. Chief Minister of Punjab Captain 

Amarinder Singh.  I also thank my party high command Shri Rahul Gandhi and 

Shrimati Sonia Gandhi. I also thank lakhs of people of my Lok Sabha 

constituency Faridkot who elected me to represent them in this temple of 

democracy. 

SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): Madam, there is no 

translation. 

*SHRI MOHAMMAD SADIQ  : I have written that I will speak in Punjabi. 

माननीय सभापित: मोह�मद सदीक जी, आपने पजंाबी म� बोलने का नोिटस नह� िदया है, इस 

वजह से इसक� �ांसलेशन नह� हो रही है । इसिलए आपको िह�दी म� बोलना है । सभी लोग� को 

तकलीफ है । वे आपक� बात नह� समझ रहे ह� ।  

…(�यवधान) 

माननीय सभापित: मझेु समझ आने क� �ॉ�लम नह� है, बाक� हाउस को �ॉ�लम है ।  

…(�यवधान) 

SHRI DAYANIDHI MARAN : Madam, let him proceed in Punjabi now but let a 

decision be taken in this regard. India has so many languages. Let the 

translators be there. 

 

                                    
* English translation of speech originally delivered in Punjabi.  
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HON. CHAIRPERSON: Mr. Maran, he has to give a notice. Please sit down.  

… (Interruptions) 
 

HON. CHAIRPERSON : This will not go on record. Sadique ji, you can speak 

but if you can combine it with Hindi, that will be nice. 

�ी मोह�मद सदीक : म� िह�दी म� बोलू?ँ 

माननीय सभापित : जी हा ँ। 

�ी मोह�मद सदीक : मैडम, म� एक बात कह सकता ह� ँिक इस बजट को पढ़कर और सनुकर ये 

िदल टूट गया । अक�मात ही मुहँ से िनकल गया िक- 

“म�ने तो चादँ िसतार� क� तम�ना क� थी, 
मझुको रात� के िसवा और कुछ न िमला ।” …(�यवधान) 

 
 मैडम, इस बजट म� दिलत�, गरीब�, िपछड़�, अित िपछड़�, िकसान�, मज़दूर� और घट-

िगनती यानी जो लोग कम िगनती के ह�, उनके िलए िसफ�  सपने िदखाये गए ह� । ऐसे सपने, िजनके 

साकार होने क� बह�त कम उ�मीद है । म� आपको एक बात बताता ह� ँ िक हर चमकने वाली चीज 

सोना नह� होती है । 

*Let me recite another couplet which I am reminded of after going 

through this budget.  The couplet says 

“After mid night, in the wee hours. 

      When eyes were filled with sleep. 

     There was only a flicker of light, 

     But, there was no warmth or heat.”* 
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 म� आपको बताता ह� ँ िक यह ऐसा बजट है, जैसे आपन ेकोई चमकने वाली चीज, आपने 

जगुनू देखा है, वह होता है । लोग समझते ह� िक इसम� आग होगी, इसम� तिपश होगी, लेिकन जब 

उसे पकड़ा, तो बह�त ही शीतल, बह�त ही ठ�डा था । आप समझ गये? देिखए, मझेु िगयर बदलना 

पड़ता है, म� दखुी हो रहा ह� ँ। …(�यवधान)  

 यह म� इसिलए कह रहा ह�,ँ �य�िक िपछली बार 2014 म� भी ऐसा ही ह�आ था । जैसे 

कालाधन  देश  म� आएगा, हर आदमी  क� जेब म� 15 लाख �पये िमल�ग,े चाहे उसक� जेब फट 

जाए ।…(�यवधान) जैसा भी हो । …(�यवधान) इसके अलावा, अ�छे िदन आएगें, झांसा देना, एक 

साल म� नौज़वान� को दो करोड़ नौक�रया ँदेना, नार ेलगाना आिद । 

14.33 hrs            (Hon. Speaker in the Chair) 

  म� समझता ह� ँिक मोदी जी के नार,े �याहे भी कँुवार े। …(�यवधान) आप यह समझते ह�? 

िवदशे� से पैसे िह�द�ुतान म� वापस लेकर आना, िकसान� क� आमदनी दोगनुी करना, लोग� क� वे 

सारी बात� जैसे अधेंरे म� खो गई होती ह�, ऐसा ह�आ है ।…(�यवधान) 

 सॉरी सर । मझेु िफर िगयर बदलना पड़ेगा । …(�यवधान) सर, सरकार ने कुछ अ�छे काम 

भी िकये ह� । हम उनक� तारीफ भी करते ह� । ऐसी बात नह� है िक हम स�ा प� क� तरह सबक� 

िन�दा ही करते ह�, सबक� चगुली ही करते ह�, जैसे उधर से बोलने वाले लोग जब भी बोलते ह�, तो 

वे कहते ह� िक 70 साल म� का�ेंस ने �या िकया । …(�यवधान) ये सवाल आप अपनी दादी जी से 

पूछ�, जो बोरी से कुस� पर और कुस� से सोफे पर आ गयी ह� । अपने दादा जी से पूिछए, जो ह�र�ार 

जाने के समय सभी लोग� से गले िमलकर रोते थे िक वापस आऊँगा या नह� आऊँगा । आज वही 

दादा-दादी अपनी कार म� ह�र�ार नहाकर शाम को वापस आ जाते ह� । ये सड़क�  आपने नह� बनाई ं, 

बीजेपी ने नह� बनाई ं । ये बड़े-बड़े डैम पाचँ साल म� ही नह� बने ह� । इसिलए आप लोग बोलते ह�ए 

थोड़ा �याल क�िजए । आपक� जो उपलि�धया ँ ह�, उनको बताइए । लेिकन, दूसर� क� िन�दा 

करना, आपने अपना फ़ज� मान िलया है । �लीज, ऐसा मत क�िजए । मेरी आपसे िवनती है ।  
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 म� बोलना तो बह�त कुछ चाहता था, लेिकन म� आपसे यही कह�गँा िक जो लोग दूसर� को 

छोटा िगनाते ह� और अपने को बड़ा मानते ह�, जो लोग दूसर� को झूठा कहकर खदु स�चा बनते ह�, 

म� उनसे यह िवनती करता ह� ँिक आप लोग थोड़ा सोचकर बोिलए । सोच-समझकर बोिलए ।  

माननीय अ�य� : माननीय सद�य भी पूर ेकिव ह�, आपक� किवता बाद म� आराम से सनु�गे । आज 

के िलए इतना ही काफ� है ।  

�ी मोह�मद सदीक : अ�य� महोदय, म� अपना ला�ट �वाइंट बोल देता ह�ं । म� आपके मा�यम से 

स�ा प� के लोग� से िवनती करता ह� ंिक वे सोचकर और समझकर बोल�, वना� 

“न समझोगे तो िमट जाओगे ऐ बीजेपी वाल�, 
त�ुहारा नाम-ओ-िनशा ंतक न होगा । ” 

 
 महोदय, अब म� अपनी बात समा� करता ह� ं। ध�यवाद । जय िहंद । 
 

  



10.7.2019                                                       210 

 
 

 *SHRI MOHANBHAI KUNDARIYA (RAJKOT) : I thank FM Nirmala 

Sitharaman ji and PM Narendra Modi ji for providing the nation a stable, 

futuristic and vibrant budget which has a potential to realign path of growth 

towards it aim. 

I feel immense pleasure to say that the 10 point vision set by 

Government for the decade will cement the root of sustainable and rapid 

development of India. “Jan Bhagidari: Minimum Government Maximum 

Governance” is the engraved phenomena seen in the budgets from last 4-5 

years, this time too, it is clearly seen at the core of the budget. 

This Government came back with thumping majority again in May of this 

year and burdened with huge hope, trust and aspirations for the betterment of 

country in their second term.  I believe it is an opportunity too, to reshape the 

opinion of world towards India and South Asia.  We have potential to lead 

South Asia as a leader by grooving our economy to $ 5 Trillion till 2024.  Till 

the end of this year we aimed to achieve $ 3 Trillion mark to prove that, YES, 

we have that potential to earn respect by our own. 

Prime Minister has fond of interest in the upliftment of lower most sector 

of economy or in other words I would say the FARMING SECTOR.  Till this 

day, farming is not accepted as a profession in this country  although, the 53% 

of the economy gained momentum from this sector.  We have to change this 

                                    
* Speech was laid on the Table. 
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mindset in this country and welcome farming as a profession to make it more 

profitable and encourage it as other professions. 

The idea of turning farm produces into semi furnished and furnished 

materials of tertiary usage is a very vibrant idea which can turn their economic 

feasibility more strengthened.  We have to kick start the virtuous cycle of 

investment into agriculture sector too, to achieve desired outcome till 2022 as 

we dreamt earlier.  This budget bolster the firm ground in this direction by 

sharp rise in allocation for agriculture via Pradhan Mantri Kisan Samman nidhi 

(PMKSN) scheme worth Rs.75,000 crore, announced in interim budget itself. 

SFURTI initiative will provide oxygen to the additional farm produces 

which act as a supportive form of income in vacant days of farm sector.  The 

cluster based approach in CFC’s make their produces more profitable, 

productive and capable of generating unfeigned employment opportunities 

around them.  We have huge untapped potential in bamboo, honey and silk 

farming in the country, this initiative enabled artisans and other workers to 

generate their employment by own.  It will relax grave need of labour and 

dependence on farming. 

ASPIRE scheme consolidate entrepreneurs to deal with the future  of 

agro industry to ripe benefits from this futuristic mode of profit generation.  100 

incubators will be set up till 2019-20 to groove adaptability among youth to 

indulge in this initiative.  In my opinion, this will be the next big thing for Indian 

Youth other than conventional mode of employment generation. 
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The rise over the previous five-year average is also on account of the 

interest subsidy for short term credit to farmers, which was included under the 

Department of Financial services earlier but has been included under the 

agriculture head since fiscal 2017.  The share of transfers to states as a 

proportion of gross tax revenues is projected to fall, but that is largely a 

denominator effect.  The budgeted gross tax revenue figure is 18% higher than 

the provisional figure for 2018-19 (derived from CGA reports) and hence leads 

to an understated ratio of transfers to states as a share of gross tax revenues. 

Madam Finance Minister proposed to make Pan Card and Aadhaaar 

Card interchangeable to file tax returns.  In addition to that, those who do not 

have PAN card can simply quote their Aadhaar number wherever PAN is 

mandatory to quote.  It means that the interconnectivity will further ease the 

access of public to use Government services by several means with minimum 

interruptions.  In India, we need these free hand accesses to increase tax base 

and bolster tax revenues for rapid investment in meager sectors. 

One nation, one card for seamless mobility.  This inter-operable 

transport card runs on RuPay card and would allow the holders to pay for their 

bus travel, toll taxes, parking charges, retail shopping and even withdraw 

money.  This will enable people to pay multiple kinds of transport charges, 

including metro services and toll tax, across the country.  In a way, this is the 

mode which keeps pace with the new needs of New India via new deeds. 

Rs.70,000 crore for banks are proposed to provide banks with Rs.70,000 

crore of capital to boost credit. Mrs. FM provides a urgently required boost to 



10.7.2019                                                       213 

 
the needy ones.  Nationalized banks are in great distress today via pending 

loans, and chocked assets.  It will help them to run their financial cycle to 

maintain leverage in public investments. 

I am very thankful to the PM Narendra Modi for creating and addressing 

water distress in the country and making JAL SHAKTI MANTRALAYA for 

tackling this grave situation.  India’s water security can only be possible via 

appropriate management of our water resources.  Rain water harvesting, 

significant usage of water flowing in perennial rivers and utmost consolidation 

of water table are the best possible way, we can pursue. 

      GST rates have been eased with a relief of INR 92,000 Cr provided during 

the year.  Further measures are being worked out to ease filing returns and tax 

compliance.  To discourage cash payments, TDS of 2% for withdrawals of INR 

1 Crore in a year from bank accounts for business payment purposes has 

been proposed.  Further, low-cost digital modes of payments such as BHIM, 

UPI, Aadhaar Pay and certain debit cards can be used to promote a cashless 

economy.  Now this all, will reduce financial menace to cater corruption on 

banking levels. 

      Overall, I want to submit that this budget will enhance the capability of 

modern India upto the mark which is required to achieve in real terms.  The 

days of pseudo development gone far away and the new sun was risen from 

the horizons of India.   I thank incumbent Government to provide us such a 

visionary document which shapes our future positively in next 5 years. 
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*�ी जसवतंिसहं सुमनभाई भाभोर (दाहोद): मझेु बजट 2019-2020 के सबंध म� अपने िवचार 

रखने का मौका िदया, इसके िलए म� बह�त बह�त ध�यवाद देता ह� ँ। इसके साथ- साथ मेरी तरफ से 

सदन के सभी माननीय सद�य� को भी बह�त-बह�त बधाई । 

देश को एक ि�थर, भिव�यवादी और जीवतं बजट �दान करने के िलए माननीय िवत मं�ी 

�ीमती िनम�ला सीतारमण जी और हमार ेलोकि�य, यश�वी बड़ा �धान �ी नर�� मोदी जी को 

ध�यवाद देता ह�ं। 

मझेु यह कहते ह�ए अपार �स�नता हो रही है िक इस दशक के िलए सरकार �ारा िनधा��रत 

10 सू�ीय िवजन भारत के सतत और तेजी से िवकास क� जड़ को मजबूत करगेा । "जन भागदारी 

िमिनमम गवन�म�ट मैि�समम गवन�स "िपछले 4-5 वष� से बजट म� देखी गई उ�क�ण� घटनाए ंह�, इस 

बार भी यह बजट के मूल म� �प� �प स ेदेखा गया है । 

यह एक अवसर है, भारत और दि�ण एिशया के �ित दिुनया क� राय  को िफर से जानने 

का । हम 2024 तक अपनी अथ��यव�था को 5 ि�िलयन डॉलर तक बढ़ाकर दि�ण एिशया का 

नेत�ृव करने क� �मता रखते ह� । इस साल के अतं तक हमने यह सािबत करने के िलए 3 ि�िलयन 

डॉलर हािसल करने का ल�य रखा है । 

हमार े�धान मं�ी को अथ��यव�था के िनचले �े� यानी कृिष �े� के उ�थान म� भी काफ� 

�िच है । आज तक इस देश म� खेती को एक �यवसाय के �प म� �वीकार नह� िकया गया था, इसे 

और अिधक लाभदायक बनाने और अ�य �यवसाय� के �प म� �ो�सािहत करने के िलए एक पेशे के 

�प म� खेती का हम �वागत करते ह� । यह एक बह�त ही जीवतं िवचार है जो िकसान भाइय� क� 

आिथ�क �तर को मजबूत कर सकता है । हम� 2022 तक वांिछत प�रणाम �ा� करने के िलए कृिष 

�े� म� भी िनवेश के प�ुय च� को श�ु करना का काम जो हमारी सरकार �ारा िकया जा रहा है 

,वह काफ� सराहनीय है , जैसा िक हमने पहले देखा था । अतं�रम बजट म� घोिषत 75000 करोड़ 

                                    
* Speech was laid on the Table. 
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क� �धान मं�ी िकसान िनिध योजना के मा�यम से कृिष के िलए आवटंन म� तेजी से विृ� इस िदशा 

म� उठाया गया मजबूत कदम है | 

SFURTI क� पहल से अित�र� कृिष उ�पादन को ऑ�सीजन िमलेगी जो कृिष �े� के 

खाली िदन� म� आय का सहायक �प है । सीएफसी म� �ल�टर आधा�रत �ि�कोण उनके उ�पादन 

को और अिधक लाभदायक, उ�पादक और उनके आस-पास रोजगार के अवसर पैदा करने म� 

स�म बनाएगा  । हमार ेपास देश म� बासँ, शहद और रशेम क� खेती म� बह�त बड़ी संभावनाए ँह� | इस 

पहल ने कारीगर� और अ�य �िमक� को अपने �वयं के रोजगार पैदा करने म� स�म बनाया । यह 

�म क� गंभीर आव�यकता और खेती पर िनभ�रता को कम करगेा । इस पहल म� शािमल होने के 

िलए यवुाओ ंम� अनकूुलन �मता को बढ़ाने के िलए 2019-20 तक 100 इ��यू बेटर� क� �थापना 

क� जाएगी । मेरी राय म�, यह रोजगार सजृन के पारपं�रक मोड के अलावा भारतीय यवुाओ ंके िलए 

बड़ी बात होगी । िपछले पांच वष� के औसत म� विृ� भी िकसान� को अ�पकािलक ऋण के िलए 

�याज सि�सडी के कारण है, जो पहले िव�ीय सेवाओ ंके िवभाग के तहत शािमल थी, लेिकन अब 

इसे कृिष �मखुता के तहत शािमल क� गई है । 2018-19 के िलए अिंतम आंकड़े क� तलुना म� 

बजटीय सकल कर राज�व का आंकड़ा 18% से अिधक है और इसिलए सकल कर राज�व के 

एक िह�से के �प म� रा�य� को �थाना�तरण का एक समझे गए अनपुात क� ओर जाता है । 

हमार े िव� म�ंी जी ने कर �रटन� दािखल करने के िलए पैन काड� और आधार काड� का 

िवक�प बनाने का ��ताव िकया है । इसके अलावा, िजन लोग� के पास पैन नह� है, वे बस अपना 

आधार नबंर उ�ृत कर सकते ह�, जहा ँ पैन अिनवाय� है । इसका अथ� है िक इंटरकनेि�टिवटी 

�यूनतम अवरोध� के साथ कई साधन� �ारा सरकारी सेवाओ ंका उपयोग करने के िलए जनता क� 

पह�ंच को और आसान बनाएगी । 

एक रा��, िनबा�ध गितशीलता के िलए एक काड�: यह अंतर-ऑपरिेटव �ासंपोट�  काड� 

RuPay काड� पर चलता है और धारक� को अपनी बस या�ा, टोल टै�स, पािक� ग श�ुक, खदुरा 

खरीदारी और यहां तक िक पैसे िनकालने के िलए भगुतान करने क� अनुमित देगा । इससे देश भर 
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म� मे�ो सेवाओ ंऔर टोल टै�स सिहत कई �कार के प�रवहन श�ुक का भगुतान लोग� को िकया 

जा सकेगा । एक तरह से, यह वह िविध है जो नए कम� के मा�यम से �यू इंिडया क� नई ज�रत� के 

साथ तालमेल बनाए रखती है । 

इस बजट म� ब�क� को 70,000 करोड़ �पये देने का ��ताव है, तािक �ेिडट को बढ़ावा देने 

के िलए 70,000 करोड़ �पये क� पूंजी उपल�ध कराई जा सके । रा��ीयकृत ब�क लंिबत ऋण, और 

ठगी ह�ई संपि� के मा�यम से आज बहत सकंट म� ह� । साव�जिनक िनवेश का लाभ उठाने के िलए 

उ�ह� अपने िव�ीय च� को चलाने म� मदद िमलेगी । 

म� माननीय �धानम�ंी नर�� मोदी जी का बह�त आभारी ह�ं िक उ�ह�ने देश म� पैदा ह�ए जल 

सकंट को दूर करने के िलए और इस गंभीर ि�थित से िनपटने के िलए जलशि� मं�ालय का गठन 

िकया है  । भारत क� जल सरु�ा हमारे जल संसाधन� के उिचत �बंधन से ही संभव हो सकती है । 

वषा� जल सचंयन, बारहमासी निदय� म� बहने वाले जल का मह�वपूण� उपयोग और जल तािलका 

का अ�यिधक समेकन सबसे अ�छा सभंव तरीका है, िजसका हम अनसुरण करने को तैयार ह� । वष� 

के दौरान उपल�ध कराई गई 92,000 करोड़ क� राहत के साथ GST दर� म� ढील दी गई है । �रटन� 

दािखल करने और कर अनपुालन म� आसानी के िलए आगे के उपाय� पर काम िकया जा रहा है । 

नकद भगुतान को हतो�सािहत करने के िलए, �यापार भगुतान �योजन� के िलए ब�क खात� से एक 

वष� म�  1 करोड़ क� िनकासी के िलए 2% का टीडीएस ��तािवत िकया गया है । इसके अलावा, 

BHIM, UPI, आधार पे, और कुछ डेिबट काड� जैसे भगुतान क� कम लागत वाले िडिजटल मोड 

का उपयोग कैशलेस अथ��यव�था को बढ़ावा दनेे के िलए िकया जा रहा है । 

कुल िमलाकर, म� यह बताना चाहता ह� ँिक यह बजट उस िनशान तक आधिुनक भारत क� 

�मता को बढ़ाएगा, िजसे वा�तिवक �प म� हािसल करना आव�यक है । अब िवकास के िदन दूर 

नह�, भारत के ि�ितज से नया सूरज उग आया है, देश को मजबूत बनाने हमार ेआशाओ ंका िकरण 

बनकर मोदी दोबारा आया है । ध�यवाद । 
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*�ी रिव�दर कुशवाहा (सलेमपुर): जब 1947 म� देश आजाद ह�आ तब से आज तक देश क� 

जनता म� लगातार अपने मतािधकार के मा�यम स ेसरकार चनने का काम करती आ रही है  । 

2014 के पहले मनमोहन िसंह जी क� सरकार लगातार 10 साल से स�ा म� थी । म� केवल �मखु 

�प से जनता से जड़ुी  मूलभूत सम�याओ ंके तरफ �यान िदलाना चाहता है । 2014 के पहले देश 

म� िजतने भी गैस कने�शन के उपभे�ा थे अगर इनके घर� म� गैस िसले�डर ख�म हो जाता था तो 

रात - रात भर इ�तजार करने के बाद भी ह�तो गैस नही िमलती थी । वही पर 2014 म� माननीय 

मोदी जी क� सरकार बनती है, ��ाचार पर अकंश लगता है और पूर ेदेश क� जनता को आसानी से 

गैस उपल�ध होने लगता है  । और गरीब मिहलाओ ंके िलए उ�जवला योजना लाकर करोड़ से 

अिधक गरीबो को गैस का कने�शन पह�ंच जाता है  । 2014 के पहले जब रबी और खरीफ क� 

बवुाई का समय आता था तो माक� ट से यू�रया खाद गायब हो जाती थी और खाद के िलए िकसान� 

को लािठया खानी पड़ती थी 2014 म� मोदी जी क� सरकार आती है, तब से आज तक देश के 

िकसी भी िह�से म� खाद क� िक�लत नही ह�ई । इसी तरह कई मह�वपूण� जन क�याण क� 

योजनाओ ंसे आज पूरा दशे लाभाि�वत हो रहा है िजसमे जन आरो�य के िलए आय�ुमान भारत 

योजना, �धानमं�ी जन औषिध योजना, ए�स एव ं मेिडकल कालेज� का िनमा�ण, �धानमं�ी जन 

धन योजना, �धानमं�ी आवास योजना, �धानम�ंी मदृा योजना, �व�छ भारत िमशन, कौशल 

िवकास योजना, अटल �योित योजनाए ंिकसान सहायता योजना आिद शािमल है । 

वत�मान वष� 2019-20 म� सरकार ने शहर से लेकर गाव तक कायम रखा गया है िजसम� 

िकसान, यवुा, बजुग�, छा�, मिहलाए ं दकुानदार यािन देश के हर नाग�रक को साधने का �यास 

िकया गया है । यह बजट देश को आ�मिनभ�र बनाने म� मील का प�थर सािबत होगा | बजट म� जहा ं

छोटे दकुानदार� का 50 िमनट के अदंर लोन पास कराने क� सिुवधा दी गयी है, वही मिहलाओ ंको 
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5000 �पए तक का ओवर�ा�ट क� सिुवधा के साथ देश क� अथ��यव�था म� मिहलाओ ं क� 

भागीदारी बनाने के िलए ठोस �यास िकया गया है । 

इस बजट म� जहा ं देश म� नई िश�ा नीित के तहत िश�ा मे बदलाव लाकर िश�ा को 

रोजगारपरक बनाने व िवदशेी छा�� को आकिष�त करने िलए जो योजना बनाई गई है इससे िश�ा 

के �े� म� काफ� सधुार देखने को िमलेगा वह� दूसरी तरफ यवुाओ ंको रोजगार से जोड़ने के िलए 

कौशल िवकास योजना �िश�ण व �टाट�अप करने वाले छा�� को एजेंल टै�स म� छूट तथा रा��ीय 

खेल िमशन बोड� के गठन से देश मे रोजगार का सजृन होगा । 

बजट म� कृिष �े� को रोजगार से जोड़ने क� बात कही गयी है िजसमे 75 हजार नये कृिष 

उ�मी तैयार करने क� योजना है  । इस कदम से जहां िकसान� को अपने उ�पादन का उिचत म�ुय 

�ा� होगा वही दूसरी तरफ बेरोजगार� को रोजगार िमलेगा साथ ही उपभे�ाओ ं को इस �े� म� 

�ित�पधा� के चलते सही व स�ता सामान उपल�ध होगा  । 

इस बजट म� सबसे मह�वपूण� है जो 2022 तक सबको घर व 2024 तक सबको जल का 

जो सकं�प िलया गया ह� इससे आम जन का जीवन बेहतर व सरल होगा तथा �ामीण भारत म� 

सकारा�मक बदलाव आयेगा  । �ामीण �े�� को सड़क, िश�ा, �वा��य, के साथ- साथ सबको घर 

व हर नल को जल उपल�ध कराने से नये भारत के िनमा�ण म� सहायक िस� होगा  । हर घर को 

िबजली तथा रसोई गैस व शौचालय के िनमा�ण से िपछले पांच वष� म� लोगो के जीवन �तर म� काफ� 

बदलाव ह�आ है । यह बजट अमीर गरीब क� खाई को पाटने तथा देश को सम�ृ व जन-जन को 

साम�य�वान बनाने का ग�भीर �यास है । 
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*Dr. Nishikant Dubey (Godda):   The Union Minister for Finance and 

Corporate Affairs Smt. Nirmala Sitharaman made her maiden Budget Speech 

today and presented the Union Budget 2019-20 before the Parliament.  

The key highlights of Union Budget, 2019 are as follows:  

10-point Vision for the decade are  Building Team India with Jan 

Bhagidari : Minimum Government Maximum Governance;    Achieving green 

Mother Earth and Blue Skies through a pollution-free India;    Making Digital 

India reach every sector of the economy;    Launching Gaganyan, Chandrayan, 

other Space and Satellite programmes;    Building physical and social 

infrastructure;    Water, water management, clean rivers;   Blue Economy;  

Self-sufficiency and export of food-grains, pulses, oilseeds, fruits and  

vegetables;  Achieving a healthy society via Ayushman Bharat, well-nourished 

women & children, safety of citizens and  Emphasis on MSMEs, Start-ups, 

defence manufacturing, automobiles, electronics, fabs and batteries, and 

medical devices under Make in India.  

Towards a 5 Trillion Dollar Economy  "People's hearts filled with Aasha 

(Hope), Vishwas (Trust), Aakansha (Aspirations)", says FM;  Indian economy 

to become a 3 trillion dollar economy in the current year;  Government aspires 

to make India a 5 trillion dollar economy; "India Inc. are India's job-creators and 

nation's wealth-creators", says FM;   Need for investment in;   Infrastructure; 

Digital economy; Job creation in small and medium firms; Initiatives to be 
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proposed for kick-starting the virtuous cycle of investments; Common man's 

life changed through MUDRA loans for ease of doing  

business and Measures related to MSMEs. 

Under Pradhan Mantri Karam Yogi Maandhan Scheme Pension 

benefits to about three crore retail traders & small shopkeepers with annual 

turnover less than Rs. 1.5 crore; Enrolment to be kept simple, requiring only 

Aadhaar, bank account and a self-declaration; Rs. 350 crore allocated for FY 

2019-20 for 2% interest subvention (on fresh or incremental loans) to all GST -

registered MSMEs, under the Interest Subvention Scheme for MSMEs . 

Payment platform for MSMEs to be created to enable filing of bills and  

payment thereof, to eliminate delays in Government Payments.  India's first 

indigenously developed payment ecosystem for transport,  

based on National Common Mobility Card (NCMC) standards, launched in  

March 2019.  

  Inter-operable transport card runs on RuPay card and would allow the  

holders to pay for bus travel, toll taxes, parking charges, retail shopping 

Massive push given to all forms of physical connectivity through;  Pradhan 

Mantri Gram Sadak Yojana; Industrial Corridors, Dedicated Freight Corridors; 

Bhartamala and Sagarmala projects, jal Marg Vikas and UDAN Schemes; State 

road networks to be developed in second phase of Bharatmala project; 

Navigational capacity of Ganga to be enhanced via multi modal terminals at 

Sahibganj and Haldia and a navigational lock at Farakka by 2019-20, under Jal 

Marg Vikas Project;   Four times increase in next four years estimated in 
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the cargo volume on Ganga, leading to cheaper freight and passenger 

movement and reducing the import bill   Rs, 50 lakh crore investments 

needed in Railway Infrastructure during 2018-2030; Public-Private-

Partnership proposed for development and completion of  

tracks, rolling stock manufacturing and delivery of passenger freight services; 

657 kilometers of Metro Rail network has become operational across the 

country; Policy interventions to be made for the development of Maintenance,  

Repair and Overhaul (MRO), to achieve self- reliance in aviation segment; 

Regulatory roadmap for making India a hub for aircraft financing and  

leasing activities from Indian shores, to be laid by the Government;  Outlay of 

Rs. 10,000 crore for 3 years approved for Phase-II of FAME  

Scheme;  Upfront incentive proposed on purchase and charging infrastructure, 

to encourage faster adoption of Electric Vehicles and Only advanced-battery-

operated and registered e-vehicles to be incentivized under FAME Scheme.  

        National Highway Programme to be restructured to ensure a National  

Highway Grid, using a financeable model;  Power at affordable rates to states 

ensured under 'One Nation, One Grid’; Blueprints to be made available for 

gas grids, water grids, i-ways, and regional airports;  High Level Empowered 

Committee (HLEG) recommendations to be implemented; Retirement of old & 

inefficient plants; Addressing low utilization of gas plant capacity due to paucity 

of Natural  Gas;  Cross subsidy surcharges, undesirable duties on open 

access sales or captive generation for industrial and other bulk power 

consumers to be removed under Ujjwal DISCOM Assurance Yojana (UDAY). 
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Package of power sector tariff and structural reforms to be announced 

soon; Reform measures to be taken up to promote rental housing; Model 

Tenancy Law to be finalized and circulated to the states and  Joint 

development and concession mechanisms to be used for public infrastructure 

and affordable housing on land parcels held by the Central Government and 

CPSEs. Measures to enhance the sources of capital for infrastructure  

financing; Credit Guarantee Enhancement Corporation to be set up in 

2019-2020;  Action plan to be put in place to deepen the market for long term 

bonds with focus on infrastructure;  Proposed transfer/sale of investments by 

FIIs/FPls (in debt securities issued by IDF-NBFCs) to any domestic investor 

within the specified lock-in period.  

        Stock exchanges to be enabled to allow AA rated bonds as collaterals. 

User-friendliness of trading platforms for corporate bonds to be reviewed; 

Electronic fund raising platform under the regulatory ambit of SEBI. Listing 

social enterprises and voluntary organizations.  

  To raise capital as equity, debt or as units like a mutual fund.  SEBI to   

consider raising the threshold for minimum public shareholding in  

the listed companies from 25% to 35%.  

 Know Your Customer (KYC) norms for Foreign Portfolio Investors to be  

made more investor friendly; and   Government to supplement efforts by 

RBI to  get retail investors to invest in  Government treasury bills and 

securities, with further institutional development using stock exchanges.  
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FDI in sectors like aviation, media (animation, AVGC) and insurance 

sectors can be opened further after multi-stakeholder examination. Insurance 

Intermediaries to get 100% FDI; Local sourcing norms to be eased for FDI in 

Single Brand Retail sector;  Government to organize an annual Global 

Investors Meet in India, using National Infrastructure Investment Fund (NIIF) as 

an anchor to get all three sets of global players (pension, insurance and 

sovereign wealth funds).  

  Statutory limit for FPI investment in a company is proposed to be 

increased from 24% to sectoral foreign investment limit. Option to be given to 

the concerned corporates to limit it to a lower threshold;  FPIs to be permitted 

to subscribe to listed debt securities issued by ReITs and InvITs;  NRI-Portfolio 

Investment Scheme Route is proposed to be merged with the Foreign Portfolio 

Investment Route;  Cumulative resources garnered through new financial 

instruments like Infrastructure Investment Trusts (InvITs), Real Estate 

Investment Trusts (REITs) as well as models like Toll-Operate- Transfer (ToT) 

exceeds Rs. 24,000 crore.  

 New Space India Limited (NSIL), a PSE, incorporated as a new 

commercial arm of Department of Space to tap the benefits of the Research & 

Development carried out by ISRO like commercialization of products like 

launch vehicles, transfer to technologies and marketing of space products.  
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1 trillion dollar added to Indian economy over last 5 years (compared to 

over 55 years taken to reach the first trillion dollar) and India is now the 6th 

largest economy in the world, compared to 11th largest five years ago.  

      Indian economy is globally the 3rd largest in Purchasing Power 

Parity  

(PPP) terms; Strident commitment to fiscal discipline and a rejuvenated 

Centre-State dynamic provided during 2014-19; Structural reforms in indirect 

taxation, bankruptcy and real estate carried out; Average amount spent on 

food security per year almost doubled during 2014-19 compared to 2009-14; 

Patents issued more than trebled in 2017 -18 as against the number in 2014; 

Ball set rolling for a New India, planned and assisted by the NITI Aayog. As 

Roadmap for future Simplification of procedures; Incentivizing performance; 

Red-tape reduction; Making the best use of technology and Accelerating mega 

programme and services initiated and delivered so far. Jai Hind, Jai Bharat. 
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माननीय अ�य� : सी. आर. पािटल जी ।  

 हमार ेसी. आर. पािटल जी नए इनोवेश�स के िलए जाने जाते ह� । वे बेहतरीन मैनेजम�ट के 

सांसद ह� और सबस े�यादा मत� से जीते ह� । 

 
�ी सी.आर. पािटल (नवसारी) : अ�य� महोदय, आपने इस बजट पर मझु ेबोलने का मौका िदया 

है और मेर े�े� के बार ेम� और मेर ेबार ेम� आपने जो दो श�द कहे, उसके िलए म� आपका बह�त-बह�त 

आभार �कट करता ह�ं ।   

 आदरणीय महोदय जी, आदरणीय �धान मं�ी जी ने िव� मं�ी िनम�ला सीतारमण जी �ारा 

िदए गए बजट पर कहा था िक इस बजट से गरीब को बल िमलेगा और यवुा को बेहतर कल िमलेगा। 

इस बजट म� देश को पांच ि�िलयन डॉलर क� इकोनॉमी बनाने के ल�य से भी आगे बढ़ाने का सब 

कुछ है, जो �यू इंिडया क� न�व रखेगा । इस बजट से गांव, गरीब और िकसान, सबको फायदा 

िमलेगा और सब सम�ृ भी ह�गे । आदरणीय �धान मं�ी जी देश को पांच ि�िलयन डॉलर क� 

इकोनॉमी बनाने का ल�य लेकर चल रहे ह� । यह देश के िलए अ�यंत आव�यक भी है और 

आदरणीय �धान मं�ी जी क� सरकार �ारा िलए गए कदम� से यह सभंव भी है । वष� 1996 म� 

भारत क� इकोनॉमी करीब 388 िबिलयन डॉलर थी, जो दस साल� म�, वष� 2006 म� बढ़कर 920 

िबिलयन डॉलर हो गई थी । इसका मतलब है िक दस साल� म� इकोनॉमी डबल हो गई थी । वष� 

2006 से वष� 2016 तक देश क� इकोनॉमी 920 िबिलयन डॉलर से बढ़कर 2.3 ि�िलयन डॉलर 

हो गई, यानी हर दस साल म� देश क� इकोनॉमी सहजता से डबल ह�ई है ।  

 यहां तो नर�े� मोदी जी ह�, उनक� सरकार है । दस साल� म� इकोनॉमी का डबल होना, 

इतना �लो होना उ�ह� वैसे भी पसंद नह� । इसीिलए, उ�ह�ने जो कदम उठाए, इन कदम� के ज�रये 

आने वाले पांच साल� के अदंर इकोनॉमी को पांच ि�िलयन डॉलर बनाने का जो टाग�ट है, वह ज़�र 

पूरा होगा । हम उस टाग�ट को पार कर जाएगें, ऐसा हम मान सकते ह� । आदरणीय �धान मं�ी जी 
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मोदी जी क� सरकार क� सबसे बड़ी उपलि�ध है िक पांच साल� म� इकोनॉमी म� �टेिबलेटी आई है । 

वष� 2014 म� िफ�कल डेिफिसट जीडीपी का 6 परस�ट था और वष� 2019 म� िफ�कल डेिफिसट 

जीडीपी का 3.4 परस�ट था । यह बह�त ही पॉिजिटव डेवलपम�ट है । अगर वष� 2014 म� िफ�कल 

डेिफिसट जीडीपी के 6 परस�ट क� जो िसचएुशन थी, वह अगर चालू रहती, तो हमार े देश क� 

ि�थित �या होती? हमार े देश क� ि�थित होती िक हम� भी पािक�तान क� तरह कटोरा लेकर 

घूमना पड़ता । हम आदरणीय �धान मं�ी नर�े� मोदी जी का आभार �य� करते ह�, िज�ह�ने देश 

क� अथ��यव�था को मज़बूत करने के िलए जो कदम उठाए, उन कदम� क� वजह से पूरे िव� म� 

हमार ेदेश क� अथ��यव�था मज़बूत होने के साथ हम पूर ेिव� म� स�माननीय �थान �ा� कर सके 

ह�।  

 आदरणीय िव� मं�ी महोदया ने गो�ड के ऊपर दो परस�ट इ�पोट� ड्यूटी बढ़ाई । 

एफडीआई से आने वाला जो अमाउंट है, हम हर साल उससे �यादा सोना खरीदते ह� । हमार ेदेश 

म� पहले से सोने के �ित एक लगाव रहा है । मिहलाओ ंको लगता है िक व ेगो�ड का आभूषण या 

कोई गहना बना ल� और प�ुष� को लगता है िक इसके अदंर इनवे�टम�ट, सेिवंग हो जाती है, 

इसिलए वे गो�ड खरीदना चाहते ह� । हर साल हमार े पास जो एफडीआई आती है, हम उससे 

�यादा पैसे का गो�ड खरीदकर अपने देश को ही थोड़ा कमज़ोर कर देते ह� । गो�ड के ऊपर दो 

परस�ट इ�पोट�  ड्यूटी बढ़ाने क� वजह से लोग गो�ड म� कम इनवे�ट कर�गे । िव� मं�ी महोदया ने 

बह�त स ेमौके िदए ह�, हम बह�त सी दूसरी जगह� पर इनवे�ट कर सकत ेह� । 

हम अगर वह कर�गे तो हमारा देश और भी �यादा आिथ�क �प से मजबूत होगा । हम यह 

दावे के साथ कह सकते ह� । िकसी ने कहा म� उनको सनु रहा था । िकसी ने कहा था िक और भी 

कई दाऊद पैदा हो जाएगें और �मि�लंग श�ु हो जाएगी । पूरा देश जानता है िक कुछ बात� ऐसी ह� 

िक मोदी जी ह� तो ममुिकन है । यहां पर कोई दाऊद पैदा हो जाए और �मि�लंग िफर से श�ु हो 

जाए, लेिकन यहां मोदी है, इसिलए नाममुिकन है ।  
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लोक सभा के चनुाव के पहले आदरणीय �धान मं�ी नर�े� मोदी साहब ने कहा था िक हम 

300 के पार हो जाएगें । हमार ेसामने बैठे ह�ए दो�त मानते नह� थे । सबको लगता था िक यह सब 

कहने के िलए है, मगर उ�ह�ने कहा था िक 300 पार हो जाएगें तो हम 300 के पार हो गए । आज वे 

कहते ह� िक हमारी 5 ि�िलयन डॉलर क� इकॉनोमी बनेगी, वह ज�र बनेगी । इससे देश के गरीब 

लोग� को फायदा होगा, िकसान� को फायदा होगा । आदरणीय अ�य� जी, िव� मं�ी िनम�ला 

सीतारमण जी ने सभी सिव�सेज़ को क�पोजीशन �क�म म� सै�शन 10 को अमे�ड कर िदया है । 

इससे छोटे सिव�स �ोवाइडर, िजनका टन� ओवर 50 लाख �पये से कम था, उनको फायदा होगा । 

वह 6 परस�ट टै�स भरकर िनि�तं हो जाएगें और उ�ह� कोई �ॉ�लम नह� होगी । वे अपना कारोबार 

�वाय�ा से कर पाएगं ेऔर अपना कारोबार बढ़ा भी पाएगंे । इंटरसै�शन 50 म� जो इं�ै�ट लगाया 

जाता है, उस �ोवीजन को भी अमे�ड कर िदया गया है । अब इं�ै�ट नेट लाइिबिलटी पर लगेगा । 

कारोबारी को बह�त राहत देने के िलए बजट म� �ोवीजन िकया गया है । म� इसके िलए िनम�ला 

सीतारमण जी का बह�त-बह�त आभार �य� करता ह�ं ।  

जी.एस.टी. क� बात ह�ई थी । हमार ेआदरणीय �धान मं�ी जी ने पाट� मीिटंग म� भी एक बार 

कहा था िक िजस देश म� भी जी.एस.टी. लगा है, उस देश म� सरकार कभी �रपीट नह� ह�ई । का�ेंस 

कहती थी िक हम जी.एस.टी. लाएगें, मगर लाने क� िह�मत नह� कर पाई । वह िबना लाए ही चली 

गई । मोदी साहब ने जी.एस.टी. लाने के बाद भी िफर से सरकार बना दी, �य�िक उ�ह�ने उसे ठीक 

तरह से लागू िकया । उसका फायदा भी सबको लगा है । हमार ेयहा ंसूरत म� सबसे बड़ा आंदोलन 

ह�आ । करीब 2 लाख से �यादा टै�सटाइल के कारोबारी उस हड़ताल से जड़ेु थे । हमारी बह�त सी 

िवरोधी पािट�य� ने उसका लाभ उठाने क� चे�ा क�, मगर वहा ंके कारोबा�रय� को नर�े� मोदी साहब 

के ऊपर िव�ास था । उनक� िडमा�ड �या थी? उ�ह�न ेकभी नह� कहा िक जी.एस.टी. हट जाए, 

उ�ह�ने कहा िक जी.एस.टी. होना चािहए । �या उ�ह�ने रटे घटाने के िलए कहा था? उ�ह�ने यह भी 

नह� कहा था । उ�ह�ने कहा िक हम रटे के बार े म� कुछ नह� कहना चाहते ह� । हम� िसफ�  

िस�पलीिफकेशन चािहए । जो िस��लीिफकेशन के िलए उनक� िडमा�ड थी, वह आदरणीय मोदी 
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साहब ने और उस समय के िव� मं�ी जेटली साहब ने सनुी और आव�कता के अनसुार जो 

िस��लीिफकेशन कर सकते थे, वह उ�ह�ने िकया । िस��लीिफकेशन करने के कारण वहा ं का 

आंदोलन भी पूरा हो गया । जो उसका �रज�ट आया उसम� िफर से नर�े� मोदी साहब के ऊपर 

लोग� ने िव�ास जताया । वह बताता है िक जी.एस.टी. लागू करने का तरीका ठीक था और उससे 

फायदा भी ह�आ है । िनम�ला सीतारमण जी यहां पर बैठी ह�ई ह�, म� आपसे िवनती क�ंगा िक हमार े

यहां के लोग� क� छोटी-मोटी �ॉ�ल�स ह�, जो िब�कुल छोटी �ॉ�ल�स ह� । वे चाहते ह� िक 

आई.टी.सी. 04 का एक �ावधान है, िजसके ऊपर आपने �टे लाग रखा है । मगर उस �टे को 

उठाने के पहले आप उसका कोई रा�ता िनकाल� । वहा ं के कारोबा�रय� के मन म� जो डर है, वह 

उसी का है । म� आपसे ऐसी िवनती करता ह�ं िक आप उसके बार े म� सोच� । मेर े गजुरात म� 

टै�सटाइल के साथ-साथ डायम�ड का भी बह�त बड़ा कारोबार रहा है । डायम�ड के कारोबारी 

बजट के पहले मैडम से िमले थे । उ�ह�ने अपनी जो िडमा�ड रखी थी, वह उनको बताई थ� । वे 

दस लाख से �यादा लोग� को सूरत म� काम देते ह�, इसके िलए उनक� है�प करने क� आव�यकता 

है । उ�ह�ने आपसे जो बात कही ह�, आप उनके बार ेम� सोच�गी, म� ऐसा मानता ह�ं । म� उनक� ओर से 

आपसे �र�वे�ट भी करता ह�ं । मेर ेगजुरात म� करीब 1600 िकलोमीटर का द�रया का िकनारा है । 

मेरी कां�टीटुएसंी के साथ भी करीब 60-70 िकलोमीटर का द�रया का िकनारा है ।  

वहा ंमछुआर ेबड़ी स�ंया म� रहते ह� । और द�रया म� जाकर मछली पकड़ने का  काम करते 

ह� । उनक� �ॉ�लम यह है िक उनके पास जो बोट है वह िसफ�  12 िकलोमीटर तक ही द�रया म� जा 

सकती है ।  अब धीर-ेधीरे मछुआर ेअलग-अलग �े�� से भी आने लगे ह� िजसक� वजह से वहा ंपर 

मछिलया ंकम हो गई ह� । कई बार उनको खाली हाथ लौटना पड़ता है और नकुसान उठाना पड़ता 

है । मोदी साहब ने एक �क�म रखी है िक पांच मछुआर े�पु बनाकर अगर बोट हेत ुअ�लाई कर� तो 

15 िकलोमीटर तक द�रया म� जाने वाली बोट, िजसक� क�मत एक करोड़ �पये है और उस एक 

करोड़ �पये म� पचास लाख �पये क� सि�सडी िमलती है तथा उनको पचास लाख �पये का ब�क 
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लोन भी िमलता है, इसक� वजह से मछुआर े15 िकलोमीटर तक द�रया म� जा पाएगें और वहा ं

�यादा �वांिटटी म� मछिलया ंलाएगें तो उनको नकुसान नह� फायदा होगा ।  

 इस तरह क� योजना, िजसक� आव�यकता थी, उसे इस बार के बजट म� उनके िलए रखा 

गया है । म� इसके िलए िवशेष �प से आदरणीय �धान मं�ी जी और िव� मं�ी जी का बह�त आभार 

�कट करता ह�ं । हमार ेआदरणीय �धान मं�ी जी ने बजट म� बह�त सार ेच�जेज़ लाए । यह पहले से 

ही िफ�स था िक इसी तारीख को बजट लाया जाएगा, अत: तारीख बदलने का कोई कारण नह� 

था । इतने साल� म� आज तक जो िकसी ने नह� सोचा था, वह आदरणीय �धान मं�ी जी ने िकया । 

वे हम� ि�िटश राज क� याद िदलाते ह� । इस बार एक छोटी सी नई चीज आदरणीय िव� मं�ी जी ने 

भी क�, िजससे पूर े देश के लोग बह�त खशु ह�ए । िव� मं�ी जी इस बार �ीफकेस के �थान पर 

बहीखाता लेकर आई ं। दूसरी बात, रलेवे बजट और आम बजट एक साथ िकए गए ह�, इस वजह से 

रलेवे के बार ेम� हम� जो पहले बोलने का मौका िमलता था, वह इस बार नह� िमला है । यहा ंपर रलेवे 

मं�ी जी भी बैठे ह� । मेर े�े� म� पूर ेदेश के सभी �ा�त� के, सभी शहर� और गांव� के लोग रहते ह�, 

इसिलए उनको �ेन क� सबस े�यादा आव�यकता होती है । अत: म� रेलवे मं�ी जी से अनरुोध 

क�ंगा िक वे इस बार े म� सोच� । हमारी छोटी सी िडमांड उनके सामने पड़ी है । यिद उसम� 

आव�यकता होगी तो म� चाह�ंगा िक िव� मं�ी जी थोड़े फ�ड क� भी �यव�था कर� । अब रलेवे 

मं�ालय के �यास� स ेरलेवे �टेशन� पर सफाई िदखने लगी है । जो पैस�जर ह�, उनको सिुवधा िमल 

रही है, मेिडकल सहायता िमल रही है, उसस ेसब लोग खशु भी ह�, मगर �ेन� क� स�ंया बढ़नी 

चािहए । पहले लोग �ेन के �टॉपेज बढ़ाने के िलए आते थ,े कोटा बढ़वाने के िलए आते थे, लेिकन 

आज लोग सीधे �ेन� क� स�ंया बढ़ाने के िलए आते ह�, �य�िक उनको लगता है िक ‘मोदी है तो 

ममुिकन है ।’  

महोदय, इस तरह के िव�ास के वातावरण का िनमा�ण मोदी जी ने पूर ेदेश म� िकया है । 

अभी सूरत म� पहला सबसे बड़ा व�ड� �लास रलेवे �टेशन भी बनने जा रहा है । उसके ट�डर क� 

�ि�या भी पूरी हो चकु� है । म� मानता ह� ं िक आने वाले िदन� म� यहां सबसे पहला व�ड� �लास 
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�टेशन िमलेगा । गांधीनगर रेलवे �टेशन के ऊपर 400 ��स का एक फाइव �टार होटल बना है । 

शायद िदस�बर के पूव� इसका भी लोकाप�ण हो जाएगा और लोग इसका उपयोग कर पाएगंे । इस 

तरह के काय� हमार ेआदरणीय �धान मं�ी जी के माग�दश�न म� होते ह� । महोदय, आपने मझेु अपने 

�े� के लोग� क� बात� को आपके मा�यम से िव� म�ंी जी तक पह�ंचाने का मौका िदया, इसके िलए 

आपका आभार �य� करता ह� ंऔर इस बजट को सपोट�  करता ह� ं । बह�त-बह�त ध�यवाद । भारत 

माता क� जय ।  
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*SHRI KARADI SANGANNA AMARAPPA (KOPPAL): Thanks for giving me 

an opportunity to present  my views on the budget speech by the Hon’ble 

Finance Minister Shrimati Nirmala Sithararnan Ji. 

 Finance Minister Shrimati Nirmala Sitharaman ji presented the first 

budget of Modi 2.0 Government. The Budget unveiled by the first full-time 

woman Finance Minister of India, and try to recognises its limitations  

and ensures that the economy works for the benefit of everyone."  

It is a great matter of praise that Shrimati Nirmala Sitharaman is the 

second Finance Minister after Indira Gandhi, to present the budget and first 

lady Finance Minister in the NDA Government. In February's interim  

budget, the then acting Finance Minister Shri Piyush Goyal Ji had announced 

several schemes, far vision of developing India through its preventive measure 

and give brave heartedly gave the income tax sops to the middle-class and 

introduced zero tax liability for those who is in the 5 lakh income bracket. 

Accepting of Aadhar for filing the lTR is also one of the forward step for the 

people, to file their ITR, if they don't have the PAN. The Finance Minister's 

maiden Union Budget is growth focused and buiIds on the foundation that the 

Government created in the last term.  

The targets of our Government were determined by countless and 

helpless faces such as that poor, BPL, Soilders, Farmers, Small Businessmen. 

In the last five years,' our Government has infused new hope and confidence 

among the people of the country, enhanced the country’s image and has 
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effectively brought in social and economic change. As a result, our 

Government has been able to win immeasurable affection arid trust of  

the people. The main goal of this Government is to improve the life of  

every Indian.  

      Earlier our country was known as: "SONE KE CHIDIYA", and now we 

can see that the days are not too far, when we will become again the same, as 

the world is now recognizing the power and depth of Indian economy. This is 

the result of our daring dreams that in another five years we are trying to 

upgrade our economy into 5 trillion dollar and upto 2030 it could be 8 trillion 

dollar economy, which would be the largest revenue generation economy in 

the world.  

To become the 5 trillion dollar economy is not a small vision, and 

Government is continuously working on, and it is due to the high recovery of 

Current Account Deficit. Now India becomes sixth largest economy in the 

world.  

Hon'ble Finance Minister has started and step ahead on a number of  

fast growing steps / schems to the betterement of the commorn people of India 

Pradhan Mantri Karam Yogi Maandhan is one of them, in which Government 

will provide the Pensions benefits to retail traders and small shopkeepers to 

boost them. Pradhan Mantri Matsya Sampada Yojna is another one to 

establish robust fisheries management framework for the small fishermen and 

for the boost of the fisherman' s life.  
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The budget itself showing the roadrnap of its development through the 

connectivity with the road under and for this Bharatmala phase 2 to be 

launched and State road networks will be developed to achieve their targets. In 

the Aviation sector, now developing India becoming the world's third largest 

domestic aviation market and to provide the cheap air journey to every citizen 

of India, 100 airports is now operational under the UDAAN Scheme. I also 

would like to state, that Koppal is very backward constituency and comes 

under the article 371(J). 

       The UDAAN scheme is already announced for the Koppal airport but the 

matter in moving between the state and Central Government. I request the 

Government to take serious note on this, so that the number of 100 always be 

in the asending order to provide the better service in aviation sector.  

       Under the Pradhan Mantri Awas Yojna, 1.5 crore rural homes 

completed and another 1.95 crore houses proposed for second phase. The 

Government sets a beautiful example for the Industrial development by giving 

interest subvention scheme for MSMEs 250 crore allocated for 2019-20.  

     The Union Budget reiterates the Governments intent to accelerate 

digitization in the economy. Incentivising digital transactions through  

measures such as a 2 percent charge on cash withdrawls from bank accounts 

above a cumulative one crore per annum. Apart of, for encouraging measures 

for start ups will boost digital entreprenurship as well as efforts to increase 

digital literacy especially in rural India.  

     Under the Swachh Bharat Mission, more than 95% cities and 5.6 lakh 
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villages declared as ODF and more than 45000 public and community toilets is 

uploaded on Google Map to easily find out for the use. To expand Swach 

Bharat Mission Government is also working to undertake sustainable solid 

waste management in every village.  

     In continuation of Rural Electrification 35 crore LED bulbs distributed so 

far under the scheme to save the energy and transfer it to the rural villages. In 

addition, UJJWALA scheme is leading up to annual cost savings of Rs. 18341 

crore.  

Our Government is regularly working for the saving and providing the 

water to every house, and for this a new Ministry has been introducted Jal 

Shakti Mantralaya to make ensure HAR GHAR JAL to all rural households by 

2024 under Jal Jeevan Mission. 

      Focus on integrated demand and supply side management at local level, creation 

of local infrastructure for rainwater harvesting, groundwater recharge and household 

waste water management.  

      Women are the house makers and Government gave them open sky to fly by 

providing Rs. 1 lakh loan under MUDRA scheme for one woman in every SHG and in 

addition of this, 70% of beneficiaries under MUDRA scheme are women.  

 These are very few highlights of the budget, which is showing the strength of 

the developing India in a very speedy way.  

      The budget also include the vision of Government for the next decade like 

physical and social infrastrure, digital India, pollution free India, make in India, water 

management and clean rivers, blue economy, space programmes, self-sufficiency and 
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export of food grains, healthy society and team india with jan bhagidari.  

      It's not necessary to prove ourself that we have to hit a boundary on 

every ball like in the cricket. The only require thing is that we should be on the 

pitch and wait for the right ball to hit the boundary. Same in the Government, 

we do not need to prove ourself that this Government is working for the 

betterment of the people in very fast progressive and reforming ways, the only 

thing is require to remain the love of the Indian citizens so that, the success 

story would continue into coming years and India could become number one in 

the coming days with the support of our Indian citizens, who' now understands 

that Government and the people of India is the substitute of each other.  

Thank you very much .... JAI HIND.  
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*DR. M.K. VISHNU PRASAD (ARANI): Due to the adverse impact of this 

Budget Budget Impact – Sensex sheds 1100 points in two Sessions, investor 

wealth has eroded by Rs.5 lakh crores, as the Sensex slided over 1100 points 

in Nifty and Bombay Stock Exchange, following massive sell-off in the post-

Budget Sessions.  The impact of Budget has brought down the Sensex and 

Nifty hitting two-year lows.  Monday saw the market capitalization of the 

BSE going down by Rs.3.39 lakh crore, due to heavy sell-off in global equities. 

The tax outgo for a large number of investors including Foreign Portfolio 

Investors (FPIs), domestic and foreign individuals and companies will rise by 

about 19 per cent. The Budget is a big letdown to realistic allocations in the 

social sector, particularly health sector.  Public spending on health is lower at 

1.5% of GDP in India whereas in Afghanistan, it is 8.2%, in Nepal, 5.8% and in 

Maldives 13.7%.  So, the Government should increase the budget allocation 

for the health sector. 

 The mutual funds assets also dipped to 6 per cent, largely due to 

massive out flow from income and debt-oriented schemes. 

 It is high time that the Finance Minister should give clarifications on 

these issues and to provide relief to the investors, to infuse confidence among 

the investors, while giving reply to the debate in Parliament. 

 The hike in excise duties on gold and fuel will have a cascading effect on 

other sectors.  There is a need to give electricity and gas to every village 
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household.  The Government promises to give by 2022 but it has to be 

implemented in phase-wise so that no State, no district, no block is ignored. 

 In the 10-point Vision for the decade announced in the Budget, one point 

is, Achieving Green Mother Earth and Blue Skies through a pollution-free India.  

I don’t know, how the Government is going to achieve this, because pollution in 

the metrolpolitan cities is very severe and people are suffering from various 

diseases because of this.  Today’s newspaper says that 1 in 3 traffic 

constables on city roads suffers lung ailments.  Average Delhities are dying 10 

years earlier than those in other cities.  The same is the case in other 

metropolitan towns and cities.  Unless the Central Government comes out with 

a plan to reduce pollution, residents will continue to suffer deadly lifestyle 

diseases. 

 The Hon’ble Finance Minister has underlined that railway infrastructure 

would need an investment of Rs.50 lakh crore in the coming 11 years and 

proposed that a public private partnership (PPP) be used to unleash faster 

development and delivery of passenger and freight services.  PPP mode is 

very important and it has to be worked out in fine details, since there are many 

hurdles in executing the project in the form of delay in land acquisition, 

environmental clearance, completion of all formalities etc. There should be 

single-window system by which, these projects can be executed in a time-

bound manner. 

 I will give an example about my own constituency. In Arani constituency, 

a new railway line between Tindivanam and Nagari was proposed 10 years 
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back but it has not yet seen the light of the day.  Another railway line 

Tindivanam to Thiruvannamalai, which is a short distance line is also pending 

for completion. 

To meet the challenge of drought and floods, inter-linking of rivers is one 

solution – Water need to be conserved and preserved through Water 

harvesting 

They have given the slogan, Drinking water in every house in every 

village by 2024.  What is the blueprint and roadmap you have got to reach this 

goal.  Or, will it remain an empty slogan? You have only marginally increased 

the allocation for the Ministry from Rs.19,992 crores in 2018-19 to Rs.20,261 

crores in the present Budget. 

I want to know, why they are not focusing their attention on the inter-

linking of rivers. The Central Government has launched recently water scheme 

called “Nal Se Jal” scheme.  But to a Parliament Question, the Minister for Jal 

Shakti said, the matter is under consideration of the Government.  At present, 

there is a gap of 43 per cent between availability and requirement, that is, the 

nation is able to meet only half of its requirements. 

So, the position is very serious and the Government should consider 

creation of infrastructure for improving the coverage of providing safe drinking 

water in rural areas.  They should take measures and bring out a mission for 

conservation, promotion and protection of water and rain water harvesting. 

Today the country is suffering from either drought or floods.  Assam and 

Northeast is witnessing floods.  Therefore, the only solution is, inter-linking of 
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rivers.  For example, Godavari-Krishna-Pennar-Cauvery can be inter-linked.  

But what is the provision, you have made for this project?  It is a negligible 

amount. 

In the Ayushman Bharat, under Prime Minister Jan Arogya Yojna, the 

insurance cover of Rs.5 lakh to deprived rural families and identified 

occupations categories of urban workers’ families, over 16 lakh beneficiaries 

have been admitted to hospitals but only 12 lakh claims have been submitted.  

More hospitals need to be empanelled.  If the Central Government is really 

intended to provide sustainable health insurance coverage to the poor, the 

focus needs to shift to creating a robust system that minimizes irregularities, 

eases up processes and incentivizes greater participation from the private 

sector.  The portability of the scheme should be there, for example, a patient in 

one State can go to another State for treatment.  A person living on the border 

of Tamil Nadu should be allowed to take treatment under this Scheme either in 

Karnataka, or Andhra Pradesh etc. 

The  GDP growth is very important for country’s prosperity. 

GDP Growth in the last three years has been continuously declining.  

2016-17 – 8.2% growth 

2017-18 – 7.2% growth 

2018-19 - 7% growth 

You have got the flagship programme called Pradhan Mantri kaushal 

Vikas Yojana (PMKVY).  Though 35 lakh candidates enrolled in the country for 

training, ultimately only 12 lakh candidates have been reported as placement 
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given.  It means, two thirds of the candidates who are enrolled for skill 

development training do not get gainful employment.  Lakhs and lakhs of 

unemployed youth are struggling to make their both ends meet. 

Budget is unlikely to lift the farm sector.   Zero-budget farming and cash 

sops won’t help as the Governemnt has to address the structural issues. 

Agriculture continues to be the main source of employment in rural India 

and employs about 55% of male and 73% of female workers.  Under the PM 

Kisan Scheme, you are giving Rs.6000 a year to farmers, but that is not 

sufficient.  You have to increase that amount to at least Rs.10,000 a year. 

You have proposed to establish 10,000 new farmers cooperatives in the 

country.  It is a welcome step, but in Tamil Nadu, how many farmers’ 

organizations or cooperatives are going to be started.  But this is not enough to 

alleviate the rural distress.  Some concrete action needs to be taken to 

address the sufferings of farmers and rural people. 

The Hon’ble Prime Minister, Shri Narendra Modi in his opening remarks 

in the meeting of NITI Aayog said, and in the Budget Speech also, Hon’ble 

Finance Minister made a mention that : India should become a five-trillion 

Dollar economy by 2024.  I want to know from the Government, how realistic is 

Prime Minister’s Goal.  Or, it will turn out to be another hollow slogan like 

doubling farmers’ incomes by 2022?  At present, our country’s economy is at 

$2.8 trillion and to take it up to $5 trillions, in five years would be a Herculean 

task.  For achieving this, you should have a GDP growth rate at minimum 

average of 12 per cent per year, over a period of 5 years.  In the continuous 
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decline of GDP growth rate, what is the blueprint that has been prepared by 

the Government for reaching this target? 

In the Budget Speech, the Hon’ble Minister has selected some tourist 

centres to boost tourism.  In Tamil Nadu, you have selected Mahabalipuram.  I 

would urge the Government that along with Mahabalipuram, they should also 

consider Gingee Fort which is one of the oldest Fort having heritage value, I 

have already made a demand on the floor of the House for improving the 

infrastructure at Gingee Fort. 

Opening up Silk Park in Arani is also not mentioned. Kindly consider. 
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*डॉ. भारतीबेन डी. �याल (भावनगर): मझेु बजट चचा� म� अपने िवचार �य� करने का अवसर 

िदया इसके िलए आभारी ह� ँ। �ामीण तथा िपछडे इलाके के लोगो ने कभी सोचा भी नह� था िक हम 

सड़क माग� से भी कभी जड़ु सक� गे इस सपने को माननीय अटल िबहारी वाजपेयी जी ने पूरा िकया 

और उ�ह� क� योजना को माननीय मोदी जी ने आगे बढ़ाते ह�ए अगले पाचँ वष� म� 1 लाख 25 

हजार िकलो मीटर लंबी सड़क� का उ�नयन करने का जो िनण�य िलया है, वह �ामीण तथा िपछड़े 

इलाके के नाग�रक� के िलए एक ऐितहािसक िनण�य है । 

म� एक मिहला सांसद ह� ँऔर मिहलाओ ंक� पीड़ा को आज तक िकसी ने नह� समझा था । 

यह समझा तो केवल नर�े� भाई मोदी ने, माननीय �धानमं�ी जी ने नारी तू नारायणी का स�मान 

मिहलाओ ंको िदया है चाहे वह मिहला सरु�ा क� बात हो, या उ��वला योजना के अ�तग�त गैस 

कने�शन क� बात हो, जन-धन खाते के अ�तग�त 5000 �पये क� ओवर�ा�ट क� अनमुित हो 

इ�यािद। मझुे खशी है िक गावँ, गरीब और िकसान� का नवभारत िनमा�ण वष� 2019-20 का बजट 

एक मिहला मं�ी �ारा पेश िकया गया यह मिहला के स�मान और गौरव का �तीक है  । 

िजनके पास मकान नह� होता उनक� पीड़ा कोई नह� समझ सकता । हमारी सरकार ने 

�धानमं�ी आवास योजना के अ�तग�त गरीब� को िपछले पाचँ वष� म� 1 करोड़ 54 लाख �ामीण घर 

पूरे िकए है, इस बजट म� आगामी दो वष� म� 1 करोड़ 95 लाख नए मकान शौचालय, िबजली और 

गैस कने�शन से य�ु बनाने का ��ताव ह�आ है, उससे गरीब वग� म� काफ� उ�साह है  । 

�दूषण क� बड़ी सम�या है, हम� अपने साथ-साथ हमारी आने वाली पीिढ़य� क� िचंता 

करनी चािहए । हमारी आने वाली पीिढ़या ँ�दूषण से बच सके, इसिलए हमारी सरकार ने दूरगामी 

सोच को रखते ह�ए �दूषण म�ु भारत बनाने का सकं�प िलया है । 

देश खा�ान, फल और सि�जय� म� आ�मिनभ�र होकर िनया�त क� और अ�सर होगा  । 

आय�ुमान भारत, पोषणय�ु मा ँऔर ब�चा के ज�रए �व�थ समाज क� �थापना होगी, सालाना 10 
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करोड़ क� कम का कारोबार करने वाले करीब 3 करोड़ खदुरा �यापा�रय� को प�शन िमलेगा ऐसा 

कभी िकसी न� नही सोचा था । इस पनुीत काय� के िलए म� माननीया िव� मं�ी जी के साथ माननीय 

�धानमं�ी जी को बधाई देती ह� ँ । हमारी सरकार ने जो 5 ि�िलयन डॉलर क� अथ��यव�था का 

सकं�प िलया है, िजस  तेजी से देश म� िवकास  हो रहा है, हम िनि�त तौर से इस आकँड़े को छू 

ल�गे । जी.एस.टी. के बार ेम� बह�त गलत �चार िकया गया लेिकन हमारी सरकार ने जी.एस.टी. को 

इतने �यवि�थत तरीके स ेलागू िकया जो पूण�त सफल हो रहा । 

इस बजट ने यह सािबत कर िदया है िक आदरणीय मोदी जी के नेत�ृव म� चल रही सरकार 

वा�तव म� गरीब और म�यम वग� के िलए है, हमारी सरकार जनता क� उ�मीद� पर खरा उतरने म� 

कामयाब रही है । म� एक बार पनुः ध�यवाद देते ह�ए इस दूरदश� तथा �भावशाली िवज़न का 

समथ�न करती ह� ँ। 
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*�ी िदलीप शइक�या (मगंलदोई) : म� आभार �य� करता ह� ँ िक आपने इस लोकपरक 

िवकासपरक आम बजट के बार ेम� मझुे अपनी बात रखने का अवसर िदया । 2019-20 का यह 

बजट उ�च आिथ�क विृ� दर के रा�ते पर देश के लौटने को लेकर �परखेा पेश करता है । यह 

बजट इस बात पर आधा�रत है िक जो अथ��यव�थाए ं सूझबूझ वाली राजकोषीय नीितय� का 

अनकुरण करती ह�, वो राजकोषीय मोच� पर लापरवाही करने वाल� क� तलुना म� सबसे �यादा 

फायदमेंद सािबत होती है । माननीय िव� मं�ी जी ने राजकोषीय घाटे को 3.2 फ�सद तक रखा है, 

जो यह दशा�ता है िक हमार े�धानम�ंी जी देश क� अथ��यव�था को िवकिसत अथ��यव�था बनाने 

के िलए �ितब� है । इस �यास से िवकास के �ि�कोण म� मदद िमलेगी और �यापक आिथ�क 

ि�थरता �दान करगेी । एफआइपीबी के उ�मूलन के चलते 'मेक इन इंिडया' को मजबूती िमलेगी । 

�ामीण उ�थान, िकसान� का िवकास, यवुाओ ं और िनध�न वग� को �ो�साहन के साथ देश के 

िवकास को मजबूती िमलेगी । 

यह बजट िवकास क� आकां�ा रखने वाले भारत के िलए राजनीितक  िदशा सिृजत करता 

है । गरीब, िकसान, िपछड़े वग�, समाज का वंिचत तबका तथा िन�न म�यम वग� के िहत� से जड़ुी 

कई चीज� को �ो�साहन िदया गया है । इसम� स�ता मकान और इलेि��क वाहन शािमल ह� । इसके 

अलावा रोजगार सजृन तथा िनवेश आकिष�त करने के िलये बिुनयादी ढांचा, िनमा�ण और रीयल 

इ�टेट �े� को भी गित दनेे के उपाय िकये गये ह� । 

भारत दिुनया म� ती� आिथ�क विृ� वाला वाली बड़ी अथ��यव�था बना ह�आ है । िपछली दो-

तीन ितमािहय� म� विृ� नरम ह�ई है । िनि�त �प से बजट एक नीित द�तावेज के �प म� आिथ�क 

विृ� के मोच� पर भारत को पटरी पर लाने को लेकर �परखेा को रखता है । उ�लेखनीय है िक 

भारत क� आिथ�क विृ� जनवरी-माच� ितमाही म� घटकर 5 साल के �यूनतम �तर 5.8  �ितशत  

रही । पूर े िव� वष� 2018-19 म� भी आिथ�क विृ� दर भी 5 साल के �यूनतम �तर 6.8 �ितशत 
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रही । आिथ�क समी�ा म� चालू िव� वष� म� आिथ�क विृ� दर 7 �ितशत रहने का अनुमान जताया 

गया है । 

बजट मूलभूत ढांच�, िजसम� रलेवे, सड़क, गरीब� के िलए आवास का िवकास सराहनीय 

कदम रहा है । सू�म, लघ ुऔर म�यम इकाईय� (एम.एस.एम.ई.) के िलए इकंम टै�स दर म� तीस से 

प�चीस फ�सद तक कटौती साहिसक िनण�य है और इससे िनकट भिव�य म� इस �े� क� �ित�पधा� 

को बढ़ावा देगा । 

बजट म� �ामीण अथ��यव�था और शहरी बिुनयादी ढाचे क� मजबूती पर जोर िदया गया है । 

हम िकफायती आवास योजनाओ ंपर सरकार क� पहल का �वागत करते है यह �रयल इ�टेट �े� 

को एक नई जान �दान करने के साथ साथ सेमी ि�क�ड और अन ि�क�ड वक� फोस� के िलए 

रोजगार के अवसर �दान करवाएगा । 

�ॉपट� और भूिम पर कैिपटल गेन टै�स के �ावधान� से देश म� राज�व क� बढोतरी के साथ 

साथ पारदिश�ता भी बढेगी । सरकार �ारा तीन लाख के ऊपर का लेनदेन चेक और िडिजटल 

मा�यम से होगा, जोिक �णाली पारदिश�ता �दान करगेा । 

रलेवे म� िनवेश और 50 लाख करोड़ �पये का िनवेश देश क� रलेव ेको एक आधिुनक और 

िव� �तरीय बनाने के िलए सहायक होगा । 

माननीय िव� मं�ी जी �ारा हमार े पूव��र भारत के आठ रा�य� का बजट 2019-20 के 

िलए लगभग 50 हजार करोड़ का आवटंन िकया गया है जो िपछले बजट म� लगभग 39 हजार 

करोड़ �पये था । यह बजट नाथ� इ�ट रा�य� सिहत असम को िवकास क� एक नयी ऊचाई पर ले 

जाएगा । चाहे रलेवे का �े� हो या उ�ोग� के सवंध�न का �े� हो । यह बजट गरीबो का बजट ह यह 

बजट जनता का बजट है । 

माननीय �धानमं�ी जी �ारा िकसान स�मान िनिध, आय�ुमान भारत योजना, �धानम�ंी 

म�सय संपदा योजना इ�यािद सभी योजनाओ ंसे आम लोग� को बह�त लाभ िमल सकेगा । माननीय 

िव� म�ंी जी �ारा डेढ करोड़ �पये से कम कारोबार वाले देश के 3 करोड़ खदुरा कारोबा�रय� और 
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�यापा�रय� के िलये �धानमं�ी कम�योगी मानधन प�शन लाभ योजना से अब छोटे दकुानदार� को भी 

प�शन जोड़ा जाएगा । जो यह दशा�ता है िक यह बजट सव��पश� है । इतना ही नह� छोटे दकुानदार� 

को प�शन दी जाएगी, साथ ही मा� 59 िमनट म� सभी दकुानदार� को लोन देने क� भी योजना है । 

इसका लाभ 3 करोड़ से अिधक छोटे दकानदार� को िमल सकेगा । माननीय �धानम�ंी जी का यह 

सपना है िक भारतीय अथ��यव�था इस िव� वष� म� 3,000 अरब डॉलर क� हो जाए । अगर यह 

बात िस� करने के िलए कोई कसौटी है तो यह बजट उस कसौटी पर खरा उतरता है । माननीय 

�धानमं�ी जी ने िवकास क� जो नयी �परखेा तैयार क� है उसी का �ा�प के �प म� यह 

REFORM, PERFORM, AND TRANSFORM का बजट है । 
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*�ीमती अ�नपुणा� देवी (कोडरमा) : माननीय िव� म�ंी जी �ारा 2019-20 के िव�ीय ��ताव 

पर मझेु अपने िवचारो एव ंभावनाओ ंको �य� करने का अवसर �दान करने के िलए आभार �य� 

करती ह� ँ। 

माननीय �धान मं�ी जी कारगर �यास� से भारत को िव� के छठव� �थान लाने म� सफल 

रहे  ह� । माननीया िव� मं�ी �ीमती िनम�ला सीतारमण जी ने 2019-20 के िलए जो बजट ��ततु 

िकया है उससे सामािजक िवकास पर अिधक खच� के िलए अित�र� संसाधन जटुाने के नये रा�ते 

तलाश कर राजकोषीय सतंलुन बनाये रखने के कदम उठाये ह� िजससे भारत को पाचँ ि�िलयन क� 

िवशालकाय अथ��यव�था क� सारी तरक�ब� ह� | इस बजट म� गावं गरीब व विंचत वग� को तरजीह 

देने के साथ आिथ�क िवकास को गित दनेे के कई ��ताव िकये गए ह� । इस बजट म� �वा��य, ई-

वाहन, आवास, िश�ा के बजट म� बढ़ोतरी क� गई है । इसके िलए मै अपने संसदीय �े� क� ओर से 

आदरणीय �धान म�ंी एव ंमाननीया िव� मं�ी जी का िदल से आभार �य� करती ह� ँ। 

बेहद खशुी क� बात है िक हमारी सरकार के अथक �यास एव ंईमानदारी से काय� करने के 

बाद चालू िव�ीय वष� म� भारतीय अथ��यव�था तीन लाख करोड़ डालर क� हो जाएगंी  । वत�मान म� 

भारत अथ��यव�था का आकार 2700 लाख करोड़ डालर का है । आदरणीया िव� मं�ी जी ने एक 

पूण�कािलक पहली मिहला िव� मं�ी के �प म� इस बजट का आकार 27,86,349 करोड़ �पये का 

िदया है जो अब तक पेश ह�ए बजट म� सबसे �यादा है यह बजट अतं�रम बजट से 2149 करोड 

�यादा है, एक मिहला होने के नाते िव� म�ंी पर मझेु भी अपार गव� एवं गौरव महसूस हो रहा है । 

चनुाव� के दौरान भारतीय मिहलाओ ंने बढ़-चढ़कर िह�सा िलया िजससे यह �प� हो गया 

है भारतीय मिहलाए ंअब िकसी भी �े� म� कम नही है । भारत म� मिहलाओ ंम� सशि�करण के िलए 

आदरणीय �धान मं�ी जी के म�ं पर इस िदशा म� तेजी से काम हो रहा है । नारी क� ि�थित म� 

सधुार िकये िबना ससंार म� क�याण का कोई माग� नही है । सरकार ने मिहलाओ ं को समूिचत 
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स�मान देने के िलए अनेक� काय� िकये ह� िजसक� वजह से वत�मान सदन म� 78 मिहला सांसद 

�ितिनिध�व करती ह�  । नारी तू नारायणी जैसी योजनाए ंइस बजट म� लाई गई है िजससे �यापार, 

उ�ोग एव ंअ�य �शासिनक �े� म� मिहलाओ ंक� भागीदारी को बढावा िदया जा सके  । इस बजट 

म� �ावधान है िक मिहलाए ंम�ुा योजना के तहत 1 लाख �पए तक का ऋण ले सकती ह�, जन-धन 

योजना के तहत 5000 �पये �ा� कर सकती ह� । नारी तू नारायणी योजना म� मिहलाओ ंको �व-

रोजगार �ाि� के िलए �वय ंसहायता समूह के िव�तार करने के िलए साथ ही भिव�य म� मिहलाओ ं

क� िह�सेदारी को बढाने के िलए िवशेष�� क� िनयिु� क� जा रही है  । �ाचीन भारत म� �ा� 

स�मान दोबारा भारतीय नारी को िदये जाने के �धान म�ंी जी के कृत सकं�प पर भारतीय नारी 

इस सरकार के �ित सदैव िन�ावान रहेगी । 

इस बजट म� िश�ा क� गणुव�ा एव ंिव�तार पर जोर िदया है और िश�ा �े� को 94583 

करोड �पये का �ावधान िकया है जो िक िपछले वष� क� तलुना म� 945 करोड �पये अिधक है  । 

एक जमाने म� नाल�दा एव ंत�िशला िश�ा के�� िव� म� �िस� थे | भारतीय िश�ा सं�थानो को 

िव� �तर का �व�प �दान करने के िलए बजट म� कई बात� का उ�लेख िकया गया है । सरकार 

ज�द वत�मान ि�थित के अनसुार िश�ा नीित म� बदलाव करके देश के िलए एक गणुव�ापूण� िश�ा 

नीित बनाने जा रही है | भारत म� िश�ा को गणुव�ापूण� बनाने के िलए अ�ययन काय��म क� 

घोषणा क� है  । सरकार उ�च िश�ा के िव�तार के िलए इस बजट म� 400 करोड़ �पये क� घोषणा 

क� है । 

देश म� कई करोड़ ऐसे लोग है िजनके प�रवार के पास अपने घर नह� है  । हमारी सरकार ने 

लोगो के  पास  एक  घर का सपना पूरा करने के िलए 2024 तक सभी को घर दनेे क� घोषणा क� 

है  । आज भी देश के शहरी �े�ो म� 55 �ितशत लोग िकराये के मकानो म� रहते ह� । इस सरकार ने 

45 लाख �पए के मकान का मािलक बनने के िलए साढे तीन लाख �पये क� �याज दर म� छूट दी 

है  । दो वष� म� 1 करोड़ 95 लाख ऐसे आवास बनाये जाऐगे िजनम� िकचन, शौचालय, िबजली एवं 
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पानी जैसी मूलभूत सिुवधाए ंहोगी । इस पर देश के गरीब एव ंम�यम वग� ने वत�मान सरकार का 

आभार �य� िकया है । 

�वा��य ठीक रहेगा तो सब कुछ ठीक रहेगा । देश के गरीब और �ामीण लोगो को �वा��य 

एव ंिचिक�सा क� समिुचत सिुवधा िमल इसके िलए सरकार ने इस बजट म� 62,650 करोड़ �पए 

का आवटन िकया है िजसम� 19 �ितशत क� बढ़ोतरी क� गई है । देश क� िव� �िस� �वा��य 

सरु�ा �दान करने वाली इस सरकार क� आय�ुमान भारत योजना गावँ तक पह�चँ चकु� है िजसके 

तहत गभंीर बीमारी म� पाचं लाख �पए तक सरकार मदद करती है अब लोग� को बीमार होने पर 

अपनी जमीन और घर नह� बेचने पड़�गे । भारतीय िचिक�सा प�ित एव ंिबना साईड इफे�ट वाली 

िचिक�सा सेवाओ ंको बढ़ावा दनेे के िलए आयषु म�ंालय को 1939 करोड़ �पए िदए गए ह� िजसम� 

15 �ितशत क� विृ� क� गई है । ए�स जैसे अ�पताल लोकि�य हो रहे है । ए�स म� बढ़ती रोिगय� 

क� सं�या के समिुचत इलाज के िलए 600 करोड़ �पए ए�स को अित�र� िदए ह� । 

देश के िवदेश �यापार पर पैटोिलयम पदाथ� का बढता आयात �ितकूल �भाव डाल रहा है 

और िवदेशी म�ुा का एक बड़ा भाग खच� करना पड़ रहा है  । एक अनमुान है िक 2018-19 म� हमने 

तेल आयात 140 अरब अमे�रक� डालर खच� िकये है जबिक िपछले साल यह 108 अरब अमे�रक� 

डालर था  । इस सम�या के समाधान के िलए देश म� ई वाहन को बढावा िदया है िजसके िलए 

सरकार ने इस बजट म� 10 हजार करोड का �ावधान िकया है  । इलेि��क वाहन� के िलए ब�क 

कज� पर 1.5 लाख तक के �याज दर म� छूट िदये जाने के साथ आयकर म� ई वाहन खरीदने पर 

�रयायत दी है । 

जैसा िक हम जानते है िक भारत कृिष �धान देश है और देश म� आधे से कही �यादा लोग 

कृिष �यवसाय पर आधा�रत है । सरकार ने िपछले अतं�रक बजट म� िकसान स�मान िनिध के तहत 

हर साल 2 एकड़ वाले िकसान� को िकसान स�मान िनिध से नवाजा है िजसके तहत हर साल उ�हे 

6000 �पये िदये जाएगा । सरकार का पूरा �यास है िक देश के हर पा� िकसान को इस िनिध म� 

कवर िकया जाए । िकसान �ेिडट काड� पर एक लाख का लोन 5 साल के िलए �याज रिहत िकये 
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जाने का इस बजट म� ऐलान िकया  । हमारी सरकार का पूरा �यास है िक आने वाले तीन साल म� 

हर िकसान क� आय को दोगनुा िकया जाए और कृिष फसल लागत को कम िकया जाए । 

मेर ेसंसदीय �े� अंतग�त कोडरमा, िग�रडीह एव ंहजारीबाग म� पेयजल सकंट तेजी के साथ 

बढ़ रहा है िजससे इन िजलो म� भू जल�तर तेजी से घट रहा है, म� सरकार से मांग करती िक 

झारखडं रा�य िवशेषकर मेर ेससंदीय �े� कोडरमा िग�रडीह एव ंहजारीबाग म� नाग�रको को श�ु 

जल पेयजल उपल�ध कराने हेत ुकदम उठाए जाए ं। 

मेर े संसदीय �े� कोडरमा म� रलेवे के कई काय� लि�बत है और रले सेवाओ ंका िव�तार 

करने क� आव�यकता है । मधपुरु-िगरीडीह-कोडरमा रले लाइन का दोहरीकरण काय� को ज�द 

करवाने के िनद�श िदये जाये । नवादा िगरीडीह के बीच नई लाइन का सव� हो चकुा है िक�त ुअभी 

तक काय� श�ु नही िकया गया है । मेर े संसदीय �े� कोडरमा के रेलवे �टेशन पर िसयालदह 

राजधानी, म�ुबई मेल इंटरिसटी का ठहराव चौधरी बांध पर ठहराव, ज�मूतवी िसयालदह ए�स�ेस 

का ठहराव शमा�टांड पर, प�ुषो�म ए�स�ेस का ठहराव परसाबाद पर िकया जाना जनिहत म� 

अ�याव�यक है । धनबाद मंडल अतंग�त झमुरी ितलैया के �ाम मो�रयामा के पास रले अंडर िबज 

का िनमा�ण िकया जाये, कोडरमा से िग�रडीह खंड पर ि�थत िस�जा के पास एवं झारखडं धाम म� 

रलेवे हॉ�ट का िनमा�ण िकया जाये । 

मेर ेसंसदीय �े� कोडरमा से गजुरने वाले रा��ीय राजमाग� 2 एव ंराजमाग� 31 पर दो �ामा 

से�टर खोले जाए ँ �योिक इन माग� पर यातायात �यादा है िजसक� वजह से आए िदन ग�भीर 

दघु�टनाए ंहोती रहती ह� और घायलो को त�काल िचिक�सा सिुवधा नही िमल पाती है । मेरे इसी 

ससंदीय �े� के रही से रजोली राजमाग� का िशला�यास हो चका है िक�त ुभूिम अिध�हण के काय� 

न होने के चलते इस राजमाग� का उपयोग नही हो पा रहा है । 

मेर ेसंसदीय �े� म� एक आयधु कारखाना �वीकृत हो चकुा था उसके िलए जमीन भी ले ली 

गई थी िक�त ुउ� कारखाना �थािपत न होने से इस अिध�िहत जमीन का कोई उपयोग नह� हो पा 

रहा है। म� सरकार से मागं करती ह� ँ िक इस जमीन का उपयोग करने के िलए मेर े ससंदीय �े� 
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कोडरमा म� एक खिनज आधा�रत कारखाना �थािपत करने पर िवचार िकया जाये  । मेर ेिनवा�चन 

�े� म� एक ितलैया एवं पचखेरा डैम है । इन डैम� का रख-रखाव ठीक ढंग से नह� हो रहा है िजसक� 

वजह से िसचंाई काय� इस �े� म� ठीक ढंग से नह� हो पा रहा है और आव�यक मर�मत भी नही हो 

पा रही है और इन डैम� क� सफाई भी नही क� जा रही है । म� सरकार से अनरुोध करती ह� ँिक िक 

मेर संसदीय �े� म� िसचंाई �े� को बढ़ाने के िलए इन उपरो� डैम� को समिुचत �चालन ि�थित म� 

रखा जाये । 

मेरा ससंदीय �े� कोडरमा एक खनन एव ंखिनज �बल �े� है, जहा ँ पर खिनज पदाथ� 

आधा�रत उ�ोग �थािपत िकये जा सकते ह� । �थानीय िवकास एवं रोजगार को बढ़ावा देने हेत ुइस 

�े� म� खनन एवं खिनज आधा�रत उ�ोग �थािपत िकये जाये । यहा ँके खिनज आधा�रत उ�ोग 

कई सम�याओ ंका सामना कर रहे ह�, उनको दूर िकया जाये । मेर ेससंदीय �े� म� न एफ.एम. है 

और न ही दूरदश�न के�� है िजसके कारण लोगो को मनोरजंन सबंंधी सिुवधाए ँनही   िमल पा रही 

ह� । म� सरकार से मांग करती ह� ँिक मेर ेससंदीय �े� म� एफ.एम. एवं दूरदश�न के�� �थािपत िकये 

जाए ं। साथ ही साथ अनरुोध भी है िक इस �े� म� एक मगध �पेन पाईप लाईन उ�ोग था जो जीण� 

अव�था म� है । अगर इस उ�ोग को दोबारा चलाये जाये तो इस �े� के �थानीय िवकास और 

बेरोजगारी को दूर करने म� सहायता िमलेगी । 

माननीया िव� म�ंी �ारा ��ततु 2019-20 का बजट देश के िवकास को गित देगा और 

लोगो को स�मािनत जीवन िबताने म� सहायता करगेा । इसिलए मै इस ��ततु बजट का तहे िदल से 

समथ�न करती ह� ँ। 
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*�ीमती �वीन ओझा (गौहाटी): म� भी आज यगुांतकारी बजट के बार ेम� अपने   िवचार रखती ह� ँ। 

सबसे पहले तो आदरणीय िव� मं�ी �ीमती िनम�ला सीतारमण जी और िव� रा�यमं�ी �ी अनरुाग 

ठाकुर जी को बधाई देती ह� ँ । मन क� बात� के ज�रये भारतवािसय� को माननीय �धानमं�ी �ी 

नर�े� मोदी जी ने अपनी भावनाए ं�कट क� है और िविडयो कॉ�ेिसगं के ज�रये भारत म� रहने वाले 

हर वग� के लोग� के साथ चाहे वह िकसान, मिहला, छोटी-सी चाय दकुान चलाने वाले ह� या छा�-

छा�ा ह� । सबका साथ-सबका िवकास भावनाओ ंका आदान �दान करते रहे ह� और सबक� मन 

क� बात को समझते ह�ए इसी का �ितफलन इस बजट म� िदखाई िदया है इस बजट म� 

मिहला,प�ुष, छोटे �यापारी कृषक, छा� और भारत के हर गांव हर शहर म� रहने वालो क� आशाओ ं

और आकां�ाओ ंका बजट है । 2014 म� �ी मोदी जी ने प�रवत�न के बार ेम� बोला था और वह 

करके भी िदखाया है आज 2019 म� भाजपा को इसका फल �ा� ह�आ है । आज जो लोग इस बजट 

क� आलोचना कर रहे है उनको म� बोलना चाहती ह� ँिक प�रवत�न �ी मोदी जी ने करके िदखाया है 

यह ऐसा है िक सरकार क� पहले भी योजना ह�आ करती थी । वह िसफ�  नाम क� योजना थी । जैसा 

िक गरीब लोग� के िलए िदया ह�आ �धानमं�ी आवास योजना का पैसा पूरा न िमलने के कारण यह 

घर कभी भी नह� िमल पाया । आज इसी योजना के ज�रये गरीब लोग� को सुदंर घर �ा� ह�आ है । 

साथ ही खलेु म� शौच करने वाली हमारी माता-बहने आज �ी मोदी जी का िदया ह�आ शौचालय का 

�योग कर रही है । पहले यह योजना पूण� नह� हो पाती थी । आधे म� ही भारत सरकार से िनग�त 

धनरािश चरुा ली जाती थी । आज हमार ेगरीब भाई-बहन� को 1 �पये वाला चावल सही तरीके से 

िमल रहा है और यही चावल चाय बागान म� �� िमल रहा है । लेिकन पहले यह चावल पूव� क� 

का�ेंस सरकार म� असम रा�य के �यापा�रय� को बेच िदया जाता था और गरीब प�रवार को नह� 

िमल पाता था ओ�ड एज प�शन भी िमिडल मैन ही हड़प कर लेता था । आज हर जाित, धम� िवशेष 

को सही ढंग से िमल रहा है यही मोदी, सरकार का प�रवत�न ह ै। हमार ेअसम म� पूव� क� सरकार 
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मिहलाओ ंको कपड़ा बनुने के िलए धागा िदया करती थी, एक बार ऐसा ही एक काय��म म� आई ह�ई 

एक मिहला को मीिडया वाल� ने पूछा िक अपनी गाड़ी म� चढ़कर यह सिुवधा लेने आयी हो । �या 

आप कपड़ा बनु सकती हो तो मिहला ने जवाब िदया िक मझेु कपड़ा बनुना नह� आता है । मीिडया 

ने एक बार िफर पूछा िक आप यह धागे का �या करोगी तो मिहला ने जवाब िदया िक म� इससे िदया 

जलाउंगी । गरीबो को िमलने वाली हर योजना का ऐसे दु�पयोग का�ेंस के िदन� म� हो रही थी । 

आज असम म� हमार ेमाननीय म�ुयमं�ी सवा�न�द सोनोवाल जी ने अपने हाथ� से कनकलता �व-

सहायता योजना के ज�रये लाख� मिहलाओ ंको चेक िवतरण कर सहायता कर रहे है यही प�रवत�न 

है । आज गरीब बीमार पड़ने से अटल अमतृ योजना और आय�ुमान भारत के ज�रये अपना ईलाज 

करा सकते है । जो कभी िकसी ने सोचा नह� था । िववाह म� बेटी को कुछ गहने साथ ना देने पर 

ससरुाल म� बाते सनुना पड़ता था आज मोदी जी ने इसके बार ेम� सोच कर एक तोला देने के िलए 

बंदोब�त िकया है । यही है प�रवत�न असम म� पहले एपीएससी के तहत जो परी�ा ह�आ करती थी 

पैसे देकर नोकरी िमल जाती थी िजन लोगो ने ऐसा िकया हमारी भाजपा सरकार ने जेल भरा करके 

जीरो टोलर�स का उदाहरण िदया । यही नौकरी गरीब ठेला वाले भाई के बेटा बेटी को िमल रहा है 

ऐसा एक उदाहरण िदखाई देता है । पलुवामा म� ह�ई आ�मघाती घटना को याद करती ह� ँ और 

उसका जवाब पाक अिधकृत क�मीर म� जो ��य�ुर हमार ेमोदी जी और िनम�ला सीतारमण जी ने 

िदया िजस पर आज भारत िव� दरबार म� गव� से िसर उठाकर चल रहा है । अतं म� मेर ेिवप� के 

भाई बहन�, एक पंि� बोलना चाहती ह�ं छोड़ो कल क� बात�, कल क� बात परुानी, नई उमंग से 

िलखते ह�, िमल कर नई कहानी, हम िह�द�ुतानी, हम िह�द�ुतानी । 

  



10.7.2019                                                       254 

 
*डॉ. सजंय जायसवाल (पि�म च�पारण): म� Union Budget 2019 का समथ�न करता ह� ँ। म� 

माननीय िव� मं�ी �ीमती िनम�ला सीतारमण जी का अभारी ह� ं िक उ�ह�ने हमार े�धान मं�ी जी 

क� देश के िवकास के िलए जो सोच है, उसको धरातल पर उतारने का काय� िकया है ।  

हमारी सरकार के मूल मं� सबका साथ, सबका िवकास और सबका िव�ास के नार ेक� 

बह�त मजबूत न�व इस बजट म� रखी है । एक तरफ यह बजट औ�ोिगक िवकास को बढ़ावा देकर 

रोज़गार सजृन के उपाय करता है, वह� सामािजक क�याण के �े� म� 3 लाख 29 हजार करोड़ 

देकर गरीब� और विंचत� के �ित सरकार क� �ितब�ता को जािहर करता है ।  

म� माननीय िव� मं�ी �ीमती िनम�ला सीतारमण का बह�त आभारी ह� ं िक उ�ह�ने अपने 

भाषण म� भारतीय करदाताओ ंको भी िदल से आभार �कट िकया है । परुानी कहावत है- जैसा 

राजा वैसी �जा । आज देश क� जनता �धान मं�ी मोदी जी क� ईमानदारी के नाम क� कसम� खाती 

है और इसीिलए आज इतना �यादा कर स�ंहण हो रहा है िक आज लाख� करोड़ �पये गरीब�, 

विंचत� हेत ुक�याणकारी योजनाओ ंम� खच� िकए गए ह� ।  

इस बजट ने देश के स�ुढ़ बिुनयादी ढांचे के िलए खजाने का मुहं खोल िदया है । यह पहला 

बजट है िजसम� अगले 10 वष� क� योजनाओ ंका रोड मैप है । 5 वष� क� योजनाओ ंका ल�य है 

और भारत क� पहली मिहला पूण�कािलक िव� मं�ी का िवकास और गरीब क�याण क� योजनाओ ं

का एक वष�य कुशल िव� �बंधन है ।  

यह पहला बजट है िजसम� �वा��य �े� म� 2.2 �ितशत आवंटन िकया गया है । हमने सभी 

गरीब� को आय�ुमान भारत के तहत सभी गरीब� को �वा��य सिुवधा महैुया कराने का जो वचन 

िदया है उस वाद ेका यह सबसे मजबूत कदम है । हर तीन लोक सभा �े� म� एक मेिडकल कॉलेज 

खोलने के िलए जो रािश उपलबध कराई गई है, वह न केवल नए डॉ�टर को �ामीण �े�� म� भेजेगी, 

बि�क हर इलाके म� िवशेष� िचिक�सा भी उपल�ध कराएगी ।  
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इसी �कार िश�ा के �े� म� इस बजट म� 11,000 करोड़ �पये क� बढ़ो�री क� गई है । 

खासकर उ�च िश�ा के �े� म� 5000 करोड़ �पये क� बढ़ो�री करके मोदी जी ने यह साफ कर 

िदया है िक हम भारत को न केवल Software Technology का िसरमौर बनाना चाहते ह�, बि�क 

1000 वष� पूव� जो भारत नाल�दा और िव�मिशला िव�िव�ालय� के कारण िव� ग�ु था, उसे 

उसक� पहचान पनु: वापस िदलाना चाहते ह� । यह मोदी जी क� सरकार क� ही देन है िक आज 

आधिुनक इितहास म� पहली बार भारत क� 3 िश�ण स�ंथाए ंिव� के टॉप 200 िश�ण के��� म� 

आने म� सफल रही ह� ।  

म� माननीय �धान मं�ी �ी नर�े� मोदी जी क� सरकार का आभारी ह� ंिक उ�ह�ने देश क� 

आधारभूत सरंचनाओ ंको बढ़ाने के िलए अगले वष� म� 100 लाख करोड़ �पये का ल�य रखा है । 

िवरोधी दल के नेताओ ंक� समझ से यह बाहर है िक इस बजट म� रोजगार सजृन बह�त �यादा कहा ं

है?  

अगर एक ल�बी सड़क बनती है तो सैकड़� मजबूर उसम� काय� करते ह� । कई लोग िविभ�न 

उपकरण चलाते ह� । सैकड़� टन सीम�ट, अलकतश और िग�ी लगता है, िजसम� न जाने िकतने 

कामगर काय� करते ह� । अथा�त ्एक Infrastructure Project ढेर सार ेरोजगार के अवसर महैुया 

कराता है, पर आज जब पारदश� तरीके से 30 िकलोमीटर �ितिदन सड़क�  बन रही ह� तो िवरोिधय� 

को समझ नह� आ रहा है िक वे �य� नह� सफल होते थे ।  

मं�ी जी ने नए रोजगार के अवसर बढ़ाने के िलए MSME से�टर और Start Up India 

को जो छूट दी है, वह भारत के आिथ�क िवकास के िलए अभूतपूव� कदम है । आपने मझेु बोलने का 

मौका िदया, उसके िलए बह�त-बह�त ध�यवाद । म� इस ऐितहािसक बजट का पूण� समथ�न करता ह�ं ।  
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*SHRI B.Y. RAGHAVENDRA (SHIMOGA): I Thank you for giving me the 

opportunity to present my views on  the General Budget 2019-20.  I would like 

to congratulate the Hon’ble Prime Minister Shri Narendra Modi ji and Hon’ble 

Finance Minister Shrimati Nirmala Sitharaman ji for their visionary budget. 

I am very much happy to mention that Hon’ble Finance Minister referred 

to the 12th century’s social reformer, philosopher and icon of Karnataka, 

Basaveshwara and his teachings  in her budget speech.  She quoted very 

significant messages of Basaveshwara the “Kayaka (work) and Dasoha 

(Giving).” Basavanna practiced what he taught.  He was a finance minister 

under the king Bijjala of Kalachuri Kingdom.  He treated everyone equally 

without any discrimination.  As a sincere follower of Basaveshwar and his 

philosophy I feel proud to hear his universally accepted message while 

presenting the Union Budget for 130 crore people of the country. 

The most striking feature of the Budget is that it has announced various 

measures to bring structural and financial changes in the Indian economy to 

boost the infrastructure, creation of 10,000 Farmer’s Produce Organisations, 

Strengthening of e-NAM, Promoting traditional industries etc., are very 

significant to achieve the all round progress of the country.  The budget also 

focused on Water, water management and clean rivers.  The union budget has 

announced Har Ghar Jal Scheme. 
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NDA Government has laid 10 points vision for the development of the 

country.  One of those visions is Make-in-India, with particular emphasis on 

MSMEs, Defence, Electronics and automobile manufacturing etc., Promoting 

Make in India initiative will be a big boost to create job for unemployed youths 

of the country. 

I would like to make my observation on some of the important areas. 

Agriculture sector has suffered a lot due to water crisis and drought.  

These two are causing great worries to all sections of the people especially 

farmers in the country.  My state Karnataka is reeling under severe drought for 

the last one and a half decades.  More than 125 taluks are affected due to 

drought.  The Government of Karnataka has not taken any effective measures 

to tackle drought situation.  There is no adequate infrastructure such as fodder 

banks and cattle camps are establish to address immediate needs to the 

farmers. 

Even the High Court of Karnataka has reacted strongly over the lack of 

seriousness of the state administration in tackling the issues related to drought 

situation, setting up of a cattle camps, fodder banks etc in the state. 

Therefore, I urge upon the union Government to come to the rescue of 

the farmers, who are reeling under the severe drought situation in Karnataka 

by extending financial support.  There is also a need to take steps to assess 

the impact of drought on live stock and find out appropriate solution to address 

the problems. 
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I would like to draw the attention of the Union Government towards 

problems of plantation sector.  The plantation sector, such as coffee, rubber 

and spices comprises a significant portion in the agriculture sector of the state.  

Growers of all these plantation crops are in a pathetic condition for various 

reasons.  The rubber growers submitted their representation for seeking 

reduction in the quantity of the import of rubber as it would save domestic 

rubber growers from the distress. 

As far as coffee growers are concerned they are demanding to abolish 

the rule 7 B (1) of the Income Tax Rules to enable the small scale coffee 

growers to sell their produce directly after the curing. So the growers would get 

more profits directly by moving up the value chain.  However, the union 

Government has not made any positive announcement in the budget to fulfill 

the demand of the coffee and rubber growers of the country particularly in the 

state of Karnataka. 

So I would like to urge the Union Government to look into these 

demands to take immediate necessary measures to fulfill the demands of the 

plantation growers of the country including Karnataka. 

To further encourage the MSME sector, the Government has announced 

2% interest subvention for all GST registered companies on their loans.  The 

budget has also announced to lower the tax rate by 25% to MSMEs registered 

with GST with an annual turn over of Rs.400/ crores.  So, this move will put an 

end to unfair trade practices.  Therefore I would like to congratulate the 
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Government for taking such a significant step, which ensures the job creation 

in the country as MSME sector covers 99.3% of the companies. 

 As far as health care is concerned the union budget has allocated 

Rs.62,659.12 crores.  It includes Rs.64100 crores allocation for Ayushman 

Bharat Scheme, under which the beneficiaries would get medical treatment up 

to Rs.5 lakh in a year.  It covers 50 crore people of the country.  I welcome this 

initiative of the NDA Government as it will be a very big step in addressing the 

health care issues of the country.  In the recent months almost every day the 

hospitals are getting suspected dengue patients.  Government hospital are 

recording full occupancy and private hospitals are reporting a shortage of 

beds.  Hence there is a need to find out a long-term solution by encouraging 

the research to develop a better medicines to all these diseases.  I would also 

urge the Government to extent all kinds of technical and financial support to 

the state of Karnataka to deal with the problems effectively. 

Infrastructure remains its pride of place amongst the Government’s 

priorities.  The Government has allocated Rs.1 lakh and 5 thousand crores for 

infrastructure development. 

As the Hon’ble Finance Minister announced in her budget the 

connectivity is the lifeblood of an economy.  In view of the fact the union 

Government has take various measures to give a massive push to all modes of 

transportation.  Very important programmes are Pradhan Mantri Gram Sadak 

Yojana, Dedicated Freight Corridors, Industrial Corridors, Bharat Mala, Sagar 
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mala Jal Marg Vikas and Udan Schemes.  I congratulate the Government for 

this achievement. 

 Railways: The Union Budget proposed to invest Rs.50 lakh crore in the 

Indian Railways by the year 2030.  I welcome this move as the Railways is 

considered as affordable mode of transportation to the common people of the 

country.  There is an urgent need to upgrade the railways infrastructure to 

meet the global standard, especially in the areas of safety of passengers and 

cleanliness and speeding of trains. 

 The union budget has made several announcements for the overall 

development of the village, poor and farmer.  The Government has announced 

many pro-poor initiatives such as Pradan Mantri Shram Yogi Maandhan to 

provide Rs.3000/ to the workers of the unorganized and informal sector after 

attaining the age of 60 years.  This would cover about 30 lakh workers in the 

country.  I welcome this move as it is a bold step for the welfare of the 

unorganized sector employees. 

 Our NDA Government has made all the efforts for all round development 

of the minority communities. The Government proposed to extend the 

scholarships to one crore minority students in each of the next five years.  

Their another welcome step for the development of minority women and girls 

that provision is made to provide education and also employment to those who 

dropped out of Madarasas.  I congratulate the Government for this move. 

I would like to suggest the Government to give emphasis to bridge the 

gap between mainstream school education and Madarasa school system. 
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 The Union Budget has given more emphasis on social welfare schemes, 

such as Rs.5000 bank overdraft facility to women members of Self Helf Groups 

(SHG) 

 The budget has increased the allocations for women by 10%, for the 

Scheduled Castes by 30% and for Scheduled Tribes by 25%. 
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*�ी रामदास तडस (वधा�): आज सामा�य जनता बजट पर अ�यंत सतं�ु है । �धानमं�ी कम�योगी 

मानधन योजना सालाना 1.5 करोड़ �पए से कम का कारोबार करने वाले करीब 3 करोड़ खदुरा 

�यापा�रय� और छोटे दकुानदार� को प�शन लाभ िदलाने का मह�वपूण� काय� करगेी ये िव�ास 

सम�त जनता को है । 45 लाख �पए तक के मू�य वाले मकान क� खरीद पर 31 माच�, 2020 तक 

क� अविध तक के िलए गए ऋण पर चकुाए गए �याज के िलए 1.5 लाख �पए तक क� अित�र� 

कटौती करना एक म�यम वग� के िलये उठाया गया �वागताह�  कदम है । इितहास म� पहली बार 

म��य �यवसाय मे सधुार के िलये �धानमं�ी म��य स�पदा योजना के मा�यम से म��य िवभाग 

�ारा एक म��यपालन �बंधन सरंचना �थािपत क� जाएगी, यह भी इस बजट क� मह�वपूण� 

िवशेषता है । आज बजट मे �धानम�ंी उ��वला योजना को िव�ता�रत कर 7 करोड़ नये कने�शन 

देने का िनधा�रण िकया गया है, इस कदम क� िजतनी सराहना क� जाए उतनी कम है, उ��वला 

योजना आज सभी प�रवार� क� मह�वपूण� घटक सािबत हो रही है ।   �धानमं�ी �ाम सड़क योजना 

के तीसर े चरण के तहत 80,250 करोड़ �पये क� अनमुािनत लागत से अगले पांच वष� म� 

1,25,000 िकलोमीटर लंबी सड़क का उ�नयन िकया जाएगा िजसके कारण गावँ-क�ब� के इलाको 

म� जीवन �तर और बढ़ेगा िवकास के �ार और �श�त ह�गे । खले� को सभी �तर� पर लोकि�य 

बनाने के िलए खलेो इंिडया के तहत िखलािड़य� के िवकास हेत ु रा��ीय खेल िश�ा बोड� क� 

�थापना करने का िनण�य ��ड़ा �े� म� मील का प�थर सािबत होगा, इससे िव�ास का िनमा�ण ह�आ 

है । भारतमाला प�रयोजना के दूसर ेचरण म� रा�य सड़क नेटवक�  िवकिसत करने क� योजना है, 

इस िनण�य से सभी रा�य के अतंग�त महामाग� के जाल का िनमा�ण करने म� मदद िमलेगी । 

बजट 2019 के संदभ� मे बह�त कुछ कहा जा सकता है लेिकन ये कुछ मह�वपूण� म�ेु थे । 

मझेु पूरा िव�ास है िक �धानमं�ी �ी नर��जी मोदी का सकं�प, सबका साथ-सबका िवकास और  
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सबका िव�ास को यह बजट िनि�त �प से पूरा करने के िलए एक मह�वपूण� कदम है । भारत वष� 

को बह�त अ�छा और सव�समावेशक बजट देने के िलये म� िव� मं�ी �ीमती िनम�ला सीतारमण जी 

को बधाई और ध�यवाद देता ह� ँ । और सरकार के �ित आभार �कट करता ह� ँ । भारत माता क� 

जय । 
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*KUMARI SHOBHA KARANDLAJE (UDUPI CHIKMAGALUR): Thank you 

very much for giving me the opportunity to present my views on the Budget.  I 

would like to begin by congratulating the Hon. Finance Minister for her maiden 

Budget.  I support the Budget. 

I complement the Hon’ble PM, because the Budget highlights the 

exemplary work in key sectors relating to the economy, housing, infrastructure 

and the social sectors over the last five years and on this basis, ignites a spirit 

of hope that India can become a 5 Trillion Dollar Economy in the coming years. 

The budget is a futuristic one which provides a coherent roadmap for 

sectors that will drive growth and innovation among our citizens.  The 

emphasis on clean energy and cashless transactions are also steps in the right 

direction. 

The Budget has set the stage for fulfilling our collective dreams of water 

for every citizen, ensuring electricity connectivity across India and boosting 

manufacturing especially in sunrise sectors.  The Budget will enable India to 

become a more vibrant  start-up hub.  It clearly reflects Prime Minister Shri 

Narendra Modiji’s vision for India’s development, where the farmers prosper 

poor lead a life of dignity, the middle class get the due for their hard work and 

Indian enterprise gets a boost. 

I hail the Budget as  path breaking budget which sets out a clear path for 

accelerating private investment driven economic growth for India to emerge as 
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a Five Trillion Dollar economy.  At the same time, it has effectively addressed 

the major challenges facing the economy at present. 

I feel, the Budget 2019-20 is the budget for building New India.  The 

budget will strengthen the poor and will create a better future for the youth of 

the country.  The budget will accelerate the pace of development in the country 

and will greatly benefit the middle class.  The budget will simplify the tax 

process and help in modernizing the infrastructure in the country. 

I term the budget as balanced, progressive and growth oriented.  The 

Government has reiterated its commitment that the poor should get goods at 

affordable rates.  He said, in the budget, special focus has been given for the 

development of youth, poor, farmers, labourers, small businessmen, middle 

class and women without putting any extra burden of taxes on poor and middle 

class.  No new taxes has been imposed on middle class rather they have been 

given concession. 

The Budget outlines the Prime Minister Narendra Modiji’s vision of 

building a new and confident India.  This is a futuristic budget focusing on 

India’s socio-economic transformation in coming years.  Inspired by the mantra 

of ‘Sabka Saath, Sabka Vikas and Sabka Vishwas’, the Budget has not only 

outlined the vision for New India but it is also focused on brining a qualitative 

change in people’s lives. 

The proposed promotion of selected locations as world-class tourist 

spots and hoped that some of these destinations are in Karnataka.  I also hail 
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the budgetary provisions for Education and social sector Ministries like social 

Justice, Tribal Affairs, Minority Affairs and Women and Child Development. 

The expansion of Swatcch Bharat Mission and Solid Waste 

Management in villages will further strengthen the ongoing cleanliness drive in 

the country.  I also appreciate the initiatives taken in the field of water 

conservation.  Promotion of electric vehicle in the budget is an environment 

friendly step. 

The budget has focused on rural initiatives and making urban living 

better.  The proposal of 70 thousand crore rupees capital investment in Public 

Sector Banks will help them making lending easy. Non Banking Financial 

Companies (NBFC) are a critical component of Indian banking system and the 

Government has adopted a comprehensive approach for NBFC financing. 

Start-ups have been given a whole set of tax benefits, which will enable 

them to do their business with much bigger ease. 

In a bid to further empower women and encourage women 

entrepreneurship, the Finance Minister proposed to expand the women Self 

Help Group (SHG) Interest subvention Programme in all districts.  One woman 

in every SHG will be made eligible for a loan of up to one lakh rupees under 

the Mudra Scheme.  Outlay for welfare of SCs, STs and the poor and 

allocation for defence sector has been increased in the budget. 

The Government has proposed to increase budget allocation for the 

Ministry of Agriculture and Farmers Welfare by over 78 per cent to  1.39 lakh 

crore rupees for the current fiscal, aiming to double farmers’ income by 2022.  
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Out of the total amount, 75,000 crore rupees will be for the Pradhan Mantri 

Kisan Samman Nidhi.  Government will invest widely in agricultural 

infrastructure and support private entrepreneurship in driving value addition to 

farmers produce and those from allied activities too, like bamboo, timber and 

also for generating renewable energy and encourage private entrepreneurship 

in food processing.  Besides, PM-KISAN, the Government has proposed to 

increase the allocation for the Pradhan Mantri Fasal Bima Yojana (PMFBY) to 

14,000 rupees for the current fiscal against the revised estimate of over 12,975 

crore rupees for the 2018-19. 

To ensure Minimum Support Price (MSP) in times of steep fall in rates, 

the Government has proposed to increase the allocation by 1,000 crore to 

3,000 crore rupees for intervening in the market in such times under the 

Market Intervention Scheme and Price Support Scheme (MIS-PSS).  For the 

Pradhan Mantri Krishi sinchai Yojana (PMKSY), the  Government has 

proposed to raise the budget allocation to 3,500 crore rupees for this fiscal 

from around 2,954.69 crore rupees last year. 

To harness the potential in the fishery sector, the Government proposes 

a Pradhan Mantri Matsya Sampada yojana (PMMSY) to establish a robust 

fisheries management framework and check gaps in the value chain. 

Our Finance Minister also proposed setting up of 10,000 new Farmer 

Producer Organisations (FPOs) to ensure economies of scale for farmers over 

the next five years.  The Fertilizer Subsidy allocations have seen a hike of 

around 10,000 crore rupees from 70,090 crores rupees to 79,996 crore rupees. 
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The union budget envisages a total outlay of 27 lakh 86 thousand and 

349 crore rupees out of which 3 lakh 18 thousand 931 crore rupees have been 

earmarked for Defence and an amount of over one lakh twelve thousand crore 

rupees for Defence Pension. 

Connectivity is the life-blood of an economy, our Government has given 

a massive push to all forms of physical connectivity through Pradhan Mantri 

Gram Sadak Yojana, industrial corridors, dedicated freight corridors, 

Bharatmala and Sagarmala projects, Jal Marg Vikas and UDAN Schemes.  

The third phase of Pradhan mantra Gram Sadak Yojana, road length will be 

upgraded.  Around two crore houses are proposed to be provided in the next 

three years to the eligible beneficiaries under the second phase of Pradhan 

Mantra Awas Yojana – Gramin. 

The New National Educational Policy will be brought in to transform 

Indian educational system and major changes in higher as well as school 

system will be brought in.  Budget 2019 proposes to establish a National 

Research Foundation to Fund, to coordinate and to promote research in the 

country. 

The best thing, which I would say, is our Government’s commitment to 

encouraging tax compliance by making the process of filing tax returns more 

convenient.  Apart from the interchangeability of PAN and Aadhaar, which will 

simplify tax registration, pre-filled income-tax return forms are a welcome step 

towards improving accuracy and timeliness of the return filing process, as 

income details will be sourced from several institutional contact between the 
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taxpayer and the IT department is welcome, but would require close monitoring 

by implementation agencies to fully exploit its benefits.  IT returns can now be 

filed, using either Aadhaar card or PAN card. 

People who do not have PAN, can now file their income tax return, by 

simply quoting their Aadhar number. 

With the announcements of relaxing FDI norms in several sectors and 

proposing measures to boost public and social infrastructure such as electricity 

and housing, the FM has tried to set up a platform to deliver India’s aspirations 

while balancing the fiscal constraints. 

Besides that, I appreciate that the fiscal deficit has been brought down 

from 3.4% to 3.3%.  The measures introduced show that the growth objectives 

of the economy will be balanced with fiscal prudence.  The announcements in 

the Budget will undoubtedly play a constructive role in advancing India’s 

journey towards a $5 Trillion economy. 

Our Government has taken all round steps for the empowerment of 

women, farmers, Scheduled Castes, oppressed and the underprivileged 

sections of the society.  This empowerment would make them the powerhouse 

of the country in the coming five years.   
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*SHRI SANJAY KAKA  PATIL (SANGLI): Hon. Union Finance Minister Smt. 

Nirmala Sitharaman has presented the first budget of the 2nd term of Modi ji 

Government in Parliament.  Nirmala Sitharaman ji gave the slogan of ‘Naari to 

Narayani’ and we believe in this slogan. Swami Vivekanand ji had said that no 

country can be developed without the development of women.  Women are 

playing a big role in rural economy as well as in every other sector.  Smt. 

Nirmala Sitharaman is the first lady full time Finance Minister of India.  This 

Government will focus on women welfare.  We would definitely try to provide 

houses to every household under PM Awas Yojana.  Farming related private 

entrepreneurship would be encouraged.  We would also provide waste 

management facility to every village. 

We have constructed 9.6 crore toilets since 2nd October, 2014.  We have 

also provided LPG connections to the poor women 

Key Features of the Budget 

 Increase in Excise Duty by 1 rupee per liter on petrol and diesel. 

 Increase in Custom Duty from 10% to 12.5%. 

 5% Custom Duty on imported books. 

 Imported Defence equipment exempted from Custom Duty..  

 3% surcharge on individuals having taxable income of Rs. 2 crore and 

7% surcharge on individuals having income of 5 crore and above. 

 2% TDS on cash withdrawal of 1 crore and above. 
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 Annual income above Rs. 5 lakh is taxable.  

 Those who don’t have PAN card can file tax returns using Aadhar. 

 More than 120 crore Indians have Aadhar. 

 Heavy tax rebates for Start-Ups.  

 GST reduced from 12% to 5% on electric vehicles. 

 Disinvestment target of 1.5 lac crore. 

 New currency notes of Rs. 1,2,5,10 and 20 would be issued. 

 17 new iconic tourist sites would be developed. 

 Financial assistance of 70 thousand crore to public sector banks. 

 Record recovery of Rs.4 lac crore loans. 

 Reduced NPA’s  

 NRIs would be issued Aadhar cards immediately and without waiting for 

180 days. 

 Over 2 crore rural Indians would be made digitally literate. 

 Committee will be set up for women empowerment. 

 Greater contribution of women in economy and rural development. 

 Over 30 lac people have been connected with Citizen Pension Scheme. 

 Bigger scheme for modernization of Railway stations. 

 More than 35 crore LED bulbs have been distributed till date. 

 Increased support for LED bulb distribution. 
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 Simplification of Labour Laws. 

 Special programme on television to promote Start-Ups. 

 PPP model for metro rail projects. 

 New National Education Policy to be brought and promote higher 

education.  

 To infuse more funds to connect more towns through suburban railways. 

 Swachh Bharat Yojana to be implemented in every village. 

 Share market crashed during budget speech. 

 Drinking water to every household by 2024. 

 To promote Zero Budget Farming for skill development of farmers. 

 To construct roads worth Rs.1.25 lac crore in 5 years. 

 To spend more to develop agricultural infrastructure. 

 1.95 crore houses for the poor. 

 Greater focus on basic infrastructure to promote fish production. 

 LPG and electricity connection for every rural household. 

 Electric supply to every village till 2022. 

 Greater focus on village, poor and farmers. 

 Increased FDI in animation companies. 

 To increase FDI limit in media. 

 100% FDI in Insurance sector. 



10.7.2019                                                       273 

 

 PPP Model for construction of railway lines. 

 Affordable Housing Schemes on PSU lands. 

 Sale of PSU lands to raise funds. 

 To Promote Power sector. 

 Target of making India a 5 trillion-dollar economy by 2025. 

 Heavy rebate on purchase of electric vehicles.  

 To change the structure of National Highway Development Scheme. 

 Indian economy has touched the mark of 2.7 lac crore dollar economy. 

 Indian economy is the 5th largest economy in the world. 

 India to become 3rd largest economy after America and China. 

 Need to invest heavily in small scale industries. 

 Indian economy to become a 3 trillion-dollar economy in the current 

year. 
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*�ी शंकर लालवानी (इंदौर): सव��थम म� वष� 2019-20 के िलये ��ततु बज़ट के िलये माननीया 

िव� मं�ी जी को ध�यवाद देता ह� ं। 

पूव� म� अतं�रम बजट म� अनेक काय��म� को जमीन पर उतारा गया था, उ�ह� 5 जलुाई, 

2019 को वष� 2019-20 के िलये ��ततु बजट म� एक िनि�त िदशा व मजबूती दनेे क� कोिशश क� 

गई है । इस बज़ट म� जोर इस बात पर िदया गया है िक िविनवेश के ज�रये पूंजी जटुाकर उसे 

आमजन के िलये योजनाओ ंपर खच� िकया जाये । बज़ट म� बिुनयादी �े� को खासी तव�जो दी गई 

है �य�िक इस से�टर म� रोजगार बढ़ने क� सभंावनाए ंसबसे �यादा है । इस बजट म� आगामी वष� म� 

Infrastructure को अप�ेड करने का फैसला िलया गया है इससे सबंंिधत �ोजे�ट गांव और शहर 

के बीच क� खाई को कम करने का �यास कर�गे । इस बज़ट म� सि�मिलत �यास� के मा�यम से 

िनवेश बढ़ाने के िलये �वासी भारतीय� के िनवेश के रा�त� को आसान िकया जाएगा । बाजार म� 

मांग पैदा करना, रीयल इ�टेट, ऑटोमोबाईल व अ�य �े�� म� िशिथलता को तोड़ना और इसे 

देखते ह�ए होम लोन के �याज को कम करना, इ�कम टै�स म� छूट देना सि�मिलत है । 

रलेवे �टेशन� के आधिुनक�करण के िलए अनेक �यास� क� शु�आत एक साथ�क पहल है । 

पी.पी.पी. मॉडल के ज�रए िनवेश ज�र सहायक होगा  । �व�छ पया�वरण को बढ़ावा देना सरकार 

का इस बजट म� म�ुय एजे�डा है । जल शि� मं�ालय के मा�यम से ��येक रा�य म� पानी पह�ंचाना 

एक अित आव�यक कदम है, इस हेत ुबजट म� कई योजनाओ ंको शािमल िकया गया है । 

इस बजट म� सि�मिलत अ�य िब�द ुजैसे- नये िस�क� का चलन िज�ह� िक �ि�बािधत लोग 

भी पहचान सक� गे; सोशल �टॉक ए�सच�ज का िनमा�ण; जीरो बजट खेती;  �टडी इन इंिडया;  नारी  
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से नारायणी-�व-सहायता समूह� हेत ुयोजना एव ं इलेि��क वाहन� को बढ़ावा व इस हेत ुअनेक 

�यास इस बजट म� सि�मिलत िकये गये ह�  । इस बजट म� सभी रा�य� को एक समान बढ़ावा देने 

का �यास िकया गया है  । इसे देखते ह�ए मझेु आशा ही नह� वरन् पूण� िव�ास है िक यह बजट 

िवकास दर को ज�र आगे ले जायेगा  । 
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*�ी नर�े� कुमार (झु�झुनू): बजट 2019-20 पर अपने िवचार �य� करने का अवसर देने पर 

आपको  । बह�त-बह�त ध�यवाद, बह�त-बह�त आभार । म� शेखावाटी झ�ुझनूु िजले क� ओर से अपने 

िवचार रखना चाहता ह� ँ। 

“शूरा िनपजे झुंझुनू ंिलए कफन का साथ, 

इण भूिम रा लाडला तेरा �ाण हथेली हाथ ।" 

म� उस िजले का �ितिनध�व करता ह�ं िजस िजले को ल�मी, सर�वती और दगुा� का 

अवतार माना गया है मुझे फ� है हमारा िजला शहादत देने वाला है । हमार ेिजले म� 20 स े25 वष� 

क� हमारी बिहन बेिटय� ने अपने मांग के िसदूंर को मां भारती का वदंन िकया है । 

"तब आशु क� एक बुदं से, सात� सागर हार ेहोग�, 

जब म�हदी वाले हाथ� न ेमगंल सू� उतार ेहोग� ।" 

िजसका जीता-जागता उदाहरण हमार ेयश�वी �धानमं�ी जी ने िदनांक 08 माच� 2018 को 

"बेटी बचाओ ंबेटी पढ़ाओ ंकुपोषण काय��म म� जब झुंझनूुं आए तब कहां था म� झ�ुझनूु क� िम�ी को 

माथे से लगाता ह� ं। यहां के लोग झकुते नह�, जूझते ह� ।  

िवत म�ंी महोदया �ारा ��ततु इस बजट के िलए ध�यवाद �ेिषत करता ह� ँिक उ�ह�ने इस 

�कार पारदश� एवं िदशा संचक बजट ��ततु िकया । यह बजट न केवल गांव गरीब, मजदूर, 

�यापारी, कम�चारी एवं आमजन के िलए िहतकारी है अिपत ुयह आगे आने वाले वष� के िलए नये 

भारत के िनमा�ण क� िदशा म� एक मील का प�थर सािबत होगा । िव��तरी अथ��यव�था म� हमारा 

उ�च �थान होगा । िनवेश का माग� �श�त होगा तथा िव� बाजार म� भारत अपना �भ�ुव बनाने म� 

स�म होगा । 

मेर ेलोकसभा �े� झ�ुझनूु म� कृिष िव�ान के��, आबुसर जो सन ्1992 म� झुंझनूु िजले म� 

�वामी केशवान�द राज�थान कृिष िव�िव�ालय, बीकानेर के अधीन �थािपत ह�आ, उसके तहत 
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कुल 720 है�टेयर भूिम उपल�ध है व सभी आव�यक मूलभूत सिुवधाए ँजसेै िबि�डंग, कृिष य�ं, 

�े�टर ट्यूबवेल, िविभ�न िवषय� के वै�ािनक, बीज उ�पादन फाम�, बीज �स�ंकरण सयंं�, 

उ�ािनक� व कृिष �दश�नी इकाई सिहत अ�य सिुवधाए ंउपल�ध है । अतः िजले म� मिहला सा�रता 

व क�याओ ंका कृिष क� तरफ बढ़ते �झान के कारण कृिष िव�ान के��, आबूसर-झ�ुझनूु पर कृिष 

नहािव�ालय खोलने हेत ुिनवेदन ��ततु है । 

झ�ुझनूु के बार ेम� यह भी जग जािहर है िक सेठ सरुमाओ ंक� धरती सतीया को गणुगान 

माताए ँ गोदी म� कहती रण म� रखना दधु क� शान यहां के कारोबारीय�, उ�ोगपितय� सैिनको, 

िश�ािथ�य� को देश के कोने कोने म� जाना पड़ता है बह�त बड़ी हवाई प�ी है यहां हवाई अड्डा 

(एयरपोट� ) क� मांग भी िजले क� आवाज बनकर  सरकार के सम� रखना चाहता ह� ँ। 

तीसरी मांग रले लाईन झु�झनूु से जयपरु िद�ली तक रलेगाड़ीय� क� सं�या बढाई जाए इस 

लाईन पर ल�बी दूरी क� रले गािड़यां चलाई जाए ंएव ंउनके फेरे बढ़ाए ंजाए । रा��ीय राजमाग� के 

काय� म� और ती�ता लाई जाए । 

मझेु पूण� िव�ास है िक हमार ेयश�वी �धानमं�ी जी िजनके बार ेम� पूरा देश कहता है िक 

"कदम ऐसा चल� क� िनशान बन जाए, 

काम ऐसा कर� क� पहचान बन जाए,ँ 

यो तो िजदंगी करोड़� लोग िजते है, 

मगर िजदगंी मोदीजी क� तरह िजओ,ं क� िमशाल बन जाए ।" 

ये �व�न आंख� म� समाने लगता है, िजदंगी बनाने म� जमाना लगता है, आदमी क� औकात 

�या है, मोदीजी प�थर छू ले तो वो भी मु�कराने लगता है । 

"खोदत ेहै जमीन का सीना, चादं क� िज�म नोच लेत ेहै, 

मोदीजी यो कर गुजरते है, जो मन म� सोच लेते है ।" 
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*�ी �भुभाई नागरभाई वसावा (बारदौली) : म� के�� सरकार �ारा 2019-12020 के ऐितहािसक 

बजट के बार ेम� अनुमित लेकर सभा पटल पर ��ततु करता ह� ँ । के��ीय बजट म� सभी वग� के 

लोग� के बार े म� �याल रखा गया है । म� इसके िलए सरकार को बधाई दतेा ह�ं । िकसान� को 

सिुवधाए ंदेकर कृिष �े� को मह�वपूण� �थान िदया है । पशपुालन एवं डेरी काय�, मछली पालन पर 

इस बजट म� अ�यिधक �यान रखा है । छोटे बड़े �यापा�रय� का �याल रखते ह�ए छोटे �यापा�रय� 

और मिहलाओ ंको प�शन देने क� योजना भी सरकार �ारा बनाई जा रही है इससे देश के मानस को 

यह िदखाई दे रहा है िक सबका साथ सबका िवकास हो रहा है । देश म� बढ़ते जल संकट को देखते 

ह�ए सरकार �ारा जो जल शि� म�ंालय का गठन िकया गया है, यह सोच हमार ेयश�वी �धान मं�ी 

जी क� सोच है । जल है तो जीवन है । सरकार ने कौशल िवकास के मा�यम से नव जवान� को 

छोटे-छोटे रोजगार देने क� योजना तैयार क� उससे नव जवान� म� बह�त उ�साह है और बेरोजगारी 

कम होने क� िदशा म� एक कदम है । �वा��य एव ंप�रवार क�याण िवभाग क� जो आपने �वा��य 

के �े� म� बजट का आवटंन िकया है वह अ�य�त ही सराहनीय है इससे दशे क� मिहलाओ ंपर 

छोटी मोटी बीमा�रय� के रोकथाम म� अ�यिधक मदद िमलने क� उ�मीद जागी है । अभी हाल म� देश 

क� िश�ा नीित पर सरकार बदलाव लाने जा रही है इससे हमार ेदेश म� सा�रता का िमशन बह�त 

ज�द पूरा होगा और कोई भी �यि� सा�रता से वंिचत नह� रहेगा । इसिलए यिद आजादी से पूव� 

इंिडया इंक ने “�वदेशी" को समझा था तो आज वे 'मेक इन इंिडया' को समझते ह� । घरलूे और 

िवदशेी िनवेश� के नैितकता स�मत च� क� श�ुआत के िलए संरचना के एक भाग के �प म� अनेक 

पहल� का ��ताव है । 

 महा�मा गांधी ने कहा था भारत क� आ�मा गांव� म� बसती है" इस वष� जब हम महा�मा गांधी 

का 150व� वष�गांठ मना रहे है हमारी सरकार अ�ंयोदय को अपने सभी �यास� म� �ाथिमकता दी है। 

उसका के�� िब�द ुहमार ेल�य के �प म� गांव, गरीब और िकसान है । 
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म��यपालन और मह�आरा समुदाय� को कृिष म� शािमल िकया है और �ामीण भारत के िलए 

वे मह�वपूण� है । एक सके��ीय योजना �धान मं�ी म�सय सपंदा योजना के मा�यम से म�सियक�य 

िवभाग एक स�ुढ़ मिसयक�य ढांचा क� �थापना करेगा । वे मू�य �ृखंला को स�ुढ़ करने सबंंधी 

मह�वपूण� खािमय� का समाधान कर�गे िजसम� अवसरंचना, आधिुनक�करण पता लगाने, यो�यता, 

उ�पादन उ�पादकता, पैदावार �बंध और गणुव�ा िनयं�ण शािमल है । 

सरकार �ारा सभी �े�� के अलावा बह�त सारी बात� का �याल रखा है इससे हमार ेदेश क� 

िवकास गित को बह�त जोर से बढ़ावा िमलेगा । म� सरकार को बार-बार बधाई देते ह�ए पनुः इसी 

�कार के �य�न होते रहे और देश आगे बढ़ता रहे । 
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*�ी सुनील कुमार िसहं (चतरा): म� आम बजट 2019-20 पर हो रही चचा�  म� अपनी बात रखना 

चाहता ह� ँ।  इस ऐितहािसक बजट को म�यम वग�, िकसान, मजदूर, गांव, गरीब, मिहला एवं यवुाओ ं

को समिप�त करने के िलए �धानम�ंी �ी नर�े� मोदी जी एवं िव� म�ंी �ीमती िनम�ला सीतारमन 

जी का कोिटशः अिभनंदन है । यह बजट नये भारत (New India) क� िवकास या�ा क� न�व है । 

आम बजट म� माननीय �धानमं�ी जी एवं िव� मं�ी जी ने कराधन तथा लोक-क�याणकारी 

योजनाओ ंएव ंकाय��म� के ि�या�वयन म� सम�यवय, सतंलुन और समय पालन क� �ि� रखी ह� । 

सरकार ने ईमानदार करदाताओ ंको ध�यवाद िदया है और आ��त िकया है िक उनके 

अशंदान का उपयोग सरकार गरीब� क� सेवा करने और बेहतर अवसरचंना िवकिसत करने के िलए 

करगेी । छोटे करदाता िवशेषकर म�यमवग�, वेतनभोगी, प�शनभोगी और व�र� नाग�रक� को बजट म� 

आयकर म� बह�त राहत दी गई ह� । आय कर क� सीमा �पये 5 लाख तक पूण� �प से करम�ु िदया 

गया ह� । 1.5 लाख िनवेश करने के बाद 6.5 लाख तक क� आयवाले को कोई भी टै�स नह� देना 

होगा । इससे 3 करोड म�यमवग�य करदाताओ ंको लाभ होगा । ब�को व डाकघर� म� जमा धन से 

अिज�त �याज पर कर क� कटौती सीमा 10 हजार से बढ़ाकर 40 हजार कर दी गई ह� । इससे छोटे 

जमाकता�ओ ंऔर नौकरी न करने वाले दपंितय� को लाभ होगा । 45 लाख तक के गहृ िनमा�ण के 

कज� पर �याज दर म� भारी कमी का लाभ म�यम वग�य प�रवार� के “अपना घर होने के �वपन को 

साकार करगेा । करदाताओ ंके लाभाथ�  ��य� कर �णाली का सरलीकरण कर अिधक सरल और 

म�ुयतः चेहरािवहीन बनाया जा रहा ह� । 

बजट म� विण�त दस आयाम सश� भारत के िनमा�ण म� मददगार होग� । बजट म� सरकार ने 

दस ल�य तय िकये है िजनम� भौितक और सामािजक अवसंरचना िनमा�ण, िडजीटल इंिडया का 

अथ��यव�था के ��येक �े� तक पह�ंचना, ह�रत मात ृभूिम एवं नीले आसमान के साथ �दषुण म�ु 

भारत, मेक इन इंिडया, जल, जल�बंधन, �व�छ निदया,ं ��यू इकोनॉनी, अतं�र� काय��म, 

                                    
* Speech was laid on the Table. 
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गगनयान, च��यान और सेटेलाईट काय��म, खा�ा�न�, दलहन�, ितलहन�, फल� और सि�जय� 

क� �व-पया��ता और िनया�त �व�थ समाज-आय�ुमान भारत, सपुोिषत मिहलाए ं और ब�चे, 

नाग�रको क� सरु�ा, जन भागीदारी, �यूनतम सरकार अिधकतम अिभशासन के साथ टीम इंिडया । 

इन दस� आयाम� से एक ऐसे भारत क� रचना होगी िजसम� गरीबी, कुपोषण, गंदगी और िनर�रता 

का नामो-िनशान नह� होगा । भारत म� एक आधिुनक, �ौ�ोिगक� चािलत, उ�च िवकास 

समरसतापूण� और पारदश� समाज का िनमा�ण होगा । 

वष� 2022 तक �यू इंिडया िजसम� �व�छ एवं �व�थ हर घर शौचालय, हरेक को िबजली व 

पानी, िकसान� क� आय दोगनुी, आतंकवाद, जाितवाद, सां�दाियकता, ��ाचार और भाई 

भतीजावाद से म�ु भारत के िनमा�ण के िलए यह बजट आया ह� ।  

 बजट म� �धानम�ंी करम योगी मानधन योजना नाम से नई योजना क� घोषणा क� गई है 

जो लगभग 3 करोड़ खदुरा �यापा�रय� और छोटे दकुानदार� को प�शन का लाभ देने के िलए होगी । 

इसका सीधा लाभ देशभर के �यापा�रय� को होगा । साथ ही एमएसएमई के िलए �याज माफ� के 

तहत जीएसटी म� पंजीकृत सभी नए एव ंपरुाने ऋण� पर 2 �ितशत क� �याज माफ� के िलए बजट 

म� 350 करोड का आवटंन िकया गया है ।  

बजट म� �ामीण भारत के िलए उ�जवला और सौभा�य योजना के तहत वष� 2022 तक जो 

प�रवार कने�शन लेने के इ�छुक होग� उनको ��येक �ामीण प�रवार को िबजली और �व�छ रसोई 

गैस उपल�ध करवाई जायेगी । इसका फायदा �ामीण भारत के गरीब प�रवार� को होगा ।  

बजट म� �धानम�ंी म��य सपंदा योजना क� घोषणा क� गई है िजससे मछलीपालन को 

बढ़ावा िमलेगा ।  

सभी  गांव� म� �ामीण सडको के मा�यम से बाजार� को जोडने वाली सड़क� का िनमा�ण 

होगा । इसके िलए पी.एम.जी.एस.वाई.-ततृीय म� 80250 करोड़ क� लागत से 125000 िक.मी. 

सड़क� को उ�नयन िकया जायेगा । 
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िकसान� के िलए अगले पांच साल म� 10000 नए िकसान उ�पादक संगठन बनाये जायेग� । 

कृिष �ामीण उ�ोग के �े�� म� 75000 कुशल उ�मी के िवकास के िलए 80 आजीिवका िबजनेस 

इं�यूबेटर और 20 �ौ�ोिगक� िबजनेस इ�ंयूबेटर �थािपत होग� ।  

जलशि� मं�ालय के मा�यम से जल जीवन िमशन चलाया जायेगा जो 2024 तक सभी 

�ामीण प�रवार� को और हर घर जल स ेपानी पह�चँाने के िलए रा�य सरकार� के साथ िमलकर 

काय� करेगा । इससे देश म� पेयजल सकंट क� सम�या का समाधान होगा ।  

नारी सश��करण के िलए बजट म� नारी तू नारायणी योजना लाने क� घोषणा क� गई है, 

इसके तहत एक कमेटी देश के िवकास म� मिहलाओ ं क� भागीदारी पर सझुाव देगी । साथ ही 

मिहलाओ ंके िलए बजट म� उनके जनधन खाते स ेपांच हजार �पये ओवर�ा�ट क� सिुवधा दनेे, 

म�ुा योजना के तहत मिहलाओ ंको एक लाख �पये तक का लोन दनेे क� घोषणा क� गई है ।  

�धानमं�ी आवास योजना शहरी के अ�तग�त 4.83 लाख करोड के िनवेश से 81लाख से 

अिधक आवास� का िनमा�ण होगा । िजससे बेघर� को घर िमलेगा ।  

 "भारत म� अ�ययन" नामक अिभयान श�ु होगा िजससे उ�च िश�ा सं�थाओ ंम� िवदेशी 

छा�� को अ�ययन के िलए लाया जायेगा । 

खेलो भारत योजना के तहत रा��ीय खले िश�ा बोड� �थािपत िकया जाएगा ।  

सहायता समूह म� ��येक म� एक मिहला को म�ुा �क�म के अ�तग�त 1 लाख तक का ऋण 

उपल�ध होगा ।  

 बजट म� म�यम आय वग� को आयकर म� छूट के िवशेष �ावधान िकये गये िजससे वािष�क 

आय 5 लाख तक आयकर भगुतान करने क� आव�यकता नह� होगी । इसका करोड� लघ ु एव ं

म�यम आयवग� के लोग� को लाभ िमलेगा ।  

बजट मे जीएसटी को सरल करने क� घोषणा क� गई है । 

म� अपने ससंदीय �े� रलेवे स ेसंबंिधत मांग� को भी सरकार के �यान म� लाना चाहता ह� ँ। 

2007-08 के बजट म� चतरा-गया रले लाइन िनमा�ण के सव� क� �वीकृित दी गई थी । काय� �ारभं 
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करवाने तथा तय समय सीमा म� काय� को पूण� करवाने क� कृपा कर� । चतरा लोक सभा �े� म� 

आजादी से पूव� बरवाडीह-िचरीिमरी रलेवे लाईन प�रयोजना ��तािवत थी, िजसम� िचरीिमरी से 

अि�बकापरु तक रलेवे लाईन बन चकु� है । बरवाडीह से अि�बकापरु तक रलेवे लाईन का िनमा�ण 

लि�बत है । इस प�रयोजना के िलए आजादी से पूव� मे ही भूिम अिध�हीत क� जा चुक� है । अधूरा 

िनमा�ण काय� भी ह�आ है । यह प�रयोजना झारखडं के पलामू सभंाग को छ�ीसगढ़ के सरगजुा 

सभंाग से जोड़ता है । जनजातीय बह�ल सरगजुा एव ंझारखडं का �े� सीधे मुबंई, हावड़ा से जडुता 

है और अ�य माग� क� अपे�ा इस माग� से मुबंई-कोलकाता क� दूरी 400 िकलोमीटर  कम हो 

जायेगी । अतः इस योजना के मह�व को �यान म� रखकर रा��ीय िहत म� शी�ाितशी� पूण� करने 

क� आव�यकता है । लातेहार, बरवाडीह और टोरी तीन� रलेवे �टेशन� पर या�ी सिुवधाओ ं म� 

सधुार के िलए ठोस कार�वाई नह� ह�ई । रेलवे �ारा या�ी-सिुवधाओ ं म� िव�तार क� घोषणा के 

बावजूद िजला-म�ुयालय, लातेहार का रलेवे �टेशन अब तक उपेि�त ही ह� । फलतः इसक� 

ि�थित दयनीय बनी ह�ई है । इसके अलावा बरवाडीह, टोरी एव ं िछपादोहर रलेवे �टेशन� पर भी 

सिुवधाओ ंका अभाव है । अतः लातेहार, बरवाडीह, टोरी एव ंिछपादोहर रलेवे �टेशन� को मॉडल 

�टेशन बनाने क� िदशा म� शी� काय� कर� तथा अिवलंब या�ी सिुवधाए ं उपल�ध करवाने क� 

�यव�था कराय� । रले ओवरि�ज का िनमा�ण - टोरी �टेशन के िनकट: चंदवा -डोभी पथ पर तथा 

लातेहार �टेशन के िनकट लातेहार-सरयू पथ पर फुट ओवरि�ज का िनमा�ण, बरवाडीह ज�ंशन पर 

तथा िछपादोहर रलेवे �टेशन पर तथा मह�आिमलान �टेशन पर रेलवे फुट ओवर ि�ज का िनमा�ण 

िकया जाय� । चतरा ससंदीय �े� एक ऐसा �े� है जहां आजादी पूव� क� घोिषत बरवाडीह-िच�रमीरी 

रलेवे लाईन आज तक लि�बत ह�  । इस कारण िवकास क� गित म� यह �े� पीछे छूट गया ह,ै जबिक 

�ाकृितक ससंाधन �ाकृितक सौ�दय� एव ंमानव संसाधन के �ि� से यह �े� दशे के उ�नत �े�� के 

समक� है । पय�टन क� �ि� से भी नेतरहाट िहल �टेशन, पलाम टाईगर �रजव�, हािथय� के िलए 

�िस� बेतला नेशनल पाक� , राजा मेदनीराय का �ाचीन िकला एव ंअनेक झरने व अ�य पय�टन 

�थल यहां ि�थत ह ै। पर�त,ु रलेवे नेटवक�  क� पया�� सिुवधा के अभाव म� इस �े� का िवकास अब 
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तक बािधत रहा है । यहां यह उ�लेखनीय है िक चतरा लोक सभा �े� रलेवे के �शासिनक �ि� से 

धनबाद रलेवे म�डल के अ�तग�त है । �ात�य हो धनबाद रले म�डल रले राज�व देने वाले म�डल� 

म� से एक है । उस �ि� से यहां रलेवे का िव�तार एवं सिुवधाए ं अ�य�त कम है । जो लि�बत 

प�रयोजनाए ं है, वे न केवल जनापयोगी है, बि�क अथ��यव�था के स�ुढ़ीकरण म� दीघ�कािलक 

भूिमका अदा करने म� भी स�म है । 

यह बजट गरीबी को कम करने, आधारभूत सिुवधाओ ंके सजृन क� गित म� तेजी लाने तथा 

एक मजबूत, आ�म िव�ास से प�रपूण� नवभारत के िनमा�ण का बजट ह� । इस बजट म� िकसान, 

�ामीण, यवुा, मिहलाओ,ं म�यम वग� सबको लाभ िमलने वाला है । बजट म� लोग� को यह िव�ास हो 

रहा है िक सरकार सही िदशा म� काम कर रही है और सही गित से काम कर रही है । यह बजट 

िवकास अनकूुल है, �यू इिंडया के िवजन को मजबूत करगेा । इसके साथ ही म� पनुः िव� म�ंी जी 

का ध�यवाद देते ह�ये अपनी बात समा� करता ह�ं । ध�यवाद । 
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*�ी सी.पी. जोशी (िच�ौड़गढ़) : आज देश के वष� 2019-20 के बजट पर मझेु सि�मिलत होने 

का अवसर िदया इसके िलये मै सव��थम ध�यवाद देना चाह�ंगा, साथ ही देश के �धानम�ंी जी व 

देश के िव� मं�ी महोदया को भी ध�यवाद देना चाह�ंगा िज�ह�ने देश के हर वग� के िहत� को �यान म� 

रख कर इस बजट को देश के सम� ��ततु िकया है । 

इस चनुाव म� देश क� जनता ने बह�त ही �प� जनादशे िदया है । सरकार के पहले काय�काल 

के मू�यांकन के बाद, देशवािसय� ने दूसरी बार और भी मजबूत समथ�न िदया है । ऐसा करके 

देशवािसय� ने वष� 2014 से चल रही िवकास या�ा को अबािधत, और तेज गित से आगे बढ़ाने का 

जनादेश िदया है। 

बीते पांच वष� के दौरान दशेवािसय� म� यह िव�ास जगा है िक सरकार हमेशा उनके साथ 

है, उनका जीवन बेहतर बनाने और इज ऑफ िलिवगं बढ़ाने के िलए काम कर रही है । देशवािसय� 

के िव�ास क� इस पूंजी के आधार पर ही एक बार िफर जनादेश मांगा गया । 

यह सरकार रा��-िनमा�ण क� उस सोच के �ित सकंि�पत है, िजसक� न�व वष� 2014 म� 

रखी गई थी । देशवािसय� क� मूलभूत आव�यकताए ं पूरी करते ह�ए, अब सरकार उनक� 

आकां�ाओ ंके अन�ुप एक सश�, सरुि�त, सम�ृ और सव�समावेशी भारत के िनमा�ण क� िदशा म� 

आगे बढ़ रही है । यह या�ा “सबका साथ, सबका िवकास और सबका िव�ास क� मूल भावना से 

�े�रत है । एक माह पहले, 30 मई को शपथ लेते ही सरकार नए भारत के िनमा�ण म� और तेजी के 

साथ जटु गई । हर भारतवासी के िलए यह गौरव का िवषय है िक जब वष� 2022 म� हमारा देश 

अपनी �वतं�ता के 75 वष� पूर ेकरगेा तब हम नए भारत के िनमा�ण के अनेक रा��ीय ल�य हािसल 

कर चकेु ह�गे । नए भारत के �विण�म भिव�य के पथ को �श�त करना, सरकार का संक�प है:  

 नए भारत के इस पथ पर �ामीण भारत मजबूत होगा और शहरी भारत भी सश� बनेगा; 

नए भारत के इस पथ पर उ�मी भारत को नई ऊंचाइयां िमल�गी और यवुा भारत के सपने भी पूर े

                                    
* Speech was laid on the Table. 
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ह�गे;  नए भारत के इस पथ पर सभी �यव�थाए ंपारदश� ह�गी और ईमानदार देशवासी क� �ित�ा 

और बढ़ेगी;  नए भारत के इस पथ पर 21व� सदी के िलए इ��ा���चर तैयार ह�गे और 

शि�शाली भारत के िनमा�ण के सभी संसाधन जटुाए जाएगें । इ�ह� सकं�प� के प�र�े�य म� के�� 

सरकार ने तेजी से िकसान�, जवान�, िव�ािथ�य�, उ�िमय�, मिहलाओ ंतथा समाज के अ�य वग� के 

क�याण हेत ुकई फैसले िलए ह� और उन पर अमल करना भी श�ु कर िदया है । साथ ही, कई नए 

कानून बनाने क� िदशा म� भी पहल क� गई है । मजबूत �ामीण अथ�-�यव�था के आधार पर ही 

सश� रा��ीय अथ�-�यव�था का िनमा�ण संभव है । हमार ेिकसान, �ामीण अथ�-�यव�था के आधार 

�तंभ ह� । वष� 2022 तक देश के िकसान क� आय दोगनुी हो सके, इसके िलए िपछले 5 वष� म� 

अनेक कदम उठाए गए ह� । �यूनतम सम�थन मू�य म� बढ़ोतरी का फैसला; फूड �ोसेिसगं म� 100 

�ितशत एफडीआई को मजूंरी; दशक� से अधूरी िसंचाई प�रयोजनाओ ंको पूरा करने का काम; 

'फसल बीमा योजना' का िव�तार; 'सॉयल हे�थ काड� '; यू�रया क� 100 �ितशत नीम कोिटंग । 

 इस सरकार ने िकसान� क� ऐसी छोटी-बड़ी आव�यकताओ ंको समझते ह�ए, अनेक फैसले 

िलए ह� । सरकार ने कृिष नीित को उ�पादन-क� ि�त रखने के साथ-साथ आय-क� ि�त भी बनाया है । 

कृिष, सहका�रता एवं िकसान क�याण िवभाग के िलए इस बार 1.30 लाख करोड़ � के बजट का 

�ावधान िकया गया है, जो क� िपछले वष� क� तलुना म� 92.5 �ितशत अिधक है । इसी �कार कृिष 

अनसुधंान एवं िश�ा िवभाग पर 8079 करोड़ � का �ावधान िकया गया ह ै । भारतीय कृिष 

अनसुधंान प�रषद हेत ु इसका 60 �ितशत आंविटत िकया गया । इस बार बजट म� जीरो बजट 

फािम�ग के िलये िकसान� को �ो�सािहत िकये जाने क� घोषणा क� है । इस तकनीक से जहा ँकृिष 

लागत कम होगी वह� िकसान� क� आय दोगनुी करने म� भी मदद िमलेगी । जीरो बजट नेचरुल 

फािम�ग का अथ� ह� क� खेती क� लागत तथा जोिखम� को कम करना तथा िम�ी क� उव�रकता 

बढान� तथा जलवाय ुप�रवत�न क� अिनि�तताओ ंसे बचना । 

फसल �वा��य व अ�छी पैदावार के िलये आदान� क� खरीद हेत ुइस वष� फरवरी 2019 म� 

देश के �धानमं�ी �ी नर�े� मोदी जी �ारा िकसान प�रवार� को �ितवष� 6000 � क� सहायता 
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रािश �दान करने हेत ुइस योजना को �ारभं िकया गया । जो िकसान हमारा अ�नदाता है, उसक� 

स�मान-रािश क� पह�ंच बढ़ाते ह�, अब '�धानम�ंी िकसान स�मान िनिध' को, देश के ��येक िकसान 

के िलए उपल�ध कराने का िनण�य िलया गया है । अपने खेत म� िदन-रात काम करने वाले िकसान 

भाई-बहन 60 वष� क� आयु के बाद भी स�मानजनक जीवन िबता सके, इसे �यान म� रखते ह�ए 

िकसान� से जड़ुी 'प�शन योजना' को भी �वीकृित दी जा चकु� है ।  

कृिष ऋण के िलये भी 18,000 करोड़ � का �ावधान िकया गया है ।  

वष� 2018-19 म� बजट भाषण म� माननीय िव� म�ंी ने घोषणा क� थी क� रबी एव ंखरीफ 

फसल� के �यूनतम सम�थन मू�य को उ�पादन लागत का कम से कम डेढ गनुा िकया गया था । यह 

सरकार के �ारा िकसान� के फसल� के उिचत मू�य के िलये िलया गया एक एितहािसक िनण�य था 

। कृिष उपज के भंडारण क� सिुवधा से िकसान� क� आिथ�क सरु�ा को बल िमलता है । अब '�ामीण 

भंडारण योजना के मा�यम से िकसान� के अपने गांव के पास ही भंडारण क� सिुवधा �दान क� 

जाएगी। कृिष �े� म� सहका�रता का लाभ, डेयरी �यवसाय से जड़ेु िकसान� को िमल रहा है । कृिष 

के अ�य �े�� म� भी, िकसान� को लाभाि�वत करने के िलए, 10 हज़ार नए 'िकसान उ�पादक सघं' 

बनाने का ल�य रखा गया है । 

माननीय िव� म�ंी महोदया के �ारा इस बजट म� गावं-गरीब-िकसान का िवशेष �यान रखा 

गया है । िव� म�ंी महोदया ने अपने बजट भाषण म� कहा क� असल भारत गांव म� बसता है और 

गांव और िकसान उनक� हर योजना का क� � िबदं ुहोगा । इस सरकार के �ारा �ामीण �े�� के िलये 

िवशेषकर योजनाए ंचलाई गयी । 'उ��वला योजना' �ारा धएु ंसे मिु�, 'िमशन इं�धनषु' के मा�यम 

से टीकाकरण, 'सौभा�य' योजना के तहत म�ुत िबजली कने�शन,�धानम�ंी जन-धन योजना से 

खाते खलेु व िविभ�न योजनाओ ंक� रािश सीधे लाभावि�वत� के खात� म� जाने लगी । इन सभी का 

सवा�िधक लाभ �ामीण �े� के लोग� व �ामीण मिहलाओ ंको िमला है । असंगिठत �े� क� मिहला 

�िमक� के िलए भी सिुवधाए ंबढ़ाई जा रही है । 
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इस बजट म� माननीय िव�मं�ी महोदया ने बजट का के�� िब�दु गांव, गरीब व िकसान को 

ही रखा ह� और कहा ह� क� भारत क� आ�मा गांव� म� ही बसती ह� इसिलये देश के िवकास के िलये 

गांवो का िवकास सबसे मह�वपूण� है ।  

�धानमं�ी �ाम सड़क योजना का 97 �ितशत ल�य पूरा हो चकुा है । आने वाले 5 साल म� 

1,25,000 िकलोमीटर सड़क बनने के िलए 80,250 करोड़ �पये िदए जा रहे ह� । अब तक बनी 

गाव� क� सड़क� का 30,000 िकलोमीटर िह�सा �ीन तकनीक से बनी है । इसम� वे�ट �लाि�टक 

और कोल िम��ड टे�नॉलजी से काब�न फुटि�ंट को कम िकया गया है ।  

�धानमं�ी आवास योजना-�ामीण के तहत 2019-20 से 2021-22 तक पा�ता रखने वाले 

लाभािथ�य� को 1,95 करोड़ मकान महैुया कराये जाएगं े। इनम� रसोई गैस. िबजली और शौचालय� 

जैसी सिुवधा होगी । पहले आवास� को बनाने म� जहा ं314 िदन लग रहे थे, अब 114 िदन    लगते 

ह� । �ामीण �े� म� '�धानम�ंी आवास योजना के अतंग�त बने घर� क� रिज��ी म� भी मिहलाओ ंको 

�ाथिमकता दी जा रही है । इस योजना म� अगले तीन वष� के दौरान गांव� म� लगभग 2 करोज नए 

घर बनाए जाएगें ।  

दीन दयाल उपा�याय रा��ीय �ामीण अजीिवका िमशन के िलये इस वष� के बजट म� 9024 

करोड़ �पए का �ावधान िकया गया है । 'रा��ीय आजीिवका िमशन के तहत �ामीण अचंल� क� 3 

करोड़ मिहलाओ ंको अब तक 2 लाख करोड �पये से अिधक का ऋण िदया जा चकुा है । इस 

बजट म� 8-9 करोड गरीब �ामीण प�रवार� के कवरजे क� प�रक�पना क� गयी है इसके कारण 

2025 तक गांव� व कल�टर �तर पर 70 से 75 लाख �वयं सहायता समूह� का िनमा�ण   हो 

जायेगा ।  

2019-20 के दौरान 100 नए बासँ, शहद और खादी कल�टर क� �थापना होगी । ऐसे 

उ�ोग� म� कौशल िवकास के िलए 80 आजीिवका िबजनस इं�यूबेटर �थािपत िकए जाएगें । इसके 

साथ आईटी िवकास के िलए 20 िबजनस इ�ंयूबेटर बनाए जाएगें ।  
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देश के िनध�न प�रवार� को गरीबी से मिु� िदलाकर ही हम अपने सवैंधािनक ल�य� को �ा� 

कर सकते है । िपछले पांच वष� के दौरान दशे म� िकसान�, मजदूर�, िद�यांगजनो, आिदवािसय� और 

मिहलाओ ंके िहत म� लागू क� गई योजनाओ ंसे �यापक �तर पर सफलता िमली है ।  

 गरीब� को सश� बनाकर ही उ�ह� गरीबी के कुच� से बाहर िनकाला जा सकता है । 

इसीिलए सरकार ने गरीब बंिचत और कमजोर वग� को आवास �वा��य, जीवन क� आव�यक 

सिुवधाओ ंआिथ�क समावशे िश�ा, कौशल तथा �वरोजगार के ज�रए उ�ह� सश� करने का माग� 

अपनाया है । यही दीन दयाल उपा�याय के अ�ंयोदय का काय��प है ।  

 2024 तक गावं के हर घर तक जल (पानी) पह�चँाया जाएगा । इसम� हर घर म� टंक� से 

पानी पह�ंचाया जाएगा । यह काम जल जीवन िमशन के तहत िकया जाएगा । इसम� हर घर तक पीने 

का पानी पह�चाने क� कोिशश रहेगी । 

अगले 5 साल� म� 10 हजार नए िकसान उ�पादक सगंठन बनाए जाएगें । मछुआर ेके िलए 

�धानमं�ी मत�य सपंदा योजना के तहत मि��यक� ढांचे क� �थापना होगी । �धानम�ंी �ामीण 

िडिजटल सा�रता अिभयान के तहत 2.2 करोड़ �ामीण बने िडिजटल सा�र तथा इसको आगे 

बढ़ाते ह�ये सरकार एक लाख िडिजटल गांव बनाने जा रही है । इसके साथ ही सभी �ाम पंचायत� 

तक संचार मं�ालय एव ंरले मं�ालय िमलकर ऑ�टीकल फाइबर केबल पह�ंचाने का   काय� कर रहे 

है । �व�छ भारत िमशन के अतंग�त 5.6 लाख गांव अब तक खलेु म� शौच से मु� हो गए है । 2 

अ�टूबर, 2019 को भारत खलेु म� शौच से मु� हो जाएगा । माननीय अ�य� महोदय जी म� वष� 

2019-20 के बजट का समथ�न करता ह� ँ। ध�यवाद । 
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*SHRI HEMANT TUKARAM GODSE (NASIK) : First of all, I must congratulate 

our Government on presenting this term’s first budget.  The budget clearly 

shows prudence and agility of all ministries. 

May I also congratulate Shrimati Nirmala Sitharaman ji for presenting 

her first ever budget.  We admire you, Madam, A very special congratulations 

also for Shri Anurag Thakur ji.  I have been a distant witness to your hard work.  

Thank you – to you and your entire team.   

After 5 years of building the background, I feel this budget has finally 

brought agriculture and rual prosperity to the forefront.  Along with the new 

vision for MSME, these are my favourite features from the well-rounded 

budget. 

I want to focus on the topic of how can policy perhaps help in generating 

resources outside Government’s Budgetary allocation.  This is important since 

Government’s Budget will never be enough; we are all aware that we have a 

massive deficit of development. 

In the past we have pursued measures such as raising resources  from 

the market, encouraging Public Private Partnership and strategic divestment.  

Raising resources from outside Government’s Budget will become all more 

important now, given that we have bigger than  ever vision with MSME and 

employment generation agriculture, water, new education policy and such. 

 

                                    
* Speech was laid on the Table.  
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Our Government’s focus on MSME  is the need of the hour.  100 new 

clusters, livelihood business incubators, technology business incubators, 

promotion of bamboo, honey and Khadi,  skill development linked to these are 

indeed great ideas.  I am sure these are the foundations for jobs-leading to  

rapid growth. 

All these ideas will need outside investment.  Of course,we will deploy 

the tried and tested PPP method to invegorate the entire ecosystem, but is  

this enough? 

Most of these projects, even in the PPP mode, will have difficult risk  

profiles.  The cost of debt funds in India, as we all know, is very high as 

compared to other nations of similar stature.  Coupled with general perception 

of risk profiles of PPP, supply of funds will become an issue,  can we allow FDI 

on the green channel for this sector?  For priority areas, can the Government 

underwrite forex hedging, which increases cost of foreign funds by a huge 

margin. If we can reduce cost of funds,  it will accelerate development. 

Similar is the case with agriculture and allied areas.  I loved the phrase 

`Annadata can become Urjadata’ used by the finance Minister.  Similarly, 

incentives planned for dairy cooperatives are fantastic since dairy is an 

important income augmentation strategy.  Promoting use of eNAM, 10,000 

new FPOs, promotion of zero budget farming model etc., are big ideas.  

However, we must remember that agriculture needs outside investment 

perhaps more than any other sector.  Can policy help?  Can we incentivise 

HNIs to do equity participation with farmers, instead of just buying farm land 
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and become on-paper farmers.  Such ideas can perhaps quickly generate 

massive resources for our farmers. 

I think we will all agree that our Government’s allocation for water 

security is an unquestionable need.  It is simply great that Prime Minister 

Narendera Modi Ji identified this need and built an entire ministry.  Water is an 

acute problem in my area too.  In adition to last mile supply infrastructure, I feel 

it is important to invest more in water resources.  Especially, investing in large 

river linking projects should have been given far greater priority. 

The water sector  too is so big that it will require outside investment.  

How can we incentivise and reduce risk for getting large funds even to Nagar 

Parishads, for Example? Remember, we are taking Swachh Bharat to village 

level now.  We will now need hundreds of thousands of solid waste 

management systems, sewage Management systems, and so on.  Here again, 

we will have to go beyond just enabling PPP. 

I think Namami Gange is an incredible effort.  We need to replicate our 

learnings in it for other holi rivers.  Ganga Ji is important friends, and so is 

Godavari JI.  Can we start Namami Godavari too?  Can we replicate this effort 

for all our river-mothers?  Again, how can finance policy increase private 

investment in such areas of larger public good? 

I agree that strategic divestment is a good method to raise resources.  

We need to unlock wealth as ROI of years of investment, from our PSEs.  

Similarly, we need to promote performance  culture in these organisations, 
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since it is diffucult to justify investment of rax-payer money to just drag sick 

companies along. 

On one side, divestment as a strategy for our public sector enterprises 

assests is important.  I personally have huge confidence on people in these 

organizations.  More than anyone else, I feel these people can turn around our 

PSEs into flourishing and dynamic organizations.  Have we studied how can 

we enable them to become autonomous and raise their own resources? How 

can we help the leadership? How can we work with people unions?  I think we 

need a full-fledged debate in the Parliament on ‘divestment vs empowerment’ 

as strategy alternatives. 

Shrimati Nirmala Sitharaman Ji and Anurag Thakur Ji’s first budget has 

so many great features.  I am happy our Government is working on 

consolidating labor laws into four codes.  I think enabling employees, our 

people, our real strength is a major need.  And what can be bigger than 

enabling/helping them enhance their skills and leapfrog.  Let us study the past 

five years of rigorius work in skill development, and also learn from mistakes 

and wins from the five years before that we have done before.  What are the 

lessons in garnering resources from outside the Government? 

Our vision is so grand, that Government’s own resources will fall short.  

Take another example.  We will adopt the New Education Policy soon.  Debate 

on the Policy itself aside, education will need humongous investment, with 

impatience, Similarly, consider out vision of creating 17 iconic tourism sites.  I 

come from a very gifted region for tourism development and people in my 
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region have huge hopes with us because of our seriousness on this topic.  I 

also come from a   region with significant tribal population and I am so proud 

that our Government has decided to create even a tribal repository.  But again, 

we need to enable outside investment even more. 

How are we enabling global investment?  Have we examined carefully 

enough? 

From railway station modernization, to freight corridor, to ease of living 

and doing business for our farmers and rural brothers and sisters, to generate 

new opportunity for our people, to water security and health security, and so 

on, development needs massive investment far more than what Government 

itself can do.  I want to end with a riddle:  have we enabled investment in these 

priority areas where the Government would otherwise invest taxpayer 

resources?  What could be policy ideas that will accelerate such investment?  I 

feel we must have a full-fledged parliament debate just on this topic. 

Thank you very much. 
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*DR. HEENA VIJAYAKUMAR GAVIT (NANDURBAR): 5th of July, 2019 will be 

earmarked as a historic event; India’s first woman Finance Minister presented 

her maiden budget on behalf of the second-time-elected BJP Government.  

Union Budget 2019, is designed to boost infrastructure,  aid  the economy and 

promote foreign investment in the backdrop of the impending economic 

slowdown.  The tax slabs for direct taxes remain as they were proposed in the 

Interim Budget 2019 which will be helpful for the middle class people of the 

country. 

Shrimati Nirmala Sitharaman mandated adequate changes to spur the 

growth of the Nation and laid down the ambitious plan of the $5 trillion 

economy. 

In her speech, Shrimati Nirmala Sitharaman paid attention to women in a 

segment she titled `Nari tu Narayani’.  She is quick to highlight women  had 

made significant contributions to every segment of economic growth in India. 

Budget focused on women empowerment proposing to set up a high-

level committee to suggest more ways.  The committee will have stakeholders 

from both Public  and Private sectors to ensure gender equality. 

Every woman who is part of the Self-Help Groups and posses verified 

Jan Dhan accounts will be allowed an over draft of Rs.5000.  Furthermore, 

there was also an announcement on a loan worth Rs.1,00,000 for women 

under Mudra Scheme. 
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In her budget speech, the Finance Minister proposed to allocate Rs. 400 

crores to higher education. With her New National Educational Policy, she 

hopes to transform India’s higher education system. The Government will also 

promote ‘Study in India’ programmes and invite students from across the globe 

to pursue various courses in India. 

Apart from this, the National Research Foundation will fund, coordinate 

and assimilate research grants.  The funds from all ministries will be directed to 

NRF for its development.  

To spread awareness about Mahatma Gandhi’s ideas amongst the 

youth of the nation, the Finance Minister announced the development of 

`Gandhi-Pedia’. Education will be made more accessible as a result of which 

the Swayam Initiative will be launched – an online education programme.  

Additionally, IT and IISC together will pool in resources to resolve major 

research and engineering challenges. 

Over the last year, the Non-Performing Assets (NPAs) of commercial 

banks have reduced by more than Rs. 1 lakh crore.  In the last four years, a 

record recovery of more than Rs. 4 lakh crore has been achieved due to 

Insolvency and Bankrupcy  Code (IBC) and other measures.  The Provision 

Coverage Ratio (PCR) is at its highest in seven years, and there is an increase 

of 13.8% concerning domestic credit growth. 

With the legacy issues addressed, the Public Sector Banks(PSBs) are 

now proposed to be rendered with a capital of Rs. 70,000 crore to boost credit 

PSBs will use technology, render online personal loans and provide doorstep 
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banking assistance.  Also, PSBs will be enabling customers of one specific 

PSB to have access to services across all PSBs. Reforms  will be implemented  

to improve governence in PSBs. 

Rs. 1,05,000 crore worth  disinvestment receipts is the target set for the 

FY 2019-20.  The Government will be reinitiating Air India’s strategic 

Disinvestment Process and it will be offering more Central Public Sector 

Entriprise(CPSEs) so that  there is vital participation of the private sector.   

The Finance Minister has considered the fact that India still has a 

majority of the population living in villages and is dependent on agriculture and 

traditional industries.  Therefore, the budget specified the Government’s 

initiative to invest widely in agriculture infrastructure.  

Shrimati Nirmala Sitharaman announced that the Government is 

planning to support private entrepreneurship in adding value to farmers’ 

produce from the field and other allied  activities such as bamboo, timber from 

hedges and generating renewable energy.  The Finance Minister stated 

‘Annadata can also be Urjandata’ meaning a farmer can even produce 

electricity. 

In addition to actual crop raising, farmers can start dairying through 

cooperatives.  The Government will support these farmers to create 

infrastructure cattle feed manufacturing and milk procurement, processing and 

marketing. 

Shrimati Nirmala Sitharaman  appreciated the farmers for making the 

nation self- sufficient in pulses’ production.  She also expressed that the same 
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success is expected in the production of oilseeds  leading  to a reduced import 

bill. Further, the Government hopes to form 10,000 new  Farmer Producer 

Organisations  to ensure economies of scale over the next five years. 

As part of the Digital India initiative, the Central Government will work 

with State Governments so that more farmers can enjoy the benefits of e-

NAM.e-NAM is an online trading platform for agricultural commodities in India. 

At this point, Shrimati Sitharaman shared that ease of doing  business and 

ease of living should apply for farmers too. 

Another interesting aspect, here, is the concept of Zero Budget Farming.  

This innovative module has been followed in few states already.  However, the 

75th  year of independence is high time to preach this method of farming so 

that farmers can double their income, she said. 

Under the Jal Jeevan Mission, the department of drinking water and 

sanitation will focus on integrated demand and supply side of water 

management at the local level. This includes creating infrastructure for source 

sustenance locally in terms of rainwater harvesting, groundwater recharge, and 

managing household water for reuse in agriculture. 

On the GST front, the budget has declared a reduction in tax rates from 

18% to 12% on specified agricultural, horticultural, forestry, harvesting and 

other threshing machinery.  The same rate change applies for other supplies 

such as bamboo furniture, jute and cotton handbags and other handicrafts. 

The Union Budget 2019 came as a breather for several start-ups having 

a hard time dealing with angel tax.  Angel tax is imposed when a privately held 
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company raises funds at a premium, more than its `fairvaluation’.  The income 

tax law contains a provision to levy a tax on the amount received in excess of 

fair value.  It was introduced in 2012 in a bid to curb money laundering.  Now, 

they have proposed to exempt the start-ups from scrutiny assessments. 

The start-up sector has been reeling under a three-pronged challenge, 

namely, high cost of credit, lack of adequate funding, and numerous regulatory 

bottlenecks.   

In Budget, it is also proposed to set up of a TV Programme on 

Doordarshan exclusively for start-ups.  This will serve as a platform to bring the 

venture capitalists and the start-ups together. 

This programme will also be designed and executed by start-ups.  The 

Government has also eased the FDI rules for such companies and proposed 

improvements and incentives for EV start-ups and digital payment system 

startups. 

All-in-all, the Union Budget 2019 aims to take the Indian economy to the 

$5-trillion mark, empower women, start-ups, farmers and agriculture. 
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*SHRI KHALILUR RAHAMAN (JANGIPUR) : The Budget submitted by Ms. 

Nirmala Sitharaman, hon. Finance Minister is a directionless Budget.  The 

announcement of disinvestment of 42 CPSUs will be a disastrous economic 

decision for the country and the working force of our country.  The agricultural 

growth rate has come down to 2.3%, the manufacturing sector, mining and 

industrial growth are all at negative state.  The agricultural labours and 

peasants are committing suicide.  The unemployment has reached to 6.1%. 

1.10 crore working persons have been retrenched from the job.  The revenue 

deficit and fiscal deficit are rising.  The Bank frauds and NPAs are increasing.  

The economy does not give benefit to minorities, SC, ST and poor people of 

country.  The industrialists and rich people are getting full benefit from this 

Government.  I strongly oppose the Union Budget. 
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*SHRI S. C. UDASI (HAVERI): I thank you very much for giving me the 

opportunity to present my views on the Budget.  I would like to begin my 

congratulations and also support the budget. 

I compliment the Hon’ble PM, because the budget highlights the 

exemplary work  in key sectors relating to the economy, housing, infrastructure 

and the  social sectors over the last five years and on this basis, ignites  a spirit 

of hope  that India can become a 5 Trillion Dollar economy in the coming 

years. 

The budget is a futuristic one which provides a coherent road map for 

sectors that will drive growth and innovation among our citizens.  The 

emphasis on clean energy and cashless transations are also steps in the right 

direction. The Budget has set the stage for fulfilling our collective dreams of 

water for every citizen, ensuring electricity connectivity across India and 

boosting mannufacturing especially in sunrise sectors.  The Budget will enable 

India to become a more  vibrant start-up hub.  It clearly reflects Prime Minister 

Shri Narendra Modiji’s vision for India’s development, where the farmers 

prosper, poor lead a life of dignity, the middle class get the due for their hard 

work and Indian enterprise gets a boost. 

The vision `One Nation One grid’ for electricity and a similar plan for gas 

grids, water grids, i-ways and regional airports is indeed ambitious and would 

be  transformational in its impact.  Annadata to turn into urjadata; Farmers to 
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become power generators through entrepreneurship.  This budget focus of all 

programmes in gaon, garib and kisan.  Electricity, LPG provided by 2022, 75th 

year independence day.  Pension benefit to be extended to around 3 crore 

retail traders and shopkeepers with an annual turnover less than 1.5 crore 

under Pradhan Mantri Karam Yogi Man Dhan Scheme. 

The Education Budget 2019-20 looked very impressive with special 

focus on research and skill development alongwith plans to set up a Higher 

Education Commission. 

I hail the Budget as a path breaking budget which sets out a clear path 

for accelerating private investment driven economic growth for India to emerge 

as a Five trillion dollar economy.  At the same time, it has effectively addressed 

the major challenges facing the economy at present. 

I feel, the Budget 2019-20 is the budget for building New India.  The 

budget will strengthen the poor and will create a better future for the youth of 

the country.  The Budget will accelerate the pace of development in the 

country and will greatly benefit the middle class.  The budget will simplify the 

tax process and help in modernizing the infrastructure in the country. 

The budget will strengthen the enterprises as well as the entrepreneurs.  

The Budget will further increase the participation of women in the development 

of the country.  The Budget has a roadmap to transform the agriculture sector 

of India.  The budget will boost India’s development in the 21st century.  
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The best thing, which I would state, is our Government’s commitment to 

encourage tax compliance by making the process of filing tax returns more 

convenient.  Apart form the interchangeability of PAN and Aadhar, which will 

simplify tax registration, pre-filled income tax return forms are a welcome step 

towards improving accuracy and timeliness of the return filing process, as 

income details will be sourced from several institutional databases. 

The idea of the proposed Central cell acting as a single point of contact 

between the taxpayer and the Tax Department is welcome but it would require 

close monitoring by implementation agencies to fully exploit its benefits.   

With the announcements of relaxing FDI norms in several sectors and 

proposing measures to boost public and social infrastructure such as electricity 

and housing, the FM has tried to set up a platform to deliver India’s aspirations 

while balancing the fiscal constraints. 

Besides that, I appreciate that the fiscal deficit has been brought down 

from 3.4% to 3.3%.  The measures introduced show  that the growth objectives 

of the economy will be balanced with fiscal prudence.  The announcements in 

the Budget will undoubtedly play a constructive role in advancing India’s 

journey towards a $5 trillion economy. 

Our Government has taken all round steps for the empowerment of 

poor, farmers, scheduled Castes, oppressed and the underprivileged sections 

of the society.  This empowerment would make them the powerhouse of the 

country in the coming five years.  

Thank you very much. 
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*SHRI KAMLESH PASWAN (BANSGAON) :  I present my views on the 

budget presented by the Finance Minister on 5th July 2019. The people of 

India gave a strong and a consolidated mandate in the recent Lok Sabha  

Election. This fact displays the trust they had on the Hon'ble Prime Minister 

Shri Narendra Modi and his Government. It also reiterates the fact that the 

citizens believed in the policies and the intent of the Government and therefore  

they have given us the opportunity to serve the country again and this time, 

with a larger mandate.  The Budget that was presented by the Honorable 

Finance Minister Shrimati Nirmala Sitharaman establishes the fact that our 

Government is here to take the country way forward and focus on the holistic 

development of the Nation. Our Government is committed to serve on the lines 

of Antyodaya that is reaching to the last man in line. Over the next 5 years the 

Government aims to make India a 5 trillion dollar economy, thus it is imperative 

that we tread on the path of inclusive development so that no individual in the 

country feels that he/she is left behind. The Union budget lays focus on 

transforming the rural life, in the previous stint of our Government we have 

made sure that the facilities reach to the impoverished and we have made 

whole hearted attempt to lift the lives of our farmers. Drawing inspiration from 

that, we will make sure that by end of 2022 we are able to achieve housing for 

all under the Pradhan Mantri Awas Yojna. 
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        The people of this country had been denied the basic facilities such as 

housing, roads, water, electricity and toilet for a very long time and the 

development of our villages could never catch the attention of the previous 

Governments. Our Government realized the importance of transforming the 

rural life and we are committed to that. We are also laying the focus on 

reducing the digitization gap between the cities and the villages. Under The 

Pradhan Mantri Gramin Digital Saksharta Abhiyan Internet connectivity in local 

bodies in every Panchyat under Bharat Net would bridge the urban rural divide. 

     Our Prime Minister had earlier mentioned his motives about making the 

farmers' income double by 2022 and we are very well committed to that. This 

can be seen in the Union Budget where in the Finance Minister introduced the 

concept of Zero - Budget Farming. We are also laying our focus on 

rejuvenating traditional industries and for that initiative cluster based methods 

would be taken up to ensure the same. The Government also aims to make 

way for a large number of farmers in the economic value chain. The earlier 

initiative of PM-KISAN scheme has proved to be a game changer and a total of 

12,305 Crores has been disbursed to the beneficiaries. 

     We have substantially initiated the fight towards a clean and a green 

India. Over 95% of our cities and 5.6 lakh villages have been declared as ODF. 

Moreover, by 2nd October 2019 our Government aims to make the entire 

country ODF. 

     We are a Government that is here to support the citizens and work 

harder to ensure that we impart 'Ease of Living' to all the individuals across the 
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entire latitude and longitude of the country. Our intent has always been to 

achieve Sustainable and Inclusive Development. 

       Talking about Sustainable development I want to bring in to notice the 

importance that has been given to Water Management and Conservation in the 

Budget. The Government has set up plans to make water accessible to the 

remotest areas along with the conservation,  hereby urge the people of the 

country to rise to the occasion and help to rejuvenate the water eco-system of 

the country. 

      In this budget the Finance Minister has proposed to introduce initiatives 

such as Study in India, Sir it is very important to raise the standard of the 

educational system and the status of education institutions of our country and 

the announcement of upcoming National Education Policy highlights the intent 

with which we want to move ahead. In order to catch up with the ever 

advancing world and technologies we tend to lay focus on the evolving 

technologies such as AI, 3- D printing, Robotic Science these fields have 

enormous potential which needs to be discovered and by training our youth in 

these areas we can also create a large number of jobs over the coming years'. 

       We need to applaud the fact that we are a Government which believes in 

empowering and uplifting the women of our society and we are consistently 

working on the same lines so that we can ensure the upliftment of our society 

as a whole. As mentioned by the Finance Minister we firmly believe that the 

participation of women is imperative to ensure the holistic development of our 

country, the record participation of women in the recently concluded Lok 
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Sabha elections pictures the trust that they have placed on us. The Finance 

Minister has proposed to expand the existing Self Help Group Welfare 

programs. As well as they are being benefitted by schemes such as Mudra, 

Stand Up India etc. The budget also laid a deep focus on the participation of 

women in all spheres of life under the section Nari to Naryani. 

       Foreseeing the future the Government has given a boost to electric 

vehicles, several relaxations have been made to promote the citizens to switch 

to this mode of vehicle, this is again a step towards a greener environment. A 

greater emphasis has been laid on establishing India's Soft Power and 

schemes shall be proposed in future to invite Mega Investments in Sunrise and 

Advanced Technology areas. I want to applaud the Prime Minister's Vision 

which, since 2014 has been so broad and target oriented that we have  

begun to start talking about issues which had never been considered across 

the political spectrum of the country. 

        This budget focuses on promoting the ease of living of India's Citizens. 

The Government has proposed to offer the interchangeability of PAN and 

AADHAR, this has been done to simplify the process for the taxpayers. Mr. 

Speaker Sir a large number of measures in the areas related to NBFCs, 

CPSEs, and digital payments have been introduced. It is commendable to 

acknowledge the fact that NPAs of commercial banks reduced by over Rs. 1 

lakh crore over the last year and the domestic credit growth rate surged to 

13.8% also the provision coverage ratio is at its highest in seven years. Mr. 

Speaker Sir, I can say that this Budget is a real game changer for the start-up 
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eco-system of the country; an attempt has been made to ease the working in 

the start-up system with a view that these start-ups would be a great way of 

generating employment over the years to come. Mr. Speaker Sir, an effort has 

been made to foster the manufacturing sector, therefore a large number of 

schemes and programmes have been bought up to be implemented in the 

MSME sector, this would also enable to not only fasten the overall growth of 

Make In India but would also create opportunities to generate employment. 

        Since the inception of the Government in 2014 we have always laid a 

great emphasis on pushing the economy towards digitalization, a large 

problem of black money and corruption can be curbed if we can infuse this 

completely in our economic framework. Our Government has maintained a 

clean record when it comes to corruption and scandals and we intend to tread 

on the same path for the next 5 years. 

       This covers up my part of speech and I believe our Government under 

the able leadership of Hon'ble PM Shri Narendra Modi would achieve as to 

what we can term here as an 'Indian Dream', a dream that sees every citizen of 

India flourishing in all aspects of life, a dream that realizes that the true 

potential of the country and a dream that that promotes 'Sabka Saath Sabka 

Vikaas'. 

     Thank you so much. 
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*SHRIMATI POONAMBEN HEMATBHAI MAADAM (JAMNAGAR): Thanks 

for giving me this opportunity to present my views on the Budget. First and 

foremost, I would like to thank and congratulate our Hon'ble PM Shri Narendra 

Modi ji and Hon'ble Finance Minister Shrimati Nirmala Sitharaman ji for 

presenting a balanced and a visionary budget. This is the first ever budget that 

has been presented to the country with a long term vision and for improving 

the lives of the common man. Ease of living, as it has been emphasised time 

and again in the budget speech of the Hon'ble Finance Minister,I s not just 

about individual growth but about improving every sector in the economy so 

that they benefit every individual of the country. This Government has always 

been holistic about development intertwined with'Maximum Governance and 

minimum Government- and development of India is dependent on 

development of its infrastructure, ideologies and individuals. 

       यह एक visionary budget  है. India is the fastest-growing trillion-dollar  

economy in the world and the sixth-largest with a nominal GDP' of $2.61  

trillion. India is poised to become the fifth-largest economy overtaking the  

United Kingdom by 2019 as per the IMF projection.   और इस िदशा म� देश को आगे 

बढ़ाते ह�ए हमार ेHon’ble Finance Minister ने कुछ मह�वपणु� क� � िबंद ुक� बात क� है  । 

      First and foremost, I would like to congratulate the Hon'ble Finance  

Minister Shrimati Nirmala Sitharaman ji for presenting a Budget which focuses  

on    'gaon,  gareeb   and   kisan.'        As  we  all  know,  agriculture  and  
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rural  India –both still remains the backbone of our nation and the agriculture 

sector contributes to around 17-18 percent to the country's GDP while 

employing more than 50 per cent of the total workforce in India.  

भारत का �थम नाग�रक िकसान होता है ।  उस �थम नाग�रक क� जब हम ताकत द�गे तो 

हमारा भारत मजबूत बनेगा खशुहाल होगा । इसीिलए उस �धान नाग�रक को ताकत दनेे के िलए 

agriculture का investment बढ़ाया गया है ।  

      In the words of Gandhi ji, the soul of India lives in its villages and the  

Budget reflects the same where the total allocation for agricultural and  

allied sectors for 2019-2020 is Rs 1,51,518 crore. This comes about an  

increase of 72- 75 per cent in budgetary allocation over the interim budget. 

      Notably, there has been real action in agriculture, as the expenditure  

budget for the Ministry of Agriculture and Farmers' Welfare, has jumped  

from Rs 6, 78, 00 crore in 2018-19 (revised) to Rs 1, 30,485 crores for 2019- 

20, (budgeted), a jump of more than 92 per cent. And this is mainly coming 

from PM-Kisan, which jumps from Rs 20,000 crore to Rs 75,000 crore .  �वतं�  

भारत के इितहास म� पहली बार �धान म�ंी िकसान स�मान योजना के तहत Rs. 75000 crore  

का �बंध िकसानो के िलए िकया गया है ।  

     This is the biggest policy shift, a move towards direct income transfer, 

which was the Hon'ble PM's election promise.  

     नीम कोटेड यू�रया िकसानो को उपल�ध कराना  म� बढ़ोतरी और 13 करोड़ soil health 

cards का िवतरण हमार ेक� आिथ�क उ�नित क� िदशा म� उठाये गए कुछ ठोस कदम है । 

      The Government  has  won  the 2019 general  elections with  such  a  

decisive mandate only  because they  fulfil  the promises.     The   Government     
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is committed to the people of the nation and slogans are not just restricted to 

election propagandas from 'Gareebi hatao' to 'NYAY'. The decisive mandate in 

favour of a single largest party lies in the commitment of 'Sabka Saath Saath 

Vikas' which the Government has fulfilled to its maximum potential. The 

Hon'ble PM's promise of supplying piped water to every home by 2024 and 

formation of Jal Shakti Ministry are all in sync with overall development of the 

rural, agriculture and allied sectors.  

       In the words of Swami Vivekananda, "If the poor cannot come to 

education, education must reach them, at the plough, in the bakery factory,  

elsewhere." The focus of the Government has always been on the last mile  

delivery; so that we can connect the last man on the margin to Government  

schemes and for this connectivity is of utmost importance. Whether it is  

delivery of LPG gas cylinders or RCS or opening of Passport Sewa Kendras  

across small towns, the Government has been connecting Indian towns and  

villages in this era of global village.  

     Hon'ble Prime Minister rightly refers to the budget as "Green Budget" 

with focus on reforms in agricultural sector.  

 सबसे बड़ी ताकत PMFBY के तहत िमली है । यह बीमा योजना पहले भी थी पर पहले 

एक fixed premium िकसान को भरना होता था । हर िकसान वो premium भर नह� पाता था 

और इसिलए माननीय PM Narendra Modi Ji  क� सरकार न ेइसको िकसान friendly बनाया । 

90% premium सरकार भरती है और 10% िकसान भरते ह� । Timeline भी नह� है वे कभी भी 

premium भर सकते ह� और रिव और खरीफ क� अलग-अलग है । 

      इस �प स ेadoption of new technology and best practices in agriculture- 
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यह सार े �टे�स िकसानो के िहत म� िलए गए  और हमार ेदेश के जो �थम नाग�रक है । उसको 

मजबूत करने का �यास िकया गया है । 

     Agriculture के बाद जो दूसरा िबंद ु है जो देश को आगे बढ़ने के िलए है वह है  

infrastructure. जैसे हमने irrigation क� बात क�, implementation of micro irrigation 

has to be complimented by infrastructure such as power and road. Currently, 

Gujarat has one of the best road-network in the  

country, with 89% pucca/surfaced roads. Implementation of top-tier  

rural electrification -Gujarat's agricultural growth story would not have  

been possible without high-quality power supply to its tubewells and  

pump sets- without the "DDGJY" which helped enable rural  

electrification. An investment of Rs. 4.56 Lakh Crore has been  

infused into the infrastructure sector. Reports     के अनसुार िजतने पसेै hum  

infrastructure     म�  invest     कर�गे उतनी �यादा employment opportunities 

generate hongi.    इसके िलए  PMGSY me Rs. 80250 crore     investment  

का िकया गया है और  Sagarmala project म� Rs. 550 crore.    Deen Dayal  

Upadhayay  जी ने कहा था क� समाज के उस अिंतम आदमी तक हम� पह�ंचना है तब हमारा देश 

आगे बढ़ेगा और हम� मंिजल तक पह�ंचना है तो भी रा�ता चािहए होता है अगर इसके वा�तिवक �प 

देखे तो रा�ते बनाने होते है और ईसी direction म� हमार ेमाननीय मं�ी जी  �ी  Nitin Gadkari 

ने ऐसे अनेक रा�ते बनाये है िजससे भारत मिंजल तक पह�ंचे; 50,000 State Highways to 

National Highways �पांतर िकया गया है. 

      UPA सरकार के काय�काल म� �ितिदन 11 िकलोमीटर हाईवे बनता था, अब 23 

िकलोमीटर �ित िदन बन रहा है ।   So far, the  present  Government has constructed    

a total of   28,531  kms   national highways since FY 2014-15, contrasting with 
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16,505 km by the previous Government up to FY  

2013-14, a clear gain of an astounding 12,026 kms. Data released by  

the Ministry of Road Transport and Highways (MoRTH) indicates  

that the Narendra Modi Government has built 73% more highways in  

its first four years in office as compared to the last four years of the  

former UP A Government. This is a momentous achievement.  

       Additionally, the Government is actively addressing policy issues that  

hinder Highway development. It has streamlined the exit policy which will  

enable developers to invest in new projects, land acquisition has been  

expedited, and one-time fund infusion scheme has been introduced which  

aids in resurrecting languishing projects.  

 जब हम infrastructure क� बात कर ही रहे है तो उसका एक अहम् िह�सा है 

healthcare.  इसम� जो सबसे मह�वपूण� योजना है वह है Ayushman Bharat िजसके अतंग�त 

िसफ�  5-6 महीनो के अदंर यह scheme दिुनया के सबसे बड़ा free healthcare system  बनने 

वाला है  - इसम� already 2.2 crore लोग� को e-cards issue हो चूका है और 14 lakh लोग� 

क� भी treatment  हो चुक� है इस scheme के तहत  ।  

This scheme also supports the hospitals as an institution by ensuring  

patients for them. This will lead to more hospitals (especially in Tier  

II and III cities), and with better equipment. Health sector jobs are  

set to increase in due course with rolling out of this scheme. और एक मह�वपूण� 

योजना है Jan Aushadhi योजना इस योजना के �ारा hume और इस देश को 3000 छोटे छोटे 

ऐसी दकुाने िमली है िजसमे स�ती दवाए ं िमलती है । अब तक हमार ेदेश म� िसफ�  258 ऐसी दकुाने 

थी, उसमे भी आधी चलती थी और आधी nahi .  तोह एक तरफ से हम दखेे तोह affordable 
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healthcare को इस सरकार  ने revolutionise िकया है  ।  

       Modi ji   के श�द� म�  मन क� अधेँरा घना है , लेिकन िदया जलाना कहा ँ मना है ? 

Speaker sir, इस देश के हर घर म� जो अधेँरा छायी थी उस हर घर म� िदया जलने का काम ने 

िकया है ।  पूरा हो चूका कई और के �ारा हर घर म� िबजली  पह�ंचाया गया है । 

      एक गरीब ब�चे को पढ़ने का हक़ िदया है ।  ताक� वो आगे बढ़ सके और देह का नाम आगे 

बढ़ा सके । यह �यास �य� िकया गया ? �य�िक हमार ेमाननीय PM जानते है struggle �या है; 

he started from humble beginnings; he empathizes with the problems of an 

ordinary citizens and he has earned every bit of it पर�त ु िजनको भारत का बागडोर 

िजनको िवरासत म� िमला हो उनसे तो अपनी प�ुतैनी सीट भी संभाली नह� जाती । 

         पढाई और देश को आगे बढ़ने क� बात हो रही है तोह म� के जो क� � िबदं ुहै उसपे गौर करना 

ज�री है अ�ंेजी म� एक कहावत है, "all work and no play makes Jack a dull boy" and  

keeping the ambit of holistic development of a child; education, research  

and sports have been emphasised. The new education policy will transform  

the higher education system in India as one of the best global education  

systems; focus on research has been made by creating National Research  

Foundation   which   will    fund,   co-ordinate  and   promote   research.                 

Study in   India      program             will      attract       foreign     students       to     

study     in         India      and       thereby make India a global higher education 

hub. Further, not just education, National Sports Education hub has been set 

up for development of sports persons under Khelo India scheme.       यवुा के 

�वािभमान, िश�ा और सशि�करण के िलए ऐसे कदम सरकार ने उठाया है । 

        िसफ�  women  empowerment'  क�  slogan से if 'women empowerment      नह� 

होती 3 crore 30 Lakh poor mothers and daughters have benefited from the  
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Ujjwala Yojana.    पहले लोग अपने politicians and local leaders के पास जाते थे for  

getting a gas connection but now the Govt. is bringing the gas connection to  

their doorsteps.   इस �यास से िकतनी बूढी मा,ँ बूढी कािकय� का गाओ ंगाओ ंम� फायदा ह�आ 

है; चू�हा चौक� के िज़�दगी से बाहर आ पाए । हर तरह से इस सरकार  ने मिहला सशि�करण 

करने के कोिशस क� है ।  To encourage women enterprise,  women self-help group 

(SHG) interest subvention programme to be  

expanded to all districts. 

       90 करोड़ शौचालय बनाया गया है गाव� म� तािक मा ँबहनो को शम� क� िज़�दगी ने जीना 

पढ़े  । Swachh Bharat Abhiyan has boosted the self-confidence of the women  

and rural sanitation coverage has increased from 34% to 98% during 2014-  

18. Figures show that Swachh Bharat is not just a campaign but it became a  

people's movement. Our Hon'ble PM was leading the movement but every  

family in India became a participant in the cause because it was meant for  

them.     And     so    when     anybody    asks in  a      particular    college    in     

Bangalore,   "do you think Swachh Bharat is working?" You will be stumped ... 

because the response      from   Kashmir    to    Kanyakumari    will     be           

"YES sir; it is working!"  

     जैस ेमिहलाए ंइस देश क� ताकत ह�, वैसे यवुा भी इस देश क� ताकत ह� । इस योजना से 

करीब-करीब दो करोड़ यवुा अपने पैर� पर खड़े ह�ए ह� । इस योजना से �यादा से �यादा लोग� को 

िबना कोई गारटंी धन िदया गया है । एक से अिधक �यि� को रोज़गार दनेे क� ताकत आयी है । हम 

लोग� क� यही रही है । जब तक हम देश म� रोज़गार के अवसर नह� बढ़ाएगें । हमारी नीितयां ऐसी 

होनी चािहए िक हर जगह पर रोज़गार क� सभंावना बढ़� और हमने उन नीितय� को अपनाया ।  

About 19 crore loans have been given for self-employment under Mudra and 
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the scheme will now be expanded to 30 crore people. Further in this budget 

one woman in every SHG is to be made eligible for a loan up to Rs 1 lakh 

under the Mudra Scheme. For the first time ever pension benefit extended to 

three crore retail traders and and shopkeepers  

with annual turnover of up to Rs 1.5 crore, under Pradhan Mantri  

Karam Yogi Maandhan Scheme 

        म� Gujarat   से आती ह� ँऔर Gujarat ko business hub  कहा जाता है । यह कहते ह�ए 

मझेु गव� हो रहा है क� इस सरकार ने  एम एस एम ई को मजबूत िकया है और सरकार के ने छोटे 

उ�ोग और भी �गितशील बनाया है । The Government has enabled a change in the 

business culture in the nation. Development, Start up India, Stand up India- all 

these initiatives were created to create and generate employment. India is 

among the countries      in   the  world   that   have    most    number   of      

start-ups. The budget also seeks to reduce import to make the country self-  

reliant and boost Make in India.      रा�� िनमा�ण के िलए सबसे ज�री है िक  हम अपनी 

भावी पीढ़ी पर पूरा �यान द� और यही उ�े�य है BJP led NDA सरकार  का  ।  जन  धन योजना 

हो, �व�छ भारत अिभयान हो, बेटी बचाओ बेटी पढ़ाओ - सरे योजनाओ के ल�य था , ल�य है 

सि�मिलत िवकास या कह सकते है सबका साथ सबका िवकास । 

       These schemes have touched the common man and have ensured 

them the dignity of life. These are the pillars on which rests the electoral victory 

and reaffirmation of the people's faith in our Government.    यह Budget एक नए 

भारत का Budget है । इस सरकार ने इस देश को एक नयी िदशा िद  है, िव� म� एक नयी पहचान 

दी है और यह Budget इसी सोच को और भारत को और भी आगे badhane का काम करगेा ।  

देश क� उ�नित हर �यि� पर िनभ�र करती है ।  
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ढ़ाई हज़ार वष� पहले गौतम ब�ु ने कहा था, 'अ�प दीपो भव यािन अपना दीपक �वय ंबनो । 

यिद हम उनक� िश�ा को अपनाते ह�ए आगे बढ़� तो हम सब िमलकर सवा सौ करोड़ दीपक बन 

सकते ह�, ऐसे दीपक जब एक साथ जलंगे तो सूय� के �काश के समान वह उजाला ससुं�कृत और 

िवकिसत भारत के माग� को आलोिकत करगेा । 
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*डॉ. भारती �वीण पवार (िद�डोरी): म� माननीय �धान मं�ी �ी मोदी जी के नेत�ृव म� बने और 

माननीय िव� मं�ी �ीमती िनम�ला सीतारमण, माननीय रा�यमं�ी �ी अनरुाग ठाकुर के �ारा इस 

स� के पहले बजट (2019-2020) के िलए बह�त बधाई देती ह�ं ।  

 यह बजट आम जनता, िकसान, मिहला, युवक, रोजगार को क� �िबंद ुरखकर बनाया गया है। 

यह साल रा��िपता महातमा गांधी जी क� 150व� जयंती वष� मना रहा है । यह बजट �ामीण 

अथ��यव�था को बढ़ावा देने हेत ुबह�त मह�वपूण� है । 

 सबका साथ, सबका िवकास और सबका िव�ास यह माननीय �धानम�ंी �ी मोदी जी का 

सकं�प है और इस �ि� से यह बजट नए भारत के िनमा�ण क� िदशा म� एक ठोस कदम है ।  

 गांव म� गरीब� को आवास, शौचालय, गैस, आय�ुमान भारत, िबजली देने के साथ-साथ हर 

घर को जल देने क� योजना इस बजट क� िवशेषता है । म� आभार �य� करती ह� ंऔर इस बजट 

का समथ�न करती ह�ं । 

  

                                    
* Speech was laid on the Table.  
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*�ी पशुपित नाथ िसहं (धनबाद): माननीय �धान मं�ी जी के नेत�ृव म� माननीया िव� मं�ी 

�ीमती िनम�ला सीतारमण जी ने जो बजट ��ततु िकया है उससे भारत को िव� का छठवा ंदेश 

बनाने क� िदशा म� सहयोग तो िमलेगा साथ ही यवुा, मिहलाओ ंमजदूर एवं गरीब लोगो के सामने 

आने वाली सम�याओ के समाधान हेत ुजो योजनाए ंबनाई है उससे भारत को एक नये भारत के 

िनमा�ण म� सहायता िमलेगी । 

आज देश 3000 अरब डालर क� अथ��यव�था बनने क� ओर बढ़ रहा है । िपछले 55 वष� म� 

भारत केवल 1000 अरब डालर क� अथ��यव�था वाला बना रहा जबिक �धान मं�ी जी के नीितय� 

पर चलकर हमार ेदेश म� पांच वष� म� 1000 अरब डालर वाला अथ�वयव�था को आज 2700 अरब 

डालर क� अथ��यव�था बना िदया है । हम इस पर गव� महसूस कर रहे है । 

यह बजट कृिष, दिलत, िकसान, पीिड़त शोिषत को सश� करने के िलए म�यम वग� के 

�ित एवं देश के िवकास म� सहायता करने वाला है  । वत�मान सरकार िव�ीय अनशुासन बनाये 

रखने मे पूरी तरह से सफल रही है । 

इस बजट म� खदुरा �यापा�रय� के क�याण स�बधी कई �ावधान िकये गये है 60 वष� से 

अिधक खदुरा �यापा�रय� को 3000 �पये क� पै�शन क� योजना बनाई है साथ ही साथ 59 िमनट 

म� खदुरा �यापा�रयो को लोन क� �वीकृती दी जाएगी  । इस �ावधान से छोटे �यापा�रय� एव ंछोटे 

दकुान दार� को काफ� राहत �दान क� है  । इससे सामा�य जाितय� के समािजक एव ंआिथ�क �प 

से कमजोर लोग� को 10 �ितशत को नौकरी िदये जाने और पदो�नित िदये जाने का अवसर �दान 

यह सरकार पिहले ही कर चुक� है । इसके िलए वत�मान सरकार बधाई के पा� है । 

हमारी सरकार ने �ामीण एवं शहरी �े� म� आवास क� सम�या को बारीक� से समझा है 

इसके िलए सरकार ने 45 लाख के मकान पर साढे तीन लाख क� �रयायत �याज दर म� क� है  । 

देश म� दो साल के दौरान 1 करोख 95 लाख आवास बनाने क� घोषणा क� है यह आवास 

                                    
* Speech was laid on the Table. 



10.7.2019                                                       320 

 
शौचालय, िकचन, पानी एव ंिबजली क� सिुवधा से य�ु होगे  । हमारी सरकार का ल�य 2024 तक 

सभी लोग� को घर िदलाने का है  । एक अनमुान के अनसुार देश क� शहरो म� 55 �ितशत लोग 

िकराये पर रहते है  । यह बजट देश क� आवास सम�या को कारगर ढंग से सलुझाने   का काम 

करगेा । हमारी सरकार �व�छता काय�कम पर 48,909 करोड़ खच� कर चकु� है और देश म� 9.6 

करोड़ शौचालय� का िनमा�ण कर चुक� है और 1017 शहरो म� साव�जिनक शौचालय को गूगल मैप 

से जोड़ा जा चकुा है । 

हमारी सरकार ने �वा��य �े� पर 672,659 करोड़ का आबंटन िकया है जो पूव� वष� से 

19 �ितशत अिधक है । देश म� गरीब और �ामीण लोग� क� गभंीर बीमारी के िलए आय�ुमान भारत 

क� श�ुआत क� है िजसम� करोड़� लोग� को कवर िकया जाएगा । �वा��य �े� म� जो पैसा बढ़ाकर 

िदया है। हमारी शहरी �वा��य िमशन एव ं �ामीण �वा��य िमशन के तहत चलने वाले छोटे 

अ�पताल म� िचिक�सा सधुार होगा और गरीष लोगो को दवाए ंिवतरण म� सहयोग िमलेगा । देश म� 

आयवु�िदक यूनानी एव ंभारतीय िचिक�सा प�ित को बढ़ावा देने के िलए आयषु मं�ालय को 1939 

करोड़ िदया है जो िवगत वष� से 15 �ितशत अिधक है । ए�स म� बढ़ते रोिगय� को अिधक से अिधक 

सिुवधाए ंदेने के िलए 600 करोड़ अित�र� तौर पर आबिंटत िकए ह� ।  इससे ए�स म� बढ़ते रोिगय� 

को िचिक�सा करवाने म� और सिुवधा िमलेगी । इसके िलए �ामीण लोग� ने एन.डी.ए. सरकार के 

�ित आभार �य� िकया है । 

इस बजट म� अमीर लोगो पर नये कर लगाकर राज�व बढ़ाने का काम िकया है और इससे 

�ा� �पय� से गरीब� और िकसान� के सामािजक क�याण काय� िकये जाएगें  । पूव� सरकार म� गरीब 

और िकसान अि�तम पंि� के लोग बन गये थे और वत�मान सरकार के �मुख �ी नर�े� मोदी जी 

का �यास है िक देश क� क�याणकारी योजनाए ंसमाज के अि�तम �यि� तक पह�चेँ । 

देश क� िवदेशी म�ुा करोडो �पये क� पे�ोिलयम पदाथ� क� आयात पर खच� होती है 

2018-19 के दौरान तेल आयात पर 140 के लगभग अमे�रक� डालर क� िवदेशी म�ुा का खच� 

ह�आ है सरकार ने प�ेोिलम पदाथ� पर आयत क� िनभ�रता को कम करने के िलए इले�टािनक 
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वाहन को �ो�साहन िदया है इसके िलए इले��ािनक वाहनो के िलए ब�क कज�  1.5 लाख �पये 

तक के �याज दर पर कर छूट �दान क� है और साथ ही ई वाहन� क� खरीद पर आयकर म� भी छूट 

दी है जो बधाई यो�य है  । ई-वाहन� को बढावा देने के िलए इले��ािनक वाहन� पर 10 हजार करोड़ 

खच� करगेी  । इस कदम से पया�वरण अनकूुल बनाया जा सकता है और िवदेशी म�ुा का उपयोग 

देश के िवकास के िलए कर सकते है । 

इस चनुाव म� मिहलाओ ं ने बढ़ चढ़ कर भाग िलया था इसके िलए हमारी सरकार ने 

मिहलाओ ंके सशि�करण और उ�ह� आ�मिनभ�र बनाने क� िदशा म� कई योजनाए ंबनाई है 'नारी तू 

नारायणी' योजना श�ु क� है िजसम� �व सहायता काय�कम के मा�यम से मिहलाओ क� िह�सेदारी 

को बढ़ाने का काय� िकया जाएगा । देश के �यवसाय एव ंउ�ोग� म� मिहलाओ ंक� भागीदारी वत�मान 

सरकार बढ़ा रही है । जन धन योजना से 5000 िनकाल सकती है  । पहले यह सीमा 2000 �पये 

क� है  । देश क� म�ुा योजना स ेएक लाख �पये �ा� कर सकती है  । मिहला �व-सहायता समूह के 

िव�तार योजना का �ी गणेश िकया है  । सरकार का �यास रहेगा  िक औरतो क� भागीदारी को 

बढ़ाने के िलए िवशेष�ो क� िनयिु� क� जाए । 

हमारी सरकार �ारा ��ततु बजट देश के चतमुु�खी देश बनाने क� िदशा म� इस सरकार ने 

काम िकया है िजससे भारतीय अथ��यव�थ िव� क� छठवी अथ��यव�था बनने जा रही है इसके 

िलए माननीय �धान मं�ी जी के �ित आभार �य� करते ह�ए िव� म�ंी जी �ारा ��तािवत बजट 

का समथ�न करता ह� ँ।  
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*SHRI RITESH PANDEY (AMBEDKAR NAGAR) :  We are opening up our 

capital markets to foreign investment, but Foreign investors want consistency 

and stability – will we be able to offer that? Demonitisation wasn’t an example 

of that.  Slamming customs duties on open cells that are necessary for the 

production of TV Panels and then backtracking on the same duties wasn’t an 

example of that. Arbitrary protectionism in E-Commerce industries isn’t  an 

example of that.  So, until the Government can make a case for the 

consistency and coherence of its financial ecosystem, this measure is, quite 

simply, a shot in the dark. 

If you are putting up Government bonds and stocks, then investors need 

to know accurate data on Government performance.  It’s simple” would you 

buy a house without examining every inch and corner of the house?  

Absolutely not.  So you need to ensure that reliable data is available on the 

economy – not delayed, not fudged, not hidden, not invented.  Otherwise, this 

policy is meaningless.  You’ll create a supply of Government securities, but 

can you build trust?  Without trust, there can be no inflows of foreign 

investment. 
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*�ी सुदश�न भगत (लोहरदगा): सव��थम म� माननीया िव� मं�ी महोदया को ध�यवाद देना 

चाह�गँा, बधाई देना चाह�गँा िक उ�होने िवकासो�मखुी और �गितशील बजट ��ततु िकया, देश के 

गावँ, गरीब, िकसान, मजदूर, जनजाित समाज के उ�थान को समिप�त इस बजट का म� अिभनंदन 

करता ह� ँ। 

जैसा िक आपको िविदत है, म� लोकसभा म� झारखंड रा�य के जनजातीय बह�ल लोहरदगा 

ससंदीय �े� का �ितिनिध�व करता ह� ँ यह �े� कृिष उ�पाद तथा वनो�पाद सिहत �ाकृितक 

स�पदा से स�प�न है, �ाकृितक जल�ोत�, निदय� वाला यह पूरा �े�, कृिष पर आधा�रत 

जीवनशैली के िलए जाना जाता है, समृ� सां�कृितक िवरासत यहा ँक� पहचान है  । मूल �प से 

कृिष ही यहा ँके लोग� क� आय का मु�य �ोत है, िसचंाई य�ु भूिम न होने के कारण वषा� आधा�रत 

खेती पर ही िनभ�रता एक मा� िवक�प है । 

कृिष काय� के मा�यम से सि�जय� क� उपल�धता, �ाकृितक स�पदा म� कोयला तथा 

बो�साइट क� उपल�धता, अ�छी मेन पावर,यवुाओ ंम� खेल� के �ित �झान,लोग� का लघ ुव कुटीर 

उ�ोग� क� ओर लगातार बढ़ता �झान इस �े� को नयी ऊंचाइय� क� ओर ले जा सकता है । 

जैसा िक आप जानते ह�, गमुला और लोहरदगा िजले आिथ�क और शैि�क �प से िपछड़े 

ह�ए िजले ह�, यह �े� उ�वाद से अ�यंत �भािवत है, रोजगार के अवसर� के आभाव म� यहा ँके यवुा 

लगातार पलायन के िलए िववश हो रहे है, अ�छी �वा��य सेवाओ ं का अभाव है, पेयजल हेत ु

भूजल पर िनभ�रता है,िक�त ुभूजल म� लगातार आस�िनक क� बढ़ती मा�ा से लोग� म� बीमा�रयां बढ़ 

रही है. उ�च िश�ा का अभाव सिहत अनेक� सम�याओ ंसे जूझते इस �े� पर िवशेष �यान दनेे क� 

आव�यकता पर आपका �यान आकिष�त करना चाहता ह� ँ। 
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देश के बजट म� ऐसे �े�� पर िवशेष �यान िदये जाने क� आव�यकता है, जनिहत म� मझेु 

लगता है िक इस �े� के िवकास हेत ुिन�निलिखत पहलुओ ंपर िवशेष जोर दनेे िक आव�यकता है 

जैसे:- 

वषा� जल�ोत� तथा वषा� के जल का भंडारण कर �े� म� अिधक से अिधक चेक-डेम� का 

िनमा�ण तथा तालाब� िक �यव�था करने पर जोर देना; यहा ँ कृिष व वन उ�पाद� हेत ु खा� 

�स�ंकरण तथा वे�यू एिडशन के यूिनट �थािपत करना; रले संपक� : गमुला को रलेवे से जोड़ना 

अ�यंत आव�यक है जैसे िक रांची-लोहरदगा-गमुला-जशपरु-कोरबा रलेवे लाइन का िनमा�ण करना 

तथा रांची-लोहरदगा-टुरी रलेवे लाइन का दोहरीकरण करने से यहा ँ के लोग �यवसाय व िश�ा 

�हण करने के िलए दूसरी जगह आसानी से जा सक� गे; कौशल िवकास के अिधक से अिधक क� � 

खोलने ह�गे ; अिधक से अिधक "एकल�य आदश� आवासीय िव�ालय�” क� �थापना करना;  

बो�साइट आधा�रत उ�ोग �थािपत िकए जाए,ँ िजससे िक �थानीय लोग� को रोजगार सिहत 

उनको �यवसाय भी िमल सके;  तकनीक� िश�ा के स�ंथान� क� �थापना करना भी �े� के िलए 

िहतकर होगा तथा  लोहरदगा बाई पास,रा��ीय राजमाग� का नवीनीकरण सिहत शहर से गावँ को 

जोड़ने हेत ुसड़क िनमा�ण के काय� पर और अिधक जोर िदया जाये । 

इस अवसर पर म� यह भी बताना अपनी िज़�मेदारी समझता ह� ँिक गत पाचँ वष� म� माननीय 

�धानमं�ी �ी नर�� मोदी जी के नेतृ�व म� सरकार �ारा िकए गए िवकास काय� का जन जातीय 

बह�ल �े�� म� अ�छा �भाव पड़ा है,जन-धन योजना के तहत ब�क� से जोड़ने का मामला हो, वहृद 

�तर पर �धानमं�ी आवास योजना के तहत �ामीण� को घर महैुया कराये गए, देश म� �व�छ भारत 

अिभयान के तहत शौचालय िनमा�ण का क�ित�मान �थािपत िकया गया,जनजाित समाज के 

क�याण हेतु समिप�त जनजातीय काय� म�ंालय के बजट को बढ़ाया गया अिपत ु"एकल�य आदश� 

आवासीय िव�ालय" जनजाित बह�ल हर �ख�ड म� खोले जा सक�  इसका माग� �श�त िकया  । 

िकसान और कृिष क�याण हेत ु िवशेष �यास िकए गए, कौशल िवकास कर,अ�य मा�यम� से 

यवुाओ ंके िलए रोजगार के नवीन अवसर� का सजृन िकया गया । 
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इसिलए म� इस िवकासो�मखुी बजट का समथ�न करता ह�,ँ�वागत करता ह�,ँ यह बजट “नए 

भारत के संक�प को साकार करने म� महती भूिमका िनभाएगा । 

मेरा सरकार से िनवेदन है िक देश के उ�वाद �भािवत जनजातीय बह�त �े�� पर अिधक से 

अिधक �यान िदया जाय, िजससे िक यहा ँके लोग� का जीवन �तर न केवल सधुर सके अिपत ुयह 

देश के िवकास क� मु�य धारा म� कंधे से कंधा िमला कर रा�� िनमा�ण म� भागीदार बन सके । 
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*ADV. ADOOR PRAKASH (ATTINGAL) : Great expectation was generated 

across the country even before the presentation of 1st Budget of this 

Government.  People hoped that it would be an innovative Budget and a 

Budget with a difference.  However, it turned out to be a disappointment, as it 

totally ignored the real issues of the economy. 

The Budget is with full of promises without realistic approach as it was in 

the previous Budgets of NDA. 

The Government set a vision to reach at USD 5 trillion economy by the 

year 2024.  In the interim Budget 2019-20 Government had put ten points as 

vision for the decade and the Hon’ble Finance Minister in her Budget Speech 

reiterated it.  But surprisingly employment creation has no space in the vision 

for the decade.  The Government is deliberately avoiding the issue of 

unemployment which is the biggest challenge to the Indian economy. 

Since the last five years Government is boasting of FDI inflows into the 

country.  But the Government has not done any assessment of employment 

generation through FDI.  The answer given in Parliament itself is revealing it. 

Everyone knows that agriculture is the backbone of our economy.  

Around 70% of rural households in the country depend on agriculture and 

allied activities.  They are in utter distress after demonetization and majority of 

them are in debt today.  However, the budget failed to address the issue of 

farmer debt.  On asking repeated questions in Parliament about farmer 
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suicides the Government admitted that there is no data of suicides after the 

year 2015.  Government aims to double farmer’s income by the year 2022 but 

there is no clarity on this promise. 

The decision to increase the cess and excise duty to fuel will cause 

further rise in the price of essential commodities. 

The recent outbreak of viral diseases like Acute Encephalitis Syndrome 

(AES) and the death of more than 150 children in the country was a national 

shame.  It reveals the inefficiency public health system in the country and total 

negligence towards it.  It is very sad to see that there are no proactive 

measures announced in this budget to strengthen the public healthcare sector. 

Government’s flagship project ‘Smart City’ did not find a mention in 

Finance Minister’s speech.   After 4 years of launch only little progress is 

achieved in the Smart City project.  Similar is the case of AMRUT SCHEME 

with slow progress and under utilization of funds. 

Till this date the Government has not studied the after-effects of the 

demonetization drive. 

Sansad Adarsh Gram Yojana (SAGY), the special scheme for the 

development of two Panchayats in each MP’s constituency had 

implementation issues from the beginning.  There was no financial allocation 

for SAGY and no mention has been made in this budget also. 

India has 7500 kms. long coastal-line.  The socio-economic 

backwardness of the coastal-belt is appalling.  Millions of fishermen depend 

upon the sea for their livelihood.  Climate change and global warming is 



10.7.2019                                                       328 

 
causing depletion of marine wealth.  Poor fishermen are always under the 

threat of sea fury and during monsoon season their houses are being 

collapsed.  The issues of coastal people are not addressed. 

Mahatma Gandhi National Rural Employment Guarantee Act 

(MGNREGA) plays a significant role in addressing the rural distress.  Millions 

of rural workers depend on the scheme for their survival.  The wages paid 

under MGNREGA remains below the minimum wages in many states.  The 

demand to raise MGNREGA wages has not been considered. 

Coming to the effect of the budget on the state of Kerala there is a clear 

discrimination against the state.  The flood hit state is struggling for 

reconstruction.  Kerala once the pride of health and family welfare fully 

deserves an AIIMS.  This has been denied to the state.  Railway development 

of the state is also ignored.  The budget also neglected the rubber farmers and 

no assistance provided for price stabilization. 

The message of this budget can be concluded as ‘forget old promises 

and take new ones’. 
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िव� म�ंी तथा कॉप�रटे काय� म�ंी (�ीमती िनम�ला सीतारमण): ध�यवाद, �पीकर सर । सबसे 

पहले म� आपके �ारा इस पूर े सदन को ध�यवाद कहना चाहती ह�ं । I wish to thank all 

Members of this House who actively participated in the general discussion on 

the Budget which was presented to this House.  The discussions have been 

very much in detail and the number of MPs who participated in the discussion 

makes me feel very reassured that this House shall give maximum attention to 

issues relating to the economy because, as I said during my Budget Speech, 

our emphasis is to ensure that economic growth which is the prime instrument 

to bring ‘Sabka Saath, Sabka Vikas’ will be the focus of this Government as 

much as national security. 

 I wish to thank and name each of the hon. Members who have spoken in 

this discussion.  

1. Dr. Shashi Tharoor.  

2. Shri Jayant Sinha  

3. Shri T. R. Baalu  

4. Shri Kalyan Banerjee 

5. Shri Vinayak Bhaurao Raut 

6. Shri Santosh Kumar  

7. Shri Bhartruhari Mahtab  

8. Shri Sukhbir Singh Badal  

9. Shri Raghu Rama Krishna Raju 

10.  Kunwar Danish Ali 

11.  Shri Sunil Dattatray Tatkare  
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12.  Shri Jagdambika Pal  

13.  Shri Pradyut Bordoloi  

14.  Shri Baidyanath Prasad Mahto 

15. Shrimati Aparajita Sarangi  

16. Tokheho Yepthomi  

17. Shri Jugal Kishore 

18.  Shri Ramesh Bidhuri  

19. Shri Harish Dwivedi  

20.  Shrirang Appa Barne 

21.  Shrimati Raksha Nikhil Khadse  

22. Shri Bhagwant Mann 

23. Shri Virendra Singh  

24.  Shri Nama Nageswara Rao 

25. Shri Vinod Kumar Sonkar 

26. Shri Ramchandra Paswan 

27. Shri A Ganeshamurthi 

28. Shri H. Vasanthakumar 

29. Shri S R Parthiban  

30. Dr. Kirit P. Solanki  

31. Shrimati Pratima Mondal 

32.  Shri Nandkumar Singh Chauhan  

33. Shrimati Ranjanben Bhatt 

34. Shri Mitesh Rameshbhai Patel  
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35. Shrimati Preneet Kaur 

36.  Ajay Mishra Teni  

37.  Sushri Sunita Duggal  

38.  Shri A. Raja 

39. Shrimati Rekha Verma  

40.  Shri K. Subbarayan 

41. Shri Sisir Kumar Adhikari 

42. Shri Nalin Kumar Kateel 

43. Col. Rajyavardhan Rathore 

44.  Shri Anto Antony 

45. Shri Margani Bharat 

46. Shri P. P. Chaudhary 

47. Shrimati Supriya Sadanand Sule 

48. Shri Ram Mohan Naidu Kinjarapu 

49.  Shri Kapil Moreshwar Patil 

50. Shri Feroze Varun Gandhi 

51.  Shri Dileshwar Kamait 

52.  Shri B B Patil  

53.  Shrimati Rama Devi 

54. Shri Sudhakar Tukaram Shrangare 

55.  Shri Janardan Singh Sigriwal 

56.  Dr. K. Jayakumar 

57. Dr. Shrikant Eknath Shinde 
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58. Shri Rajendra Dhedya Gavit 

59. Shri Rajan Baburao Vichare 

60. Shri S. Gnanathiraviam 

61. Shri Bhagwanth Khuba 

62. Shri Girish Chandra 

63.   Shri K. Navaskani 

64.   Shri Anubhav Mohanty 

65. Shri Naranbhai Kachhadia  

66. Adv. A. M. Ariff 

67.  Shri G M Siddeshwar 

68. Shri N.K. Premachandran 

69. Shri Asaduddin Owaisi 

70. Shri Tirath Singh Rawat 

71.  Shri Saptagiri Sankar Ulaka 

72.  Shri Thomas Chazhikadan 

73.  Shrimati Aparupa Poddar 

74. Shri Gajanan Kirtikar 

75. Shri Sunil Kumar Pintu  

76. Shri Asit Kumar Mal 

77. Dr. Subhash Sarkar 

78. Shrimati Anupriya Patel  

79. Shrimati Rita Bahuguna Joshi 

80. Shri M. Selvaraj  
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81. Shri Hanuman Beniwal  

82. Shri Vijay Baghel 

83.  Shri Talari Rangaiah 

84.  Shri Pankaj Chaudhary 

85. Shrimati Meenakashi Lekhi 

86.  Shri M.K. Raghavan 

87.  Shrimati Sumalatha Ambareesh 

88.  Dr.  D. Ravikumar  

89.  Dr. Virendra Kumar 

90.  Shri Nihal Chand 

91.  Kunwar Pushpendra Singh Chandel 

92.  Adv. Ajay Bhatt 

93.  Shri P. Raveendranath Kumar 

94.  Shri Ratansinh Magansinh Rathod 

95.  Prof. Saugata Roy 

96.  Shrimati Locket Chatterjee 

97.  Shri Badruddin Ajmal 

98.  Kumari Agatha K Sangma 

99. Shri Pradeep Kumar Singh 

100.  Shri Komati Reddy Venkat Reddy 

101.  Shri Sanjay Kumar Bandi 

102.  Kumari Goddeti Madhavi 

103. Shri Khagen Murmu 
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104. Shri Thol Thirumaavalavan 

105. Shri Ravi Kishan 

106. Shri Prathap Simha 

107. Shrimati Sangeeta Azad 

108. Shri Sangam Lal Gupta 

109. Shri Tapir Gao  

110. Shri Om Pavan Rajenimbalkar 

111. Shri Mukesh Rajput 

112. Shri Dharmendra Kashyap 

113. Shri Gaurav Gogoi 

114. Shri Sushil Kumar Singh  

115.  Shri Ramcharan Bohra 

116. Dr. Subhash Bhamre  

117. Shri Parbatbhai Savabhai Patel  

118. Shri Ajay Tamta 

119. Shri Raju Bista 

Probably, four more hon. Members have spoken this afternoon.  

As of last night, there was a cumulative total of fifteen hours and nine 

minutes spent on the discussion.  In addition to that, you may add the time that 

has been spent here now. So, I am extremely grateful to the Members who 

have volunteered to speak, came up with a lot of suggestions and questions 

and it is really very inspirational that the Budget has evinced so much of 

interest in this House.  
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 I just want to bring in a factual picture of how this Budget has been 

presented to this House.  There was an Interim Budget which was presented 

for 2019-20 in the Parliament on 1st February, 2019. The connected 

Appropriation Bill and the Vote on Account were passed.  It was effective till 

31st July, 2019.  As a result, this Budget which is now being passed is 

essentially to keep the continuity post 31st July to maintain Government and its 

expenditure and also to provide for the fiscal year which has already 

commenced. 

 With the constitution of the Seventeenth Lok Sabha and the formation of 

a new Government, the regular Budget – as this is now called – for 2019-20 

has been proposed to the Parliament in this Session. The regular Budget, as 

we call it, 2019-20 which includes the Finance Bill, 2019 and the Demands for 

Grants, 2019-20 will cover the entire fiscal year 2019-20.   

 I also wish to draw the attention of the hon. Members, through you, 

respected Speaker Sir, that this is the second Budget after the implementation 

of the Goods and Services Tax from 1st July, 2017.  So, I would like to just 

draw your attention and elaborate on some of the highlights of the Budget 

Estimates for 2019-20. 

 The entire details including the financial data are all provided in the 

entire set of Budget documents which were given to all Members.  With 

continued emphasis on empowering States, the total resources transferred to 

the States including the devolution of States’ share in taxes and the releases 

under the Centrally sponsored schemes in BE 2019-20 are estimated to be 



10.7.2019                                                       336 

 
Rs.13,29,428 crore. I repeat that the amount is Rs. 13,29,428 crore. This 

entails an increase of Rs. 82,845 crore over the RE of 2018-19 and Rs. 

2,44,298 crore more than the actuals of 2017-18. So, I want to emphasise that 

two years after the GST implementation, even as we present this Budget, we 

are very clearly saying that, under the Centrally sponsored schemes, the 

amount that have been spent is far higher than what it was earlier.  

 The Budget, 2019-20, reflects the Government’s commitment – I am 

happy to say that – to substantially boost investment in agriculture, 

substantially boost investment in social sector particularly in education, and 

health.  Keeping the fiscal deficit at 3.3 per cent of GDP as against 3.4 per cent 

which was envisaged in the Interim Budget in BE 2019-20, the Government is 

committed to continue the path of fiscal consolidation – let me reassure this 

House – without compromising on the requirements of public expenditure 

placed by the various sectors.  
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15.00 hrs 

So, there need not be any worries or anxiety that if we are really insisting 

on keeping the fiscal consolidation map, will the social sectors like health and 

education suffer? No, not at all. We are ensuring that they are taken care of, 

and this has been achieved through prudent rationalisation of expenditure and 

mobilisation of additional resource. In the Budget Estimates of 2019-20, those 

who are interested in the numbers, I would like to repeat here, the total 

expenditure is placed at Rs. 27,86,349 crore, showing an increase of Rs. 

03,44,136 crore. The total expenditure of the Government has increased by 

Rs. 03,44,136 crore over the BE of 2018-19, and then an increase again of Rs. 

03,29,114 crore over the RE 2018-19. So, with figures, I wish to say 

here.…(Interruptions) 

माननीय अ�य� : माननीय मं�ी जी, आप उनको बोलने के िलए एलाऊ मत क�िजए । आप अपना 

�र�लाई कंटी�यू क�िजए । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, म� आपको बाद म� बोलने का मौका दूगंा । अभी आप बैठ 

जाइए । 

…(�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, on concerns over the figures – the 

figures which have been released till now, figures which have been picked up 

from other sources like Economic Survey, which the Chief Economic Advisor 

has brought out – I have a separate section to address them during my 

Speech today.…(Interruptions) So, I hope, that will address the concern. If only 
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I can read your mind, hon. Member, I will.…(Interruptions) Hon. Speaker Sir, 

Prof. Sougata Ray is a very senior Member and has a lot of concerns. He 

noticed my absence about not being in the House yesterday. I shall respond to 

him and to the concerns that he has raised with just one comment to make 

that, the data did not make a part of my Speech. It was something which I 

myself stood up to say as soon as I finished the Budget Speech, with your 

permission. I wish, Prof. Sougata Ray heard me saying that then that it was 

part of the annexure to my Speech and part of our entire Budget document. 

 Respected Speaker Sir, if only the Professor and a senior Member of 

this House, as much as he noticed that I was not in the House, heard me as 

much as I spoke that day, and went over the weekend, into the Budget 

Document, he would not have this question today. But, never mind! 

 So, with your permission, I continue my reply to the Members. The 

Budget Estimate, which I have read out now, clearly shows increase in 

Government’s expenditure, and the total expenditure includes a provision of 

Rs. 12,02,404 crore under various schemes. So, the expenditure figures, 

particularly on sectors which will be of keen interest for most of us, I have 

explained here.  

There are, of course, a lot of questions about Tax Receipts. I will take 

one minute of your precious time, hon. Speaker Sir. The Gross Tax Receipts, 

and this is not something which I am saying today, they are all in the 

documents, are budgeted at Rs. 24,61,195 crore in the BE 2019-20. About the 

Tax Receipts, Members may please note what I said in the BE 2019-20. It 
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marks an increase of Rs. 02,13,020 crores, that is, 9.48 per cent increase in 

Tax Receipts over 2018-19 RE. 

 Centre’s net tax revenue, after transfer of State share and National 

Disaster Response Fund, is estimated to be Rs. 16,49,582 crore, with an 

increase of 1,65,176 crore, again an increase of 11.13 per cent over the RE of 

2018-19.  So, nowhere, I re-assure you Speaker Sir, there is a decline.  

Expenditure is improved and increased; income receipts have also increased.  

So, I would like to assure this House that the figures, which I am reading now, 

are there for you to refer, and if necessary, come back to me again. The non-

tax revenue receipts are estimated at Rs. 3,13,179 crore in the BE of 2019-20 

and the revenues expected from disinvestment, which will be of interest to 

many of our Members, are budgeted at a realistic Rs. 1,05,000 crore in BE 

2019-20.  

 Now, let me assure you again, the projections made in the Budget are 

realistic and adequately provide for the items of expenditure such as Defence 

expenditure, pensions and salaries, internal security and other welfare 

programmes and establishment expenditure of the Government itself. So, to 

fully finance these expenditure commitments, necessary resource mobilization 

from tax and non-tax sources have also been envisaged.  

 As I said, Members have taken a lot of interest, a lot of inputs have 

come from Members who have raised various different questions, but here, I 

wish to aggregate the various comments made by different Members.  Some of 

them will relate to one or two members, some of them will relate as my 
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response, some of them will relate to many Members.  So, I have tried only to 

collate all of them by topic and the responses from each one of those hon. 

Members who have raised the questions.  So, instead of going through 

response by each Member, I am going with a collective collated version, so 

that all of our time can be more optimally utilized. I recollect that when I was 

presenting the Budget, I have very clearly said that this Budget certainly comes 

at a time when an interim Budget had already been presented. I am also 

conscious that this is the last year of the 14th Finance Commission and this 

year, probably some time in October-November, the 15th Finance 

Commission’s Report will be received.  It will be submitted to Rashtrapati Ji 

and then of course, the Government will get to see it. Therefore, the Budget 

which comes in February of 2020, will take onboard the recommendations, as 

it would be then decided of the new Finance Commission. But then this Budget 

definitely, as I kept saying to some of my colleagues, has two bookends - one 

is the interim Budget, which was submitted in February before the elections 

and the fact that there is a Finance Commission.  Between the two bookends, 

we are making provisions, and therefore, this Budget gives a big picture of this 

newly elected Government, which has a strong mandate from the people of 

India. As a result, the big picture tells you what we want to do in 10 years, 

which was broadly mentioned even during the interim Budget.  Even as it does 

roll out the 10- year vision, we have kept ourselves a mid-decadal target, which 

is the US$ 5 trillion economy.   
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 Towards it, we spoke of effectively bringing a good cycle towards 

investment, towards generating more jobs, towards greater manufacturing 

within India and making India a manufacturing hub. How would we do it?  We 

would do it by bringing in more steps towards having greater investments 

drawn into this country.  For promotion of growth, among many other things, a 

few things, to which I want to draw the attention of the House to, which is also 

a part of what some of the Members have raised, Foreign Direct Investment 

Policy sees further liberalization.  There is a turnover limit hike as regards 

lowering of the corporate tax from 30 per cent to 25 per cent.  Today, only 

companies which have up to Rs. 400 crore get covered under the 25 per cent 

taxation.  There is additional income tax deduction of Rs. 1.5 lakh on the 

interest paid on loans taken to purchase electric vehicles and moving the GST 

Council for the reduction of GST rates on electric vehicles from 12 per cent  to 

five per cent. Along with all this, Government has also increased the scope of 

voluntary pension scheme for retail traders and shopkeepers, with an annual 

turnover of less than Rs. 1.5 crore.  I also want to draw the attention of the 

House that Government has made it very clear that its intention to push the 

infrastructure development of the country with an intention to invest Rs. 100 

lakh crore in infrastructure over the next five years.  

These are some of the steps through which we want to improve 

investments in the country.  There is also the scheme for funding, upgradation 

and regeneration of traditional industries, which has been started to facilitate 

cluster-based development to make traditional industries more productive, 
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profitable and capable of generating sustained employment opportunities.  

Again, we are making sure that there are reductions of Custom Duty on certain 

raw materials and capital goods, all of which are necessary for better 

promotion of domestic manufacturing.  

You are aware, keeping women in mind, we have extended the scheme 

to at least provide Rs. 1 lakh to a member of every SHG group.  So, with all 

this, promotion of economic growth will be on top of our agenda. At the same 

time, taking care of the kisan of the country, we have ensured that cash 

transfers under the PM-Kisan providing for an income of Rs. 6,000 annually to 

all farmers, which was earlier limited only to farmers, who were holding less 

than two hectares of land.  Now, it is available for all farmers throughout the 

country.   

Further, to give focused attention to issues of growth, the Government 

has constituted a 5-member Cabinet Committee on Investment and Growth 

chaired by the hon. Prime Minister himself.  So, if we have set the target of 

US$ 5 trillion economy, it is because we are also taking very strong steps for 

promotion of growth.  For promotion of growth, incentivizing investment, 

ensuring that investment comes to this country and it makes a collective sense 

for us to draw the attention of all the investments which can come saying that 

this country has the correct eco-system for it.  That is why, policy changes are 

always prominently placed before the people. 

 I come to the data, data which is of great interest for many of our 

Members who actually have started, rightly because they want clarity, to 
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question as to why there are so many different figures floating around.  I would 

like to come specifically to the GDP growth rate related questions which all 

Members probably were meaning to ask me.   

 I seek their complete attention so that all doubts are dispelled.  The 

growth rate of nominal GDP for 2019-20 in the Budget Documents, has been 

projected at 12 per cent over the advance nominal GDP estimates of Rs. 

188,46,731 crore for 2018-19.  The advance estimates of 2018-19 were 

released – the dates are important – on 7th January, 2019.  The next figure is 

equally important so that all the gaps can be filled up.  The growth rate of 

nominal GDP for  2019-20 in the Economic Survey – please note that the first 

one was from the Budget Documents, and this is about the Economic Survey – 

has been projected at 11 per cent over the provisional nominal GDP estimates 

of Rs. 190,10,164 crore of 2018-19.  The provisional estimates for 2018-19 

were released on 31st May, 2019.   The first one was on 7th January, 2019.  

This one was released on 31st May, 2019.  Both the projections, I underline, 

‘both the projections’ are consistent with each other, as each of them projects 

the nominal GDP of Rs. 211,00,607 crore for the year 2019-20.  This is 

because as compared to the Economic Survey, the higher GDP growth rate of 

12 per cent projected in the Budget Documents of 2019-20, is on a lower base, 

lower GDP base for 2018-19. 

 So, why did the Budget use it?  Naturally, that would be the question 

next: Why did the Budget use it, which is different from the Economic Survey? 

The Economic Survey is produced by the CEA, and the Government of India 
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holds a respectful arms distance with the Economic Survey.  Please do 

recollect that. And, why did the Budget Documents use this figure?  A lower 

GDP base of 2018-19 has been used in the Budget Documents as the same 

GDP base was used in the Interim Budget of 2019-20 projected and presented 

in January, 2019. Remember, the figures, which were used then in the Budget 

Documents, were released on 7th January.  It is so latest.  Using the same 

GDP base, ensures comparability – Budget to Budget, Interim and the 

Regular, Regular with the last year Regular.  It is possible only by using 

comparable base.  So, using the same GDP base ensures comparability of 

deficit ratios projected for 2019-20 in both the Interim and in this July Budget, 

and as much as what was relevant data in the last year’s Budget. 

 So, I hope, scholars, respected hon. Members of this House who 

thought that too many figures were floating around, would now be clear that 

they have reasons for being there; and it is, therefore, the consistency with 

which the Government’s Budget Document is produced – whether it is Interim 

or the Regular as different from what is used in the Economic Survey.  All right!  

So, I hope, Members can now look at afresh …(Interruptions)  

SHRI GAURAV GOGOI (KALIABOR):  Which is the correct figure – private or 

official? …(Interruptions) 

SHRIMATI NIRMALA SITHARAMAN: So, you can please look at what has 

been given to you officially …(Interruptions) 

 Hon. Speaker, Sir …(Interruptions) 
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माननीय अ�य�: माननीय सद�य, म� आपको भी बोलने का मौका दूगंा । आप बैठ जाइए । 

…(�यवधान) 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): Hon. Speaker, Sir, we had 

heard them very patiently.  The hon. Finance Minister is replying now. They 

should hear her …(Interruptions) 

माननीय अ�य�: माननीय सद�य, आप बैठ जाइए । 

SHRI PRALHAD JOSHI: Is disturbing someone your right? …(Interruptions) I 

am telling you that it is unfair. …(Interruptions) 

HON. SPEAKER: Madam, you please continue.  

… (Interruptions) 

माननीय अ�य�: माननीय सद�यगण, �लीज आप सब बैठ जाइए । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, जब तक म�ंी जी बोल�गी, तब तक कोई भी बीच म� नह� 

बोलेगा । आपको जो भी �लै�रिफकेशन लेना है, आप मझु ेबताए ं । म� माननीय मं�ी जी से उसे 

�लीयर कराऊंगा । 

…(�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Hon. Speaker, thank you very much.   

…*  And even if that is not sufficient, I am quite happy to receive Members in 

Room No. 36 with due respect. …(Interruptions) Sir, quite a few Members have 

said that the Central Government provides fund to National Disaster Response 

                                    
* Not recorded. 
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Fund. …(Interruptions) It is a cess-based Fund.…(Interruptions) The NDRF is 

constituted under Section 46 of the Disaster Management Act of 

2006.…(Interruptions)  

माननीय अ�य�: माननीय मं�ी जी, एक िमनट । 

…(�यवधान) 

HON. SPEAKER: Hon. Members, please sit down.  

… (Interruptions) 

माननीय अ�य�: माननीय सद�यगण, म� आप सभी को �यव�था दे रहा ह�ं । �लीज, एक बार आप 

बैठ जाइए । 

…(�यवधान) 

PROF. SOUGATA RAY (DUM DUM): Sir, there is a point of 

order.…(Interruptions) 

माननीय अ�य�: दादा, �लीज़ आप बैठ जाइए । म� आपको �यव�था द ेरहा ह�ं । 

…(�यवधान) 

PROF. SOUGATA RAY : Sir, there is a point of order.…(Interruptions) 

HON. SPEAKER: No point of order. I am not allowing any point of order.  

… (Interruptions) 

माननीय अ�य�: माननीय सद�यगण, अधीर रजंन जी बोलने वाले ह� । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, ऐसी कोई भी बात जब मेर ेपास आएगी तो म� िनि�त �प 

से देख लंूगा । 

…(�यवधान) 
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�ी अधीर रजंन चौधरी (बहरामपुर): सर, एक छोटा-सा िनवेदन है । माननीय िव� मं�ी जी का 

भाषण हम लोग बड़े �यान से सनु रहे ह�, लेिकन �यान से सनुने का मतलब यह नह� है िक हम� 

गमुराह िकया जाए और हम गमुराह होते रह� । यह तो ठीक नह� है ।…(�यवधान) अगर कह� हम� लगे 

िक इनके भाषण �ारा हम� गमुराह करने क� कोिशश हो रही है, तो हम �लै�रिफकेशन मांगेगे ही ।  

�लै�रिफकेशन मांगने का मतलब यह नह� िक …(�यवधान) 

माननीय अ�य�: कोई भी बात �रकॉड� म� नह� जाएगी । 

…(�यवधान)…* 

माननीय अ�य�: माननीय सद�य, आप पहली बार आए ह� । �लीज़, बैठ जाइए । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, म� बाद म� आप सभी को बोलने का मौका दूगंा, कोई पाइटं 

ऑफ ऑड�र नह� । दादा, म� आपको �लै�रिफकेशन करने का मौका दूगंा । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�यगण, म� आप सभी का �लै�रिफकेशन कराऊंगा । �लीज़, आप 

सभी बैठ जाइए । 

…(�यवधान) 

माननीय अ�य�: माननीय मं�ी जी के भाषण के अलावा कोई भी बात काय�वाही म� नह� जाएगी । 

…(�यवधान)…* 

माननीय अ�य�: माननीय िव� मं�ी जी ।  

…(�यवधान) 

 

                                    
* Not recorded. 
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माननीय अ�य� : माननीय सद�य, आपको एलाऊ नह� िकया है, �लीज बैठ जाइए । माननीय 

िव� मं�ी जी । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, आसन पैर� पर है, बैठ जाइए । 

…(�यवधान) 

माननीय अ�य� : आसन पैर� पर है, �लीज बैठ जाइए ।  

…(�यवधान) 

माननीय अ�य� : �लीज बैठ जाइए, आसन पैर� पर है । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, आसन पैर� पर है, �लीज बैठ जाइए । 

…(�यवधान) 

माननीय अ�य� : गौरव जी, �लीज सबको बैठाइए । 

…(�यवधान) 

माननीय अ�य� : दादा, आसन पैर� पर है । आप व�र� सद�य ह� । �लीज बैठ जाइए । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, आसन पैर� पर है । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�यगण, म�ने आपको पूण� �यव�था द ेदी थी । सभी काय�वाही को 

देखने के बाद सदन म� जो उिचत होगा, आपसे चचा� करके उसे काय�वाही से हटाया जाएगा । 

…(�यवधान) 

माननीय अ�य� : दादा, �यव�था द ेदी है । 

…(�यवधान) 
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माननीय अ�य� : �लीज बैिठए । 

…(�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I talk about the Central Government 

funds. …(Interruptions) 

माननीय अ�य� : माननीय सद�य, म�ने �यव�था दे दी है । आप बैठ जाइए । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, आप �लीज बैठ जाइए । 

…(�यवधान) 

माननीय अ�य� : माननीय िव� मं�ी जी । 

…(�यवधान) 

माननीय अ�य� :माननीय सद�य, बैठे-बैठे मत बोिलए । 

…(�यवधान) 

माननीय अ�य� : माननीय िव� मं�ी ।   

SHRIMATI NIRMALA SITHARAMAN: Sir, the Central Government provides 

funds through the National Disaster Response Fund (NDRF) which is a cess-

based Fund meant for providing relief of immediate nature in case of natural 

calamities, which is given to the States.  NDRF is constituted under Section 46 

of the Disaster Management Act, 2005.  National Calamity Contingency Duty 

(NCCD) is levied to finance the NDRF and additional budgetary support is 

provided as and when necessary. A provision also exists to encourage any 

person or institution to make a contribution to the NDRF.  Eventual to 

implementation of the GST, collection on account of the NCCD is on the lower 



10.7.2019                                                       350 

 
side and, therefore, Gross Budgetary Support is being provided to supplement 

the requirement in this respect. 

 In addition, funds are also allocated under the State Disaster Response 

Fund (SDRF) as Finance Commission grants.  The amount of annual 

contribution to the SDRF of each State for each financial year would be as 

recommended by the Finance Commission for its award period.  The share of 

the Central Government in the SDRF shall be remitted to the State 

Governments in two instalments, in June and December, in each financial 

year.  Normally, there arises a lot of discussion because when the amounts are 

due between June and December, there is a feeling that the Centre has not 

released the funds.  But these are the two mileposts for releasing of such 

funds.   

 The State Governments shall also transfer their contribution to the SDRF 

in two instalments in June and December of the same year provided that the 

Ministry of Home Affairs, upon being satisfied that exigencies of a particular 

calamity so warrant, may recommend an earlier release of the Central share 

up to 25 per cent of the fund due to the States in the following year.  

 So, I just want to highlight that to meet the requirement of any natural 

calamities for the year 2019-20, the BE is Rs. 10,000 crore for the NDRF and 

Rs. 10,343.85 crore for the SDRF.  Even those details are very clearly given 

and the data for the amount distribution by the States are also available.  So, I 

would like to have a quick reference as to what has been festering in the name 

of Non-Performing Assets. … (Interruptions) 
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PROF. SOUGATA RAY : Madam, what is the total figure of NPA? 

SHRIMATI NIRMALA SITHARAMAN: Sir, the banking system in the country 

has been operating against a very severe challenging backdrop and that 

backdrop is also aggravated by the difficult global economic conditions and 

that has lasted for a long period. So, it has generally adversely affected the 

bank’s asset quality, earnings and also the capital adequacy.  The problems in 

the banking sector have even more aggravated due to the stressed non-

performing assets, (NPAs).  This was recognised by the RBI.  The Reserve 

Bank of India in December, 2015 had an Asset Quality Review (AQR).  Some 

of the primary reasons as was recognised by the RBI’s Committee are here.  

There has been spurt of stressed assets in the recent times and they have 

said, inter alia, aggressive lending practices during the downturn, some wilful 

defaults, some loan frauds, corruption in some cases and also the economic 

slowdown have all contributed to it.  Systemic factors also have added to it 

such as a culture amongst some people lacking credit discipline and then, lack 

of domain expertise for loans to specialised nature, large exposure to some 

consortiums which have really had poor governance, non-adherence to loan 

covenants and so on. So, this Government came up with the 4 R strategy 

consisting of recognition of NPAs transparently leading to resolution: the first 

R, recovery of value from stressed assets; the second R, recapitalizing the 

Public Sector Banks; the third R and the fourth R – reforms in Public Sector 

Banks and financial eco-system, thereby trying to reduce the NPAs in total.   
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 We also want to very clearly identify and mark what we have done in 

terms of bringing change in the credit culture through the Insolvency and 

Bankruptcy Code which fundamentally changed the credit borrower 

relationship by taking away the control of defaulting companies from promoters 

or owners and debarring the wilful defaulters.  

 The second is the Securitisation and Reconstruction of Financial Assets 

and Enforcement of Security Interests Act which was also amended to make it 

more effective with the provision for three months imprisonment in case the 

borrower does not provide asset details and for the lender to get possession of 

the mortgaged asset within 30 days.  These have been absolute milestone 

steps taken towards addressing the issue of NPA and we strongly believe that 

we are not only acting from the point of view of drawing investments with 

newer activities but ensuring that the NPA issue is solved in a holistic fashion. 

…(Interruptions) 

PROF. SOUGATA RAY: Madam, please give us the NPA numbers. 

…(Interruptions) 

माननीय अ�य�: सौगत दादा ने कहा था िक म� सदन म� उठकर बीच म� कभी नह� बोलूंगा  । 

आपने कहा था, सबने कहा था, मेरा आपसे आ�ह है, सदन आपका है । िव� मं�ी जी के बाद म� 

आपको �ले�रिफकेशन के िलए समय दूगंा । 

…(�यवधान) 
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माननीय अ�य�: बीच म� नह� दादा, दादा �लीज  । माननीय सद�य, आप बैठे-बैठे न बोल� । 

माननीय सद�य आप सबने कहा था, आपको जब �ले�रिफकेशन क� आव�यकता होगी तो म� 

आपको समय दूगंा । 

…(�यवधान) 

माननीय अ�य�: माननीय सद�य अभी मं�ी नह� बने ह� । भगवान ने आपको मं�ी बनाया है । 

…(�यवधान) 

SHRIMATI NIRMALA SITHARAMAN: Sir, over the last five financial years, 

Public Sector Banks were recapitalised to the extent of Rs. 3,19,497 crore with 

the infusion of Rs. 2,52,987 crore by the Government and mobilisation of over 

Rs. 66,510 crore by the PSBs themselves.  So, we have ensured that we 

address the NPA issues so that the banking sector will not have to struggle for 

funds and for addressing newer credit requirements.  

 Sir, one of the major concerns which some of the Members have said is 

that I have not read even one paragraph on agriculture.  It is said that no 

mention of agriculture has been made. I was surprised to hear this because if I 

have elaborated much during my Budget Speech, it was for the agriculture 

sector, it was for farmers welfare, it was for modernizing agriculture and it was 

for making sure that agriculture in India gets prominence. Now, in response to 

the questions which have been asked by some of the Members, I would like to 

put that record straight.  

 Of course, every Ministry comes up with an Annual Report from their 

Ministry side to explain what exactly they have done over the year or several 

years.  In the Budget, of course, we come up with some mentions of each of 
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the Ministries.  Therefore, on the agriculture subject, understanding that there 

are definitely a lot of challenges in the agrarian sector, not forgetting that 

legacy of the past is not something that has arisen during the period of 2014-

19 alone, we are looking at a comprehensive solution for agriculture related 

matters.  It is our Government that has realised very early, after taking over the 

responsibility in 2014, that the agriculture sector needs huge transformational 

steps.  It is in this context that the Prime Minister had committed to doubling of 

farmers’ income by 2022 and our Government has developed a strategy for 

doubling farmers income based on the recommendations of the Committee on 

Doubling Farmers’ Income.  So, it is not as if we have just come up with a 

couple of schemes. This is clearly based on the recommendations given by the 

Committee on Doubling of Farmers’ Income and thanks to our policy.  Let me 

put some data on record.  The country now produces foodgrains totalling 289 

million tonnes, horticulture export is 385 million tonnes and 180 metric tonnes 

of milk is now being produced and you know often in this House during the 

Question Hour, several Members have asked the Ministers concerned and 

they have said how India tops the chart of production of vegetables, fruits, milk 

and so many other agricultural products.  

 The Universal Soil Health Card Scheme enhanced intensified coverage 

under the micro-irrigation, particularly, when we have a water problem all over 

the country, micro-irrigation is the way to go.  Neem coated urea has been 

promoted and providing easy access to all the farmers to fertilizers has 
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reduced the cost of cultivation. Again this is something which has been 

repeated all the while.   

 After 2014, we have never seen queues of farmers waiting for fertilizer. 

There has been no lathi charge when farmers were waiting to collect their 

fertilizer. Earlier, the history was when farmers went for their fertilizer, they 

were beaten; and they were thrashed. Therefore, I would like to say that our 

measures have made a difference to the farmers. …(Interruptions) Our new 

policy on the MSP, where a minimum of 50 per cent is added to the margin of 

profit on the cost of cultivation, is something which will be of great interest to all 

the Members of Parliament who are here today. We have often heard 

discussions on Swaminathan Commission. I will come to that in a minute.  

 With the adoption of this new MSP Policy in 2018, all the commodities, I 

underline, all the commodities for which MSP is notified have seen a big jump 

in the MSPs. Earlier, we have heard only wheat and rice. There are 22 or 24 

such items which are mentioned in the MSP list. We have never heard of any 

of them getting the MSP before 2014. Whereas now, 2014 onwards, you have, 

for every one of the 22 items listed, the MSP being provided, MSP being given 

and procurements happening on the ground. …(Interruptions) 

 Market reforms have been our policy’s cornerstone. Some of the 

initiatives included will link the National Agricultural Market through e-NAM, a 

new market architecture consisting of GrAMs, that is, competitive wholesale 

markets and agri-exports. In 2018 Budget, we had provided for a non-

budgetary corpus fund of Rs.2,000 crore to supplement the budgetary 
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allocations and accelerate the pace of coverage under the e-NAM and the 

GrAM. The Ministry of Commerce has also adopted an agri-export policy which 

is targeting to double the agri-exports by 2022. So, it is not just the farmers’ 

income but also the agri-export that shall double by 2022 because of our 

policies.  

 If all these are reforms for agriculture, we have not forgotten the welfare 

measures, the measures that we need to take for the sake of the farmers. We 

have rolled out the PM-KISAN under which Rs.6,000 is annually transferred to 

every farmer, irrespective of the size of holding. This historic step costing 

Rs.87,000 crore in a year has been enabled by this Government. Everybody 

who talks about farmers’ welfare, please note, we have not just spoken about 

it; we have acted on it; and this is the kind of Budget that has been given for 

the farmers’ welfare. 

 We are now working on a pension scheme for all the farmers under the 

scheme called Pradhan Mantri Maan Samman Yojana. Again, just to make 

sure that greater focus is given on risk management through Crop Insurance 

Scheme, that is also being accelerated. I mentioned earlier, Mr. Speaker, Sir, 

about the National Farmers Commission, what is otherwise popularly known as 

the Swaminathan Commission. It is our Government that took it seriously and 

started implementing the recommendations since 2014. Of the 272 

recommendations, some of the recommendations have already been 

implemented. The most important recommendation relates to giving the 

farmers 50 per cent of the cost of production as profit margin. Again, it is our 
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Government that took the historic decision of providing a minimum of 50 per 

cent as the margin of profit on the cost of production in the year 2018. 

…(Interruptions) So, that is very important to notice about agriculture. There is 

not just mention of one paragraph but several instances where the 

Government has reached out and will reach out further to our farmers. 

 Minimum Support Price (MSP) is notified annually for rabi and kharif 

crops. Accordingly, MSPs have been notified regularly, including for kharif 

2019, which is already done.  

 Sir, I want to draw your attention very quickly to Zero Budget Farming on 

which a lot of work has been started. Greater details will be shared with the 

respectful Members of Parliament.  

 Sir, I shall get into the details of crop insurance but keeping the time in 

mind and because I have a few more other things to share on agriculture, I 

want to draw your attention to the fact that 5.61 crore farmers have been 

covered under the crop insurance schemes between 2018 and 2019 over an 

area of about 30 per cent of the gross cropped area. We are taking steps to 

use special technology, smart phones, rationalise the number of crop-cutting 

experiments and it is ensured that it is conducted in the presence of all 

concerned stakeholders – farmers, insurance agencies, the State Government 

representatives and the local elected representatives. They all can be there 

when the stakeholders are invited to talk on these things.  

 We are also planning to make the whole thing voluntary so that the 

farmers willing to pay the premium will alone be covered under these schemes. 
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So, let me assure that the Members’ concern on farmers is well addressed and 

the Budget did speak quite a lot about it.  

 Sir, again questions were raised that Mahatma Gandhi National Rural 

Employment Guarantee Scheme (MGNREGS) does not get money 

adequately. Pradhan Mantri Awas Yojana (PMAY) does not receive money 

adequately. I would like to address this issue. I want to say that, first of all, both 

the schemes, MGNREGS and PMAY, are demand driven schemes. In 2018-

19, the Budget Estimates in MGNREGS was at Rs.55,000 crore. 

…(Interruptions) However, depending on the demand for work, as MGNREGS 

is a demand driven scheme as I said a minute ago, the allocations were 

enhanced at the RE level to Rs.61,084 crore. So, compared to the BE of 2018-

19 of Rs.55,000 crore, there has been an increase of Rs.5000 crore in 

MGNREGS allocation. …(Interruptions) Additionality will be examined at the 

RE stage in the current year’s Budget. …(Interruptions) 

 Hon. Speaker, Sir, if I am being rebutted, even before hearing the whole 

thing, even before I conclude my point, I may have to add in here that 

MGNREGS implementation during UPA, which was criticized by the CAG and 

the implementation now mark a very big difference and that should answer the 

hon. Members. The CAG pointed out to very big slippages, wrong doings, 

wrong records. …(Interruptions) That was the CAG’s report. …(Interruptions) 

So, on MGNREGS the difference now is, we are implementing it better than 

what was done earlier. …(Interruptions)  
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 Sir, the additionality will be examined at the RE stage in the current 

year’s Budget. The BE 2019-20 allocation under MGNREGS is Rs.60,000 

crore which is kept at a level of the Interim Budget. It is the same figure which 

was given during the Interim Budget presented during 2019. So, this can be 

augmented during the RE stage. 

 Let me now come to PMAY-Rural. If only the hon. Member can hear 

what I would want to say, Prof. Saugata Roy is very keen to know the figures 

and I am giving him the answer, I wish he hears me out, in the RE 2018-19, 

PMAY-Rural allocation was Rs.19,900 crore. Additionally, extra budgetary 

support of Rs.10,668 crore was also provided. Thus, the total support was to 

the tune of Rs.30,568 crore in 2018-19.…(Interruptions) 

 In BE 2019-20, the budgetary support has been pegged at Rs.19,900 

crore. PMAY beneficiaries are almost being fully covered. …(Interruptions) But 

if required, the fund can be augmented again during the RE level or through 

the EBR. Decision on the EBR is yet to be taken. …(Interruptions) 

 I will very quickly refer to the PMAY-Urban. In the RE 2018-19, the 

allocation for PMAY-Urban was Rs.6505 crore. Additionally, EBR support of 

Rs.20000 crore was also provided. …(Interruptions) I repeat, EBR support of 

Rs.20,000 crore was already provided. …(Interruptions) Thus, the total support 

was to the tune of Rs.26,505 crore. …(Interruptions) Therefore, this implies an 

overall increase of about Rs.340 crore. …(Interruptions) 

 Sir, another issue, which will really make the Opposition think as to why 

today they are rejected by the people. …(Interruptions) I would like to draw the 
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attention of the entire House to inflation management. …(Interruptions) In 

2014-15, when we took over charge, soon after that the Consumer Price Index 

(CPI) inflation was at 5.9 per cent. …(Interruptions) In our time, between 2014 

and 2019, this has come down steadily to 3 per cent now. …(Interruptions) 

Even worse, the Opposition will today know as to why people have rejected 

them. …(Interruptions) I will give you the food inflation figures. …(Interruptions)  

 Sir, I am sure they do not want to hear it. …(Interruptions) The food 

inflation was at 6.4 per cent in 2014-15. …(Interruptions) Today, it has come 

down to 0.3 per cent. …(Interruptions) As of March, 2019, this figure of 6.4 has 

come down to 0.3 per cent. …(Interruptions) I wish the Opposition hears this 

fact, this figure. …(Interruptions)   

 When I give them figures, they do not hear me. …(Interruptions) Sir, 

without taking much of your time, I wish to tell you that on a quick scan of 99 

schemes all of which have implications on the common man, I can tell you the 

schemes in which our Government has given more money. …(Interruptions) In 

Mahatma Gandhi National Rural Employment Guarantee Scheme, we have 

given Rs. 55,000 crore to Rs. 60,000 crore. …(Interruptions) Allocation to the 

umbrella scheme for Scheduled Castes has seen an increase. Allocation to the 

umbrella programme for development of Scheduled Tribes has seen an 

increase. Allocation to the umbrella scheme for development of minorities has 

seen an increase. Pradhan Mantri Krishi Sinchayee Yojana has also seen an 

increase in allocation. …(Interruptions) The amount of allocation has increased 

in Pradhan Mantri Gram Sadak Yojana. National Rural Drinking Water Mission 
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has also seen an increase in allocation amount. The amount allocated to 

National Health Mission has increased. Allocation to National Programme for 

Mid-Day Meal in Schools has increased. The amount of allocation has also 

increased for umbrella ICDS. The amount of allocation has increased for 

Mission for National Livelihood, Aajeevika. …(Interruptions) For jobs and skill 

development, the amount of allocation has increased. The amount has also 

increased for crop insurance scheme. Then, the amount for distribution of 

pulses to States/Union Territories and welfare schemes has increased. So, I 

would like to draw your attention, Speaker Sir, to the fact that in every one of 

the schemes having an implication for the common man, we have increased 

the amount. …(Interruptions)  

 Sir, there would be common mobility card and model tenancy law. Three 

crore retailers and small shopkeepers are getting better benefits from us. To 

those having annual turnover less than Rs. 1.5 crore, Pradhan Mantri 

Karamyogi Maandhan Scheme is given. We have proposed to provide 1.95 

crore houses to the eligible beneficiaries under PMAY(G) - Grameen Phase II. 

That will last between 2019-20 to 2021-22. …(Interruptions) 

15.57 hrs  

At this stage, Shri Adhir Ranjan Chowdhury and some other 
hon. Members left the House. 

  

SFURTI envisions setting up of 100 new clusters during 2019-20 which 

should enable 50,000 artisans to join the economic value chain. 

…(Interruptions) 
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Sir, most importantly, we will work with the States to ensure ‘Har Ghar 

Jal’ piped drinking water scheme for all the people, to all rural households by 

the year 2024. That is under the Jal Jeevan Mission. …(Interruptions) 

Sir, it is important again to notice that 1,592 critical and over exploited 

blocks spread over 256 districts identified for the Jal Shakti Abhiyan will be 

taken up seriously by the Government. So, sustainable waste management will 

also be taken up in the rural areas. …(Interruptions) 

Sir, you know that for labour welfare, we have already decided that the 

Labour Codes will be brought in. Already the Cabinet has approved at least 

one of them. Labour reforms will also happen. …(Interruptions) 

Sir, I can elaborate on what we have done for the start-ups, but very 

quickly, before doing that, I want to underline with figures as to how we have 

increased allocations for the welfare of SCs/STs. The allocations for the 

welfare of the Scheduled Castes in BE 2018-19 was only Rs. 0.62 lakh crore 

whereas now it is Rs. 0.81 lakh crore. There is an increase of 30.6 per cent in 

the allocation for the welfare of the Scheduled Castes. …(Interruptions) For the 

welfare of the STs, similarly, the allocation amount earmarked for the BE of 

2018-19 was Rs. 0.41 lakh crore. Now, in the BE of 2019-20, it is 0.53 lakh 

crore for the welfare of the STs. There is an increase of 29.3 per cent. 

…(Interruptions) 

16.00 hrs 

For women, the allocation in the year 2018-19 was Rs. 1.28 lakh crore. 

Now, in the BE of 2019-20, it is Rs. 1.41 lakh crore. It is a 10.2 per cent 
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increase. For children, it was Rs. 0.81 lakh crore in the RE of 2018-19. That 

has gone up to Rs. 0.92 lakh crore, an increase of 13.6 per cent.  

Similarly, the North-Eastern region has not lost out the importance, the 

importance that this Government has been giving to that region. You are 

aware, in the last Government, between 2014 and 2019, Ministers went to the 

North-East at least three times in a month. Cabinet Ministers and other 

Ministers visited the North-East to ensure that the pending projects are all 

completed. Continuing to place the importance on the North-East, we have 

increased the allocation for North-East. The Budget provisions under the RE of 

2018-19 for the North-East was Rs. 0.47 lakh crore. Now, it has gone to Rs. 

0.59 lakh crore, an increase of 25.5 per cent.  

Coming to subsidies, I would like to say that there is a general fear, 

probably because we are maintaining the fiscal deficit gliding path, that we will 

not give attention to the subsidies. Major subsidies have had 13.5 per cent 

increase in allocations. Last time it was Rs. 2.66 lakh crore under the RE of 

2018-19. Now, it is Rs. 3.02 lakh crore.  

I would not take much of your time. Members have been very 

considerate to talk to us about the various schemes. I welcome any Member 

who wants to have clarification on any of that which has been said in this 

House to please give me a call. I will go where they are, explain what we want 

to say and prove that the data which is given in this Budget is 100 per cent 

above board. There shall be enough exercise and more. I am willing to engage 

with them as much as they want and whenever they want.  
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Hon. Speaker, through you, I wish to assure the entire House that there 

need not be any speculation on the figures which have been given out. Every 

number is authentic. I have also quoted the reason as to why there are 

differences between one number in The Economic Survey as opposed to what 

appears in the Budget document.  

Having said this, I just want to end my thanks giving speech and also my 

response to the Budget discussions by saying that I am very pleased that the 

Members have taken this much of interest. We wish to assure that this 

Government believes in bringing in transformational changes in India, keeping 

the common man in mind whether he is in village, whether he is in cities, or 

whether he lives in far-flung areas. Every aspect of the economy has been 

given priority. We shall do it, making sure that Members of Parliament can 

constantly be informed about it in various ways.  

I thank each one of the Members who participated in this discussion. I 

am very happy to be able to give these explanations. Thank you. 

…(Interruptions) 

 

माननीय अ�य�: �या कोई माननीय सद�य बैठकर बोलना चाहते ह�? 

…(�यवधान) 

माननीय अ�य�: आपने बीच म� बह�त समय ले िलया है, इसिलए आपका �लै�रिफकेशन हो गया । 

 �ी सदुीप बं�ोपा�याय जी । 

…(�यवधान) 
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�ो. सौगत राय : सर, फाइन�स िमिन�टर भी टीचर ह� और हम भी टीचर बन गये ह� । …(�यवधान) 

ये नह� करना चािहए । …(�यवधान)  

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Sir, we are 

habituated to hearing about Surplus and Deficit Budget. This has been 

projected as a Zero Budget.  But it has not been explained properly as to what 

Zero Budget means.  

 Secondly, increase in the price of petrol and diesel is a genuine problem 

for the poor farmers which causes increase in the price of every other 

commodity. 

 Prof. Saugata Roy wanted to mention it through a point of order, neither 

it was allowed, nor the reply was given to the questions. As the questions have 

not been replied properly, as a mark of protest, we are also walking out.  

16.05 hrs  
At this stage, Shri Sudip Bandyopadhyay and some 

              Other hon. Members left the House. 
 
माननीय अ�य� : भतृ�ह�र महताब जी, आप बोिलए । 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, एक िमनट �िकये । माननीय िव� मं�ी जी कुछ कह रही ह� । 

�ीमती िनम�ला सीतारमण : अ�य� महोदय, जब ज़ीरो बजट क� बात ह�ई । Generally, about 

the Budget, it is not what it has been. It is Zero Budget Farming. We are talking 

about farming, Zero Budget Farming. Regarding the Budget, we have already 

spoken about the fiscal deficit. यह ज़ीरो बजट उसके िलए नह� है, यह फािम�ग के िलए है । I 
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do not know if it is a Budget related thing. I am sure you will allow me to 

request the Members to pass the Budget.  

माननीय अ�य� : भतृ�ह�र महताब जी, अब आप बोिलए । 

SHRI BHARTRUHARI MAHTAB (CUTTACK) : I had requested the Hon. 

Speaker to allow me to seek certain clarifications as this has arisen from your 

today’s speech in reply to all the discussions that has occurred during the last 

two days.  

At one point of time, you mentioned that all farmers have been brought 

under PM-KISAN.  Telangana was the first State to start the Scheme, Rythu 

Bandhu, providing support to the farmers with Rs.10,000 per acre, per family. 

The next State was Odisha which started KALIA Scheme. It was for all 

farmers, not only the land-holding farmers but farm labourers and also share 

croppers. …(Interruptions) Yes, Jharkhand has done that, West Bengal has 

done that, and number of other States have also done that.  Even Karnataka 

has also done that. …(Interruptions). Andhra Pradesh has also done that.  

 A number of States are conscious of the problems that the farmers are 

facing. So, they are also coming out with this type of scheme from their own 

resources.  

 My first question here is, whether PM-KISAN is covering all those 

farmers who are engaged in farming, who are landless labourers, and who are 

share croppers today or not. You have announced that it is not confined to 

those farmers who have land less than two hectares.    

माननीय अ�य� : माननीय सद�य, कुछ अ�य सद�य� के भी �लै�रिफकेशसं ह� । 
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SHRI BHARTRUHARI MAHTAB : A suggestion was given by Odisha 

Government at the meeting of NITI Aayog.  Why should it not be on sharing 

basis? Odisha Chief Minister had given this suggestion. Let the Union 

Government come with 70 per cent and the State Government will provide 30 

per cent. Let us make it a cohesive programme where both the Centre and the 

State can go together for the benefit of farmers.  

My second question is, whether you are going ahead with the 

consultation of the State Governments as it would be helpful for solving the 

genuine problem which the farmers are facing. 

डॉ. िनिशकांत दुब े(गोड्डा) : अ�य� महोदय, ध�यवाद । 

 महोदय, एनपीए का जो मामला है, इसम� 70 हज़ार करोड़ �पये क� कैिपटल एिड�वेसी के 

िलए भारत सरकार ने िदया ह�आ है । एनपीए का मामला लैगेसी का एक बड़ा �ॉ�लम है । िव� क� 

जो �थायी ससंदीय सिमित है, उसम� भतृ�ह�र महताब साहब और एस.सी. उदासी साहब भी म�बस� 

थे, िजसके अ�य� का�ेंस के वीर�पा मोइली और पूव� �धान मं�ी मनमोहन िसंह जी ह�आ करते थे।  

 �पीकर महोदय, मनमोहन िसंह जी ने दो ए�ीम�ट्स साइन िकये थे । इस देश ने बािसल 

नॉ�स� का एक ए�ीम�ट साइन िकया था और दूसरा ए�ीम�ट इंटरनैशनल फाइन�िसगं �रपोिट�ग िस�टम 

का था । ये दोन� एक �ाइवेट बॉडी ह�, एक �ाइवटे स�ंथा ह� । िव� क� उसी सिमित ने, िजसके 

म�बर मनमोहन िसंह जी थे, उनको कमेटी म� आने के बाद यह �ान ह�आ िक यह देश के िलए और 

ब��स के िलए बह�त खराब है और कैिपटल एिड�वेसी बढ़ाने के िलए हम� इन दोन� िस�ट�स से 

बाहर िनकलना चािहए । िव� क� �थायी सिमित म� हम लोग� ने एक कमेटी बनाने के िलए �र�म�ड 

कर के भेजा है । िव� मं�ालय ने उस पर �या कार�वाई क�? �या हम लोग बािसल और 

आईएफआरएस से बाहर िनकल रहे ह�? 
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�ी नामा नागे�र राव (ख�माम): कल पूरा हाउस और पूरी कं�ी ने इस बात को ए�से�ट िकया है 

िक पहले तेलंगाना ने दस हजार �पये �ित एकड़ के िलए िकसान को िदया । उसी तरह से हर घर 

जल क� जो बात ह�ई थी, हम लोग घर-घर को पानी दे रहे ह� । फाइन�स िमिन�टर ने इसको आगे ले 

जाने के िलए बताया है, हम लोग� क� भी यही �र�वे�ट है । नीित आयोग ने भी इसके िलए 

�रकमे�डेशंस दी थ�, जो �टेट पहले से इस तरीके से आगे चल रहा है, उसका साथ िदया जाए । 

अभी जैसे महताब जी ने बोला है िक कुछ शेयर के साथ स��ल गवन�म�ट 70 परस�ट और �टेट 

गवन�म�ट का 30 परस�ट हो, सभी गवन�म�ट से बात करके इस �क�म को फाइन�स का सपोट�  िमलने 

से कं�ी म� 5 ि�िलयन डॉलर क� इकॉनोमी क� जो हम सोच रहे थे, वह पॉिसबल है । But you 

have to take the State Governments together in this Programme. This is our 

request. हमार ेतेलंगाना �टेट के िलए जो �ो�ाम था, उसके िलए कंिसडर करने के िलए है । 

माननीय अ�य� : म� माननीय सद�यगण से आ�ह करता ह� ंिक जो बीच म� उठकर बोल�गे, उनको 

�ले�रिफकेशन क� आ�ा नह� दी जाएगी । आज के बाद यह मेरी �यव�था है । इसिलए दािनश 

अली जी आपको मौका द ेरहा ह�ं । अगर म� अ�य� रहा, तो बीच म� उठकर बोलने वाल� को 

�लेरीिफकेशन का मौका नह� िदया जाएगा ।  

कंुवर दािनश अली (अमरोहा): ध�यवाद अ�य� महोदय । म� माननीय िव� मं�ी जी से छोटा सा 

�लेरीिफकेशन लेना चाहता ह�ं । जो �धान मं�ी फसल बीमा योजना है, िजस तरीके से इं�योर�श 

से�टर को खलुी लगाम दी गई है । अगर कोई िकसान, िकसान �ेिडट काड� के मा�यम से कजा� 

लेता है तो उसक� जमीन का इं�योर�श ब�क के �ारा ऑटोमेिटकली कर िदया जाता है । उससे 

�ीिमयम वूसल भी कर िलया जाता है । जब िकसान क� फसल न� होती है और िकसान जो कज़ा� 

लेता है, लेिकन जब वह मआुवजे के िलए जाता है तो उससे कहा जाता है िक आपके �े� म�, 

आपके �लॉक म�, आपक� तहसील म� अगर 33 परस�ट से �यादा िकसान� क� फसल न� ह�ई है, 

तभी आपको मआुवजा िमलेगा । मझेु माननीय िव� मं�ी जी से यह पूछना है िक जब िकसान 
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इि�डिवजअुल �ीिमयम दतेा है तो उसको मआुवजा इि�डिवजअुली �य� नह� िमलता है? यह कह� 

न कह� इं�योर�श से�टर को मनुाफा कमाने क� खलुी छूट दी गई है । 

�ीमती िनम�ला सीतारमण: सर, म� �ीफली �र�पो�ड करना चाहती ह� ं।  

माननीय अ�य�: आप तीन� का एक साथ ही जवाब दे दीिजए । 

�ीमती िनम�ला सीतारमण: माननीय भतृ�ह�र महताब जी ने िवषय उठाया िक What happens 

to those farmers who do not possess land? म� माननीय राजनाथ िसंह को ध�यवाद 

कहना चाह रही ह�,ं who reminded me that the PM Shram Yogi Maan-Dhan 

Scheme म� जो लै�डलैस लेबरस� ह�, उनको भी जोड़ा जाता है । So, we are not leaving 

them out, but they are covered under a different Scheme. This is one thing. 

 Secondly, शेय�रगं के िवषय सजेशन के नाते िदए ह� । I will have to see as to how 

it works out. 

 As regards Shri Nishikant Dubey’s query about capital adequacy, the 

BASEL norms, and his reference to the Standing Committee on Finance in 

which Dr. Veerappa Moily and Dr. Manmohan Singh were eminent Members, I 

will have to definitely go back and get some time to talking, maybe, aside from 

the House here with Shri Nishikant Dubey to see what are the other things that 

are implied in that Report. So, I will do that exercise with the hon. Member 

separately. 

 As regards the query of Shri Nama Nageswara Rao about Har Ghar Jal, 

Telangana, of course, does a lot of interesting experiments. Many States do a 

lot of experiments, and I do grant that. But if I know it right and if I am not 

mistaken, even the Telangana Government probably went and saw the 

experiment on water in Gujarat.  
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 Gujarat experiment had started. Many States, of course, have their own 

exemplary ways of doing it. Telangana is also doing. It is doing even for the 

landless workers. Even Bihar is doing it. So, about Har Ghar Jal,  today, we 

are talking at the national level and talking about the blocks which are acutely 

suffering. I do take the suggestion of the hon. Member, Shri Nama Nageswara  

Rao. All the States are desperately now trying and the Centre would like to 

work with all of them. Thank you.  

 

 

 

कंुवर दािनश अली : सर, मेर ेसवाल का जवाब अभी तक नह� िमला है । यह नाइंसाफ� �य�? 

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, कृपया बैठ जाइए । सदन म� आप �थम बार आए ह� । कृपया 

बैठ जाइए । आइटम नबंर 23, �ी अधीर रजंन चौधरी ।    
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16.16 hrs 

STATUTORY RESOLUTION RE: DISAPPROVAL OF NEW DELHI 
INTERNATIONAL ARBITRATION CENTRE ORDINANCE, 2019 

AND  
NEW DELHI INTERNATIONAL ARBITRATION CENTRE BILL, 2019 

 

HON. SPEAKER: Hon. Members, we shall now take up Item Nos. 23 and 24 

together. 

 Shri Adhir Ranjan Chowdhury. 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I beg to move: 

“That this House disapproves of the New Delhi International 

Arbitration Centre Ordinance, 2019 (No.10 of 2019) promulgated 

by the President on 2 March, 2019”.” 

 

THE MINISTER OF LAW AND JUSTICE, MINISTER OF COMMUNICATIONS 

AND MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY 

(SHRI RAVI SHANKAR PRASAD): Sir, I beg to move: 

“That the Bill to provide for the establishment and incorporation of 

the New Delhi International Arbitration Centre for the purpose of 

creating an independent and autonomous regime for 

institutionalised arbitration and for acquisition and transfer of the 

undertakings of the International Centre for Alternative Dispute 

Resolution and to vest such undertakings in the New Delhi 

International Arbitration Centre for the better management of 
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arbitration so as to make it a hub for institutional arbitration and to 

declare the New Delhi International Arbitration Centre to be an 

institution of national importance and for matters connected 

therewith or incidental thereto, be taken into consideration.” 

 

Sir, I hope my friend and distinguished Member, Shri Adhir Babu,   he 

listens to me what this whole thing is about. I will explain to him in detail while 

responding to the debate, I am sure he would not surely press for the Motion to 

disapproval of the Ordinance.  

Our Government is very keen that India should become a big hub of 

domestic and international arbitration. This New Delhi International Arbitration 

Centre is basically designed to give the International Arbitration Centre an 

eminent institution of global importance. I want to just convey to this House 

that the Government have to spend Rs.30 crore. Since 1995, only 55 

arbitrations have taken place. No work was going on. Therefore, the Justice 

Srikrishna Committee was set up, under an eminent Supreme Court Judge, 

who had given a recommendation that this Centre must be taken over by the 

Government to make it an eminent Centre of global arbitration.  

16.19 hrs   (Shri N. K. Premachandran in the Chair)  

They have recommended that other proper other arbitration laws should 

also be made. With that, we had to fast track and convey a good sentiment to 

the global community and Indian community. I would like to say that we are 

very serious about fast tracking arbitration proceedings. Therefore, we have 
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come before the house. I would urge the hon. Adhir Babu - if he listens to me – 

that when the debate moves on, he may please explain his point.  

 I will reply to it. In fact, this is one issue. There should be bipartisan 

understanding for the sake of India becoming a good hub of arbitration. I would 

request him not to press for it.  

HON. CHAIRPERSON: Motions moved:  

“That this House disapproves of the New Delhi International 

Arbitration Centre Ordinance, 2019 (No.10 of 2019) promulgated 

by the President on 2 March, 2019”.” 

 

 “That the Bill to provide for the establishment and incorporation of 

the New Delhi International Arbitration Centre for the purpose of 

creating an independent and autonomous regime for 

institutionalised arbitration and for acquisition and transfer of the 

undertakings of the International Centre for Alternative Dispute 

Resolution and to vest such undertakings in the New Delhi 

International Arbitration Centre for the better management of 

arbitration so as to make it a hub for institutional arbitration and to 

declare the New Delhi International Arbitration Centre to be an 

institution of national importance and for matters connected 

therewith or incidental thereto, be taken into consideration.” 
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SHRI ADHIR RANJAN CHOWDHURY: I do not have any two opinions with 

you insofar as the contents of the Bill is concerned. So, I am wholeheartedly 

supporting you because the intention of this legislative document is noble; that 

I cannot deny. It is commendable in intention but, again, I would like to flag 

your attention that it appears to me as ambitious in terms of execution.  

 Litigants experience eternity when they go through courts seeking 

resolution of disputes and the Law Commission headed by Justice A. P. Shah 

paved the way for the amendment of the Arbitration and Conciliation Act, 

1996.…(Interruptions) 

HON. CHAIRPERSON: Please, the House be in order. 

… (Interruptions) 

SHRI ADHIR RANJAN CHOWDHURY : Sir, India has a long tradition of 

arbitration. It is not a new practice. In our ancient times also, for dispute 

resolution, there were various kinds of mechanisms. Even in the ancient text of 

Narada, it refers to three types of popular courts – Puga, Sreni and Kula. 

Besides, at the village level, panchayats have also been a prevalent form of 

alternate dispute resolution. So, what you are proposing here is an alternative 

dispute resolution.  

The Bill, actually, is simply a new incarnation of ICADR. Now, you are 

going to replace the International Centre for Alternative Dispute Resolution by 

New Delhi International Arbitration Centre. This is the simple difference. Yes, 

your intention is that India should become a global hub for arbitration like 

Singapore, Hong Kong and Japan. We need a modern dispute resolution 
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mechanism and we need modern judicial processes so as to facilitate 

arbitration because India is now witnessing an outward and inward FDI. 

Naturally, many companies are involved in trans-national commercial and 

business activities. 

 In order to resolve any dispute, we need a tribunal. But, again, I would 

like to draw the attention of the hon. Minister that the experience of fast-track 

courts in our country is dismal. Do we have the requisite infrastructure for the 

expeditious resolution of disputes? I would suggest that the Government 

contemplates devising newer methods to allure arbitration cases to Indian soil 

which is still an on-going exercise. Merely modernising the law and scaling up 

judicial commitment towards ensuring unbiased and expedient enforcement of 

arbitral award will not suffice. I must flag your attention on this issue. 

 Sir, I am quoting these few words from an eminent person, the Registrar 

and Assistant Registrar, Supreme Court of India. 

“The Indian judiciary has a greater responsibility to guard 

investors’ interests while, at the same time, ensuring that the 

State policies are economically beneficial for the country and lead 

to sustainable development. The appropriate State action for 

expropriating the assets of the foreign investor is a critical issue 

that needs careful judicial scrutiny. In order to compete with 

regional and neighbouring arbitration friendly States, India will 

have to invest internally in strengthening the judiciary by 
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increasing its workforce as well as by promoting highest level of 

judicial independence free from Executive influence”.  

 Sir, there is a severe lack of judicial officers in our courts starting from 

District Courts to the Supreme Court. So, we need to have this infrastructure in 

place before contemplating to turn India into an arbitration destination. Yes, it 

is time to turn India into an arbitration destination specially in contrast to the 

contemporary institutions which are available across the globe.  

 I would also suggest that the Government should conceptualise a 

National Arbitration Policy in line with the National Intellectual Property Rights 

Policy to foster investor confidence in Indian legal system. This will in turn 

strengthen Indian judicial institutions in re-orienting themselves and help India 

emerge as a regional champion of the international dispute resolution regime, 

and make the centre a model judicial institution especially amongst the 

Commonwealth sister States.  

Ravi Shankar Prasad Ji, you should think over it. You were saying that 

we are going to oppose the Bill. That is not correct. The way you are resorting 

to the path of Ordinances simply draws my criticism. Otherwise, we do not 

have any dispute with you in this regard. 

Strengthening of arbitration in the country would have to be coupled with 

promoting arbitration as a mode of dispute resolution. This should include 

preventing the tendency of private players to rush to courts without resorting to 

relevant provisions of arbitration in the contract where the commencement of 

work was stalled. This can be done to create awareness – I would emphasise 
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this - and to bring a better understanding of commercial matters and an 

ecosystem wherein the awards are passed by neutral umpires to ensure that it 

is a win-win situation for all the stakeholders, leaving limited scope for the 

award being challenged under Section 34 of the Arbitration Act, 1996.  

Sir, that is why I suggest that the Government should be careful on the 

issue of control mechanism. According to the Bill, the Central Government is 

the appointing authority of members of NDIAC, and a periodic contributor to its 

fund. Further, its accounts are proposed to be audited by the C&AG. The 

Central Government would also have the power to remove members from 

office.  

Investors adopting alternative modes of dispute resolution prefer a 

neutral decision-making body. This is the moot point. You should provide a 

body which maintains the sanctity of arbitration. A neutral decision-making 

body is a must to make it a success. A proactive role played by the Central 

Government may discourage the contracting parties from referring disputes to 

the proposed institution NDIAC. 

The Bill only addresses the administrative issues relating to NDIAC. It 

remains to be seen how the procedural framework concerning the settlement 

of disputes is laid. If you want to compete with the other contemporary 

international institutions, first of all it must be competitively priced. 

 Ease of Doing Business has to be established. So, it must be 

competitively priced, have state-of-the art facilities, and must have precise 

timelines for the completion of arbitration proceedings. Separately, provisions 
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such as consolidation of arbitrations, emergency arbitrators, immunity to 

arbitrators, and confidentiality of information that were not envisaged under the 

ICADR Rules must be incorporated in the NDIAC procedural framework. 

 That is why we are helping the Minster and the Government to make the 

institution more robust, more comprehensive, and to be able to compete with 

contemporary international competitors. 

 I will simply flag the attention of the hon. Minister not for opposing the 

contents of the legislative document, but I would like to know whether The 

International Arbitration is governed by the UNCITRAL Model Law which has 

been adopted by the present statute called the Arbitration and Conciliation Act, 

1996 and whether it may say that there is no further need to set up a Centre 

for dispute resolution as all the commercial disputes covered under the Act can 

be settled under the Act. 

 In the case of international arbitration, the seat of arbitration is important 

and after the judgement of the hon. Supreme Court in Indus Mobile Case, in 

2017 –the Indus Mobile Case must be remembered – which followed a number 

of previous Supreme Court pronouncements, the jurisdiction of arbitration is 

much more streamlined. Here, you are talking about the streamlining of this 

institution. So, in the wake of Indus Mobile Case, 2017, which followed a 

number of previous Supreme Court pronouncements, the jurisdiction of 

arbitration is much more streamlined, which means, already streamlined, and 

the issue with relation to seat of arbitration and jurisdiction has been already 

simplified. 
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 There has been a recent amendment in the Arbitration Act of 1996 which 

has even more simplified the situation as the Fourth, Fifth, Sixth and Seventh 

Schedules have been incorporated in the Act, making them an integral part of 

the Act, and any further centre for international arbitration will not suffice the 

cause and can make it even more cumbersome. So, this kind of apprehension 

is being expressed by various expert organisations. 

 The powers of appointment of arbitrators have been vested with the Act 

under section 11 of the Act and it has undergone a sea change over the past 

two decades upon pronouncement of various path-breaking judgements of the 

hon. Supreme Court starting from Patel Roadways Case and Kaiser 

Constructions Case decided by the hon. Supreme Court and the Act itself is a 

complete code for conducting the process of the alternative dispute resolution 

process. No further centre is required to be added and the Act itself covers all 

aspects of arbitration. So, yes, some sort of confusion are being arisen. 

Therefore, I would like to have a clarification from the hon. Minister. 

 The enforcement of foreign award is done in terms of section 48 

onwards if an award is passed outside the Indian territorial jurisdiction and the 

New York Conventions are applicable to enforcement of the awards which are 

speedy and efficacious. India is a signatory to the convention and the process 

is a more revised version of the earlier convention called the Geneva 

Convention Awards. It is a more plausible and speedy way to deal and dispose 

off the disputes in hand. 
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 My argument is this. You are exhausting all your resources to project 

India as an international arbitrational destination. We are supporting it. But 

does this kind of institution need any kind of Ordinance in order to give it a 

shape? Do you think that invocation of Ordinance only for replacing a former 

institution into a new incarnation was an imperative need? That is why I am 

opposing the way you are resorting to the path of Ordinance. But I do not have 

any dispute with you in regard to arbitration and for the arbitration mechanism 

to resolve any kind of commercial dispute or business dispute because, like 

you, we are also eager to see India as an attractive destination for arbitration 

and for dispute resolution mechanism. With these words, I am concluding my 

speech. 

 Thank you. 
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SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Thank you, hon. 

Chairperson, for letting me speak on this subject. I was just listening to Mr. 

Adhir Ranjan Chowdhury and all that has happened between 1995 and 2019 

so far as this particular institution is concerned.  

If I may begin with Hindi, हम� तो वायदा पूरा करने क� आदत है, चाहे आपका हो या 

हमारा हो । They promised to set up an institution of international recognition; 

they promised that they will have Delhi as the centre of arbitration and the 

litigation burden that this country is faced with, shall be reduced. But all that 

could not be completed because nobody bothered about the institution after it 

was set up. All the money that was spent on the land and infrastructure and 

the salaries of the staff etc. could only bring results in 23 cases in 22 years. 

This is the achievement of the past Government.  

We were faced with handling of this institution. So, when this institution 

was brought to us and it came to our notice, we tried to study every aspect of 

litigation and we tried to study every aspect by which it can be corrected. So, to 

begin with, if I may take the needle back a little bit in time, in 2015 we brought 

out the legislation which was the Commercial Courts Act, setting up 

Commercial and Appellate Divisions of High Courts, by which we tried to 

expedite the settlements of commercial disputes and their litigation processes 

in an efficacious manner. The second amendment was the amendment to 

Arbitration and Conciliation Act in 2017, where we brought a series of 

amendments – if I am not wrong, more than 15 amendments happened in that 

Act- to again make the process more favourable to the process of arbitration 
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and alternate dispute resolution. What really transpired was to make India the 

hub of commercial litigation.  

It is only a premonition that the Budget Speech gets concluded and this 

Bill comes up. I see the linkages between the two. The linkages are that if India 

wants to get FDI, if India wants to progress economically, if India wants to be a 

global leader, then disputes related to money and finance need to be handled 

in an efficacious manner. If they are not handled in an efficacious manner, 

India as a destination for money and as a place where investments can 

happen will always suffer. It is for this reason that all these amendments in the 

economic restructuring had to happen. We, as a Government, had already 

decided our roadmap and one after the other, we are bringing these structural 

changes. The next structural change was to set up this particular institution.  

When we were setting up this institution, Mr. Adhir Ranjan Chowdhury 

rightly said, “You only change the name”. But what he missed out is that it is 

not just the re-branding which has happened by virtue of this Bill,  but in 

addition to that, the entire administrative structure has been changed to identify 

areas where work can take over and it is interesting enough that impediments 

to the efficacious disposal of commercial cases was judicial overreach at 

times. There was two-fold overreach. One was that while parties who are not in 

agreement of arbitration but arbitrations are agreed upon in agreements in 

their settlement clauses, one of the two will approach the court and by 

approaching the court, impede the process of arbitration.  
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 The second aspect is, while interim orders need to be granted, those 

interim orders will suffer because a stay will be granted by one court or the 

other.  To get out of this particular impediment, changes were made in the 

ACA.  By virtue of those changes in the ACA, we are at present in a new set 

up. Adhocism, which was the currency of the earlier days, was going on and 

through ad hoc processes the so-called arbitration mechanism in this country 

existed. 

 As per the NITI Aayog Report by Bibek Debroy and Miss Jain, India 

takes 1420 days and 39.6 per cent of the claim value for dispute resolution. 

This is a very-very high rate, which is higher than OECD countries and South 

Asian countries.  Globally, we are standing at 178th rank, out of a list of 189 

countries in ease of enforcing contracts.  We are seeking global investment 

when we stand at this position.  We have improved upon the ease of doing 

business.  We have moved to a big number.  But ease of enforcing contracts 

still remains a dream.  To ensure the ease of enforcing contract, this is one 

such step.  With 3.1 crore cases pending before courts, in addition to the 

commercial litigation, it leads to difficulties in commercial litigation.  So, we had 

to find a solution to speed up the dispute resolution and that comes from this 

particular Bill. 

 In this particular Bill, there is a permanent structuring.   The International 

Centre for Alternate Disputes Resolution, which was earlier working in Delhi, 

was actually ineffective.  I have given you the statistics of 23 cases in 22 years, 

and nobody ever revised that mechanism.  It is surprising that when the 
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Government is incurring the huge expenditure, nobody ever revised either the 

expenditure or the mechanism.  The Bill was passed by the Lok Sabha and 

subsequently the Bill lapsed because of the announcement of elections.  The 

17th Lok Sabha came in and an Ordinance was brought in.   

By replacing the Ordinance and bringing it as a Bill, we are trying to 

make it a statutory structure.  By virtue of making a statutory structure, all the 

expenses which are incurred on this particular Centre – we will be making it an 

international centre of excellence – will be subjected to C&AG and thus 

auditing will be done by the Comptroller and Auditor General of India.  This is a 

good mechanism by which efficacy can be tested and checked repeatedly.  

The Parliament also will definitely have a right to get the details. 

What was the need or importance of this particular Bill and what is the 

target that we have set up?  I have said it earlier also and I am repeating 

myself that this is a Government which is working with a plan.  The plan is to 

enhance gross inputs and gross revenues and filling the gaps so that all the 

leakages stop.  If you look at the litigation structure, you will find that for 

arbitration a lot of business is going to Singapore, London, and Hong Kong.  All 

the five big bodies, including Stockholm, are the ones who are taking away our 

business.  Since they are taking away our business, we need to stop it from 

going there. 

The Government of India is one such body which is itself litigating at 

many places. In view of the fact that we are litigants in areas outside the 



10.7.2019                                                       385 

 
country, it was a matter of surprise for me, that the London Court of 

International Arbitration had its office in Mumbai till 2016. 

It was operating out of Mumbai.  Then, the International Chambers of 

Commerce also had its centre in Mumbai, though it is doing only the 

administrative work. Most of the arbitration proceedings are getting shifted to 

Singapore.  Then, ICC was operating from here.  Now all these big chambers 

are operating here but what is happening to domestic and international 

arbitration in India?  What is happening is that we have ad hocism that 

somebody approaches the court and seeks an arbitrator to be appointed.  

Somebody from the panel of local commissioners will be appointed and that ad 

hoc method will lead to misuse of funds, no certainty of methodology, rules, 

etc.  The UN court will adopt those rules and somebody will adopt their own 

rules.  So, this ad hoc process had to finish.  That is why, this particular Centre 

is a Centre of great importance to bring in a shift in our thinking process and 

also the litigating process.   

 Now business of lawyers need not come out of courts.  Business of 

lawyers can come out of arbitration proceedings.  To adopt that methodology, 

the mindsets need to change, and for changing those mindsets, this particular 

institution will go a long way.  To establish that, we set up a committee to look 

into all the aspects, all the vulnerable sections, and how and why India was 

vulnerable.  Why were we not able to get adequate inputs into this process?  

Why were we suffering till 2016-17?  Other institutions were getting business 

out of India.   
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 Finally, the Justice Srikrishna Committee Report came and it suggested 

many methodologies.  It suggested various methodologies and also discussed 

excessive court interventions.  Excessive court interventions were one of the 

many things which were impeding the process.  The judicial interpretations 

were leading to slowing of the process.  As per certain reports, in 2011, 

Rs.56000 crore was stuck  in infrastructure development projects.  This money 

is the money lost.   I remember from my experience that the Signature Bridge 

which was to be completed in Delhi was not getting completed.  We have seen 

Bogibeel bridge in Assam.  We have seen Zoji La tunnel.  All these projects 

were not getting completed because there were something or the other which 

was relating to disputes of contractors, etc.   

 We have to look at the structure again and see what was available to us 

and how you deal with those litigations. We have to see time and money which 

is going to be consumed from the trial court to the Supreme Court.  In 

commercial litigations, you lose out on money and time.  The time is of 

essence.  The alternative dispute redressal mechanism did not exist in the 

format which is required.  It is because it did not exist.  There was economic 

slow down and GDP rate not being there; and job is one issue which they keep 

talking about.  So all these problems are inter-related.  To deal with it, we had 

about 35 institutions working in India.  The Srikrishna Committee sent various 

forms to be signed by people across.  What was surprising is that some of the 

so-called centres which were running dispute resolution mechanism did not 

even have a proper website and they were not even answering those forms or 
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any of the questionnaires.  All the Chambers of Commerce which are based in 

various cities were the ones which were running massive task of dealing with 

arbitration process.  In the name of national body, we had the International 

Centre for Alternative Dispute Resolution in Delhi. 

 There were some branches in Mumbai and in a couple of other places. 

So, all that has been taken over because this was a society and this society 

came up as a society which was virtually non-functional in its true nature and 

was not really leading to the objective it was set up. The previous Government 

had set up the objective. We are the ones who are trying to achieve those 

objectives. We are trying to achieve those objectives by working in seriatim by 

correcting various laws and in that process of correction, the correction is also 

to the statutory mechanism which has been sought to be brought in.  

 Sir, so far as this particular aspect of why alternative dispute resolution 

mechanism is necessary, I remember one of the Chief Justices of Singapore 

once said that it is not alternative dispute resolution, it is an appropriate dispute 

resolution. This is an appropriate dispute resolution because of the amount of 

money and funding since most of the companies will always have a panel of 

lawyers and if they owe some money, a few thousand crores to a set of 

companies, they will refuse to pay that money because they always have a 

battery of lawyers who are on the payroll and can litigate. A small person 

suffers in these processes and will never be able to recover the rightful 

amount. So, dispute resolution is one mechanism by which all sides win. The 

efficacy is maintained; the cost is less; and alternatively the adversarial 
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methodology which we adopt in the courts is also not there. The adversarial 

mechanism leads to a lot of bitterness and that bitterness is reduced by this 

mechanism.  

In alternative dispute resolution there are various methodologies – 

negotiate, mediate, conciliate, and arbitrate. So, arbitration itself is beyond the 

dispute that has happened. First approach is the preventive approach. In 

preventive approach the three methodologies can work – you negotiate; you 

try to conciliate and adopt some methodology so that there is no dispute. But 

finally if dispute has happened before making it a worst form of dispute that it 

goes to a litigating side it should be brought before the arbitrator and the 

arbitrator is a neutral party or a third party which will take a call on how to 

negotiate between the two parties and bring in a proper mechanism so that no 

injustice happens and the award is granted and it is settled between the parties 

and the parties can continue.  

In our country we had a number of PSEs. They had their own 

methodology which they call permanent method of arbitration which is dealing 

with arbitration. But this permanent body is not actually under SEA and 

because this body is not under SEA, the award granted or disputes settled 

cannot be enforced in the court of law. So, this itself was a big dispute and a 

big problem. Then we had issues with BIT – Bilateral Investment Treaties – 

and I remember when the hon. Prime Minister, Shri Narendra Modi ji went to 

Canada, there was a BIT and there was a dispute regarding the earlier BITs 

which existed. We tried to alter that aspect and non-negotiations and other 
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things happened. So, this Government has chosen to do the BIT correction as 

well. We are focussing on multi-lateral treaties also.  

This centre will be working as a composite centre dealing with all 

aspects. When we look at polity, I believe that policy decides on economy; 

economy decides on society and society, in turn, decides on polity and polity, 

in turn, decides on policy. This is a cyclic cycle and in this cyclic cycle each 

side is impacting the other. So, there is a symbiotic relationship among all. If 

we really want to change the country, if we really want to settle dispute and if  

really we want sabka sath, sabka vikas and sabka viswash, that cannot 

happen until and unless we have adequate economic worth. That adequate 

economic worth will not happen until and unless our global positions changed; 

until and unless our parameters changed and until and unless the way people 

look at us changes, and for changing all that, we have to change our ways 

also. This is one way of changing our ways in which we change the way we 

litigate and the way we litigate is not necessarily through 10 years or 14 years 

of litigation in the courts but by bringing these centres in the country.  

Even the PSUs are in dispute with the Government.  So, in most 

disputes, arbitration mechanism can exist and Government itself can be a body 

to promote that kind of an arbitration.   

 I am surprised to know that when big industrialists go for arbitration, they 

choose London over Delhi, Singapore over Delhi, Stockholm, ICC and Hong 

Kong over Delhi.  And parties are all Indians. On all sides, parties involved are 

Indians.  If parties are Indians, why have they chosen to go to Singapore?  I 
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think, we all need to understand that point also.  We all need to understand 

that if there is a litigation between Indian parties, if companies are Indians, if 

executives are Indians, then why is it that everyone is choosing to go out of the 

country?  Why is business going out of the country?  Business is going out of 

the country because of enforcement aspects. It is because of the impacts it 

has and clarity methodology. Why is adhocism chosen?  It is because there is 

no clarity to show that this is the time frame, this is the fee structure, this is the 

place where recordings can happen, this is the place where Google hangout is 

possible, this is the place where you can have multiple bodies interacting with 

each other, and this is the place where screen is available.  Infrastructure itself 

is an issue.  From infrastructure to qualified arbitrators, to qualified 

methodologies is an issue. 

 I was talking with some youngsters and I saw the way they were 

discussing arbitration.  The best thing is that they write papers on arbitration.  

The country where those papers and magazines are getting published 

happens to be Singapore or London or Hong Kong.  No such magazine of 

repute or journal of repute is coming out in India publishing them.  

When I was growing up, I remember that I participated in one arbitration 

in early years of my practice.  The arbitrator was a criminal lawyer who 

practised criminal law and the person arguing before him happened to be an 

engineer because it was an infrastructure development issue.  This was the 

condition of arbitration in India thirty years ago. Now when I look at the 

present-day scenario, I find that youngsters are travelling all over, they are 
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writing papers and they are participating in how to improve BITs in India, they 

are members of those Committees and speaking about arbitration. They say 

that this is the game changer.  So, I go back to the words of Swami 

Vivekanand who said that youth of character is what he had faith in. I also 

have the same faith in youth of character and youth which is obedient, knows, 

follows the rules and will bring processes in a transparent manner and forward 

direction and change the way we, as a country and an economy, operate. The 

reason for us to operate as a country and economy is necessary to be 

mentioned. …(Interruptions) 

HON. CHAIRPERSON: The main question is regarding reputed qualified 

arbitrators. 

SHRIMATI MEENAKASHI LEKHI : Sir, I am coming to that point.  

 Reputed qualified arbitrators is the one which this Bill is providing for. 

Infrastructure to the cost of litigation which is speedier and cheaper will be 

taken care of. Ease of doing business will also be taken care of.  

 I am coming to the aspect as to what it is actually trying to bring out.  It is 

trying to bring out quality of experts in India. That is why I narrated that incident 

of 30 years ago where arbitrator was a senior criminal lawyer and the arguing 

counsel before the arbitrator was an engineer.  The cost incurred was huge.  

What is the claim and aim of this particular body, New Delhi International 

Arbitration Centre?  It is providing facilities and administrative assistance for 

conciliation, mediation, and arbitral proceedings. There is a technical 

difference between each of the three stages. It maintains panels of accredited 
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arbitrators, conciliators, and mediators.   It maintains a panel which is an 

authorised body.  Then it provides cost effective and timely services for the 

conduct of arbitrators.  It promotes studies in the field of alternative dispute 

resolution.  It is basically like a research body.  It cooperates with societies and 

institutions. 

17.00 hrs 

There are various bodies like CII, FICCI, and all the commercial bodies 

which have industrialists on board, and these are the people who will be 

litigating. So, cooperating with them and choosing arbitrators and all other 

kinds of facilities is what this is all about. It is going to be a registered society in 

order to promote resolution of disputes through alternative dispute resolution 

method. 

So, composition is what is very interesting. I have already spoken about 

finance and audit. Now, composition is that the proposed NDIAC will consist of 

seven members which will include: (i) a Chairperson who has been a Judge of 

the Supreme Court or a High Court, or an eminent person with special 

knowledge and experience in the conduct or administration of arbitration, (ii) 

two eminent persons having substantial knowledge and experience in 

institutional arbitration, (iii) three ex-officio members – this is very important 

because it is including a nominee from the Ministry of Finance and a Chief 

Executive Officer (responsible for the day-to-day administration of the NDIAC), 

and (iv) a representative from a recognised body of Commerce and Industry. 

So, there will also be a representative from the Commerce and Industry body 
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appointed as a part-time member on a rotational basis.   So, this is the 

structure. By having a statutory status, it is also going to have the impact of 

what a Statutory Body usually will have. 

 Coming back to the issue, I believe it is about 18 amendments which 

happened in the ACA to make it at par. Post an award is granted, nobody can 

go to Court. The Government can look into it in the rules because when the 

businesses go out of the country, like Singapore, etc., they then cannot be 

challenged in the local Courts. So, quick and effective prevention mechanism 

is what needs to be done. To fully embrace the institutional arbitration is what 

we need to deal with. So, 35 units which existed and the caseload are the 

issues which are significant. I have already spoken about PSEs, PMAs and 

ACA not being enforceable in the Courts and this is what is leading to the 

problem of efficacy and legitimacy.  

 So, all I can say is that the mission mode in which the Government of 

India is working and the Prime Minister is also setting target for each one of us 

including the Ministers, we all need to deliver on our promises and that is how 

important deliberations need to be made to ameliorate the business 

environment in the country. Then, the outcomes will be in line with outlays. 

Otherwise, the outcomes will never be in line with outlays. So, to improve all 

that, this is a policy move which will change the environment and the eco-

system in which commercial litigation and also commercial development 

happens. For every development, we need economy to be with us. All I can 

say is this. आज जी तो बह�त चाहता है िक सच बोल�, लेिकन िह�मत नह� होती । बाईस साल के 
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अदंर 23 केस करने वाले इं�टीट्यूशन को िकसी न ेचेक नह� िकया । उस समय कोई नह� बोला 

िक इसको कैसे ठीक करना है । आज िकसी ने बोलने क� ही नह� बि�क ठीक करने क� भी िह�मत 

क� है ।    

So, I support the Bill. Thank you very much.   

 

 

  



10.7.2019                                                       395 

 
PROF. SOUGATA RAY (DUM DUM): Sir, I rise to speak on the New Delhi 

International Arbitration Centre Bill, 2019.  

 I feel highly inadequate to speak on the Bill. I have been preceded by a 

Lawyer, Meenakashi Lekhiji. Now, I will be succeeded by an eminent Lawyer 

of the Supreme Court, Pinaki Misraji.  In the face of their knowledge, what else 

can I add? But I always believe that common sense is actually more important 

than a legal sense. Therefore, I will apply my common sense to speak on this 

Bill. Ultimately, the answer will be given by Shri Ravi Shankar Prasad, an 

eminent former Lawyer of Patna High Court and then the Supreme Court.     

 So, I am sure, all the cobwebs in my mind will be cleared by their 

learned interventions.  This Bill has a chequered history.  This Bill was earlier 

discussed in this Lok Sabha.  It was passed in Lok Sabha, then it went to the 

Rajya Sabha.  The Lok Sabha was dissolved.  So, the Bill, pending in Rajya 

Sabha, lapsed. After that, the President promulgated an Ordinance on 2nd 

March, 2019.  This is an important Bill, but this is not an emergent Bill.  There 

is nothing emergent about it. This has been hanging fire for years together.  A 

Committee was appointed; the Committee submitted a report.  Why did you 

come out with the Ordinance? I do not like any Government taking the 

Ordinance route without coming to Parliament. So, the Minister has a 

responsibility of answering what was the great urgency of promulgating the 

Ordinance.   

Having said that, I may say that this Ordinance is mainly to take over the 

assets of an organization for arbitration which is already existing, that too in 
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Delhi. Maybe the Government was afraid, it will clarify, that the Centre for 

Alternative Dispute Resolution have taken over their assets. You are scared 

that the assets will go.   That is why you did what you did.  Arbitration is 

definitely a better way of dealing with contract disputes because disputes linger 

on in court.  The Indian legal system  takes 14-15 years to get disputes 

resolved. Arbitration is an easier way, where both parties agree to an 

Arbitrator. The Arbitrator is normally a former retired judge, who has no work.  

So, they earn a little bit extra in going for arbitration. If both parties agree, then 

there is no problem. Nowadays, there are a lot of international disputes 

happening.   

Now, India claims to be sixth largest economy.  We are proud that we 

are bigger than economies of small countries like France, England, Germany 

and Japan.  These are small countries, equal to a State of ours.  We tom-tom 

that.  Now we are trying to enter the international arena. Many contracts are 

given to foreign companies.  For instance, in all the Metro Railways, contracts 

are given to foreign companies to do the work.  For national highways, you will 

see companies from Malaysia coming, this and that. For East West Metro in 

Kolkata, Spanish are supplying the rakes. So, if there is a dispute between the 

two, the Government and the foreign company, arbitration is called for.  They 

would prefer to go  for arbitration abroad. We would like to have the arbitration 

here, but for that we have to build up confidence in the disputing parties that 

we have a good system of arbitration. Mr. Prasad’s effort to have this 

arbitration system is a good effort in this regard and especially in Indian 
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context.  Alternative Dispute Resolution is a must because construction work 

takes a long time and things drag on for very long.       

Sir, this Bill has been brought in the House.  The Bill has not been 

brought overnight.   There was a Committee appointed with Justice B.N. 

Srikrishna as Chairman.  He normally presides over all Government 

Committees. He presided over the Mumbai Riots matter; and then, on 

arbitration also, he is supposed to be an expert.  I do not know what law he is 

an expert on, but anyway, the Government gives him all the committees, which 

is a good thing for a retired person! …(Interruptions) It is because Judges are 

supposed to be invaluable.  

 Now, what are the objectives of the International Arbitration Centre? 

They are: 

1. To bring targeted reforms to develop itself as a flagship institution for 

conducting international and domestic arbitration;  

2. To provide facilities and administrative assistance for conciliation, 

mediation and arbitral proceedings. 

3. To maintain panels of accredited arbitrators, conciliators, mediators, etc.  

One  chamber will be established where panels will be maintained. 

4. To facilitate conducting of international and domestic arbitrations; 

5. To provide cost-effective and timely services for the conduct of 

arbitrations; and  

6. To promote studies in the field of alternative dispute resolution, 

cooperate with other societies. 
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Sir, the Bill also speaks of setting up of an arbitration academy where 

people will be trained as to how to arbitrate. All  these are good ideas. 

Ultimately, the arbitration centre will be set up.  Arbitrations have become 

necessary because the Government has not been able to unclog the country’s 

courts. Since this involves hiring lots of new judges as well as building new 

courts, getting a model arbitration law was necessary. 

The Arbitration and Conciliation Law was brought in 1995. The 

amendment to the Arbitration and Conciliation Law was brought in 2015.  

Then, we are coming with present Centre. But we can say that despite several 

years of the lobbying in place, the Alternative Dispute Resolution Mechanism 

has not really taken off. If that is so, it is due to the Government’s obduracy as 

well as the fact that the initial law had some critical lacunae.  

When arbitration awards went against the Government or a PSU, 

especially those from international tribunals, as we have seen in the Reliance-

ONGC award, the Government’s first attempt is to challenge it in the court.  In 

this case, since ONGC lost, the Government has said that it will challenge it in 

an Indian court.  Normally, arbitration awards can be challenged on very 

limited grounds.  Otherwise, they would get struck in courts for decades.  But 

this has never stopped the Government.  Even in the Tata-Docomo matter 

where the Government did not have to shell out anything, it challenged the 

global award against the Tatas.  But the Tatas agreed to the arbitration.  The 

Government went to court against the arbitration award. 
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The situation in domestic arbitration is very bad. Under earlier Indian 

law, if the losing party challenged the award in a court of law, the award never 

got implemented. The court, in turn, had to rule on it that ‘your challenge was 

enough’.  Many courts were happy to entertain such challenges even though 

the grounds were not solid enough. 

So, arbitration also has had a chequered history.  People have gone to 

court against arbitration awards; and the delay that they feared, has taken 

place.  

This Committee will consist of a Supreme Court Judge and several 

experts. I do hope that proper persons are appointed to this Committee. 

Arbitration is the need of the hour. The Government talks so much about ease 

of doing business.  But if the matters get clogged in courts, then what will be 

there as ease of doing business?  The Government talks about calling foreign 

capital.  In fact, the Government has gone to the extent of saying they will 

borrow money from abroad in dollar terms, which I do not think, is most 

advisable. 

 The system must be unclogged for people to really feel attracted to 

invest in India.  So, this is a good step that is taken.  I hope that the 

International Arbitration Centre will act.   

 With this, I support the efforts of the Minister to unclog the system.  
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SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): Thank you, Sir, for 

giving me this opportunity. I am speaking after Meenakashi Lekhi ji and so 

many eminent lawyers and persons with abundant common sense. I am, in a 

way, the most experienced person in the field of litigation wherein I had filed 

many arbitration cases against the companies.  So, I am an experienced 

person.  In that sense, I will speak.  Definitely, I wholeheartedly support this 

step of the Government of India through our hon. Minister.   

 It is a very welcome step to have this New Delhi International Arbitration 

Centre in lieu of the International Centre for Alternative Dispute Resolution set 

up in 1995 under the Societies Act.  It is already delayed.  Many people were 

asking: “Why is this Ordinance?” It was already passed by the Lok Sabha. 

Then, it got stuck in Rajya Sabha because of Elections. There is nothing wrong 

to come with an Ordinance for a Bill which is already delayed.  What I 

specifically want to emphasise is that it was taking years time.  Despite some 

amendments that had come in 2015 and 2017, there is no change. When we 

are comparing ourselves with our competitors like Singapore and London – we 

want to be their competitor – they were doing most of their proceedings by 

mail.  They were finishing their actual proceedings in five days compared to 

our four to five years of time that we were taking.  They were able to complete 

their entire proceedings including evidences, etc., within five days.   

 Our hon. Minister has to take so many effective steps for bringing 

eminent people into the system.  Not only jurists but also some technically 

sound people should be there as a part of this new Centre so that all the 
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disputes can be resolved in time.  It should also be cost-effective. We all know 

how much costly and time-taking it is.   

 Sougata Ray ji has given an example of ONGC and Tata Docomo.  I do 

not want to get into those examples.  I have my own example wherein I had 

gone in an arbitration against GAIL and they preferred to go in for an appeal.  

That is pending for the last three years. It is only an example that I am giving 

you.  There is no conflict of interest or anything.  I do not have any Tata 

Docomo example.  It is because of that I am only giving this as an example. A 

majority of litigations are with the public sector undertakings.  We will have to 

see how we will boost the confidence of the investing community.  Meenakashi 

Lekhi ji has made it very clear that after the Finance Bill, this would improve 

the GDP growth rate and ‘ease of doing business’. A majority of litigations are 

with the public sector undertakings.  The Government is taking a major step in 

setting up this organisation wherein majority of the appointments were made 

by the Government but sooner or later they should try to move as fast as 

possible to make it as an autonomous body.  

This is very much required to make it as a real international hub.  Then 

we can also have our offices in Singapore and London where we get such type 

of business.  It is because, as Madam said, even for contracts between 

Indians, we are preferring to have an Arbitration Centre at London or 

Singapore.  We are not able to get good lawyers also because when we 

request for a particular lawyer, they say that he or she is in London or 

Singapore.  So, in the interest of the Indians, we should have a wonderful 
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International Arbitration Centre and it should be totally autonomous and cost-

effective. 

Thank you, Sir. 
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�ी िवनायक भाऊराव राऊत (र�नािगरी-िसंधुदुग�) : सभापित महोदय, म� नई िद�ली 

अतंरा���ीय मा�य�थम ्के�� िवधेयक, 2019 को अनमुोदन देने के िलए खड़ा ह�आ ह�ं । िद�ली एक 

अतंरा���ीय शहर है । िद�ली देश क� राजधानी है । अगर हम िवकास क� �ि� से देख�गे तो िद�ली 

म� कई काम होने क� ज�रत है । िपछले कई वष� से यह हो रहा है िक कोई भी डेवेलपम�ट का काम 

हो, कोई भी िवकास क� योजना हो, िजससे िकसी का कुछ सबंंध नह� होता है, ऐसे लोग पीआईएल 

के मा�यम से िवकास काय� के बीच म� खड़े होते ह� । कोई पीआईएल करता है, कोट�  म� जाता है, 

उसम� �टे लाता ह� । कोई एनजीटी म� जाता है, वहा ंसे �टे लाता है । गवन�म�ट क� चाहे िकतनी भी 

इ�छा हो, लेिकन ऐसे जो �पीड �ेकस� बीच म� आते ह�, उनक� वजह से सही समय पर उस शहर, 

�ांत का िवकास करने म� बाधा आती है ।  

 इस िबल म� �ी रिव शंकर �साद जी ने बह�त अ�छा �ावधान िकया है । िजनके ऊपर 

अ�याय होता है, वे कोट� म� जा सकते ह�, उनके िलए कोट�  के दरवाजे खलेु रहते ह� । योजनाओ ंपर 

अमल करना हो, लेिकन िजनका उन योजनाओ ंसे कोई सबंंध नह� होता है, ऐसे लोग जब िवरोध 

करने के िलए सामने आते ह�, तब ऐसे सार ेमामले आिब��ेटर के पास रख कर, उनका ज�दी से 

ज�दी समाधान खोजना है । यह अ�छी बात इस िबल के मा�यम से माननीय कानून मं�ी जी लाए 

ह�, म� उनको बधाई देता ह� ं। जैसे यह िद�ली शहर के िलए है, वैसे ही यह हमार ेमुंबई शहर के िलए 

भी है । मुंबई महारा�� रा�य क� राजधानी है और दशे क� आिथ�क राजधानी है । वह कम से कम दो 

करोड़ क� आबादी का शहर है । मुंबई महानगरपािलका का बजट 30-35 हजार करोड़ �पये का है । 

आज ऐसे मुंबई शहर म� िदन म� कम से कम 80 लाख लोग लोकल �ेन से आना-जाना करते ह� । यह 

दिुनया क� सबस ेबड़ी िसटी है । पांच लाख से �यादा लोग मे�ो से आना-जाना करते ह� और लाख� 

लोग बाय एयर या�ा करते ह� । मुंबई जैसे शहर म� भी रले के �ैक बढ़ाने के िलए जगह है, लेिकन 

वहा ं �ैक नह� बढ़ाया जा सकता है, �य�िक वहा ंझ�ुगी-झोपड़ी खड़ी है । अगर झ�ुगी-झोपड़ी को 

हटाने जाए ंतो लोग वहा ंपीआईएल करके सामने आते ह� । मुंबई के िलए को�टल रोड क� ज�रत 

है । िपछले 30 साल� से मुंबई महानगरपािलका का जो काय�भार है, वहा ंपर िशवसेना और भाजपा 
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का �शासन है, उनके मा�यम से वह बड़ी अ�छी तरह से िकया जाता है । को�टल रोड के िलए 

जब ऐलान िकया गया तो िजनका मुंबई से कुछ सबंंध नह�, महारा�� रा�य से सबंंध नह�, केरल के 

लोग सामने आए और बोल� िक अभी मैन�्ो�स तोड़ने का काम चालू कर�, वे एनजीटी के पास गए । 

…(�यवधान) म�ने िद�ली के साथ-साथ मुंबई का थोड़ा आधार िलया ।…(�यवधान) मुंबई क� जो 

सम�या है ।…(�यवधान) 

माननीय सभापित : कृपया आप चेयर को ए�ेस क�िजए । 

�ी िवनायक भाऊराव राऊत : सभापित महोदय, ऐसे वे योजना रोकने का काम करते ह� । आज 

कोट�  म� मामले जाए ंतो चार-पांच साल तक काम म� �कावट आती है ।  

जैसा पहले सझुाव आया िक जो मामला आिब��ेशन के पास जाए, उस पर सही समय म� 

िनण�य लेना चािहए, इस बात का �ोिवजन करने क� ज�रत है । एक िनि�त समय म� दो महीने म�, 

तीन महीने म� उस मामले म� िनण�य आ जाना चािहए । टाइम बाउंड िनण�य होना चािहए । यिद 

आिब��ेशन म� कोई मामला जाता है, तो उसक� �ोजे�ट का�ट बह�त बढ़ जाती है । इससे न तो 

लोग� को फायदा होता है, न सरकार का फायदा होता है और पीआईएल डालने वाले आराम से बैठे 

रहते ह� ।  स�ुीम कोट�  और हाई कोट�  के जजेज के साथ-साथ उस �े� के जो ए�सपट्�स ह�, उनक� 

भी िनयिु� करने का �योजन इस िबल के मा�यम से मं�ी जी करने जा रहे ह�, इसम� उ�ह� सफलता 

िमले । 

 िद�ली के ए�सप�शन के िलए मेरा कहना है िक िद�ली क� आबादी बढ़ती जा रही है । 

िद�ली के मह�व को सभंालने के िलए ऐसा कानून बनाने क� जो ज�रत है, वह आज माननीय मं�ी 

जी के मा�यम से पूरी हो रही है, इसके िलए म� उ�ह� बधाई देता ह� ं। ध�यवाद । 
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SHRI PINAKI MISRA (PURI): Thank you hon. Chairman Sir, I rise to support 

this Bill that the Government has brought into this House. I think every like-

minded person and every right-minded person is going to support this Bill.  

There is no question about that.  I just want to flag one issue before the 

Government.  The hon. Home Minister is here.  So, I should flag it in his 

presence. The hon. Law Minister is also here.  In this Session of Parliament, 

this is the fifth or sixth Bill that is coming which has been passed by the Lok 

Sabha and has lapsed because of dissolution of the 16th Lok Sabha.  I think 

the time has come that this kind of criminal waste of public money now must 

be avoided in future. It is a very simple resolution.  Article 107(5) of the 

Constitution of India states: 

“A Bill which is pending in the House of the People, or which 

having been passed by the House of the People is pending in the 

Council of States, shall subject to the provisions of Article 108, 

lapse on a dissolution of the House of the People.” 

Article 107(3) says: 

“A Bill pending in Parliament shall not lapse by reason of the 

prorogation of the Houses.” 

Therefore, Article 107(3) can quite easily be replicated, even for 

the dissolution of the Lok Sabha.  It is because I am given to understand 

– forget the Bill that we have already seen – that the Consumer 

Protection Act which has come in this Session was passed on 20th 

December, 2018.  Similarly, there is the Triple Talaq Bill, the Aadhar Bill, 
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the SEZ Bill and the J & K Reservation Bill.  My friend, Mr. Nishikant 

Dubey, who is very well-versed in these matters, informed me that there 

are 28 Bills which the 16th Lok Sabha had cleared and which lapsed 

because of the fact that the Rajya Sabha did not clear them.  Therefore, 

I urge upon all sections of this House to seriously consider whether this 

kind of replication of work, this kind of criminal waste of public money 

must be allowed.  Going forward, should we not put our heads together 

and think that a simple amendment to the Constitution can avoid this in 

future?  I would request this House to seriously consider  this issue.  

17.27 hrs   (Hon. Speaker in the Chair)  

 Having said that, hon. Speaker, Sir – I am grateful that the hon. Speaker 

has given us time on this very important Bill – Para 3 of the Objects and 

Reasons of this Bill makes a very disconcerting reading. Para 3 says that  

“The international Centre for Alternate Dispute Resolution which 

was set up in the year 1995 with Government funds to promote 

alternate dispute resolution mechanism has however not been 

able to achieve the objectives.” 

 I think that is the understatement of this year. As Meenakashi Ji has 

said, 22 years have seen the passage of only 23 cases. This really ranks as a 

gross-understatement. Something has seriously gone wrong and I think a 

forensic audit ought to be done to see what went wrong, why it went wrong.  

They are taking over the assets now in a new institution, which is, of course, a 

welcome step; the old institution must go. But why this has happened and why 
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did this kind of criminal waste of money took place?   How is this passed under 

their scanner of many of the authorities which in this country otherwise go to 

town flagging the issue of wastage of public funds and public monies?  It is 

something that one must also look into very seriously because this is again a 

criminal waste of public money and public time.   

 Mr. Speaker, Sir, the fact of the matter is this. I believe since I have been 

to Singapore, for instance, for an international arbitration, today, SIAC is the 

pre-eminent place for international arbitrations. I have been there with opposite 

lawyers who are Indians and retired judges of the Supreme Court who are 

arbitrators. Why do two Indian parties, which are locked in arbitration, go to 

Singapore with retired Indian Supreme Court judges and senior Indian 

advocates? They all go and sit in that beautiful little SIAC chamber. Why does 

this happen? 

 It is because the problem is this, and I think the hon. Law Minister will 

be the first to concede that despite the amendments that we have made to our 

Indian Arbitration Act, there continues to be too many loopholes. So, anything 

that you, the hon. Minister, bring in, is not going to plug the system or give 

inspiration to people to come to India because ultimately situs, as you know is 

everything. So, if the situs is going to be the Indian law and Indian jurisdiction, 

then unless you tighten the Indian laws—and the Indian laws, despite the last 

amendment that we have made, still continue to be so porous that my friend is 

a भ�ुभोगी , who has gone through an arbitration process himself--this endless 

fate of litigation will continue. 
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 I am happy to say that the calendars of the retired Indian Supreme Court 

judges, once they are retired, are so full now that you cannot get a date from 

them for 6-8 months. I have tried to get an early date from the retired Indian 

Supreme Court judges. There are a handful of judges who are very popular or 

a handful of retired High Court Chief Justice or judges. Their dates are choc-a-

bloc. They cannot give dates before six months or eight months in a year. So, 

the same problem that we have in court that they are not able to give dates, 

obtains with arbitrators in India. 

 Now, you plan to bring in expert arbitrators who are obviously in the 

nature of professional arbitrators. I do not know whether the two systems will 

therefore coexist. There will be a system which will operate by mutual consent 

under Section 11 of the Arbitration Act and there will be something which will 

operate independently here under this particular Act. Therefore, the possibility 

of a mismatch is very, very apparent and it is very possible. So, I would urge 

the hon. Law Minister to bring another amendment because Section 15, 

Section 28 and Section 29 of this Act are really the operating provisions and 

the rest are all about taking over the assets of this defunct organisation.  

 Therefore, if these are going to be given teeth, then, perhaps, what is 

co-terminus with this, you need to bring in a very, very strict amendment to the 

Indian Arbitration Act to ensure that going forward with this endless process of 

litigation that we are subjected to under the Indian laws comes to an end.  

 I commend the Government for making all-out attempts to bring ease of 

business into India and to make India an attractive hub for arbitration but a lot 
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more needs to be done. I think the hon. Law Minister will be the first to 

concede that. Hon. Speaker, Sir, I am very grateful to you. 
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SHRI JAYADEV GALLA (GUNTUR): Sir, I rise to support the Bill since it is a 

very crucial Bill to build our country into a global hub for arbitration. The Bill 

also aims to create a new structure in the form of New Delhi International 

Arbitration Centre by taking over the existing International Centre for 

Alternative Dispute Resolution.  

 In spite of having so many positives in this Bill, right from the institutional 

framework to making this an institution of national importance which gives 

autonomy to it, there are some ambiguities and drawbacks which I wish to 

highlight and request the hon. Minister to address them to make it more 

effective. 

 The first one is, the Central Government is the appointing authority for 

the members of the NDIAC and a periodic contributor to its funds. Further, its 

accounts are proposed to be audited by the Comptroller and Auditor-General 

of India. Also, the Central Government would have the power to remove 

members from this office. 

 But the problem is, investors adopting alternate modes of dispute 

resolution prefer a neutral decision-making body. The proactive role proposed 

by the Central Government may discourage contracting parties from referring 

disputes to the NDIAC for fear that the independence and credibility of the 

arbitral institution will be compromised, especially in cases where the opposite 

party is a Public Sector Undertaking. 
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 Even the SAIC, which many hon. Members talked about in Singapore 

was established with Government aided funding but it has now become a 

completely self-sufficient and independent arbitration institution. 

 The second is, the Bill is dealing only with administrative issues and 

leaving aside the procedural framework on how to settle disputes, timelines for 

completion of arbitration proceedings, etc. I am saying this because ICADR 

failed because of its outdated approach in resolving disputes. So, what I 

suggest for consideration of the hon. Minister is to include the procedural 

framework within the Bill and do not leave it to the bureaucracy. Otherwise, 

NDIAC may meet the same fate as ICADR did. 

 The third point is that it is not going to be easy sailing for NDIAC. The 

critical and important issue faced by ICADR is the negligible number of cases 

before it. Let me give a comparative analysis of ICADR and other international 

arbitration institutions. The total number of cases taken up by the ICADR since 

its inception in 1995 till 2016 is just 49. But, at the same time, if you look at 

SIAC in Singapore, it has handled nearly 350 cases in 2016 alone and ICC in 

London has handled 966 cases. This clearly indicates whom the NDIAC is up 

against. So, we have to be doubly cautious in giving a framework to NDIAC. 

 The next point is that this very House passed the Arbitration and 

Conciliation Bill last year, the objective of which is to establish the Arbitration 

Council of India in order to review and give grading to arbitral institutions. But 

this Bill has lapsed due to the dissolution of Lok Sabha. So, I suggest the hon. 

Minister to bring this Arbitration and Conciliation Bill without any delay because 
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periodic review and grading will help in promoting the credibility of NDIAC, 

particularly among foreign investors. 

 My final point is that there is no mention about setting up of regional 

centres. Clause 14 simply says that facilities would be set up in India and 

abroad.  Regional centres are very important for the success of NDIAC. I 

request the hon. Minister to set up one regional centre at Amaravati in Andhra 

Pradesh to cater to the needs of South India. It is going to be a new modern 

city and with the support of the State Government hopefully it will soon become 

a reality.  

 With these observations and in anticipation that the hon. Minister will 

reply to these points, I support the Bill. Thank you. 
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Thank you very much, 

Mr. Speaker. I would like to join my friend and learned party leader Shri Adhir 

Ranjan Chowdhury in saying that we support the very much objective of the 

Bill. We want India to be a destination for international arbitration. But we have 

issue with the content in the text of the Bill.  

 After al,l what is the problem the Bill is trying to address here? They are 

trying to address the absence of a credible international arbitration centre in 

India which, therefore, is not attracting foreign companies as many of the 

eminent Members, who themselves are lawyers have pointed out. We need a 

credible centre. But it must be one that is attractive enough and interesting 

enough, so that when foreign companies are concluding contracts, they will 

want to come here rather than, as Pinaki Mishra was pointing out, taking all 

their cases involving Indian disputes to Singapore. This is something that we 

really need to take very seriously. Therefore, very clearly the new centre has to 

be better than what we already have which has been rightly criticized by the 

preceding speakers.  

 The fact is that if we want companies to come here, it must meet the 

highest possible standards and this is where the Bill disappoints. After all you 

are trying to look at institutional arbitration, whereas in our country’s culture 

most arbitration tends to be ad hoc, people just agreeing on a contract 

between themselves to arbitrate in a one-off procedure. 

 When you are looking at international arbitration, you are certainly 

looking at institutional arbitration and there we have to overcome the 
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inefficiencies of the past, that everyone has already pointed to. Also, the 

purpose of arbitration is to cut through the existing inefficiency of the court 

process which has made ease of doing business such a problem because of 

the difficulty of enforcing contracts. When obviously contracts are resolved and 

arbitration moves in a swift manner, then of course the whole process is where 

companies are encouraged to come here.  

 Now, the more bureaucratic the nature of the Centre and the more 

Government control there is, unfortunately, the less attractive it is going to turn 

out to be to others. We have seen this already with the Chinese Arbitration 

Centre or CIETEC which is unfortunately very similar to what our Government 

has come up with. The CIETAC is also an arbitration institution governed by 

the Government of China. No one considers it to be autonomous of the 

Government and people do not like going there whereas the Singapore 

International Arbitration Centre, obviously, attracts all the number of cases we 

have been hearing about as does the ICC in London. What is striking is this. 

Please remember that it is not you and I and the lawyers here who have to be 

happy; those who will be taking cases to the court are foreign companies for 

the most part or companies that are concluding contracts between a foreign 

company and an Indian company. If you do not set up an institution that 

appeals to them, then all your efforts will go in vain. 

 Sir, I would like to urge six specific suggestions on the Minister under 

four broad headings very briefly. One is on autonomy. Clause 11 of the Bill 

states that the general superintendence, direction, control and management of 
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affairs shall be vested either with the Central Government or with the custodian 

appointed by the Central Government. This is a mistake. There is no question. 

Every study on arbitration shows that independence of the arbitration institution 

is the key when it comes to why companies choose the same institution for 

arbitration and what is the choice of a forum for dispute settlement. When a 

foreign investor is coming here, if he does not think that ours is autonomous of 

the Government, there is going to be a problem. Let us face it that in our 

country, a lot of disputes involve PSUs, as Prof. Saugata Roy pointed out, 

Metros and so on. Therefore, the influence or even the perceived influence of 

the Government over the Arbitration Centre would work against the perception 

of its autonomy. So, I would have suggested that you ought to leave the 

authority with the Chairperson of the Committee and not with the Government 

or the custodian, or you remove the term ‘direction and control’ from clause 11. 

So, you do not leave this control in a way that undermines its autonomy.  

 The second one is flexibility of rules. Clause 32 says that every rule 

under the Act has to come before Parliament, but the fact is that while you can 

say that for rules regarding the constitution, composition and internal functions 

of the organisation, Arbitration Proceeding Rules have to be amended very, 

very often. In fact, I was checking and found that the Singapore Centre has 

amended its rules in 2010, 2013, 2016 and 2017. This is necessary to keep up 

with the changing speedy perspectives and requirements of the international 

issues and international users of arbitration. Therefore, for you to lock our 

Centre into a situation where they cannot amend anything without coming to 
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Parliament puts a burden on them and a burden on us, which I think is not the 

intention because this will actually reduce the efficiency of this procedure. So, I 

would suggest to exclude the Arbitration Rules from the set of rules which 

require parliamentary sanction under the clause and show that you are 

responsive to the needs of the clients. 

 Lastly, a broader mandate is needed so that you can actually develop 

more expertise, create a vibrant arbitration community here by including in the 

terms of the New Delhi Arbitration Centre education, skill development, 

awareness in arbitration and to create opportunities for young professionals to 

develop expertise, which is something that the London Centre, the 

International Centre of Chamber of Commerce and  the Singapore 

International Centre do. They all have specific programmes targeted for the 

development of young arbitration practitioners whereas as Prof. Roy pointed 

out, all that we have is retired judges monopolising our arbitration work. Why 

do you not include in the mandate of the Centre these things? You can do that 

under the rules attached to the Bill. 

 Finally, in reaching the highest standards, statistics must be maintained 

as all the other prominent arbitration centres do and transparency must be 

absolutely essential. Sadly, there is very little reference to transparency in the 

Bill. So, my suggestion is that while your objectives are very laudable and we 

must make India an arbitration destination, your Bill does not go far enough. 

You are going to create a Centre, but do not create one that fails to fulfil the 

very purpose for which you are creating the Centre, by failing to attract the 
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people you want to attract. My advice would be to either include these 

additional points and bring back the Bill or if you insist on passing it today, 

because we do not want to oppose it, let me say at least include these 

suggestions and points in the arbitration and conciliation law which is also 

lapsed and which you need to bring back to this House. Reconciling the two 

would give you a better Centre, one that will fulfil the laudable objectives that 

the Government says it is seeking to fulfil from this law. 

 Thank you, Mr. Speaker. 
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SHRI ASADUDDIN OWAISI (HYDERABAD): When there is a fracture, you do 

not apply a band-aid. Now, this is what is happening over here. Enforcement of 

contracts takes six months in Singapore. In our country it takes four years. I 

would like to request the Government, through you, to simplify litigation by 

providing fixed timelines for resolution of disputes. Alternative Dispute 

Resolution mechanism and fast track courts should be promoted. Will they do 

that? Will they create a cadre of contract practitioners who will play an 

important role in dispute resolution in tribunals and commercial courts? They 

should limit adjournments. They should introduce pre-trial conferences as part 

of case management techniques for commercial courts. Mediation is very 

important. Will they introduce financial incentives for parties in commercial 

cases to attempt mediation?  

 I would like to quote from The Economic Survey 2017-18. It says: 

“For smooth contract enforcement, it may be necessary to build 

capacity in the lower judiciary to deal with economic and 

commercial cases. This may be done through training of judges 

and digitization of judiciary.” 

  The Economic Survey of 2017-18 also talked about injunctions and 

stays. It said that reliance on injunctions and stays should be reduced. Courts 

may consider prioritizing stayed cases and impose stricter timelines for 

deciding cases with temporary injunctions.  

 What we have now is that if the judiciary is overloaded, we have created 

NCLT and NCLAT. Then we have consumer dispute forums. For telecom, we 
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have TDSAT. So, what happens is that, even though decision is given, still the 

appeal is there. So, I want to ask the Government a specific question. 

 Sir, I want you to come to my rescue. It is about this whole issue of 

issuing Ordinance. The Government is issuing an Ordinance to satisfy the 

whims and fancies of World Bank. But why did the Government take so much 

time to introduce an Ordinance when the Supreme Court overturned the 

Scheduled Caste and Scheduled Tribe Act? There is an ICADR regional court 

in Hyderabad and Bengaluru. The grants are given by the respective State 

Governments. I want to know how the Government is taking over these entities 

which were set up with the support of the State Governments. 

 What is the assurance which this Government is giving to the country 

and to this august House for this ADR to be taken seriously? How impartial is 

the Government going to be? What is the distance that you are going to 

maintain from this particular Centre which you are going to establish? I am 

asking this because for it to be taken seriously, the Government must stay far 

away. This is why the ICADR was set up as an independent society receiving 

grants from the Government and the non-Government sources.  

 These are the important points. I hope the Minister will reply to it and 

does not run away from it. 

SHRI E.T. MOHAMMED BASHEER (PONNANI): I am quite happy to state 

that the Government’s move is in the correct direction and it is a very useful 

move to establish the Delhi International Arbitration Centre. Once this is 
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established, as envisaged in the Bill and with the proper kind of activities, we 

can be proud of having an international institution of higher reputation. 

 India is a fast-developing economy. We are confident that we can make 

our own International Centre much higher than Institutions established in other 

countries like Singapore and U.K. The credit for success for this Bill goes to 

the good home work done by the Committee headed by Justice B.N. 

Srikrishna. Nobody can have dispute that the Alternative Dispute Settlement 

mechanism is the need of the hour.  

 While we are doing this, I am of the firm opinion that we must learn 

lessons from similar institutions and ground realities, like experiences of 

countries like Singapore and U.K. Arbitration as a mode of dispute resolution is 

getting popularity especially in national and international commercial 

agreements. Similar mechanisms like mediation and reconciliation are also 

coming up.  

 With regard to Indian judiciary approach in this, I would like to say that 

pro-arbitration approach of Indian judiciary is also praiseworthy. The courts are 

considering that once it is considered that the matter is covered by arbitration 

agreement, the courts prefer to make a ‘’no-interfere’ stand. 
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 An important fact that needs to be kept in mind is that the very 

acceptability of this international centre should be based on two bases, (1) 

creditability of it and (2) cost and time effectiveness.  

 Regarding the procedural rules, we have to be careful about it. It should 

be scientific and faster. Rules should be updated. We all know that the other 

institutions are doing that. The most important thing is the quality of the 

arbitrators. We must have a descent pool of potential arbitrators, I mean, the 

best out of the best.  

 Chapters 28 and 29 deal with the chamber of arbitrators and academy 

respectively. When we are appointing the persons, we must be very careful. If 

that is done, then we will have a bright future. While selecting the persons to 

the panel, trustworthiness, efficiency and time management expertise are the 

factors which will have to be considered.   

 Sir, I would like to say that if we plan the things accordingly, if we do our 

homework properly, if we have very good infrastructure and select this kind of 

capable persons, we can be confident that we can have the best institution in 

the world. With these few words, I conclude.  Thank you very much.  
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SHRI N. K. PREMACHANDRAN (KOLLAM): Mr. Speaker, Sir, I rise to 

support the Bill and oppose the Ordinance route of this legislation. It is a 

disputed legislation relating to redressal mechanism. I fully agree with what 

Madam Meenakshi Lekh Ji has suggested that on the basis of an international 

report, it should be an alternate dispute redressal forum; it should be an 

appropriate forum, International Dispute Redressal Forum. I fully support the 

suggestion made by the hon. Member. Sir, I would like to urge upon the hon. 

Law Minister that instead of bringing a piecemeal legislation, let us have a 

comprehensive legislation on all aspects.  

As Shri Pinaki Misra was talking about, we had the experience of 16th 

Lok Sabha. I fully disagree with him. When the House is dissolved, the Bill also 

gets lapsed. The wisdom of the previous House is entirely different from that of 

the wisdom of the present House. It is entirely different. …(Interruptions) We 

will debate it afterwards. …(Interruptions). Only one third of the Members retire 

by rotation …(Interruptions). That is a permanent House. This is not a 

permanent House. The period of this House is only for five years. 

…(Interruptions) So, Sir, in order to have a full-proof and effective legislation, it 

should be comprehensive. …(Interruptions) 

SHRI PINAKI MISRA (PURI) : …(Interruptions) In 2009, the Rajya Sabha 

passed the Women’s Reservation Bill. I do not think that there were even five 

members and the Bill is still continuing. How does it continue? 

SHRI N. K. PREMACHANDRAN : That is a matter to be debated. I think it will 

be better to have a discussion on this if the Government comes with an 
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appropriate Motion. Definitely, we will have a discussion. Sir, it is an academic 

issue.  

SHRI S.S. AHLUWALIA (BARDHAMAN-DURGAPUR): Sir, I would like to 

inform that a Bill introduced in Rajya Sabha never dies. But a Bill introduced in 

Lok Sabha and passed and then sent to the Rajya Sabha and if the Lok Sabha 

gets dissolved, the Bill will die. That is the point. …(Interruptions) 

SHRI N. K. PREMACHANDRAN : I thank Shri Ahluwalia Ji for supporting my 

cause. …(Interruptions) Sir, we are having the Arbitration and Conciliation Act, 

1996. The sole purpose of this Bill is to have the change in law in tune with the 

commutable changes. Yes, we do agree that the ease of doing business has 

drastically changed.  We also appreciate that India’s position has greatly 

improved. But, at the same time, I would like to say that the Arbitration and 

Conciliation Act, 1996 is 23 years old …(Interruptions) So far, no 

appropriate/drastic changes have taken place in this Act. So, I urge upon the 

hon. Law Minister to have a look into the Arbitration and Conciliation Act, 1996 

and come with appropriate changes in tune with the changes of the 

commutable situation which is prevailing in the international scenario.  

Definitely, we will also support that Bill.     

   Coming to the contents of the Bill, I could not move the Amendments 

because the BAC had already decided that the Bills will be taken up only after 

17th after passing of the Budget. So, I could not give notice for the 

Amendments, under that impression. Last time also I had given nine 

Amendments, and the hon. Law Minister may kindly see that even those 
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Amendments -- for grammatical mistakes that were included in the Bill -- were 

not being taken into consideration. I am not going into all those things that 

when we are taking the second Bill or when we are giving a fresh Bill. 

 The main focus issue is the quality of the arbitrators. What is the quality 

of the arbitrators? Prof. Sougata has also stated that the quality of the 

arbitrator is the main issue, and corruption is there in almost all the arbitration 

proceedings. We all are very well aware about it. It is time consuming, and 

finally the Government is forced to accept the award of the arbitrator.  If you 

analyse the burden of time and money spent on it, then one will find that most 

of the time it is becoming fruitless. 

 Hence, I am supporting this Bill with a suggestion that please come with 

a comprehensive legislation on the Arbitration and Conciliation Act of 1996. 

With these suggestions, I support the Bill. Thank you very much, Sir. 

 

माननीय अ�य� : माननीय मं�ी जी, आप बोल� । इससे पहले म� एक बात कहना चाहता ह�ं । 

माननीय सद�य�, �या सदन क� सहमित है िक िवषय क� समाि� तक सभा क� काय�वाही को बढ़ा 

िदया जाए, तािक बीच म� िड�टब�स पैदा न हो?   

अनके माननीय सद�य : हां-हां ।   

माननीय अ�य� : िवषय क� समाि� तक सदन का समय बढ़ाया जाता है । 

SHRI RAVI SHANKAR PRASAD : Sir, I am really grateful that the debate rose 

to great heights. We all noticed extraordinary unanimity even by hon. Shri 

Premachandran. For the first time I am seeing that he is supporting a Bill 

except the NJAC, which I had noticed in 2014. Good!  
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 Sir, I am not taking the names of all Members. The quality of debate was 

very good whether Adhir babu in his own inimitable style also supported it. I 

will reply to the issue of Ordinance later on. Shrimati Meenakashi and Shri 

Pinaki rose to great heights. Prof. Sougata babu, with your earthy common-

sense you added great value to the debate.  

 Sir, at the very outset, let me highlight why we had to come with this Bill. 

India is becoming a big investment centre and the fastest growing economy of 

the world, and alternative dispute redressal is an important component of this 

process. There was a Conference where the hon. Chief Justice was present; 

hon. Prime Minister was present; and as the Law Minister, I was also present 

and a conscious decision was taken that India must strive to become a global 

hub of domestic and international arbitration.  

I was having this Portfolio then, and I decided that we should not go 

piecemeal. We need to have a comprehensive review of the entire ecosystem 

as to what is required to be done. Thereafter, we came with a suggestion of 

making Justice Srikrishna, a very distinguished retired Judge of Supreme 

Court, to give us a Report both on the roadmap and the legal architecture, 

which is required to be improved upon.  

We had some of the finest minds of India as part of that Committee 

including Mr. Venugopal, the Attorney General; some eminent arbitrators were 

there; lawyers from Mumbai were there; law firms were there; and they had got 

proper feedback from all over the country. They said two things. Firstly, it was 

stated to please make this centre as a centre of international eminence. 
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Secondly, to make India a hub of institutional arbitration. I am saying this 

because I would like to inform this hon. House that globally institutional 

arbitration has become the order of the day so that parties can grow. Even in 

India, 35 institutions have started working.  

London and Singapore have become important well-known centres, but 

to become a global hub of institutional arbitration we must have a mechanism 

in place, which can properly accredit the institutions as to which institutions are 

doing well or which arbitrators are of good quality. The subsequent part, which 

was lost and which Mr. Shashi Tharoor talked about contains the entire 

mechanism that there shall be a proper Arbitration Council of India headed by 

a retired Supreme Court Chief Justice consisting of eminent people, which 

shall accredit institutions doing arbitration; arbitrators disposing of cases; they 

will individually give Report; and their accreditation would be a benchmark for 

their efficacy for the global clients also to see.  

18.00 hrs 

 Before I come to other points, I want to make one larger observation. 

Pinaki Babu,  my good friend, mentioned about his Singapore experience. But 

of late we are witnessing a new kind of imperialism in arbitration: Queen’s 

Counsel Barristers becoming arbitrators everywhere, as if with great respect, 

that they are the last word.  

What is happening in bilateral treaty? I attended certain international 

conferences. South Africa has walked out; we know it very well. Mexico and 

Brazil have walked out. Why? These arbitration proceedings are imposing 
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heavy damages upon small countries, which they can’t afford. For instance, in 

one case, only 100 million were to be invested; they invested five million. They 

came with a grievance that the Government is not giving us support; give us 

damages. They were given about 30-40 per cent damages. All the small 

countries said that this is too skewed proceedings  in favour of big power. I am 

sorry to say, but I will have to say. None of these bilateral treaty proceedings 

ever gave any big award against any big American or European companies. I 

am sorry to say that.  

        When I studied, I had taken upon myself in the national and international 

forums, and I have been speaking that this kind of new imperialism in 

arbitration will not be acceptable. India have very good arbitrators, very good 

Judges, very good lawyers. That was the larger issue, Saugata Babu, which 

was working in my mind when I wanted India to become a good centre for 

arbitration disposal mechanism. 

 I wanted to tell Adhir Babu who talked about uni-sectoral model, which is 

a global model, the UN approved model, whereupon all the countries of the 

world have remodelled their arbitration laws. But in the light of the Srikrishna 

Committee recommendations, we need to further reinforce our arbitration 

proceedings. Kindly wait. That law would also come very soon. I want to 

assure.  

 As far as specific concerns in the present proceedings are concerned, 

let me put the record straight. The Government has given Rs.30 crore to this 

international arbitration, including land. Just now I asked my staff to tell me the 
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exact number. Since 1995, till last year end, Adhir Babu, only 55 cases were 

referred to them; 44 cases were disposed of; 10 are pending, and only four are 

of international arbitration. When I was reviewing, I found out that 700 

members are there. I found this seminar or that seminar, Delhi to Hyderabad, 

Hyderabad to Mumbai, train fair, etc. are going on. The core work was missing 

completely. Shri Misra, you talked about why it could happen? That is a 

sensitive question. I regret to tell you, if a Law Minister seeks to make it a 

private property, what will happen? I am sorry to say that.  

SHRI RAJIV PRATAP RUDY (SARAN): Open it.  

SHRI RAVI SHANKAR PRASAD: No. Let us leave it there. I think, I have 

given enough indications. I  regret to say, in 10 years, some action ought to 

have been taken. It was not taken. Let us leave it there. 

 Now, what are we doing? First see the professional part of it. The 

Government does not have the power. The Government will appoint the head, 

a retired Supreme Court Judge or a retired High Court Judge, in consultation 

with the Chief Justice of India. Second is to have two eminent arbitrators, who 

have experience in that. Third is to have the Law Secretary and someone from 

Finance. But is this the composition of the body? But I really appreciate what 

Shrimati Meenakashi Lekhi has pointed out: the crux of the matter of Clause 

28. The Centre shall establish a Chamber of Arbitration, which shall empanel 

an arbitrator, and also scrutinise the application for admission in the panel of 

reputed arbitrators to maintain a permanent panel of arbitrators.  
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 If you ask me, what is the harm? Let there be Judges;  let there be 

retired Secretary, Ministry of Finance, the Government of India; or let there be 

a top executive of a good international firm working in India. All this can be 

kept. Now, I know that handling the IT and Communications portfolio, now 

serious technical issues would come to the arbitration proceedings.  

 What is the harm if some top IT giant experts are also a part of the 

panel? So, this liberty must be given to the arbitration body to keep a panel of 

eminent arbitrators.  

 I think the House is completely right that the success of this institution 

will depend upon the kind of arbitrators they keep. Speaking for myself, I want 

to give the assurance to this House, our Government’s concern is very, very 

clear and categorical. We really want this Institution to emerge as a global hub 

of international and domestic arbitration. The autonomy, flexibility, everything 

would have to be there. 

 Now, Dr. Tharoor specifically talked about Section 11. I think if you read, 

you will notice that the direction of the Government is only till the assets are 

taken over by the custodian, not beyond that because there is a transitory 

phase. Why have we done like this? We are not touching the society which 

was running the institution. Let the society remain with itself, we are taking 

over only the asset part as in the case of Asiatic Society, Auroville Society or 

Sapru House, as you know, the Indian Council of World Affairs. We have 

applied the same model whereby we are only taking over the asset to make it 

more professional. 
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PROF. SOUGATA RAY (DUM DUM): Why do the Government need to give 

Rs. 30 crore if they have got a building and land? They will start work from 

there. 

SHRI RAVI SHANKAR PRASAD: This Rs 30 crore has gone since 1995 till 

now. 

डॉ. िनिशकांत दुब े(गोड्डा): 300 करोड़ �पये क� स�पि� है ।…(�यवधान) 

SHRI RAVI SHANKAR PRASAD: Nishikant ji put it very rightly. If you value 

this property today, it would be worth hundreds of crores of rupees. What was 

it used for? Beyond this, I have already given enough indication. I regret to 

say, Sir, that this body could have evolved as a beacon of India in arbitration 

proceedings. I regret to say what happened.  

 Now, questions were asked what we have done. Yes, I will explain the 

arbitration part. In enforcing the contract, the biggest problem was Specific 

Relief Act where damage was the norm, performance of contract was 

exception. We changed that also. Now, a party, in the wake of any recalcitrant 

party, can get the contract executed by a third party and recover the amount 

from them. Now, the damage is the exception. 

 I would like to talk about the commercial court, Sir, the system giving the 

Ease of Doing Business benchmark. You have norms for disputes amounting 

to Rs. 1 crore or Rs. 2 crore. What about small commercial disputes? Now, we 

have also reduced that to Rs. 3 lakh and we have set up good commercial 

courts all over the country including in Delhi and Mumbai which are 

functioning. But what is important, I would like to share that with this House, is 
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that we have come with a very robust mediation law. In commercial court, no 

one can go to the court straightway unless you need injunction etc. First, you 

have to go to the mediation and within a defined frame, mediation will have to 

be decided. If the mediation is not able to give the right result, then your 

dispute will go to the court. That we have done under the aegis of the Delhi 

High Court, Bombay High Court, the hon. Supreme Court and the rules have 

become very robust. 

 Now, Sir, some questions were asked: What if the arbitrators also delay? 

The question is right. Therefore, the subsequent 1996 Amendment which we 

are going to bring again was passed by this House and lapsed again in the 

Rajya Sabha because it was kept pending. We are framing a timeframe for 

disposal of cases by the arbitrator. I am very clear, let me tell this House that 

when the rules will be framed, I will bring them very soon. When the rules will 

be framed, I will insist that all the institutions must keep one fact in mind that ये 

आिब��ेटर साहब ने िपछला फैसला िकतने िदन म� िकया था? उनका यह साइट पर रहना चािहए, 

इसिलए आगे से इनको रखने के पहले इनक� इस कंुडली को देख िलया जाए िक ये िकतने िदन म� 

फैसला करते ह� । I am very clear about it because if we have to really develop 

India as a centre of good global or international arbitration, these do’s and 

don’ts will have to be done.  

 What is the transparency level? This question was raised by Dr. 

Tharoor. The regulations are very clear that these aspects will have to be 

covered. Dr. Tharoor, today, I do not know what I should say. At one point you 
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say, “you are bypassing Parliament”, and when we are saying, “the rules and 

regulations shall be placed before the Parliament”, you have a problem.   

The framing will not be done by us; the framing will be done by them. 

They will be placed here only for parliamentary scrutiny - if you have any 

question to ask, suggestion to give - so that they can take corrective measures 

subsequently. …(Interruptions) Most of these are brought. So, you should not 

make an issue about it. 

 Today, I have to make one appeal, Sir, when we are considering to 

make New Delhi a centre of global eminence. What is my vision, the 

Government’s vision, the vision of all of us? India must have a very robust bar 

of young lawyers who are practising arbitration. It is a great avenue for us. 

India must have good teachers teaching arbitration and teaching arbitration 

laws in National Law School and other schools. And most importantly, India 

must have a robust set of good arbitrators - trusted, honest, transparent and 

disposing cases with efficiency.  

Today, taking the benefit of this great, sacred floor of the Parliament, I 

would like to appeal to all the arbitrators in India that if India has to emerge as 

a global centre of eminence, we have to be honest, we have to be expeditious, 

and we must need to understand the changing profile of India.  

Sir, my two friends who have personal experiences have conveyed a 

concern and that concern I take on board.  

सर, अब ओवैसी साहब क� परेशानी है िक बाक� कानून म� �या कर रहे ह�, तो बाक� कानून 

म� बदलाव कर रहे ह� । काफ� कुछ िकया है और करने क� ज�रत है, िमलकर कर�गे, लेिकन अगर 
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एक अ�छा काम हो रहा है, उस अ�छे काम को अपनी िचंताओ ंके कारण रोकने क� कोिशश करना 

सही नह� है । ओवैसी साहब, हमारी सरकार से आपक� नाइ�ेफ़ाक� मझेु मालूम है, लेिकन कभी-

कभी कुछ अ�छाई देख िलया क�िजए तो बड़ी मेहरबानी होगी ।…(�यवधान) मझेु यह बड़ा अजूबा 

लगा िक पूरा हाउस आज इस िबल के साथ है, यहा ँभी आपक� नाइ�ेफ़ाक� है । कभी ना कभी तो 

म�ुकुरा िदया क�िजए तो अ�छा रहेगा ।…(�यवधान)   

�ी असादु�ीन ओवैसी : सर, जब तूफान आता है, तो एक ही पेड़ खड़ा रह जाता है।…(�यवधान)   

�ी रिव शंकर �साद : अ�छा, ठीक है । आप बैठ जाइए ।…(�यवधान)   

 सर, म� �या कह�?ँ इस तूफान क� आशंका म� वे और उनक� िसयासत करने वाले िकतने 

साल� से बैठे ह�ए ह� िक एक तूफान आएगा, हम खड़े रह�गे और पूरी गंगा हमार ेसाथ चलती है । सर, 

अब हम �या बताए,ं इसे छोड़ा जाए । 

Before concluding I would say, Sir, that I am very happy to really 

compliment all the Members of this House who have so wholeheartedly 

supported the Bill. Let this House today take a resolve. This Bill is being 

passed today. I promise Mr. Misra, Mrs. Lekhi, and Mr. Tharoor that I am going 

to bring the other Bill very soon. Now these two platforms will surely give a big 

support and strength to India’s alternative disposal mechanism system. And 

surely, the global community of investors, clients, and professionals are also 

seeing today that India’s Parliament, the Lok Sabha, has risen in support of 

India becoming a centre of arbitration. 

 Thank you, Sir.  
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SHRI S.C. UDASI (HAVERI) : Sir, I support the Bill but I need a clarification 

regarding dispute resolution.  

माननीय अ�य� : आपको बोलना नह� है । मं�ी जी क� बात के बाद नह� बोलते ह� । आपको मं�ी 

जी से कोई �ले�रिफकेशन लेना हो तो ले लीिजए ।  

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, अगर आपको बोलना था तो आप पहले बोलते । अगर अब 

आपको कोई �ले�रिफकेशन करना हो तो कर लीिजए ।  

…(�यवधान) 

माननीय अ�य� : माननीय सद�य, म�ने आपको बोलने क� इजाजत नह� दी है । िशव कुमार 

उदासी जी, आप बोिलए । 

SHRI S.C. UDASI: Sir, I support the Bill but I would like to seek a clarification.  

 Sir, after the verdict of the International Arbitration Centre comes, can 

that be challenged in the lower court or will it be referred to the High Court? I 

ask this because all the clients who are going for arbitration say that ultimately 

in the verdict the Singapore law is applicable. So, every international 

corporation wants to settle the dispute in Singapore. So, is that clause there 

that it should not go to the lower court? Let the hon. Minister clarify. Thank you. 

SHRI RAVI SHANKAR PRASAD: I want to assure that there must be a 

provision for appeal. I take your point that it should not go to a lower court. But 

suppose, a particular arbitrator becomes corrupt or commits a misconduct, 

there must be a forum for the party. I want to assure you that we should not 

have any presumption that other systems are completely okay and our system 

is necessarily bad. Let us not have any presumption. But yes, we need to 
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expedite. I take your concern on board and surely when the Second Arbitration 

Law Amendment comes about, your concerns will be addressed. 

SHRIMATI MEENAKASHI LEKHI : Sir, I have only one clarification. Can we 

limit the number of appeals after the awards are granted? …(Interruptions) 

माननीय अ�य�: माननीय मं�ी जी, एक िमनट �िकए । 

 �या और कोई माननीय सद�य बोलना चाहते ह�? सब इस पर �लै�रिफकेशन ले ल� �य�िक 

ससंद म� िवधयेक पर खलु कर चचा� होनी चािहए । ससंद का काम ही िवधान बनाना है, इसिलए 

इसके िवधान पर खलु कर चचा� हो जाए । 

DR. SHASHI THAROOR: I made suggestions about young professional 

arbitrators and transparency; would you like to introduce it into the Rules after 

the Bill is passed? 

SHRI RAVI SHANKAR PRASAD: Yes, obviously. 

माननीय अ�य�: माननीय मं�ी जी, आप एक साथ जवाब दे दीिजएगा । 

…(�यवधान) 

माननीय अ�य�: सौगत दादा, म� आपसे हाथ जोड़ कर िनवेदन करता ह� ं । म� आपको हर बार 

मौका दूगंा, पर कुस� पर बैठे-बैठे न बोल� । 

�ो. सौगत राय : सर, देिखए िकतना अ�छा िड�कशन ह�आ! �या इसम� िकसी ने टोका? अगर 

िड�कशन ठीक होगा तो कोई नह� टोकेगा ।…(�यवधान) 

माननीय अ�य�: आप बह�त व�र� �ोफेसर ह� । 

PROF. SOUGATA RAY : Sir, all that I want to ask the hon. Minister is this. He 

has said that the Arbitration and Conciliation (Amendment) Bill will come very 

soon. He has assured that. But the matter of greatest worry is how long the 

arbitration proceedings will take. The main thing is to limit the time for 
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arbitration. You are saying that you will fix it in the rules, but it would have been 

better if you had fixed it in the law itself. Rule is subordinate legislation. You 

bring a law to tighten the Act and fix the maximum limit of arbitration. These 

endless litigations must stop. 

माननीय अ�य�: माननीय मं�ी जी, एक िमनट �िकए । माननीय पी. पी. चौधरी जी व�र� 

अिधव�ा ह� । ये भी बोल ल� । माननीय सद�य को बोलने का अिधकार है । 

SHRI P. P. CHAUDHARY (PALI) : Sir, this Arbitration Centre, no doubt, is a 

centre of excellence and it will prove as such. But the question is how to deal 

with the large pendency of the cases. The Arbitration Act deals with the 

mediation and conciliation. But so far as the pre-litigation mediation is 

concerned, that is not prevalent in our country. I would like to know whether 

the Government is considering that the pre-litigation mediations should also be 

introduced in the Arbitration Act or not. 

माननीय अ�य�: अगर सदन सहमत हो तो माननीय मं�ी जी जवाब दे द� �य�िक िफर मझेु इ�ह� 

बार-बार उठाना-िबठाना नह� पड़ेगा । 

 माननीय मं�ी जी, पहले आप बोल ल� । उसके बाद अधीर रजंन जी बोल�ग,े यह उनका 

अिधकार है । 

�ी रिव शंकर �साद : सर, मझुसे एक बात छूट गई । म� आपसे �मा चाहता ह� ं। 

 सर, हम ऑिड�न�स लेकर �य� आए, इस बात का म� उ�र देना चाहता ह� ंिक िकस कारण से 

इसक� यह ि�थित बनी । चनुाव के पहले हम लोग चले गए, वहा ंसे पास नह� ह�आ । दिुनया के 

सामने हम अपना इंट�शन बताना चाहते ह� िक हम इस कानून को लाने के िलए बह�त ही �ितब� है । 

यह हमारा सकेंत है, यह हमने करने क� कोिशश क� और इसका ढाचँा वही था, इसिलए हमने 
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उसको टेक-ओवर करने क� कोिशश क� है । हम बाक� काम कर रहे ह� । हम क�टोिडयन अपॉयटं 

कर रहे ह� । इसके पीछे हमारी और कोई मंशा नह� थी । 

 सर, म� सब ��� का उ�र दे दू ं। जो मीना�ी जी ने कहा है, अभी वत�मान कानून के 29A म� 

इस बात का �ावधान है िक आपको इसके रफेर�स के समय से 12 महीने के अ�दर इसे पूरा करना 

पड़ेगा । हमने इसे थोड़ा और सधुारने क� कोिशश क� है । अब जब हम दोबारा िबल लेकर आएगंे तो 

इसे िव�तार से रखा जाएगा । 

 सर, हमार ेपूव� रा�य मं�ी माननीय पी. पी. चौधरी ने जो बात कही, अगर आप से�शन-29 

देख�गे तो उसम� ऑलरडेी मीिडएशन का �ोवीजन है । अगर मीिडएशन सफल हो गया तो आप 

उसका सेटलम�ट उसी तरह से कर सकते ह� ।…(�यवधान) 

माननीय अ�य�: हमार ेमाननीय सद�य अित िव�ान सद�य ह� । 

�ी रिव शंकर �साद: अ�य� महोदय, म� एक बात अव�य कह�ंगा िक जो बात� सामने आई ह�, अगर 

इसको फा�ट �ैक करने के िलए और तेज करने क� ज�रत है, तो म� ज�र दखूेगंा । जैस ेअभी 37 

म� मीना�ी जी को मालूम होगा िक there is a whole provision of appealable orders. वहा ं

िकस-िकस तरीके से अपील हो सकती है । 

माननीय अ�य�: आज तो सार ेवक�ल यह� वकालत कर रहे ह� । 

…(�यवधान) 

�ी रिव शंकर �साद: सर, म� आपक� अनमुित से एक बात बोलंू िक मेरी वकालत तो बदं है, मं�ी 

बनने के बाद मेरी वकालत बंद है, लेिकन बाक� लोग� क� चल रही है । I want to assure this 

House that if some more consideration is required for fast-tracking, I am open 

for that.  

SHRI ADHIR RANJAN CHOWDHURY : In response to Shrimati Lekhi’s 

clarification, the hon. Minister has replied that a time-frame has been given for 

expeditious disposal of cases. My question is: if the timeline expires, is there 
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any provision for penalty? Without having punitive measures, law cannot be 

implemented as desired. 

 Secondly, I have suggested to the hon. Minister that he should 

conceptualize a national arbitration policy in line with the National Intellectual 

Property Rights Policy to foster investors’ confidence in the Indian legal 

system. This will, in turn, also strengthen the Indian judicial institutions in re-

orienting themselves and emerging as the regional champions of the 

international dispute resolution regime and as model judicial institutions, 

especially among the Commonwealth establishments.  

 All of us want to see India emerge as a hub of institutional arbitration, 

both domestic and international. But before doing anything else, what we need 

is an institution which is free from corruption and which maintains institutional 

sanctity. That is why I propose for national arbitration policy. We should bring a 

comprehensive legislation on this subject.  

Insofar as the Ordinance is concerned, what you have argued is far from 

convincing. Even ICADR which is going to be taken over by its new 

incarnation, has challenged the Ordinance before the Delhi High Court in a writ 

petition primarily on the ground that the requirement under article 123 of the 

Constitution for immediate action has not been met. So, the Ordinance was not 

a pre-requisite; the Ordinance was not essentially sought after by you only to 

show us that your intention is noble. I myself, and on behalf of my Party also, 
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wholeheartedly support the contents of the Bill. But the way you are taking 

recourse to the Ordinance path is really regrettable and reproachable also.  

SHRI RAVI SHANKAR PRASAD: As far as the policy part is concerned, the 

hon. Member should kindly wait for the new law which we are coming up with. 

It outlines our very pre-eminent policy ecosystem structure and how to take 

Indian arbitration system forward.  

 As regards the penalty part, even in the existing law, section 29A clearly 

says that if an arbitrator completes the proceedings in six months, and if he 

does not complete it in one year, it will lapse. It can be extended only by the 

Court order and the Court can levy a penalty of five per cent of his 

remuneration. Therefore, in the existing architecture itself, there is provision for 

both the incentive and the penalty. Therefore, Sir, we should not have any 

problem. 

SHRI ADHIR RANJAN CHOWDHURY : Do you have any knowledge about 

the backlog of the cases? 

�ी रिव शंकर �साद: म� आपसे एक ही बात कह�गंा । एक िदन लॉ पर, जि�टस िस�टम पर पूर े

िदन िडसकशन करा ल� । म� भी सदन के सामने आना चाहता ह�ं । अपनी बात कह�ंगा, उनक� बात 

सनुना चाहता ह�ं । आगे का रा�ता ि�लयर होगा । आिड�न�स पर तो म�न ेअपनी बात कह दी । चौधरी 

साहब, कभी-कभी तो हमारी बात मान िलया क�िजए । That is all I have to say. 
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माननीय अ�य� : अब म� �ी अधीर रजंन चौधरी जी �ारा ��ततु सांिविधक सकं�प को सभा के 

सम� मतदान के िलए रखता ह�ं । 

 �� यह है : 

“िक यह सभा रा��पित �ारा 2 माच�, 2019 को ��यािपत नई िद�ली अतंरा���ीय 

मा�य�थम ् के�� अ�यादशे, 2019 (2019 का स�ंयांक 10) का िनरनमुोदन 

करती है ।” 

��ताव अ�वीकृत ह�आ । 

माननीय अ�य� : �� यह है : 

“िक सां�थािनक मा�य�थम् के िलए एक �वतं� और �वाय� �यव�था का सजृन 

करने के िलए नई िद�ली अतंरा���ीय मा�य�थम ्के�� क� �थापना तथा उसका 

िनगमन करने और अतंरा���ीय िवक�पी िववाद समाधान के�� के उप�म� के 

अज�न और अतंरण के िलए तथा मा�य�थम् के बेहतर �बंधन के िलए उप�म� को 

नई िद�ली अतंरा���ीय मा�य�थम ् के�� म� िनिहत करने के �योजन� के िलए 

िजससे नई िद�ली अतंरा���ीय मा�य�थम ्के�� को स�ंथागत मा�य�थम ्का के�� 

बनाया जा सके और उसे एक रा��ीय मह�ा क� स�ंथा घोिषत करने के िलए तथा 

उससे आनषंुिगक िवषय� का उपबंध करने वाल ेिवधयेक पर िवचार िकया जाए ।” 

 

��ताव �वीकृत ह�आ । 

 

माननीय अ�य� : अब सभा िवधयेक पर खंडवार िवचार करेगी । 

खंड 2 स े5 

माननीय अ�य� : �� यह है: 

“ िक खंड 2 से 5 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 

खडं 2 से 5 िवधयेक म� जोड़ िदए गए । 
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                    खंड 6              

 

अ�य� और सद�य�, आिद 
क� सेवा के िनबधंन और शत� 

 

माननीय अ�य� : �ी कोिडकुि�नल सरुशे, �या आप सशंोधन स�ंया 1 और 2 ��ततु 

करना चाहते ह�? 

SHRI KODIKUNNIL SURESH (MAVELIKKARA): I beg to move: 

Page 3, line 40,- 

 for  “there years” 

 substitute  “two years”.    (1) 

 

Page 3, line 41,- 

 for  “shall be eligible for re-appointment” 

substitute “shall be eligible for re-appointment based on satisfaction 

of meeting the selection and re-appointment criteria laid 

down by an appointment committee duly constituted for the 

purpose”.  (2) 

माननीय अ�य� : अब म� �ी कोिडकुि�नल सरुेश �ारा खडं 6 म� ��ततु सशंोधन स�ंया 1 और 2 

को सभा के सम� मतदान के िलए रखता ह�ं । 

सशंोधन मतदान के िलए रखे गए तथा अ�वीकृत ह�ए । 

माननीय अ�य� : �� यह है: 

“िक खंड 6 िवधयेक का अंग बने ।” 

��ताव �वीकृत ह�आ । 
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खंड 6 िवधयेक म� जोड़ िदया गया । 

 

                      खंड 7 

 

अतंरण और िविहत होना 

 

माननीय अ�य� : �ी कोिडकुि�नल सरुशे, �या आप सशंोधन स�ंया 3 ��ततु करना 

चाहते ह�? 

SHRI KODIKUNNIL SURESH : I beg to move: 

Page 4, line 10,- 

 for  “Central Government” 

 substitute  “Government of India”. (3) 

माननीय अ�य� : अब म� �ी कोिडकुि�नल सरुेश �ारा खडं 7 म� ��ततु सशंोधन स�ंया 3 को 

सभा के सम� मतदान के िलए रखता ह�ं । 

सशंोधन मतदान के िलए रखा गया तथा अ�वीकृत ह�आ । 

माननीय अ�य� : �� यह है: 

“िक खंड 7 िवधयेक का अंग बने ।” 

��ताव �वीकृत ह�आ । 

खंड 7 िवधयेक म� जोड़ िदया गया । 

खंड 8 से 13 िवधयेक म� जोड़ िदए गए । 
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                      खंड 14 

 

के�� के उ�े�य 

माननीय अ�य� : �ी कोिडकुि�नल सरुशे, �या आप सशंोधन स�ंया 4 और 5 ��ततु 

करना चाहते ह�? 

SHRI KODIKUNNIL SURESH: In Clause 14 it says, “has become physically or 

cognitively incapable of conducting himself as a Member’.  I am moving an 

amendment as the term ‘mentally incapable’ is no longer appropriate in an 

important Bill like this.  Such terms must be avoided and care must be taken to 

incorporate a modern term while drafting definition and explanatory terms. 

I beg to move: 

Page 6,  for line 7 to 9,- 

substitute  “to endeavour on academic research and studies, 

providing teaching and comprehensive training, and 

conducting policy conclaves, seminars and thematic in-

depth international and nation conferences in arbitration, 

conciliation mediation and other alternative dispute 

resolution matters;”.  (4) 

 

Page 6,  for line 17,- 

substitute  “to establish facilities in India and other countries to 

promote and expound the stated objectives of the 

Centre; ”. (5) 
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माननीय अ�य� : अब म� �ी कोिडकुि�नल सरुेश �ारा खडं 14 म� ��ततु सशंोधन स�ंया 4 और 

5 को सभा के सम� मतदान के िलए रखता ह�ं । 

सशंोधन मतदान के िलए रखे गए तथा अ�वीकृत ह�ए । 

माननीय अ�य� : �� यह है: 

“िक खंड 14 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 

खडं 14 िवधेयक म� जोड़ िदया गया । 

खंड 15 से 16 िवधयेक म� जोड़ िदए गए । 

 

खंड 17 

 

सद�य� का �याग-प� 

माननीय अ�य� : �ी कोिडकुि�नल सरुशे, �या आप सशंोधन स�ंया 6 ��ततु करना 

चाहते ह�?  

SHRI KODIKUNNIL SURESH : Sir, I am not moving. 

माननीय अ�य� : �� यह है: 

“िक खंड 17 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 

खडं 17 िवधेयक म� जोड़ िदया गया । 

 

खंड 18 

 

सद�य� �ारा हटाया जाना 

माननीय अ�य� : �ी कोिडकुि�नल सरुशे, �या आप सशंोधन स�ंया 7 ��ततु करना 

चाहते ह�? 
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SHRI KODIKUNNIL SURESH : Sir, looking at the unanimity of the 

House, I am not moving my amendment.  

माननीय अ�य�: �� यह है:  

“ िक खंड 18 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 

खडं 18 िवधेयक म� जोड़ िदया गया ।  

खडं 19 िवधेयक म� जोड़ िदया गया । 

                                 
 
  खंड 20                        क� � क� बैठक�  

 

माननीय अ�य�: कोिडकुि�नल सरुेश जी, �या आप सशंोधन स�ंया 8 और 9 ��ततु करना 

चाहते ह�? 

SHRI KODIKUNNIL SURESH : Sir, I am not moving. 

माननीय अ�य�: �� यह है:  

“ िक खंड 20 िवधेयक का अगं बने ।” 

��ताव �वीकृत ह�आ । 

खडं 20 िवधेयक म� जोड़ िदया गया । 

खंड 21 से 35 िवधयेक म� जोड़ िदए गए ।  

खडं 1, अिधिनयमन सू�, उ�ेिशका और िवधयेक का पूरा नाम िवधयेक म� जोड़ िदए गए । 

  

माननीय अ�य�: माननीय मं�ी जी ��ताव कर� िक िवधेयक पा�रत िकया जाए ।  

�ी रिव शंकर �साद: अ�य� महोदय म� ��ताव करता ह�:ं  

“िक िवधयेक पा�रत िकया जाए ।” 
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माननीय अ�य�: �� यह है:  

  “िक िवधयेक पा�रत िकया जाए ।” 

��ताव �वीकृत ह�आ । 

माननीय अ�य� : सभा क� काय�वाही ग�ुवार, िदनांक 11 जलुाई, 2019 को सबुह 11 बजे तक 

के िलए �थिगत क� जाती है ।  

18.33 hrs 

The Lok Sabha then adjouned till Eleven of the Clock 
 on Thursday, July 11, 2019/ Ashadha 20, 1941(Saka). 
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	SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Nashipur-Azimganj Railway Bridge in the district of Murshidabad, West Bengal existed during British Raj. Later it was discarded and destined to be wiped out. But again a serious bid was made to restore the said railway bridge during U.P.A. regime in view of its strategic and commercial importance. It would connect the two Railway Divisions namely Sealdah and Howrah and also reduce the length by 40 Kms, which in turn will save precious fuel. 96% of work has been completed over the years, now at the fag end of the project it has been stalled much to the disappointment of the people of my district.

	My earnest request to the concerned Railway Ministry is to expedite the work by resolving the glitches, if any, and realise the dream of the people of Murshidabad district.

	SHRI BHARTRUHARI MAHTAB (CUTTACK): The Union Government has been collecting a Central Cess on coal towards ‘National Clean Energy Fund' (NCEF) meant to be used for research and development of Clean Energy Technology. In the Union Budget for 2016-17 ‘Clean Environment Cess’ had been increased from Rs. 200 to Rs. 400 per MT of coal. Resultant, the Union Government has collected Rs. 6400 crore from Odisha in 2016-17 without any benefit to the host State. The coal rich States like Odisha have been contributing to the enrichment of the said Fund while the benefits are largely being given to other States. The said Fund is mainly used for generation of Solar Energy and the existing policy considers small hydro power stations upto 25 MW only as Renewable Source of Energy and others as Conventional Sources of Energy. Odisha Hydro Power Corporation has been planning to set up three hydro power plants with total capacity of 1320 MW at Upper Indravati, Balimela and Upper Kolab at a cost of Rs. 3950 crore to address peak power requirement in the State. The Government of Odisha has, therefore, requested the Union Government to provide financial support from the NCE Fund by relaxing the existing policy keeping in view that hydro power is a clean source

	 of energy. However, no response has been received from the Union Government so far. I, therefore, urge upon the Government to take urgent steps to provide financial support to the said projects of OHPC considering that Odisha is one of the major contributors to NCEF.




